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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  June  17,  I97T
 Jyaistha  27,  6093  (Saka)

 The  Lok  Sabha  met  at  Eleven

 of  the  Clock

 [Mr.  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 मध्य  प्रदेश  में  खाद्यान्नों  के  मूल्यों  में  बुद्धि

 +
 श्री  हुकम  पद  कलुवा  :

 थी  जगन्नाथ  राव  जोशी  :

 “541.

 क्या  कृषि  मंत्री  यह  बताने  की  क्वीन  करेंगे
 कि;

 (क)  क्या  जनवरी,  97]  के  पश्चात्‌

 मध्य  प्रदेश  में  खाद्यान्नों  के  मूल्यों  में  बृद्धि

 हो  गई  है  ;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  हैं  ;
 कौर

 (7)  क्या  राज्य-सरकार  ने  मुल्यों  में  कमी

 करने  के  लिये  केन्द्रीय  सरकार  से  सहायता
 मासी  हैं  ?

 2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  Pp.  SHINDE):  (a)  There
 has  been  some  rise  in  the  price  of  Maize
 during  the  period  January  to  June  I97!.  The
 prices  of  rico  and  jowar  have  shown  a  mixed
 behaviour,  whereas  the  prices  of  wheat,
 gram  and  bajra  have  fallen  during  the
 period,

 (b)  The  rise  in  price  of  Maize  is
 seasonal  in  character,

 (c)  No,  Sir.

 oft  हुकम  बन्द  कुंवार  :  भ्र भी  बताया

 गया  है  कि  चाकू  और  गेहूं  के  भावों  में

 मिक्स्ड  वृद्धि  हुई  है।  काश्तकारों  का  भ्र नाज

 बहुत  सस्ते  दामों  मे  ले  लिया  जाता  है  t

 उन  से  जब  खरीदा  जाता  है  तब  तो

 मूल्य  घटता  है  लेकिन  आम  जनता  को  जब

 खाने  के  लिए  अनाज  लेना  पडता  है,  उसके

 दामों  में  काफी  वृद्धि  हुई  है।  में  जानना  चाहता

 हैं  कि  कया  मंत्री  महोदय  को  जानकारी  है  कि

 प्रति  क्विंटल  दस  और  पंद्रह  रुपये  से  अधिक

 दाम  मार्किट  में  बढ़  गए  हैं  ?

 SHRI  ANNASAHEB  छ  SHINDE:  It
 would  not  be  correct  to  say  that  there  has
 been  a  general  price  rise  in  the  cate  of
 foodgrains  ;  in  fact,  as  compared  to.  last
 year,  the  prices  of  cereals  all  over  the
 country,  including  Madhya  Pradesh,  are
 broadly  lower  by  5  per  cent.  Therefore,
 there  is  nocause  for  anxiety  as  such.  Ia
 certain  centres  difficulty  does  arise.  ia  the
 case  of  maize,  for  instance,  as  I  said,  there
 has,  been  some  marginal  increase  in  price  in
 certain  centres,  pot  all  over  the  country,  but
 the  Faod  Corporatiog  af  India  has  procured
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 80  much  maize  that  we  are  not  finding  any
 market  for  that  maize.  So,  there  is  no
 difficulty,  I  do  not  think  the  fears  expressed
 by  the  hon.  Member  are  justified  by  the
 situation.

 भी  हुकम  चंद  कछु बाय  :  अभी  मंत्री

 महोदय  ने  बताया  है  कि  मकका  के

 दामों  में  कुछ  वृद्धि  हुई  है।  यह  भी  उन्होंने  बताया

 है  कि  हमारे  पास  मक्का  इतना  भरा  हुआ  है  कि

 हमें  पता  नहीं  चलता  है  कि  हम  उसे  कहां  बेचें,

 किए  मार्किट  में  जायें।  मैं  जानना  चाहता  हूं
 कि  हस  मौसम  में  जबकि  दाम  बढ़  गए  हैं,  शाम

 जनता  को  खाने  के  लिए  उचित  दामों  पर  यह
 मिले,  इसकी  झापने  कोई  विशेष  व्यवस्था  की  है
 या  करने  जा  रहे  हैं?  मौसम  के  कारण

 जो  दाम  बढ़  जाते  हैं  वे  न  बढ़  इसकी  आपने

 कोई  त्रिदोष  व्यवस्था  की  है  ?

 मार्किट  में  तो  दाम  बढ़  जाते  हैं  परन्तु  जो

 काश्तकार  पैदा  करता  है  उसको  जो  दाम

 मिलते  हैं,  उन  में  कोई  वृद्धि  नहीं  होती  है।
 जो  दाम  छापने  बांध  रखे  हैं  उन  से  भी  कम
 दामों  पर  श्राप  उससे  खरीद  लेते  हैं  या  व्यापारी
 खरीद  लेता  है।  व्यापारी  कम  दामों  पर  न

 खरीदे  और  आप  भी  उचित  मुल्ल  पर  और
 पर्याप्त  मात्रा  में  उसे  खरीदें,  इसके  लिए  आपने
 कौन  सी  व्यवस्था  की  है  ?

 SHRI  ANNASAHEB  ए,  SHINDE  ;  As I  submitted  cartier,  maize  prices,  as  com-
 pared  to  last  year,  are  lower  by  24  per  cent.
 But  we  have  got  reports  that  in  oné  centre in  Madhya  Pradesh  and  one  centre  in  Bihar, there  has  Been  sonie  rise  in  the  market  price, We  are  thinking  whether  we  can  unload  some of  the  maize  held  by  the  Food  Corporation in  those  centres  so  that  the  Price  rise  is
 ebecked.

 In  regard  to  the  cdimpidint  of  the  hon. Member  that  foodgraitis  ate  purchased  at Yauch  cheaper  prices  trou  producers,  the hon.  Member  knows  that  we  have  given  an
 absurance  to  the  farmers  of  this  eountry  that
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 as  far  as  wheat,  rice,  etc.,  ate  concerned,
 we  are  purchasing  them  at  procurement
 prices.  It  is  a  good  thing  for  us  that  the
 Food  Corporation  is  having  a  commanding
 position  in  the  Indian  market  as  far  as  food
 purchases  are  concerned,

 SHRI  K.  MALLANNA  :  Production  of
 foodgrains  has  risen,  Blackmarketers  with
 their  black  money  and  hoarders  purchase
 foodgrains  in  the  harvest  season  at  lower
 prices  and  create  an  artificial  scarcity  of
 foodgrains  by  hoarding.  May  U  know  what
 action  has  been  taken  against  these  people  ?

 SHRI  ANNASAHEB  P.  SHINDE:  I
 connot  say  that  black  money  {s  not  invested
 by  some  people  in  the  purchase  of  foodgrains
 etc.  But  l  examined  the  position  recently
 and  I  found  that  out  of  the  total  market
 arrival  of  wheat  in  Punjab,  95  per  cent  is
 purchased  by  the  Food  Corporation  and  very
 limited  quantities  are  purchased  by  the  food
 trade.  The  reason  is  that  the  element  of
 speculation  has  come  dowa.  In  the  good
 old  days  it  used  to  happen  that  in  the  post-
 harvest  period  prices  used  to  slump  and  in
 the  lean  period  prices  used  to  rise,  with  the
 result  that  the  speculator  used  to  make  pro~
 fiteering.  But  because  of  a  very  comforta-
 ble  position  of  Food  economy  and  com-
 manding  position  of  the  Food  Corporation
 in  the  Indian  market  and  the  large-scale  pro-
 curement  by  the  Corporation,  this  specula-
 tive  element  has  come  down  very  much.  I
 do  not  think  the  fears  expressed  by  the  hon.
 Member  are,  in  and  way,  truein  the  pre-
 sent  set  of  circumstances,

 SHRI  8.  8,  GIRI:  The  hon,  Minister
 has  said  that  the  price  of  maize  has  gone down.  May  I  know  whether  the  Govern-
 ment  is  prepared  to  compensate  fatmers
 where  the  price  has  gone  down  ?

 SHRI  ANNASAHER  Pp.  SHINDE  :  We
 are  procuripg  at  the  procurement  prices,  The
 general  price  level  has  not  increased,  as  I
 said.  On  the  contrary,  it  has  gone  down  85
 compared  to  last  year,

 Verification  of  mombership  of  central  trade union  Organisations

 *542,  SHRI  C.  K,  CHANDRAPPAN  :
 Will  the  Minister  of  LABQUR  AND  RE-.
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 HABILITATION  be  pleased  to  state  :

 (a)  whether  Government  had  decided  to
 have  verification  of  the  membership  of  the
 Central  trade  union  organisations  this  year;

 (b)  if  so,  the  reaction  of  various  re-
 cognised  Central  trade  union  organisations
 thereto;

 to
 to

 (c)  whether  Government  propose
 postpone  the  verification  programme
 some  future  date;  and

 (d)  if  so,  the  reasons  for  that  decision  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR)  :  (a)  Yes,  Sir.  The  mem-
 bership  of  trade  unions  affiliated  to  the
 four  Central  Trade  Union  Organisations;
 namely,  the  Indian  National  Trade  Union
 Congress,  the  All  India  Trade  Union  Con-
 gress,  the  Hind  Mazdoor  Sabha,  and  the
 United  Trades  Union  Congress,  ts  verified,
 once  in  two  years,  in  accordance  with  the
 procedure  for  verification  adopted  in  pursua-
 nce  of  a  decision  taken  at  the  i6th  Session
 of  the  Indian  Labour  Conference  held  in
 1958,  As  the  last  verification  was  under-
 taken  for  the  year  ending  on  the  3ist  De-
 cember,  I968,  action  has  been  initiated  to
 conduct  verification  of  membership  as  on
 the  3lst  December,  1970.

 (b)  Some  of  the  Central  Trade  Union
 Organisation  have  requested  the  postpone-
 ment  of  the  verification  as  on  31-12-1970,

 (0)  and  (d).  The  matter  is  under  ex-
 amination,

 SHRI  C.  K.  CHANDRAPPAN  :  Is  it
 not  a  fact  that  the  present  system  of  veri-
 fication  is  so  defective  that  it  gives  scope
 for  such  favoured  unions  to  have  inflated
 membership  as  happened  in  the  case  of  the
 recognised  unions  in  TISCO  which  can  at
 best  claim  2000  membership  whereas  they
 claim  22,000  membership  ?  May  |  know
 whether  the  Government  will  think  in  terms
 of  drastically  changing  the  present  system
 of  verification  as  recommended  by  the
 various  Central  trade  union  otganisations  ?

 SHRI  है.  K.  KHADILKAR  :  There  is
 divergence  of  opinion  88  to  whether  the

 JYAISTHA  27,  893  (SAKA)  Oral  Answers  6

 present  system  of  verification  should  be  con~
 tinued  or  that  the  method  of  ballot  should
 be  adopted.  In  the  last  Trade  Unions’
 Representatives  Conference,  this  issue  was
 raised  and  the  leaders  of  three  trade  unions
 are  meeting  to  find  out  a  common  formuls,
 But,  ultimately,  about  the  verification
 method,  if  it  is  to  be  changed  or  modified,
 that  will  have  to  be  done  by  the  tripartite
 body  which  is  likely  to  meet  in  August.

 SHRI  C.K.  CHANDRAPPAN  :  May
 I  know  whether  the  AITUC  has  placed  a
 proposal  before  the  Government  that  ballot
 should  be  done  and  the  majority  union
 should  be  recognised  and  that  in  the
 executive  of  the  majority  union,  the
 representatives  of  the  minority  union  be
 accommodated  and,  if  that  is  so,  will  the
 Government  consider  that  proposal  ?

 SHRI  R.  K.  KHADILKAR  :  That  also
 will  have  to  go  through  the  tripartite  body
 which  ultimately  by  consensus  decides  these
 issues.

 SHRI  A.  P.  SHARMA:  In  reply  to
 parts  (c)  and  (d)  of  the  Question,  the
 Minister  has  said  that  the  matter  is  under
 consideration,  and  specifically,  in  answer
 to  a  supplementary,  he  has  said  that  this
 matter  is  under  the  consideration  of  three
 Central  trade  unions.  In  view  of  the  fact
 that  there  is  already  a  decision  to  have  veri-
 fication  every  two  years,  what  is  ths  reason
 that  the  verification  is  not  going  to  be  done
 this  year  ?

 SHRI  R.  K.  KHADILKAR :  In  the
 past,  when  there  were  General  Elections,
 a  request  used  to  be  made  for  some  more
 time  as  during  General  Elections,  the  trade
 union  leaders  are  engaged  otherwise.  We
 had  conceded  that  request.  We  have
 already  initiated  the  process,  What-we  are
 considering  is  their  request  for  a  littl  more

 time.

 SHRI  RAJA  KULKARNI  :  Is  it  not  a
 fact  that  the  organisations  which  have  asked
 for  a  little  more  time  are  themselves  split
 up  and,  therefore,  they  want  that  the  veri-
 fication  should  not  be  conducted  at  all  ?

 SHRI  R,  K.  KHADILKAR  :  As  I  have
 frentioned  just  now,  the  AITUC  has  made
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 a  point  that  they  do  not  accept  the  present
 method  of  verification  and  they  would  like
 to  have  a  change.  Because  of  that  this
 problem  of  verification  is  not  being  recon-
 sidered.  Reconsideration  is  given  because
 in  the  past  in  the  clection  year,
 usually  some  time  was  given  for  verification,

 SHRI  S.  M.  BANERJEE:  I  would  like
 to  know  from  the  hon.  Minister  whether
 it  is  a  fact  that  the  All  India  Trade  Union
 Congress,  CITU,  HMS  &  INTUC  have
 combined  and  unanimously  passed  a  re-
 solution  which  has  been  forwarded  to  the
 hon.  Minister  and  it  was  placed  as  a  docu-
 ment  in  the  meeting  of  the  Trade  Unions
 with  the  Labour  Minister  that  first  preference
 should  be  given  to  the  ballot  and  then  only
 verification.  Verification  has  been  rejected  by
 every  one  because  the  INTUC  membership
 has  been  inflated  for  nothing....

 (Interruptions)

 SHRI  A.  P.  SHARMA:  Only  by  those
 who  are  in  minority,  Sir.

 SHRI  INDRAJIT  GUPTA:  Why  are
 you  afraid  of  ballot  ?

 SHRIS.  M.  BANERJEE  :  They  are
 afraid  of  ballot.

 SHRI  A.  P.  SHARMA:  We  are  afraid
 of  bogus  membership...(  Interruptions)

 SHRI  PILOO  MODY :  There  are  bogus
 members  on  both  sides,

 MR  SPEAKER  ;  You  are  not  asking  a
 question,  you  are  entering  into  a  contro-
 versy...(  Interruptions)

 Don’t  enter  into  any  controversy,  This
 is  a  very  bad  way  of  argument,

 SHRI  S.M.,  BANERJEE:  I  want  to
 know  whether  it  is  a  fact  the  AITUC,
 cITU,  HMS  &  INTUC  have  unanimously
 passed  &  resolution  and  forwarded  it  to
 Government  for  implementation  and  accep-
 tance  of  the  ballot  a3  the  first  preference
 and  then  yerification  as  some  other  method,
 May  |  know  the  reaction  of  the  Gove--
 meat  7,..Udaterruptions)
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 SHRI  R,  K.  KHADILKAR  :  In  view
 of  the  divergence  of  opinion  regarding  the
 method  of  verification,  as  I  said  earlier,
 whether  we  should  stick  to  the  present
 method  or  some  sort  of  a  ballot  method
 should  be  adopted...

 SHRI  PILOO  MODY  :  Secrét  ballot.

 SHRI  A.  P.  SHARMA  :  I  am  rising  on
 a  point  of  order,  Sir.

 SHRI  8.  M.  BANERJEE  ;  No  point  of
 order  during  Question  Hour.

 SHRI  A,  P.  SHARMA;  Sir,  I  want  a
 clarification.  (Interruptions)

 MR,  SPEAKER  :  No  point  of  order
 during  Question  Hour,

 SHRI  R.  K,  KHADILKAR  :  Therefore,
 as  I  was  saying,  this  matter  will  be  taken
 up  at  the  tripartite  meeting  keeping  in  view
 the  recommendation  of  the  National  Labour
 Commission  as  well  88  the  views  expressed
 by  the  Trade  Unions.  But,  for  the  time
 being,  the  old  method  continues.

 SHRI  PILOO  MODY  ;  You  must  have
 secret  ballot,

 SHRI  DAMOPDAR  PANDEY:  Sir,
 verification  of  trade  union  is  undertaken
 only  to  determine  the  representative  chara-
 cter  of  the  Union  so  that  representation  on
 various  committees  of  the  Government  and
 national  organizations  is  decided  ,

 MR.  SPEAKER  :
 question  7?

 What  is  your

 SHRI  DAMODAR  PANDEY  :  I  would
 like  to  know  from  the  hon  Minister  whether
 in  view  of  the  elastic  altitude  taken  by  the
 Labour  Ministry  in  giving  representation  on
 various  Committees,  verification  itself  is
 going  to  serve  any  purpose  in  future  ?

 SHRI  R.  K,  KHADILKAR  :  Whatever
 the  representation  is  given,  for  the  time
 ‘being,  on  the  basis  of  the  declared  verifica-
 tion  four  central  organisations  have  been,
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 SHRI  PILOO  MODY  :  Bogus.

 SHRI  DINEN  BHATTACHARYYA  :
 May  I  know  from  the  hon  Minister  whether
 only  the  four  central  organizations  are  being
 asked  to  agree  to  the  verification  and  why
 other  centgal  organizations  like  the  CITU  are
 not  being  consulted  ?  Whether  the  Minister
 has  any  information  as  yet  that  the  CITU
 which  the  Minister  very  well  knows  is  also
 ready  for  verification  because  they  have  got
 a  large  number  of  trade  union  membership
 all  over  the  country.

 MR.  SPEAKER  :  It  is  a  suggestion.

 SHRI  DINEN  BHATTACHARYYA:
 {  want  an  answer  from  the  Minister  whether
 the  CITU  will  be  called  for  verification  and
 whether  the  Government  has  not  yet  in-
 formed  the  CITU  for  the  vorification,

 SHRI  R.  K.  KHADILKAR  :  As  |  men-
 tioned,  the  National  Labour  Commission  has
 made  a  recommendation  regarding  this  verifi-
 cation  procedure  and  as  to  who  should  get
 recognition.  They  have  said  broadly  10%  of
 the  registered  membership  having  the
 full  coverage  should  be  considered  for
 verification,  If  we  accept  this  recommend-
 ation  that  will  have  to  be  accepted  by  the
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 tripartite  body  ;  then  alone  that  will  be
 considered,

 SHRI  S.  8,  GIRI  :  Which  is  the  Central
 Organisation  which  is  refusing  secret  ballot
 consistently  ?

 SHRI  R,  K  KHADILKAR  :  It  is  not
 saying  no,  Tney  say  that  the  present  method
 may  be  adtered  (0.  It  is  not  a  question  of
 saying  this  is  good  or  this  is  bad.

 Production  in  Heavy  Engineering
 Corporation,  Ranchi

 543,  SHRLS  M.  BANERJCE:  Will
 the  Minster  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether
 Engineering
 increased  ;

 production  in
 Corporation,

 Heavy
 Ranchi  has

 (b)  if  to,  to  what  percentage  ;  and

 (c)  how  it  compared  with  figure  of  1969~
 70?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA.
 MANGALAM)  :  (a)  to  (c).  A  statement  is
 Jaid  on  the  Table  of  the  House.

 Statement

 (a)  The  overall  production  during  1970-71  was  higher  than  in  1969-70,

 (b)  and  (c).  The  installed  capacities  of  the  three  plants  of  the  company  at  present
 and  the  production  during  1969-70,  and  1970-71  are  as  under  ;

 Name  of  Plant  Installed  produc-  Percen-  Produc-  Percén-

 capacity  tion  in  tage  of  tion  in  tage  of
 69-70  capacity  10-71  capacity

 Heavy  Machine
 Building  Plant

 (i)  Mechanical  equip-
 ment  80,000  10,357  2.9  15,760.9  19.7

 tonnes  tonnes  tonnes

 (ii)  Structurats  25,000  14,105  56.4  7,205.2  28.8
 tonnes  tonnes  tonnes

 Foundry  Forge  Plant  133,460  28,151.64  1  39,089.6  29.3
 tonnes  tonnes  tonnes

 Heavy  Machine  Tools
 Plant  278  units  27  units  9.7  28  units  0
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 SHRI  S,  M.  BANERJEE;  There  is
 some  improvement  in  production.  I  am
 happy  about  it.  I  would  like  to  know
 from  the  Minister  whether  decision  on  the
 same  lines  as  HSL  will  be  taken  after
 considering  the  views  of  various  trade  unions
 and  whether  he  would  see  that  one  of  the
 employees’  representative  is  accepted  as  one
 of  the  directors  on  the  Board.

 SHRI  MOHAN  KUMARAMANOQALAM:
 The  hon.  Member  is  aware  that  Government
 is  committed  to  providing  for  representa-
 tion  of  workers  on  the  board  of  public
 sector  undertakings.  The  question  is  how
 to  achieve  it  in  the  best  possible  manner.
 So  far  as  Heavy  Engincering  Corporation  is
 concerned,  that  is  also  a  public  sector
 undertaking,  and  we  would  like  to  be  abie
 to  achieve  this  in  the  shortest  time.

 SHRL  S.  M.  BANERJEE:  If  it  is
 difficult  to  have  one  name  selected  or
 elected  will  he  resort  to  the  system  of  ballot
 to  decide  the  representative  of  the  particular
 wnion  ?  That  will  also  serve  to  reflect  the
 representative  character  of  the  union  and
 there  will  be  no  dispute.  INTUC  will  have
 no  ground  for  grouse.

 SHRI  MOHAN  KUMARAMANGLAM:
 The  hon.  Member  is  aware  of  the  difficul-
 ties  80  far  as  choice  of  workers’  representa-
 tive  is  concerned.  It  is  not  merely  a
 question  of  difference  between  unions
 affiliated  to  different  central  organisations  but
 that  is  also  a  problem  of  dealing  with  craft
 unions.  Therefore,  it  is  a  matter  which  I
 should  say,  is  delicate  and  I  do  not  think
 the  hon,  Member  will  wish  to  press  me  on
 this.

 SHRI  KARTIK  ORAON  :  Uufortunate-
 ty  nothing  has  been  done  to  develop  team
 spirit  and  loyalty  in  these  various  projects.
 None  of  the  persons  at  the  helm  of  affairs

 ‘4s  free  from  provincialism,  neopatism,
 favouratism  and  80  many  Other  things.  This
 has  in  effect  come  to  mean  a  promotional
 scheme,  to  provide  jobs  to  one’s  kith  and
 kin  and  not  a  commercial  undertaking.
 This  must  be  guarded  agains  75  per  cent  of
 the  Assistant  Engineers  recently  promoted
 are  drafted  from  one  particular  State.  I
 would  like  to  know  from  the  Government
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 and  the  Minister,  the  rated  idstailed  capacity
 and  production  schedule  for  1970-71,  the
 actual  production  in  970-7i  in  respect  of
 the  three  plants,  heavy  machine-building
 plant,  foundry  forge  plant,  and  heavy
 machine  tools  plant  for  1970-71  and  the
 corresponding  figures  for  1969-70,

 SHRI  MOHAN  KUMARAMANGA-
 LAM:  The  hon.  Member  may  refer  ta
 the  statement  laid  on  the  Table  of  the
 House,  which  contains  all  those  figures,

 SHRI  JAGANAATH  RAO:  May  I
 know  from  the  hon.  Minister  when  at  this
 rate  of  progress,  he  hopes  that  the  HEC  will
 attain  its  rated  capacity  ?

 SHRI  PILOO  MODY:  Never.

 SHRI  MOHAN  KUMARAMANGA-
 LAM:  I  presume,  Mr.  Speaker,  I  am
 entitled  to  answer  the  question.  Or  has  it
 been  pre-empted  already  ?

 So  far  as  Government  are  concerned,  we
 are  certaily  not  satisfied  at  the  rate  of
 progress  and  improvement,  The  hon.
 Member  Shri  S.  M.  Banerjee  said  that
 there  had  been  some  improvement  and  he
 appeared  to  be  satisfied,  but  I  am_  not
 satified  as  he  is.  The  present  percentages
 which  are  found  in  the  statement  iaid  on
 the  Table  of  the  House  clearly  indicate  that
 we  have  got  quite  some  distance  to  go
 before  we  shall  be  able  to  say  that  the  HEC
 is  progressing  fast.

 We  have  placed  before  ourselves,  80  far
 as  this  year  is  concerned,  a  target  of  rising
 from  23,000  tonnes  in  the  Heavy  Machine-
 building  plant  to  34,000  tonnes,  but,  I  hope
 that  with  the  efforts  that  we  are  making,
 we  shall  be  able  to  rise  above  that.  |  do
 not  think  that  there  is  any  point  in  my
 placing  certain  target  before  this  House
 bayond  that,  Though  I  know  that  it  is  an
 unsatisfactory  and  low  target,  let  us  sec  ;
 when  we  have  achieved  something,  we  can
 come  and  tell  hen,  Members  about  it.

 Auctioning  of  #IX  Sugar  Factories  in  U.P.

 ¥544,  SHRI  RAIDBO  SINGH:  Will

 the  Minister  of  AGRICULTURE  be  plesecd
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 to  state  :

 (a)  whether  six  sygar  factories  which
 are  defauliers  in  paymont  of  cane  price  to
 the  growers  are  to  be  auctioned  in  U.P.  ;
 and

 (b)  if  fo,  the  reasons  for  Government
 not  taking  them  over  when  the  commitment
 was  already  there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.  Collectors
 concerned  have  taken  steps  to  auction  the
 six  sugar  mills  which  are  defauliers  in  pay-
 ment  of  sugarcane,  cane  cess  and  purchase
 tax  dues.

 (b)  Sate  by  auction  of  immovable
 property  is  one  of  the  coercive  processes  for
 realisation  of  the  dues  as  arrears  of  land
 revenue.  In  six  cases  the  Collectars  found
 it  necessary  to  take  this  action.  14  is  not
 related  to  the  question  of  taking  over  these
 or  other  mills  and  is  independent  of  it,

 SHRI  RAJDEO  SINGH  :  May  I  know
 whether  these  mills  are  so  much  worked
 out  as  to  fetch  less  price  than  what  is  due
 as  cane  price  and  other  Government  taxes  ?

 SHRI  SHER  SINGH  :  I  have  no  know-
 ledge  of  that.  That  will  be  known  only
 after  these  mills  are  auctioned.

 SHRI  RAJDEO  SINGH  :  May  I  know
 why  Government  allowod  the  drfiting  away
 of  these  mills  to  the  point  of  no  return  ?

 SHRI  SHER  SINGH:  It  is  for  the
 State  Governments  to  take  action.  The
 names  of  the  mills  are  as  follows  :

 .  Messrs.  Pannijee  Sugar  Mills,
 Bulandshahr,

 2.  Messrs.  Ramchand  and  Sons  Sugar
 Mills,  Barabanki,

 3.  Messrs.  Burhwal  Sugar
 Buchwal,  District  Barabanki,

 4  Mossrs.  Kamiapat  Motilal  Suger
 Mille,  Bhatni,  District  Deoria,

 5,  Messrs,  Maheshwari  Khetan  Sugar

 “iy
 Ramkola,  District  Deoria,

 Mills,
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 6.  Mossre,  Kundan  Sugar  Mills,
 Amroha  District,  Moradabad.

 SHRI  BISHWANATH  ROY  :  In  view
 of  the  fact  that  the  number  of  factories
 known  for  non-payment  of  sugarcane  price
 to  the  tune  of  crores  of  rupees  is  consider-
 able,  may  {  know  why  only  six  factories
 are  going  to  be  auctioned  while  the  rest  are
 being  left  out  ?

 SHRI  SHER  SINGH:  This  decision
 has  been  taken  by  the  collectors  concemed
 as  I  have  said,  in  the  case  of  these  six  mills,
 because  the  outstandings  from  them  were
 old,  and  they  related  to  three  years  before
 1970-71,  and  the  collector  thought  it  neces-
 sary  to  auction  them.

 SHRI  BISHWANATH  ROY:  What  is
 the  reason  for  leaving  the  other  factories  ?

 st  इसहाक़  सम्भालो  :  सरकार  यह

 बतलाने  की  मेहरबानी  करेगी  कि  6  शुगर  फैक्ट्री
 भज  नीलाम  की  जा  रही  हैं  जिन  के  बारे  में

 मिनिस्टर  साहब  को  भी  यह  उम्मीद  नहीं  है  कि

 उन  से  इतना  पैसा  आएगा  कि  जो  सारे  ब्याज  हैं

 वह  सदा  हो  सकें,  तो  मैं  मालूम  करता  चाहता

 हूं  कि  बजाय  नीलाम  करने  के  और  प्राइवेट

 सेक्टर  के  हाथ  में  देने  के सरकार  को  यह  फैसला

 करने  में  क्या  दुश्वारी  हो  रही  है  कि  इन  मिलों

 को  बहू  नैश नला इज़  करे  ताकि  यह  बन्द  न  हो

 सके  भोर  मजदूरों  को  काम  भी  मिले  ?  तीलाम

 में  कोन  देगा  ?  प्राइवेट  सेक्टर  के  हाथ  में  ही
 लो  फैक्ट्री  जायगी  जब  की  भाप  की  पालिसी  हैं

 कि  इन  को  पब्लिक  सेक्टर  में  लाया  जाय,  तो

 आप  नैशनलाइज  क्यों  नहीं  करते  ?

 शी  शेर  सिह  :  अ्रध्यक्ष  महोदय,  मैं  पहले

 ही  कह  चुका  हूं  कि  नैशलाइजेशन  का  मामला

 तो  मेरे  गौर  है  और  उस  पर  जिस  वक्त  कमीशन

 की  रिपोर्ट  आएगी  उस  वक्त  फैसला  करेंगे  कौर

 स्टेट  गवर्नेमेंट्स  चाहे  तो  ले  भी  सकती  हैं,  महू

 विधान  में  छूट  दे  रक्षी  है
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 को  जी.  पी.  मौसम  ;  चीनी  मिलों  का

 राष्ट्रीयकरण  हो  या  न  हो  इस  के  बारे  में  मंत्री

 महोदय  ने  सदन  में  बताया  कि  यह  मेरे  गौर  है

 और  यह  मेरे  गोर  ही  कारण  है  इन  नीलामियों

 का।  तो  में  यह  जानता  [चाहुंगा  कि  हमेशा

 के  लिए  यह  परेशानी  दूर  हो  जाय  इस  के  लिए

 क्या  सरकार  निश्चय  करेगी  कि  बोनी  मिलों

 राष्ट्रीयकरण  किया  जायगा  या  बिलकुल

 ही  किया  जायगा  क्योंकि  नीलाम  में  भ्र भी

 भाप  ने  बताया  इतना  पैसा  नही  प्राया  जिस  से

 न्यूज  अदा  ही  सके,  ओर  आज  आप  6  का  कर

 रहे  हैं,  कल  {2  का  करेंगे,  परसों  20  का  करेंगे,

 तो  क्यों  नहीं  एक  ऐसा  निश्चय  करते  जिस  से

 इन  पलों  को  आप  ले  लें,  इन  का  राष्ट्रीयकरण

 कर  हू  था  हमेशा  के  लिए  कह  दें  कि  हम  नहीं

 लेंगे,  बाप  चलाइए  ?

 को  शेर  सिंह  :  मैं  निवेदन  कर  चुका  हूं

 कि  इस  के  बारे  में  एक  आयोग  बेठा  हुआ  है,

 वह  इस  पर  विचार  कर  रहा  है  और  जब

 आयोग  की  सिफारिश  आएगी  उस  के  बाद  ही

 इस  पर  फैसला  किया  जायगा  ।  आज  फैसला

 नहीं  हो  सकता  |

 Pitferage  of  Seven  Crores  Worth  of
 Foodgrains  from  the  Godown  of

 Food  Corporation  of  India

 9545,  SHRI  MOHAMMAD  ISMAIL  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 {a)  whether  over  Rs.  7  crores  worth  of
 foodgrains  had  been  piterred  from  the
 storage  godown  of  Food  Corporation  of
 India’s  branch  in  Bihar  ;  and

 (b)  the  action  taken  against  those
 responsible  for  this  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  Pp  SHINDE);  (a)  and  (b).
 No,  Sir.  The  extent  of  iosass,  reported  by
 Food  Corporation  of  India,  on  account  of
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 theft/pilferage  at  its  depots  all  over  India
 including  Bihar  from  965  to  March  WIL
 has  heen  valued  at  Rs,  3  lakhs  approxi-
 mately.

 The  Food  Corporation  of  India  is
 taking  appropriate  measures  including  legal
 and  disciplinary  proceedings  against  the
 defaulting  employees,  besides  other
 preventing  measures  itke  raising  of
 compound  walls  for  the  godowns  where
 mecessary,  increasing  watch  and  ward  points,
 posting  of  the  Central  Industrial  Security
 Forces  at  Vulnerable  depots,  and  other
 necessary  administrative  measures,

 शी  मुहम्मद  इस्माइल  :  मंत्री  महोदय  ने

 बताया  कि  इतजाम  किया  जा  रहा  है  सिक्योरिटी

 वगेरह  का  fl  लेकिन  मेरा  स्पेसिफिक  क्वेश्चन

 था  उस  के  बारे  में  उन्होने  नहीं  बताया  कि

 बिहार  के  फूड  कारपोरेशन  के  गोदाम  से  7

 करोड़  रपये  का  माल  चोरी  हुआ,  वह  चोरी  हुई

 तो  उस  में  कोई  पकड़ा  गया  या  नहीं  कौर  पकड़ा

 गया  तो  उस  पर  क्‍या  सजा  उस  कौ  दी  गई  ?

 यह  मेरा  स्पेसिफिक  क्वेश्चन  था  7  करोड़  का

 इस  का  सेटिसफंकट्रो  जवाब  उन्होंने  नहीं  दिया  t

 इसलिए  पहले  इसका  जवाब  बह  दें  कि  7

 करोड़  ठीक  हैं  या  नहीं  ?

 अध्यक्ष  महोदय  :  वह  तो  कह  चुके  हैं  कि

 ठीक  नही  हैँ

 sit  मुहम्मद  इस्माइल:  तो  कितना  ठीक  है,

 बही  बताए

 SHRI  ANNASAHEB  P.  SHINDE  :
 thought  हैं  was  clear  enough  in  my  reply.
 The  news  item  which  appeared  in  the  press
 was  that  the  FCI  has  lost  to  the  tune  of
 Rs,  7  crores  due  to  pilferage,  theft  otc.  in
 Bihar.  I  satd  thet  from  1965  up  to  March,

 97i,  Rs,  43  lakhs  worth  of  foodgrains  have
 heen  lost  all  over  the

 ge  mh
 including

 Bihar,  Obviously  that  es  diem  is  not
 oorrest,
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 aft  मोहम्मद  इस्माइल  :  मेरा  दूसरा  सम बाल

 यह  है  कि  जब  बिहार  के  बारे  में  बतलाया  है

 और  इस  तरह  की  चोरियां  फूड  कारपोरेशन  के

 कामों  में  मुखतलिफ  सूबों  में  हुई  हैं  तो  क्‍या

 तोप  उन  की  तादाद  बतलावेंगे  कि  कितनी  रकम

 की  अब  तक  चोरी  हो  चुकी  है  और  इस  पर

 आपने  कया  कार्यवाही  अब  तक  की  है  ?

 अध्यक्ष  महोदय  :  आप  का  बिहार  के

 बारे  में  स्पेस्फिक  बेचन  था  t

 थी  मोहम्मद  इस्माइल  :  इन्होंने  तमाम

 जगहों  के  बारे  में  पेन्शन  किया  है,  इसीलिये

 मैंने  सवाल  किया  है  कि  दूसरी  जगहों  पर  जो

 कोरिया  हुई  है,  उन  के  बारे  में  क्या  पोजीशन

 है,  और  मालूम  हो  तो  बतायें  ?

 SHRI  ANNASAHIB  P.  SHINDE  :  There
 is  no  intention  to  conceal  anything.  if  the
 hon.  Member  has  any  information,  I  will  be
 interested.  After  all,  this  is  a  public  sector
 organisation.  As  IL  said,  we  refer  every
 case  to  the  police  for  investigation.  I  would
 be  glad  if  the  hon.  Member  can  pass  on  any
 information.

 Scheme  for  Employment  to  People  of
 Border  Areas  rendered  jobless

 due  10  East  Benga!  conflict

 *546,  SHRI  8,  K.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state
 whether  the  Central  Government  have  any
 scheme  to  give  jobs  to  the  people  of  border
 areas  such  as  West  Bengal,  Assam  and
 Tripura  who  have  become  jobless  due  to
 recont  East  Bengal  conflict  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 There  is  no  such  scheme  at  present.

 SHRI  3B.  K.  DASCHOWDHURY  :  Is
 the  hon,  Minister  aware  that  0४००५  to
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 frequent  firings  across  thé  border  by  the
 Pakistani  army,  many  people  from  the
 border  areas  have  left  their  hearths  and
 homes  and  properties  and  have  become
 financially  bankrupt  b  In  view  of  that,  may
 ३  know  whether  the  Government  have  taken
 any  steps  to  give  some  financial  relief  to
 these  poor  people  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  ६,
 KHADILKAR)  We  are  certainly  providing
 those  who  have  come  as  refugees  with  daily
 rations  and  giving  them  shelter,  but  the
 question  concerns  employment,  For  that
 there  is  no  scheme  at  present  because  we
 except  the  refugees  to  go  back  to  their
 hearths  and  homes.

 SHRI  B.  K.  DASCHOWDHRY:  The  hon,
 Minister  has  not  understood  my  question,
 I  was  not  referring  to  Bangla  Desh  refugets.
 twas  referring  to  our  own  people  from  the
 border  areas  who  have  left  their  hearths
 and  homes  because  of  firing  by  the  Pakis-
 tani  army  across  the  border.  Has  the
 Govenment  any  scheme  for  them  ?

 SHRI  R.  K.  KHADILKAR  :  Wherever
 such  incidents  have  occurred  in  the  border
 areas,  they  have  taken  shelter  in  near  about
 areas.  No  scheme  has  been  considered
 for  their  employment.  Where  any  parti«
 cular  cases  are  brought  to  notice,  suitable
 local  action  is  being  taken,

 SHRI  B.  K,  DASCHOWDHURY  :  ‘The
 decision  taken  up  till  now  by.  the  Govern-
 ment  is  only  to  give  refief  the  Bangal  Desh
 refugees.  I  would  like  to  know  why  no
 such  decision  has  been  taken  in  regard  to
 our  own  people  in  the  border  areas  who
 have  suffered  as  a  result  of  the  recent
 political  upheaval  in  Bangla  Desh,  why
 these  poor  people  have  not  been  given  in
 help  by  the  Government,  Further  there  is
 scarcity  of  land  in  West  Bengal,  Thowsands
 of  temporary  camps  have  been  put  up  for
 the  Bangla  Desh  refugees  mostly  on
 agricultural  land,  and  the  people  from  whom
 these  lands  have  been  taken  away..  have
 become  bankrupt.  I  wouhl  like‘  to  know
 from  the  Minister  whether  there  fs  apy
 scheme  to  provide  these  people  whose  lands
 have  been  taken  over  with  auy  compensa-
 tion.
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 SHRI  R.K.  KHADILKAR  :  Thote
 whose  lands  have  been  occupied  for  cons-
 trecting  camps  or  temporary  shelter,  will
 he  compensated  duly.

 DR.  RANEN  SEN:  In  view  of  the
 dact  that  the  refugees  are  crowding  the
 borders  and  the  State  administrations  are
 faced  with  the  heavy  additional  task  of
 issuing  registration  cards  etc.,  has  the
 Government  any  plans  to  employ  persons
 fer  this  work  separately,  so  that  the  normal
 administrative  personne!  would  be  free  for
 their  ordinary  duties?  The  West  Bengal
 Government  has  also  suggesitcd  such  8
 scheme.  What  has  been  the  fate  of  the
 soheme  ?

 SHRI  R.  K.  KHADILKAR:  In  view
 of  the  heavy  administrative  burden  on  the
 jocal  administration,  the  local  administra-
 tion  has  been  further  strengthened  by
 recruiting  suitable  staff  to  undertake  this
 yesponsibility.

 SHRI  D.  BASUMATARI::  It  is  nota
 fact  that  the  camps  for  the  refugees  in
 Assam  and  and  Meghalaya  are  only  m  the
 tribal  area  and  may  I  know  wether  there  is
 any  scheme  for  protecting  the  land  of  the
 tribals  where  it  is  utilised  for  the  refugecs
 because  they  are  already  very  backward
 acenomically  ?

 SHRI  R.K.  KHADILKAR  :  So  far  as
 tribal  area.  on  the  Assam  and  Meghalaya
 borders  are  concerned  where  the  refugees
 are  now  given  shelter  temporarily,  I  may

 gay  that  our  scheme  is  to  shift  them  to  a
 bigger  camp  and  therefore  there  is  no
 possibility  of  any  ill-feeling  or  the  tribals
 suffering  because  of  this  influx.

 ah  के  श्ूल्व  निर्धारित  करना

 +
 9574,  भी  अतिका  ह... ट  :

 नी  शिवकुमार  करती  :

 गया  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कक:

 (क)  क्‍या  सरकार  मे  अगामी  मौसम  के

 किए  गले  के  नियत  किये  गये  जुल्मों  की  घोषणा
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 कर  दो  है  ;

 खि)  यदि  नहीं,  तो  इन  के  कब  तक
 निर्धारित  किये  जाने  की  सम्भावना  हैं;  और

 (ग)  क्या  सरकार  इस  संबंध  में  राज्य

 सरकारों  से  भी  परामर्श  करना  चाहती  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  and  (b).  The  basic
 minimum  price  payable  by  sugar  factories
 for  sugarcane  to  be  purchased  by  them
 during  the  season  1971-72  (Ist  October  1971
 to  30th  September  972)  has  not  so  far  been
 announced,  as  the  Government  have  decided
 to  watch  the  position  consequent  on
 decontrol  of  sugar  for  sometime  before
 taking  a  final  decision.

 (c)  The  minimum  sugarcane  price  is
 fixed  after  consulting  the  State  Governments
 and  other  interests  and  authorities  concerned.

 श्री  चनाका  प्रसाद  :  प्रत्यक्ष  जी,  गन्ने  की

 कोमल  लकड़ी  और  कोयले  को  कीमत  से  भी

 गिरी  हुई  है,  जबकि  किसान  साल  भर  उसकी

 खेती  में  फंसा  रहता  है,  साल  भर  गर्मी  और

 जाडे  में  मेहनत  करता  है,  बिजली  और  पानी

 उस  पर  खर्च  करता  है...

 अध्यक्ष  महोदय  :  आप  तो  पुराने  मैम्बर  हैं,
 सवाल  कीजिये  |

 भी  अतिका  प्रसाद  :  जबकि  72  की  कोमल

 तय  करने  में  भारत  सरकार  कोई  ध्यान  नहीं

 देती  है।  कहा  जाता  है  कि  राज्य  सरकार  की

 राय  से  गन्ने  की  कीमत  तय  की  जाती  है।  मैं

 समझता  हूं  कि  राज्य  सरकार  की  राय  को  नहीं

 माना  जाता  है  शुगर  की  रिकवरी  को  दृष्टि

 से  जहां  पर  जो  मिलें  गी  हुई  हैं,  वे  पत्रास

 1:11...  पुरानी  हो  गई  हैं,  लोहे  का  ह. ||  बत

 कर  रह  गई  है...
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 अध्यक्ष  सर्वोदय  झगर  भाप  सवाल  नहीं

 पूछ  सकते हैं  तो  बेठ  जाये  |

 की  चन्द्रिका  प्रसाद  :  मैं  मंत्री  जी  से

 जानना  चाहता  हूं  कि  गाने  की  कामत  तय  करते

 समय,  जपा  राज्य  सरकार  का  परामर्श  था  कि

 9  २,  40  पैसे  रखी  जाय,  उसका  ध्यान  न  रखते

 हुए  पिछले  साल  9.4  परसेंट  और  उससे  नीचे

 जितनी  रिकवरी  आई,  उसके  लिये  7  र.  37

 पैसे  मुक़र्रर  की  थी  |  9.4  परसेन्ट  से  अगर  कम

 भी  थी,  8  परसेन्ट  भी  थी  तो  इतना  ही  रखा

 गया  |

 अध्यक्ष  महोदय,  मैं  उत्तर  प्रदेश  के  पूर्वी
 जिसे  से  जाता  हूं,  हमारा  इलाका  पिछड़ा

 इसका  है,  वहां  पर  शुगर  के  अलावा  कोई

 इंडस्ट्री  नहीं  है,  वहा  पर  सारी  मिलें  सिक  मिलें  है,

 एक  तरह  से  लोहे  का  अम्बार  बनी  हुई  हैं।  जब

 तक  आप  उनका  राष्ट्रीयकरण  नहीं  करेंगे  गन्ने

 की  इस  कीमत  से  किसानों  का  फायदा  नहीं  होने
 बाला  है।  जब  सरकार  किसी  बात  को  टालना

 चाहती  है  तो  उसके  लिए  आयोग  बना  दिया

 जाता  है,  उसी  तरह  का  आयोग  यहां  पर  भी

 बना  दिया  गया  है  |  में  जानना  चाहता  हूं  कि

 क्या  सरकार  इसका  राष्ट्रीयकरण  करने  की  कृपा

 करेगी  ।

 भी  हेर  सिंह  :  अध्यक्ष  महोदय,  मैं  पहले

 कह  चुका  हूँ  कि  आयोग  भारत  सरकार  ने

 बनाया  इसलिये  ताकि  सारे  देश  के  लेबिल  पर

 हम  फैसला  कर  सों ।  जहाँ  तक  स्टेट  का

 सम्बन्ध  है,  स्टेट  कर  सकती  है,  उसमें  कोई

 रुकावट  नहीं  है।

 को  शिव  कुमार  शास्त्री  :  अध्यक्ष  महोदय,
 एक  बार  डिबेट  का  उत्तर  देते  हुए  उस  समय  के

 कृषि  मंत्री  औ  जगजीवन  राम  ने  एक  महत्वपूर्ण

 बात  कही  श्री  कि  तबो  शी  सुनय  भिर्भारित
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 हो  जाएगा  राज्य  सरकारों  के  साथ  बरामदा

 कर  के,  बहु  तो  किसानों  को  तत्काल  दें  दिया

 जायगा  ।  लेकिन  बाजार  में  अगर  चीनी  ऊचे

 भाव  पर  बिकेगी  तो  जो  अतिरिक्त  राशि  होगी

 वह  किसने  को  दे  दी  जाएगी  |  तो  क्या  बह
 प्राकार  ब  भी  कायम  है  ?  या  मंत्री  जी  के

 परिवर्तित  होने  से  उस  में  भी  परियभातिन  हो
 गया  ?

 श्री  देर  सिह  :  प्रत्यक्ष  महोदय  बह  आधार

 अब  भी  कायम  है|  हम  जो  प्राईस  मुक़र्रर  करते

 हैं चह  कम  से  कम  होती  है।  उससे  ऊपर

 फैक्ट्रिज  देती  रही  8  6  र.  कौर  20  *.  का

 दिया  है।  हमने  30/40  परसेंट  फ्री  शुगर  सेल

 के  लिये  दी और  जिस  समय  कीमतें  ज्यादा  थीं

 फ्री  शुगर  की  तो  कीमतें  ज्यादा  भी  दी।  और

 जब  लवी  प्राइस  कौर  करो  सेल  की  कीमतें
 नजदीक  भा  गयी  उसके  बाद  जो  मिनिमम  प्राइस
 थी  बह  दी  गयी,  उससे  कम  नहीं  दी  ।

 लेकिन  ऐसी  कोई  बंदी  नहीं  है  कि  जो

 मिनिमम  प्राइस  है  वही  दें।  उससे  उपर  भी  दे

 सकते  हैं  और  मिल  देती  भी  हैं  t

 की  नरसी  मा राय रा  पांडे  :  क्‍या  मंत्री  जी

 इस  बात  को  देखते  हुए  कि  हर  साल  गये  के

 दाम  के  बारे  में  कोई  निश्चय  व  होने  से  गन्ने

 की  खेती  की  बढ़ोत्तरी  होने  में  दिक्कत

 होती  है  जिससे  आगे  चल  कर  के  हमको  फौरन

 एक्सचेंज  में  नुकसान  होता  है  या  ो  चुनर  का

 हमारा  टार्गेट  होता  है  उसको  पूरा  नहीं  कर

 पते  हैं,  तो  मैं  मंत्री  जो  से  जानना  चाहता  हूं
 कि  जो  उसूल  बना  हुआ  है  उस  पर  मंत्री  जी  को

 क्या  दिक्कत  है  गन्ने  का  दाम  पहले  तय  करने

 में  जिससे  किसान  अपनी  गलते  की  लेती  बढ़ा

 सके  ?

 भो चर सिह सिह  :  हम  हमेशा  बह  तय  करते

 हैं  फसल  मे  पहले  फैसला  कर  दें  ।  लेकिन  ऋस
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 बार  दिक्कत  यह  हुई  कि  चू  कि  हमने  डी-कंट्रोल
 करने  का  फैसला  किया  तो  हम  कुछ  समय  तक

 देखना  चाहते  थे  कि  उसका  बया  प्रभाव  होता

 है।  इस  चीज़  को  ध्यान  में  रखते  हुए  प्राईस

 फिक्स  करना  चाहते  है  ताकि  किसान  को  घाटा

 न  रहे  ।  आज  प्राइस  फिक्स  कर  दें  और  कल

 यह  सोचें  कि  यह  प्राइस  ठीक  नहीं  बल्कि  और

 प्राइस  होनी  चाहिये  थी,  तो  उसमें  दिक्कतें  पैदा

 ही  जाती  है  4

 श्री  सर  पांडे:  अभी  सरकार  ने  मिल

 मालिकों  के  दबाव  मे  झा  कर  चीनी  पर  से  बड़ों

 हड  लिया  जिससे  चीनी  का  दायर  बाजार  में

 बढ़  गया  है।  इस  रात  को  घ्यान  में  रखते  हुए
 कि  जबसे  डीकट्रोऊ  किया  है  शुगर  का  दाम

 बढ़ा  है,  गन्ने  के  दाम  निर्धारित  करनें  में  देर

 गया  है  ?

 शी  शोर  सिह:  यह  बिल्कुल  गलत  है  कि

 हमने  मिल  मालिकों  के  दबाव  में  आ  कर  कोई

 फैसला  किया  ।

 शुगर  प्राइस  के  बारे  में  छापने  जो  कहा,

 मैं  बता  दू  कि  डोकट्रोल  के  बाद  शुगर  की

 प्राइस  बढ़ी  नहीं  है,  बल्कि  कम  हुई  है।

 ु ध्यबबान)  ...

 श्री  इसहाक  सम्मान  :  पहले  से  मार्केट  में

 दाम  बढ़  गये  हैं।  बाजार  में  जाकर  खरीदे

 तब  पत्ता  लगे  |  ...(व्यवधान)  eee

 अध्यक्ष  सहोदर  :  आर्डर  प्लीज़
 ।  क्या  मजा

 आता  है  आपको  शोर  करने  में  ।  यह
 पार्लियामेट  है।  भाप  मंत्री  जी  को  जवाब  पूरा

 देने  दीजिये  ।

 श्री  अटल  बिहार  बाजपेयी  :  अध्यक्ष

 महोदय यह सच यह  पर्थ  है  कि  जीनी  के  दाम  बढ़
 .
 यहां।
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 wt  इसहाक  सम्भली  :  गलत  इनफॉरमेशन

 के  आधार  पर  ही  गलत  फैसले  किये

 जाते  है  1

 श्री  शेर  सिंह  :  अध्यक्ष
 महोदय,

 भेरे  पास

 मची  है दामों  की।  प्रति  आप  चाहि  तो  मैं

 पढ़  कर  सुना  सकता  हू  t

 अध्यक्ष  महोदय;  चीनी  का  मसला  है,

 बहुत  नाजुक  है,  सोच  समझ  कर  बोलियेगा  ।

 भरी  सरजू  पांडे:  अधिकारी  गलत  सूचना

 देते  हे  क्यों  कि  मुफ्त  में  चीनी  खाते  है

 अध्यक्ष  महोदय  :  आकर  प्लीज  मै  बढा

 तग  हूं  :  आप  मेरे  नज़दीक  बैठे  है  इसलियें  बडा

 डिस्टश्बंस  होता  है।  मैं  फोलो  नहीं  कर  सकता

 प्रोसी  जिससे  t

 श्री  शेर  सिह  भ्रध्यक्ष  महोदय  में  निवेदन

 कर  रहा  था  कि  हर  जगह  के  मेरे  पास  5  जून
 तक  के  आकार  हे  1

 आसाम  में  24  मई  को  प्राइस  थी  205

 मं,  और  डी कंट्रोल  हुआ  25  मई  को।  और

 4  तारीख  को  95  रु.  प्राइस  थी  बिहार
 में  200  रु.  प्राइस  थी,  भ्रम  84  6.32...

 श्री  इसहाक  सम्मति  :  यह  आप  होलसेल

 प्राइस  बता  रहे  है|  रिटेल  प्राइस  बताइये  y

 et  गैर  सिंह  :  ठोक  हैं  मैं  होल  सेल  प्राइस

 बता  रहा  था  i  आप  रिटेल  प्राइस  भी  सुन

 लीजिये  ।

 रिटेल  प्राइस  झा साम  में  2.5  पैसे  थी,

 झन  2.05  पैसे  है।  बिहार  H2.42  पे.  थी

 प्री  954.8  गुजरात  में  2.034.  थी

 अब  i.89  पैसे  है।  बेलछी  25  पं.  थी

 24  तारीख  को  कौर  ह! क  लारी  को  2.05
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 पैसे  प्रति  किलो  चीनी  की  प्राइस  थी।

 (व्यवधान--बिल्कुल  गलत  है)

 धरी  इसहाक  सँभलो  :  दिल्‍ली  पैं चीनी

 2.25  पै.  मिल  रही  है।  स्पीकर  साहब,  सुपर

 बाजार  में  दाम  मालूम  कीजिये।  मैं  जानना

 चाहता  हूं  कि  वहां  चौकी  का  क्‍या  भाव  है।

 (व्यवधान)

 अध्यक्ष  महोदय  :  श्राप  मेहरबानी  करके

 बैठ  जाइये  |

 श्री  इसहाक  सम्भाली  :  मैं  चैलेंज  करता

 हूं  श्राप  सुपर  बाजार  में  टेलीफोन  करके  चीनी

 के  दास  पता  लगाइये  ।  (व्यवधान)

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  F  A  AHMED):  It  appears  that  the
 figures  quoted  by  my  colleague  are  not  in
 accordance  with  the  practical  experience  of
 hon.  members,  so  far  as  the  prevailing
 price  of  sugar  is  concerned,  I  shall  verify
 these  prices  (Interruptions).

 SHRI  INDRAJIT  GUPTA  :  Don’t  you
 buy  sugar  for  your  own  use  ?  Do  Ministers
 get  free  supply  of  sugar  or  what?
 (/nterruptions).

 श्री  इसहाक  सम्भली  :  स्पीकर  साहब,  मेरा

 पाइंट  साफ़  आर्डर  है।

 सप्यकष  महोदय  :  क्वेश्चन  प्रवर  में  पॉइंट

 आफ  आर्डर  नहीं  होता  ।

 श्री  इसहाक  सम्मली  :  मिनिस्टर  साहब

 खुद  मुतमईन  नहीं  है  q  क्या  आप  इसको  वेरी-

 फाई  करेंगे  |

 शी  बी.  पी  मौके  :  यह  गलत  बयान  दे  रहे

 हैं  दिल्‍ली.  के  बारे  से  ।

 MR.  SPEAKER  :  The  Minister  has  said
 that,  if  there  is  a  difference:  in  price,  he  will
 verily  it.  (dyterruptions).
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 SHRI  NIMBALKAR:  May  I  know
 whether  in  fixing  the  price  of  sugarcane
 only  the  sugar  content  in  the  sugarcane  is
 taken  into  consideration  ?  Is  it  not  a  fact
 that  there  are  some  sygar  factories  which
 have  attached  distilleries  ?  Should  they
 not  be  asked  to  pay  a  higher  price  for  their
 sugarcane  ?

 were  महोदय  :  बाप  कहाँ  से  कहाँ  चले

 गए  ।...  (व्यवधान) ...

 शी  हेर  सिह :  माननीय  सदस्य  का

 सवाल  सुनाई  नही  दिया  ।

 श्री  एस.  एम.  बनर्जी  :  उन्होंने  कहा  था

 कि  आपने  चीनी  का  डी-कंट्रोल  कर  दिया  और

 चीनी  का  दाम  बढ़  गया  तो  उसी  हिसाब  से

 शुगरकेन  का  दाम  भी  आप  बढ़ायेंगे  या  नहीं
 गौर  झगर  नहीं  बढ़ायेंगे  उसका  कारण  क्या

 है?

 1... ह  शेर  सिंह  :  जेसा  मैंने  निवेदन  किया,

 डी-कंट्रोल  के  बाद  कुछ  देर  वाच  करेंगे  कौर

 उसके  बाद  प्राइस  फिक्स  करेंगे।

 PROF.  S.  I.  SAKSENA  :  Is  the
 government  aware  that  if  it  does  not  increase
 the  price  of  sugarcane  to  at  least  Rs.  10  per
 quintal  there  will  be  shortage  of  sguar  next
 year  ?

 SHRI  SHER  SINGH:  I  have  no  infor-
 mation  with  regard  to  sugarcane  sown  this
 year,  will  make  enquiries.

 aft  dat  सिह  :  श्रीमन्‌,  मंत्री  जी  ने  प्रभी

 कहा  कि  गत  वर्ष  की  नीति  थी  कि  फ्री  सेल  की

 चीनी  शौर  लेबी  की  चीनी  कौ  दो  कीमतें  होंगी

 और  दोनों  में  फ्री  सेल  की  चोरी  ज्यादा  कीमत

 परे  बिकेगी  तो  उसमें  किसानों  को  भी  हिस्सा  ,

 दिया  जायेगा  t  तो  ब्या  यह  सही  है  कि  पिछले

 थ्षे  फ्री  सेल  की  चीनी  ज्यादा  कीमत  पर  बिकी

 है  ?  अदि  हां,  सो  भारत  सरकार,  किसानों,  “को
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 उसका  हिस्सा  दिलाने  के  लिए  क्‍या  प्रबन्ध  कर

 रही  है  ?

 1, ह  बार  सिह  :  जैसा  मैने  निवेदन  किया  कि

 हम  फ्री  सेल  का  प्राप्त  बहुत  ज्यादा  थी  तब

 किसानों  की  ज्यादा  प्राइस  दी  गई  लेकिन  पिछले

 साल  फ्री  सेल  की  प्राइस  और  देवी  शुगर  की

 प्राइस  में  बहुत  थोड़ा  अन्तर  था,  कोई  विशेष

 अन्तर  नही  था

 SHRI  M.  RAM  GOPAL  REODY :  This

 question  relates  to  sugafcane  growers  and
 sugarcane  prices.  Unfortunately,  members
 have  dragged  in  the  question  of  sugarcane
 cess  and  spoiled  the  question.  I  will  put  a

 straight  question.  Is  the  hon.  Minister

 going  to  inctease  the  rate  for  sugarcane
 from  Rs.  7ito  Rs.  00  per  ton  for  a

 recovery  of  9.4  and  less?  if  not,  how  will
 he  get  sufficient  sugarcane  for  his  sugar

 requirements  next  year  १

 SHRI  F  A.  AHMED:  The  price  of

 sugarcane  is  fixed  from  time  to  time,  At
 the  time  of  §xing  the  price  the  point
 mentioned  by  the  hon,  Member  will  be  kept
 in  view.

 levelled  against  Food  Corporation
 of  India  in  Rajasthan  Assembly

 549,  SHRI  BIREN  DATTA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  ;

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  charges  levelled
 by  some  members  in  the  Rajasthan  Assembly
 against  the  Food  Corporation  of  India
 regarding  bajra  purchases  from  that  State  ;

 (b)  if  w,  what  are  the  charges  ;

 (c)  whether  the  inquiry  had  been  con-
 ducted  into  these  charges  ;  and

 (d)  if  80,  the  findings  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 ANNASAHES  P.  SHINDE)  :  (2)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table  of
 the  Sabha.

 (c)  Inquiries  into  the  allegations  with
 regard  to  purchase  of  bajra  by  the  Food
 Corporation  of  India,  were  made  by  the
 F,  i.  C,  and  the  State  Government.

 (d)  The  inquires  of  the  F.I.C.  revealed
 that  the  allegations  were  not  substantiated.
 Inquiries  by  the  State  Government  are  still
 in  progress,

 STATEMENT

 Allegations  made  against  the  FCI  in
 Rajasthan  Assembly  regarding  purchase
 of  Bajra.

 It  generally  alleged  that  :—

 (i)  There  was  conspiracy  between  the
 F.CI.  officials  and  the  traders
 to  cheat  the  cultivators  and  the
 Government  ;

 (ii)  F.C.I.’s  staff  was  rejecting  stocks
 offered  by  the  producers,  but
 purchasing  the  same  from  the  tra-
 ders  at  the  procurement  price,  The
 traders  bought  it  from  the  producers
 at  a  lower  rate  and  pocketed  the
 difference  ;  and

 (iii)  The  F.C.I.  officials  were  corrupt
 and  indulging  in  irregularities.

 In  addition  to  these,  certain  specific
 allegations  were  also  made  in  respect  of
 purchases  in  some  of  the  mandis.

 SHRI  BIREN  DUTTA:  In  the  state-
 ment  it  is  stated  :-—

 “There  was  conspiracy  between  the
 EC!  officials  and  the  traders  to
 cheat  the  cultivators  and  the
 Government  ;

 FIs  staff  was  rejecting  stocks
 offercd  by  the  producers,  but
 purchasing  the  same  from  the
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 traders  at  the  procurement  price.
 The  traders  bought  it  from  the
 producers  at  a  lower  rate  and
 pocketed  the  difference  ;  and

 The  FCI  officials  were  corrupt  and
 indulging  in  irregularities.

 In  addition  to  these,  certain
 specific  allegations  were  also  mado
 in  respect  of  purchases  in  some  of
 the  mandis.”*

 This  shows  that  the  FCI  unit  in  Rajas-
 than  ts  completely  corrupt.  May]  know
 what  specific  steps  have  been  taken  by  the
 Government  to  check  these  corrupt  officials
 and  to  bring  them  to  book  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  The
 hon,  Member  has  asked  about  the  steps
 taken  subsequent  to  these  complaints.  I
 would  like  to  submit  for  the  information  of
 the  House  that  when  these  complaints  were
 received  by  us  as  well  as  when  there  was  a
 complaint  in  the  Rajasthan  Assembly  in
 fact,  even  prior  to  that  we  had  suggested
 that  popular  committees  should  be  set  up
 at  mandi  levels  because  even  in  the  Food
 Corporation  there  may  be  human  failures
 and  individuals  indulging  in  malpractices.
 We  do  not  deny  that.  The  best  protection
 for  that  would  be  a  popular  committee
 consisting  of  MPs,  MLAs,  Panchayat  Samiti
 representatives  and  other  officials.  We
 suggested  this  to  the  Rajasthan  Government.
 Those  committees  have  been  set  up  now,
 but  I  am  sorry  to  say  that  these  committees
 are  not  functioning  very  effectively.  But
 recently,  after  we  have  started  purchasing
 on  account  of  the  State  Government,
 there  have  not  been  much  complaints.

 st  nay  fete  eat:  में  आपके

 माध्यम  से  मन्त्री  महोदय  से  जानना  चाहता  हूँ

 क्या  यह  सही  नहीं  है  कि  गेहूँ  की  खरीद  को

 लेकर  राजस्थान  में  काफी  शिकायतें  झाई  है,

 यहाँ  तक  कि  राजस्थान  के  मुख्य  स्त्री  ने  भी

 प्रेस  स्टेटमेंट  देकर  एफ,  सी.  आई,  की  किंग  की

 प्रायोजना  की  है  ?  ऐसो  स्थिति  में  हूँ  जानना
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 चाहूंगा  जैसा  कि  उन्होंने  अभी  यह  कहा  कि  जो

 पापुलर  कमेटी  बनाई  गई  हैं  उनकी  वसीम  के

 बारे  में  रिपोर्ट  ठीक  नहीं  है  तो  ये  कमेटियां  कब

 बनाई  गई  थीं  और  उनकी  बुकिंग  की  रिपोर्ट

 उनके  पास  कब  आई  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 These  charges  were  made  in  the  Assembly
 in  the  month  of  April  and  these  committees
 were  set  up  by  the  State  Government  after
 the  month  of  May  ;  that  is,  during  the  last
 month  these  committees  have  been  there.

 SHRI  N.  K.  SHARMA  :  They  were  set
 up  not  before  June.

 SHRI  ANNASAHEB  P.  SHINDE:  It
 was  for  the  State  Government  to  set  up
 these  committees,

 SHRI  N.  K.  SHARMA:  The  Minister
 has  said  that  the  working  of  the  committees
 has  failed.

 SHRI  ANNASAHEB  P.  SHINDE  :  May
 ]  inform  the  hon.  Member  and  the  House
 that  we  requested  the  State  Government  to
 set  up  these  committees  in  August  last.  As
 far  as  the  Government  of  India  and  my
 Ministry  is  concerned,  I  do  not  think  there
 was  any  failure  as  such.  We  expect  that
 these  committees  should  really  be  in  a
 position  to  have  a  check  on  the  local
 marketing  operations.

 MR.  SPEAKER  :  Next  question.  Shri
 Fatehsinghrao  Gackwad...Absent.  Maharaja
 Martand  Singh...Absent.

 SHRI  N,  K.  SHARMA:  The  reply  to
 my  question  has  not  come.

 MR.  SPEAKER  :  Shri  Madhukar.

 SHRI  हम  K.  SHARMA:  I  seek  your
 protection.

 SHRI  K,  M.  MADHUKAR  ;  Question
 No,  $3I.
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 ;  SHRI  N.  K.  SHARMA  :  The  Minister
 has  stated  that  the  working  of  the  com-
 mittees  has  failed.  While  the  committees
 were  formed  only  in  the  month  of  June,
 how  can  the  Minister  say  that  the  working
 has  failed  ?  This  is  a  very  important  aspect.
 The  working  of  the  FCI  requires  a  change.
 I  want  your  protection.

 MR.  SPEAKER:  I  want  protection
 from  you,

 SHRI  N.  K.  SHARMA:  The  reply
 should  be  specific.

 MR.  SPEAKER  :
 spread  to  this  side  also.

 The  infection  has

 SHRI  N.  K.  SHARMA:  The  Minister
 has  come  out  with  a  wrong  statement  of
 facts.  He  should  cortect  it.  He  has  said
 that  the  working  of  the  committees  has
 failed  and  they  are  not  worth  while,  while
 the  committees  were  not  formed  before  the
 mosth  of  June.

 SHRI  ANNASAHEB  ?,  SHINDE  :  The
 hon.  Mamber  is  going  into  all  the  details
 and  I  am  prepared  to  satisfy  him.

 MR.  SPEAKER  :  There  cannot  be  any
 progress  if  you  go  on  behaving  like  that.
 We  will  not  be  able  to  cover  a  number  of
 Questions  which  are  so  urgent.  The
 Members  whose  questions  are  at  the  end
 are  very  keen  that  their  questions  come  up
 in  time.

 Now,  Mr.  Madhukar,  the  question  hour
 ss  already  over.  I  very  much  wanted  that
 your  question  should  come.  But  the  hon,
 Member  there  went  on  insisting  like  that.
 Anyhow,  you  be  brief.

 कटाई  के  सभ्य  र्था  के  कारण  होने

 वाली  तबाही  को  रोकने  के  लिये

 गेहूं  के  स्थान  पर  मक्का

 की  खेतों

 *55),  क्रि  कमल  मिशन  लघु कर:  क्‍या

 हसीं  मंत्री  यह  बताने की  कृपा  करेंगे  कि;
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 (क)  क्या  सरकार  का  ध्यान  इस  बात  कौ

 और  श्राकषित  किया  गया  है  कि  पिछले  कई

 वर्षों  स ेकटाई  के  समय  रबी  की  फसलें  वर्षा  से

 नष्ट  हो  जाती  हैं  ;

 (ख)  क्या  सरकार  का  विचार  गेहूं  के

 स्थान  पर  नई  किस्म  को  मक्का  की  खेती  को

 प्रोत्साहन  देने  का  है;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 ने  क्या  कदम  उठाये  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASHEB  7,  SHINDE)  :  (8)  Yes,  Sir,

 (9)  No,  Sir,

 (©)  Does  not  arise.

 st  कमल  मिश्र  मधुकर  :  जहां  पर  वारिश

 की  वजह  से  रबी  की  फसल  लगातार  बरबाद

 हो  जाती  है  उस  एरिया  में  मक्का  की  फसल

 बोई  जाय  क्या  हस  के  बारे  में  सरकार  ने  कोई

 छानबीन  की  है।  कुछ  विशेषज्ञों  ने  उस  4

 पास  इस  तरह  की  रिपोर्ट  भेजी  है।  मैं  सरकार

 से  जानना  चाहूंगा  कि  इस  रिपोर्ट  पर  क्‍या

 कार्रवाई  हो  रही  है  और  वह  इस  सम्बन्ध  में

 जांच  करते  जा  रही  है  या  नहीं  कि  जिन  इलाकों

 में  लगातार  वर्षा  से  रवी  की  फसल  हर  साल

 बरबाद  हो  जाती  है  वहाँ  उस  की  ज़गह  मकका

 की  फ़सल  को  बढ़ावा  दिया  जाये  ?

 SHRI  ANNASAHIB  7,  SHINDE:  W«
 have  examined  at  length  the  suggestion  of

 the  hon,  Member  as  to  whether  maize  can
 be  grown  jnstead  of  wheat,  Under  climatic
 condition  in  Nortli  India,  it  is  just  not

 possible,
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 MR.  SPEAKER  :  The  question  hour  is
 over.

 I  would  request  the  hon.  Members  that
 they  should  be  brief,  direct  and  precise
 when  they  ask  questions.  If  they  do  not
 add  interruptions,  preambles  and  ail  that,
 we  can  cover  more  questions.  In  future,  I
 am  not  going  to  tolerate  it.  If  the  Member
 insists  on  introductions,  preambles  and  all
 that,  I  will  not  allow  it,  We  are  running
 short  of  so  many  questions  everyday.  The
 Members  whose  questions  are  at  the  end
 very  much  wish  that  their  questions  come
 up  in  time.  We  will  try  to  make  progress
 in  future.

 SIIRI]  PILOO  MODY  :  We  do  not  want
 sO  Many  questions.

 MR.  SPFAKER  :  ४८६,  |  think,  if  it
 continues  like  that,  we  will  come  to  that.

 er

 WRITTEN  ANSWERS  TO  QUESTIONS

 Revised  covt  estimates  of  Bokaro  Steel
 Plant

 548,  SURI  FATEHSINGH  RAO
 GAEKWAD  :

 MAHARAJA  MARTAND
 SINGH

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  ;

 (a)  whether  the  revised  cost  estimates
 of  the  Bokaro  Steel  Plant  show  a  staggering
 increase  over  ofiginal  estimates  ;  and

 (b)  if  so,  the  reasons  therefor  and  the
 extent  to  which  the  inflated  cost  is  attribut-
 able  to  dependence  on  foreign  consultants  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRL  8.  MOHAN  KUMARA-
 MANGALAM):  {a)  According  to  the
 revised  estimates  prepared  by  the  Bokaro
 Management,  the  increase  is  of  the  order
 of  about  Rs.  88  crores  over  the  original
 estimates  of  Rs.  670  crores  for  the  Ist  stage
 of  the  Bokaro  Steel  Project,

 (b)  The  main  reasons  for  increase  are
 the  higher  cost  of  indigenous  equipment
 abour  Rs.  60  crores,  increase  dm  the  price
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 of  steel  about  Rs.  !]  crores  and  escalation
 in  wages  about  Rs.  9.5  crores.  No,
 part  of  this  increase  is  attributable  to  the
 foreign  consultants,

 Break-through  in  Rice  Production

 *550.  SHRI  हि  SHIVAPPA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 templating  measures  for  a  major  break-
 through  in  rice  production  in  the  ensuing
 year  ;  and

 (b)  if  so,  the  salient  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINUDE)  :  (a)  Yes,  Sir.

 (b)  Besides  bringing  larger  areas  under
 high-yielding  varieties  and  multiple  cropping,
 the  other  steps  taken  to  imercase  the
 production  of  rice  include  (i)  intensive
 development  of  irtigation,  particularly
 groundwater  resources  ;  (i!)  adequate  and
 limely  supply  of  inputs  like  seeds,  fertilisers
 and  credit  ;  (iii)  emphasis  on  adequate  and
 balanced  use  of  fertilisers  and  better  water
 managament  ;  (iv)  surveillance  of  pests  and
 diseases  and  well  organised  plant  protection
 measures  ;  (२)  effective  and  purposeful
 demonstrations  on  furmers’  fields;  and
 (vi)  farmers’  training  alongwith  National
 Demonstration  Programme.  In  addition,
 further  efforts  are  being  made  to  evolve
 high-yielding  varioties  of  rice  suitable  for
 different  agro-climatic  conditions,  resistant
 to  pests  and  diseases  and  acceptable  to
 consumers.

 अंतर्राष्ट्रीय  श्रम  संगठन  सम्मेलन  में

 भारत  के  प्रतिनिधि  मण्डल

 हारा  भाग  लेना

 «552.  शी  नरेन्दर  सिह  मिष्ट  :  कया  क्रम

 झौर  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  भारत  ने  7  जून,  L97L  को

 झनका  में  568  अन्तर्राष्ट्रीय  अम  संगठन  में
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 भाग  लेने  के  लिये  अपना  प्रतिनिधि  मंडल  भेजा

 था;

 (ख)  यदि  हां,  सो  प्रतिनिधि  मंडल  के

 सदस्यों  के  नाम  क्या  हैं  और  किस  आधार  पर

 उनको  चुना  गया  था;  और

 (ग)  सम्मेलन  में  किन-किन  मुख्य  प्रश्नों

 पर  विचार-विमर्श  हुआ  ?

 अम  और  पुनर्वास  मंत्री  (श्री  आर.  के.

 खाडिलकर)  :  (क)  जी,  हां  -  56वां

 अन्तर्राष्ट्रीय  श्रम  सम्मेलन  जिनेवा  में  2  जून,

 97)  की  शुरू  हुआ  ।

 (ख)  सम्मेलन  में  भारतीय  प्रतिनिधि  मंडल

 के  सदस्यों  के नाम  सदन  की  मेज  पर  रखे  गए

 विवरण  में  दिए  गए  हैं।  गैर-सरकारी

 प्रतिनिधियों  ज़ोर  सलाहकारों  का  चयन

 अन्तर्राष्ट्रीय  श्रम  संगठन  के  संविधान  के  अनुरूप
 किया  गया  1

 (ग)  सम्मेलन  कभी  चल  रहा  है।  सम्मेलन

 की  कार्य  सूची  में  निम्नलिखित  पदों  शामिल

 हैं  :--

 l,  महानिदेशक  की  रिपोर्ट  ।

 2.  कार्यक्रम  और  बजट  प्रस्ताव  तथा  अन्य
 वित्तीय  प्रश्न

 3.  अभिसमयों  और  सिफारिशों  को

 प्र योग्यताओं  के  सम्बन्ध  में  सूचना  कौर

 रिपोर्ट  ।

 4.  विश्व  रोजगार  कार्यक्रम  |

 5.  उपक्रम  में  श्रमिक  प्रतिनिधियों  को  दी

 गई  सुविधाएं  और  संरक्षण  t

 6.  बेंजीन  से  उत्पन्न  जोखिमों  से  संरक्षण  |
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 विवरण

 56वें  अन्तर्राष्ट्रीय  श्रम  सम्मेलन  सें

 भारतीय  प्रतिनिधि  मंडल  के

 सदस्यों  के  नाम

 सम्मेलन  में  भाग  लेने  वाले  मंत्री

 श्री  कार,  खाडिलकर,

 केन्द्रीय  श्रम  और  रोजगार  मंत्री

 सरकारी  दल

 प्रतिनिधि

 l.  श्री  कल्याण  राव  पाटिल,

 गृह  और  श्रम  राज्य  मंत्री,

 महाराष्ट्र  सरका र,  बम्बई  |

 2.  श्री  पी.  एम,  नायक,

 सचिव,  श्रम  और  रोज़गार  विभाग,

 भारत  सरकार  1

 एवजी  प्रतिसिधि|[संलाहकार

 l.  श्री  पार.  आनंदाक्षष्णा,

 संयुक्त  सचिव,  श्रम  और  रोज़गार

 विभाग,  भारत  सरकार

 2.  श्री  एन.  कृष्णा,

 संयुक्त  राष्ट्र  कार्यालय,  जेनेवा  में

 भारत  के  राजदूत  और  स्थायी

 प्रतिनिधि  ।

 3.  श्री'  पी,  एम.  एस.  मलिक,

 प्रथम  सचिव,

 संयुक्त  राष्ट्र  कार्यालय,  जेनेवा  में  भारत'

 का  स्थायी  मिशन  |
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 गैर-सरकारों  भि भोजक  दल

 प्रतिनिधि

 श्री  एन.  एस,  भट,

 प्रबन्धक  निदेशक,  बिन्नी  लिमिटेड,

 मद्रास  ।

 सलाहकार

 l.  श्री  संतोष  नाथ,

 प्रबन्धक,  दि  स्टेटर्स्मेन,  नई  दिल्‍ली  t

 2.  श्री  टी.  रंगास्वामी,

 सचिव,  दक्षिण  भारत  मिल-मालिक

 संघ,  कोयमबटूर  ।

 3.  श्री  मदनमोहन  घोष,

 सचिव  (विधि)  बंगाल  वाणिज्य  और

 उद्योग  मण्डल,  कलकत्ता  ।

 4.  श्री  आई.  पी.  झ्ातन्द,

 -महा-प्रबन्धक,  करमचन्द  थापर  एण्ड

 ब्रूसे,  नई  दिल्‍ली  t

 शमीक  बल

 प्रतिनिधि

 1. ड,  (श्रीमती  )  मैत्रेयी  बोस,

 अध्यक्ष,  राष्ट्रीय  मजदूर  कांग्रेस,

 नई  दिल्‍ली  ।

 सलाहकार

 l.  श्री  कांति  मेहता,

 महामंत्री  इंडियन  नेशनल  माइन  सर्कस

 फेडरेशन,  कलकता  ।
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 2.  श्री  जगदीश  चन्द्र  दीक्षित,  संसद  सदस्य,

 महामंत्री,  राष्ट्रीय  मज़दूर  कांग्रेस  स,

 उत्तर  प्रदेश  शाखा,

 लखनऊ  |

 3.  श्री  सतीश  लुम्बा,

 मंत्री,  अखिल  भारतीय  ट्रेड  यूनियन
 कांग्रेस  स  नई  दिल्‍ली

 4.  श्री  बसंत  कुलकर्नी,

 मंत्री,  हिन्द  मजदूर  सभा,

 बम्बई  i

 Visit  of  Ministerial  Delezation  of  Mines
 to  Russia

 *553.  SHRI  NIHAR  LASKAR  :
 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  a  Ministerial  Delegation
 of  Mines  visited  Russia  to  have  a  study  on
 technology  of  metallurgy  :

 (b)  if  ‘80,  the  outcome  of  the  visit;
 and

 (c)  whether  any  agreement  has  been
 arrived  at  between  the  two  countries  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARAMAN-
 GALAM):  (a)  On  the  invitation  of  the
 Government  of  U.S.S.R.,  Secretary  (Mines)
 along  with  technical  officers  visited  mining
 and  metallurgical  organisations  of  the
 U.S.S.R.

 (b)  This  team’s  visits  to  several  non-
 ferrous  metal  mines,  smelters  and  planning
 organisations  enabled  them  to  learn  first
 hand  about  the  Soviet  experience  and
 achievements  in  these  lines.

 A  few  other  problems  relating  to  the
 supply  of  spares  and  equipments  to  some
 of  our  Public  Sector  Projects  had  a}so  been
 sorted  out  ag  8  result  of  the  team’s  visit,
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 (c)  No  formal  agreement  was  arrived
 at.  The  U.S.  S,  R.  Government  have
 promised  active  support  and  cooperation
 furthering  mining  and  metallurgical  develop-
 ments  in  India,

 The  Report  of  the  Team  has  just  been
 received  and  is  under  consideration,

 Condition  of  Service  of  Workers  under
 Coalfield  Recruiti=g  Organisation

 *554,  SHRIS.  BHATTACHARYYA:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  terms  and  conditions  of  service
 of  workers  working  under  Coalfield  Re-
 cruiling  Organisation  System  ;

 (b)  whether  the  Coalfield  Recruiting
 Organisation  workers  are  getting  the  same
 facilities  as  that  of  the  civil  workers  |  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K.  KHADIL-
 KAR):  (a)  to  (cy.  Information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  Elouse  after  it  is  received,

 कृषि  अनुसन्धान  के  बारे  में  भारतीय

 कृषि  अनुसन्धान  परिषद्‌  द्वारा  तैयार

 की  गयी  नई  योजना

 *s55,  श्री  रामावतार  शास्त्री  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  क्‍या  भारतीय  कृषि  अनुसन्धान  परि-

 ष  ने  कृषि  अनुसन्धान  के  लिये  एक  नई  योजना
 तैयार  की  है;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें  क्या

 हैं;  और

 (ग)  इस  योजना  से  देश  को  किस  प्रकार

 का  तथा  किस  सीमा  तक  चम  होने  की

 सम्भावना  है  ?
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 कृषि  मंत्रालय  में  राज्य  मन्त्री  थी  अण्णा-

 साहिब  पी.  दिने)  :  (क)  से  (ग).  एक  शिव-

 रण  सभा  पटल  पर  रख  दिया  गया  है  1

 वितरण

 यह  कहना  ठीक  नहीं  होगा  कि  भारतीय
 कृषि  अनुसन्धान  परिषद्‌  ने  कृषि  अनुसन्धान  की

 एक  नयी  योजना  तैयार  की  है  किन्तु  प्रमुख
 समस्यायें  के  प्रति  एक  नया  राष्ट्रीय  दृष्टिकोण
 अपनाया  गया  है।  आजकल  भारतीय  कृषि

 अनुसन्धान  परिषद्  फरार  तथा  विषयवार

 और  देश  के  छिपे  धिक  दृष्टि  से  महत्वपूर्ण

 पशुओं  के  सम्बन्ध  में  बहुत  सी  अखिल  भारतीय

 समन्वित  अनुसन्धान  परियोजनाओं  प्रारम्भ  कर

 रही  है  1  इन  परियोजनाओं  के  अधीन  केन्द्रीय
 संस्था  न,  राज्य  एजेन्सियों  तथा  अन्य  समस्त

 अनुसन्धान  संगठन  (कृषि  विश्वविद्यालयों

 सहित)  पार/्परिक  सहयोग  से  कार्य  करने  हैं,
 जिससे  कि  समग्र  देश  में  उपलब्ध  वर्तमान

 सुर्विधाश्रों  का  उपयोग  करते  हुये  तथा  उन्हें
 कार्यक्रम

 की  आवश्यकताओं  करे  अनुसार  सुदृढ़
 बनाते  हुये  और  निरंक  टि रा वृत्तियों  को  दूर
 करते  हुये,  संभावित  कम  से  कम  अवधि  में

 अधिक  से  अधिक  लाभ  प्राप्त  किया  जा  सके  |

 पुनरीक्षण  अधिवेशनों  अथवा  कर्मशालाश्रों  में
 जिनमें  अनुसन्धान  कार्यकर्ता  प्रत्येक  मौसम  में
 भाग  लेते  हैं,  श्नुमन्थान  जानकारी  तथा  पौध

 प्रजनन  सामग्री  के  पारस्परिक  निर्बाध  आदान-
 प्रदान  ने  अ्रनुसन्ध।न  कार्य  की  प्रगति  को  काफी
 लिब  कर  दिया  है।  इन  उपायों  के  फलस्वरूप
 नयी  अधिक  उत्पादन शील  तथा  संकर  किसमें
 अब  बहुत  ही  कम  समय  करें  उपलब्ध  हो
 रही  हैं।

 एक  आम  शिकायत  ग्रह  भी  है  किं  ऋतु
 सम्मान  का  लाभ  प्रायः  सिंचित  क्षेत्र  तथा

 निश्चित  वर्षा  वाले  क्षेत्रों  के  कृषकों  को  ही  पहुंचा
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 है।  बारानी  कृषि  के  क्षेत्र  में  भी  भ्रनुसन्धान
 पर  पर्याप्त  बल  दिया  जा  रहा  है।  जिसके

 फलस्वरूप  असिचित  भूमि  के  विस्तृत  भू-भागों
 की  उत्पादकता  में  बृद्धि  करने  के  साथ  साथ,

 श्रमिक  संतुलनों  को  कम  करने  में  भी  सहा-
 बता  मिलेगी  t

 alan  उत्पादन शील  किरणों  के  प्रचलन

 के  साथ  साथ,  कमि  तथा  रोगों  की  नयी  समस

 याओं  का  भी  जन्म  हा  है।  परिषद  द्वारा  इन

 समस्या ग्र ों  पर  बिशेष  रूप  से  विचार  किया  जा

 रहा  है।  वनस्पति  रक्षण  अनुसन्धान  को  तब  करने

 के  साथ  साथ  कृमियों  तथा  रोगी  के  सर्वक्षण

 की  भी  एक  योजना  है  t  फसलों  की  नई  प्रति-

 रोधी  किस्मों  के  विकास  के  लिये  किये  जा  रहे

 प्रयत्नों  तथा  उपचारक  उपायों  के  अनुसन्धान

 द्वारा  इन  समस्याओं  का  सामना  किया  जा

 रहा  है।

 Service  Conditions  of  Coatract  Labour

 *556.  SHRI  PHOOL  CHAND
 VERMA  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  regulation  which  are
 proposed  in  respect  of  contract  Labour
 engaged  in  construction  works  relating  to
 building  and  roads  are  not  satisfactory  ;
 and

 (b)  if  so,  whether  Government  are
 amending  the  service  conditions  of  cons-
 truction  labour  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  ;  (a)  The  C.P,W.D./MLE  S.
 Contractors’  Labour  Regulations  regulate
 the  payment  of  fair  wages,  and  the  service
 and  working  conditions  of  contract  labour
 engaged  in  construction  works  relating  to
 C.P.W  9.  and  M.B.S.  The  reports  received
 Show  that  these  Regulations  are  being
 implemented  satisfactorily.
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 (b)}  Does  not  arise,

 Sick  Sugar  Factories  in  Bihar  State

 *557,  SHRI  YAMUNA  PRASAD
 MANDAL  ;  Willthe  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  ;

 (a)  the  names  and  number  of  sick
 sugar  factories  in  the  State  of  Bihar  during
 the  last  stx  months  ;  and

 reaction  of  Government (b)  the
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  The  =  following
 cight  sugat  facturies  are  considered  to  be
 sick  factories  during  the  last  six  months  ;—

 .  Rohtas  Industries  Lid.,  Dalmia-
 nagar,  Dist,  Shuhabad.

 2.  Mohini  Sugar  Mills  Ltd.,  Warisali-
 gan),  Dist.  Gaya,

 3.  Guraru  Chini  Mills,  Guraru,  Dist.
 Gaya.

 4.  South  Bihar  Sugar  Mills  Ltd,
 Bihta,  Dist.  Patna.

 5.  North  Bihar  Sugar  Mills  Ltd,
 Lessee  Ryam  Sugar  Co.  Ltd.,  Ryam,
 Dist.  Darbhanga.

 6.  Samastipur  Central  Sugar  Company
 Ltd.,  Samastipur,  Dist.  Darbhanga,

 7.  The  Sitalpore  Sugar  Works  Ltd.,
 Garaul,  Dist.  Muzaffarpur.

 8.  Shree  Krishna  Gyanodya  Sugar
 Ltd.,  Lauriya,  Dist.  Champaran,

 (b)  The  Guraru  Chini  Mills  is  already
 owned  and  manaaed  by  the  Government
 of  Blhar.  The  South  Bihar  Sugar  Mills
 Ltd.,  Bihta,  though  in  private  secior,  is
 managed  by  a  committee  of  management
 which  includes  three  nominees  of  the  State
 Government.  The  Government  of  Bihar
 have  taken  a  decision  jn  principle  for
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 cooperation  of  the  sick  sugar  factories.
 The  owners  of  sugar  factories  at  Lauriya,
 Warisaligany  and  Ryam  have  shown  willing-
 ness  for  cooperativisation,  The  Scate  Govern-
 ment  is  examining  the  technical,  financial
 and  organisational  aspects  in  order  to  be
 able  to  take  a  decision  in  each  case.

 Cane  Growers  Association  and  its
 Representation  in  the  Enquiry

 Committee  on  Sugar  Industry

 *558,  SHRLD.K.  PANDA  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  of
 the  formation  and  existence  of  an  All-India
 Cane-Growers  Association  and  if  so,
 whether  its  representation  is  made  in  the
 Enquiry  Committee  on  Sugar  Industries  ;
 and

 (b)  whether  Government  have  taken

 any  steps  for  reducing  the  cost  of  production
 of  cane  per  ton  in  each  region  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  No,  Sir.  However,
 the  Sugar  Industry  Enquiry  Commission
 already  has  on  it  a  member  representing  the
 interests  of  sugarcane  growers.  The  Com-
 mission  will,  during  the  course  of  its  delibe-
 rations  and  before  making  its  recommen-
 dations,  consult  all  interests  it  considers
 necessary,  including  representatives  of
 sugarcane  growers,

 (b)  A  number  of  sugarcane  develop-
 ment  schemes  are  in  progress  in  various
 States.  With  the  increase  in  yields  per
 unit  area  and  improvement  in  the  quality  of
 cane  grown,  the  cost  of  production  of
 sugarcane  is  likely  to  come  down  at  the
 present  level  of  indices  of  cost.

 Recommendations  made  at  the  Meeting  of
 Representatives  of  Railway  Board,

 Organisations  of  Coal  Industry  and
 other  Interests  with  Chief

 Minister,  West  Bengal

 #559,  SHRI  0.  JANARDHANAN  :
 Will  the  Minister  of  STEEL  AND  MINES
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 be  pleased  to  state  :

 (a)  whether  a  meeting  of  the  represen-
 tatives  of  the  Railway  Board,  Organisations
 of  Coal  Industry  and  various  other  interests
 took  place  with  the  Chief  Minister  of  West
 Benga!  recently  ;  and

 (b)  if  so,  the  main  recommendations
 made  at  the  meeting  ?

 THE  MINISTER  OF  STEFL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Abolition  of  Licensing  System  in  Coarse
 Grains

 *560.  SHRI  R.S.  PANDILY:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  atate  :

 (a)  whether  Government  have  taken  a  |
 decision  to  abolish  licencing  system  so  far
 as  the  trade  in  coarse  grains  is  concerned  in
 the  country  ;

 (b)  whether  all  State  Governments
 have  agreed  to  this  decision  ;  and

 (c)  the  impact  of  this  decision  on  the
 economy  of  deficit  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 In  view  of  the  easy  availability  of  coarse
 grains  and  pulses,  Government  had
 requested  the  State  Governments  to  relax
 the  provisions  of  their  Licensing  Orders  by
 leaving  out  these  grains  from  the  purview
 of  such  Orders.  In  pursuance  of  the  request
 made  by  Government  many  State  Govern-
 ments  have  discontinued  the  system  of
 licensing  in  respect  of  all  or  some  of  the
 coarse  grains,  taking  into  account  the  local
 conditions  prevailing  in  their  States.

 {c)  No  adverse  offect  on  the  prices  or

 availability  of  coarse  grains  is  likely  to
 occur  In  ibe  States  where  relaxations  have
 been  made,  because  the  Governments  of
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 these  States  have  discontinued  the  system  of
 licensing  in  respect  of  coarse  grains  only
 after  faking  into  accunt  their  local  avail-
 ability  and  other  relevant  factors.

 Fonctioning  of  Heavy  Engincering
 Corporation,  Ranchi

 #561,  SHRI  SAMINATHAN:  Will
 the  Minister  of  STEEL  ANID  MINES  be
 pleased  to  state  ;

 (a)  whether  lack  of  management
 know-how  and  defective  designing  were  the
 reasons  for  the  inefficient  functioning  of
 Heavy  Engineering  Corporation,  Ranchi  ;
 and

 (b)  if  so,  the  steps  taken  to  remedy
 the  situation  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  ;  (a),  No,  Sir.

 (b)  Does  not  arise.

 Distribution  of  Steel  in  Delhi

 #562,  SHRIS.N.  MISRA:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  a  large  number  of  monthly
 allotment  of  steel  to  the  traders  in  Delhi
 has  been  cancelled  and  the  petty  traders
 have  been  refused  the  usual  monthly  allot-
 ment  after  March,  i97!  ;

 (b)

 (c)  the  time  by  which  the  small  traders
 wil!  be  given  their  usual  quota  ?

 if  so,  the  reasons  there  for  ;  and

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  to  Co  The  inform-
 ation  is  teing  collected  and  wili  be  laid  on
 the  Table  of  the  House,

 Accumulaltion  of  Coal  Stocks  in
 Coal  Mines  In  Madhya  Pradesh

 9863,  SHRI  G,C.  DIXIT:  Will  the
 Minister  of  STEEL  AND  MINES  be
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 pleased  to  state  :

 (a)  whether  a  large  stock  of  coal  has
 accumulated  in  the  coal  mines  in  Madhya
 Pradesh  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  uciion  being  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRIS.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Rehabilitation  of  Burma  Repatriates

 *564,  SHRI  LILADHAR  KOTOKI:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  more  repatriates  from
 Burma  have  come  to  India  and  they  have
 apphed  for  agricultural  land,  shops  and
 rehabilitation  to  the  State  Governments  ;

 (b)  whether  repatriates  from  Burma
 have  not  able  to  settle  in  Delhi  and  Madhya
 Pradesh  due  to  non-cooperative  attitude  of
 the  State  Governments  concerned  in  the
 matter  of  allotment  of  shops  and  agricultural
 land  ;

 (c)  whether  Government  propose  to
 issue  fresh  instructions  to  the  State  Govern.
 meats  for  assigning  priority  to  the  appli-
 cations  of  repatriates  ;  and

 (d)  whether  any  liaison  is  made  to
 watch  the  rehabilitation  of  repatriates  in  all
 the  States  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR):  (a)  Yes,  Sir.

 (b)  No,  Sir,

 (c)  and  @).  Pattern  schemes  having
 already  been  sanctioned  for  the  grant  of
 rehabilitation  assistance  to  the  repatriates,
 State  Governments  are  expected  to  deal
 with  such  applications  promptly.  It  is  not
 conside‘ed  necessary  to  issue  any  fresh
 instructions  at  present,  Officers  of  the
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 Department  keep  in  touch  wilh  the  State
 Governments,  to  see  that  there  is  no  avoi-
 dable  delay  in  the  rehabilitation  of  repatri-
 ates,

 Implementation  of  decisions  of  Industrial
 Committee  on  Plantation

 #565.  SHRI  J.  M.  GOWDER:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  the  unanimous  decisions  of
 the  Industrial  Committee  on  Plantations
 heid  In  Dethi  io  July,  970  have  been  tmple-
 mented  ;

 (b)  sf  so,  whether  Government  propose
 to  introduce  necessary  amendments  to  the
 Plantation  Labour  Act,  in  view  of  the
 decision  of  the  Industrial  Committee  on
 Plantation  ;  and

 (c)  whether  Government  have  any  pro-
 posal  to  implement  the  principle  “equal
 wage  for  equal  value  of  work”  in  the  Plan-
 tation  Industry  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  (a)  and  (b).  Proposals  for  amend-
 ments  wherever  necessary  to  the  Plantations
 Labour  Act,  1951,  in  the  light  of  the
 conclusions  of  the  meeting  of  the  Industrial
 Committee  on  Plantations,  are  under
 consideration,

 (c)  In  view  of  the  provisions  of  the
 Consitution  of  the  India  prohibiting  dis-
 crimination  on  the  basis,  inter  ajia  of  sex
 and  of  the  I.  L.  O,  Convention  concerning
 Equal  Remuncration,  which  has  been  ratified
 by  Government  of  India,  the  question  of
 formulating  any  fresh  proposal  for  applying
 the  principle  of  equal  remuneration  in  the
 Plantation  Industry  as  such  does  not
 arise,

 Formulation  of  a  Committee  in  Roarkela
 Steel  Plant

 *566,  SHRIMATI  BHARGAYI  THAN-
 KAPPAN  :  Will  the  Minister  of  STERL
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 AND  MINES  be  pleased  to  state  :

 (a)  whether  a  Committee  was  formed
 to  find  out  the  reasons  for  slow  progress  of
 steel  production  in  Rourkela  Steel  Plant  ;

 (b)  if  so,  its  main  findings  ;  and

 (c)  the  measures  Government  propose
 to  take  in  this  regard  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,

 Committee  on  Automation

 *567,  SHRI  RAJA  KULKARNI  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  ta  state  :

 (a)  whether  the  Committee  on  Auto-
 mation  is  functioning  ;  if  so,  the  progress
 in  its  work  and  when  it  is  likely  to  submit
 its  report  ;

 (b)  if  not,  the  steps  Government  intend
 to  take  for  an  agreeable  public  policy  on
 the  introduction  and  extension  of  Automa-
 tion/Computerisation  in  private  and  puplic
 sector  organisations  and  services  ;  and

 (c)  whether  Government  have  accepted
 the  conclusions  and  recommendations  of  the
 National  Labour  Commission  on  the  ques-
 tion  of  automation  and  its  labour  prob-
 lems  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  The  Committee  has
 completed  {collection  of  information  in-
 eluding  according  of  oral  evidence,  analysis
 of  replies  to  the  questionnaire,  and  case
 studies  of  selected  industrial  establishments.
 The  Committee  is  expected  to  submit  its
 teport  shortly.

 (b)  Does  not  arise.

 oO  Gavornment  are  awaiting  the  report
 of  the  Committees  on  Automation,  before
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 finalising  action  on  the  recommendations  of
 the  National  Commission  on  Labour  in
 this  regard.

 Enforcement  of  ban  on  hunting  of  Tigers
 and  Leopards

 *568.  »SHRI  BRIJ  RAJ)  SINGH—
 KOTAH  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  despite  the  ban  on  hunting  of  tigers
 and  leopards  there  is  still  large  such  poach-
 ing  going  on  ;

 (b)  whether  Government  know  who
 such  poachers  are  ;

 (0)  what  Government  propose  to  do  in
 enforcing  the  ban  and  see  that  the  game  is
 not  poisoned  by  the  locals  ?

 THF  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SIIRI
 SHER  SINGH)  :  (४)  to  (c).  Informations  is
 being  collected  from  the  concerned  State
 Government  .  nd  will  be  laid  on  the  table
 of  the  Sabha  in  due  course,

 Supply  of  Sub-Standard  Hybrid  Variety  of
 Seeds  by  National  Sceds  Corporation

 569,  SHRI  K.  C.  PANDEY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  :

 (a)  whether  complaints  have  been
 received  by  the  Government  for  supply  of
 sub-standard  hybrid  varieties  of  seeds  by
 National  Seeds  Corporation  to  the  farmers  ;

 (b)  if  so,  whether  the  complaints  have
 been  enquired  into  and  if  so,  with  what
 resulis  ;  and

 (c)  the  precedure  for  certification  and
 purchase  of  quality  hybrid  seeds  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes  Sir.
 Complaints  have  occasionally  been  received
 by  the  Government  and  also  by  the  National
 Seeds  Corporation.
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 (b)  All  the  complaints  have  been
 enquired  into.  Generally  speaking  where
 enquiry  reveals  that  the  quality  of  seeds
 supplied  is  defective,  replacement  of  seed
 is  made  free  of  cost  by  the  Corporation  or
 cost  of  seed  is  refunded.  Generally  investi-
 gations  have  shown  that  poor  performance
 of  the  seed  supplied  is  due  to  improper
 storage,  non-adoption  of  the  prescribed
 agricultural  practices,  failure  to  take  prompt
 plant  protection  measures  and  adverse
 weather  conditions,

 (०)  The  National  Seeds  Corporation  has
 a  definite  set  of  procedures  for  both  certi-
 fication  and  procurement  of  seeds,  Certi-
 fication  requires  conformity  of  the  seed
 crop  to  a  sct  of  norms  relating  to  varietal
 purity,  feedom  from  diseases  etc.  and  only
 those  seed  crops  which  are  verified  on
 inspection  to  conform  to  the  prescribed
 certification  standards,  are  permitted  for
 harvest  for  seed  purpuses.  Seed  from  such
 fields  is  processed,  treated,  tagged  and
 sealed  before  procurement,

 Procurement  Price  of  Paddy  in  Assam

 *570,  SHR]  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  procurement  price  of  paddy
 offered  by  the  Food  Corporation  of  India  ;

 (b)  whether  the  orice  is  uniform
 throughout  the  country  ;  if  not,  the  reason
 thereof  ;

 (c)  whether  the  price  offered  by  the
 Food  Corporation  of  India  is  related  to  the
 price  index  of  consumer  goods  or  based  of
 production  cost  ;

 (d)  the  procurement  price  of  paddy
 per  quintal  and  overhead  charges  per
 quintal  by  the  Food  Corporation  of
 India  in  Assam  ;  and

 (e)  the  margin  between  procuring
 price  and  selling  of  price  of  paddy  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  ;  (a)  The  Food
 Corporation  of  India  is  purchasing  paddy
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 at  the  following  rates  in  Assam  -

 (Rupees  per  quintal)

 Short  bold  Ist  Grade  $6.25

 Red  grain  2nd  Grade  $3.34

 Medium  slender  Ist  Grade  $9.36

 (b)  No,  Sir.  The  Agricultural  Prices
 Commission  recommends  different
 prices  for  different  Sia’es  taking
 into  =  account  _—  the  ‘crop  prospects,
 likely  behaviour  of  the  market  prices,
 volume  of  procurement  required  for  public
 distribution,  buffer  stock  building  and  to
 ensure  price  stability.

 (c)  The  prices  offered  by  the  Food
 Corporation  of  India  are  as  fixed  by  the
 Government  keeping  in  view  the  recom-
 mendations  of  the  Agricultural  Prices
 Commission  and  the  State  Governments.

 (d)  The  procurement  price  of  paddy
 is  given  in  reply  to  (a)  above.  The  Food
 Corportion  of  India  is  allowed  administra-
 tive  charge  @  Rs.  3/-  per  quintal  of  rice  to
 cover  their  overhead  expenses,  [a  addition
 as  per  terms  of  agreement  with  the  State
 Government  the  Food  Corporation  of
 India  is  paid  incidentals  to  cover  actual
 expenses  On  storage,  interest,  gunny  handl-
 ing,  etc.

 (e)  The  paddy  procured  is  generally
 sold  after  converting  it  into  rice.  Some
 quantities  of  Winter  (Sali),  however,  was
 sold  as  paddy  on  the  instructions  of  the
 State  Government  at  Rs.  65.29  per  quintal
 ex-F.C.I,  depots  against  the  procurement
 price  of  Re.  5625  per  quintal,

 शिष्य  प्रवेश  में  सरकारी  क्षेत्र  में  क्यो

 घं सस् पति  तेल  मिलों  को  स्थापित

 किया  जाना

 2374,  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्या  सरकारी  क्षेत्र  में  नयी  वनस्पति

 1. .  मिलों  की  ह्यापना  के  बारे  में  सरकार  हाय
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 किये  गये  निश़्चय  के  परिणामस्वरूप  मध्य  प्रदेश

 में  सरकारी  क्षेत्र  में  नथी  वनस्पति  ते  मिलें

 स्थापित  की  जा  रही  हैं;  श्र

 (ख)  उनमे  से  कितनी  मिलें  राज्य  सरकार

 के  नियंत्रण  में  होगी  कौर  कितनी  केन्द्रीय

 सरकार  के  नियंत्रण  में  होंगी  ?

 कृषि  सस्प्रालय  सें  राज्य  सन्तरी  (श्री  दर

 साहू:  (क)  सरकार  का  मध्य  प्रदेश  भ्रथवा

 देश  के  किसी  भी  भाग  मे  सरकारो  क्षेत्र

 में  वनस्पति  कारखाने  लगाने  का  कोई  इरादा

 नही  है  t

 (a)  प्रश्न  ही  नहीं  उठता।

 मध्य  प्रदेश  में  अकाल  दौरान  आरम्भ

 की  गई  सड़कों  के  निर्माण  के  लिए

 निर्धारित  राशि

 2375.  कभी  गंगा  चरण  दीक्षित  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  अकाल  के  दौरान

 जिन  सड़कों  का  निर्माण  प्रारम्भ  किया  गया

 था  उनके  निर्माण  कार्य  को  पूरा  करने  हेतु  क्या

 केन्द्रीय  सरकार  का  राज्य  को  फोई  धनराशि

 देने  का  विचार  है;

 (ख)  यदि  नहीं,  तो  इसके  कया  कारण  हैं;

 (ग)  इन  कार्यों  को  अब  यदि  पूरा  नहीं

 किया  गया  तो  क्या  इन  पर  हुआ  करोड़ों  रुपयों

 का  व्यय  व्यर्थ  हो  जाएगा;  भौर

 (थे)  गया  अपूर्ण  सड़कों  के  कारण  संचार

 साधन  अस्त  व्यस्त  हो  गये  हैं  मौर  इसके  परि-

 रामस्वरूप  लोगी  को  नेक  कठिनाइयों  का

 सामना  करना  पड़ता  है  ?
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 कृषि  सम् जा लथ  में  शल्य  मन्त्री  (क्रि  झण्डा-

 साहिब  पी.  दिस्दे) :  (क)  से  (घ).  केन्द्रीय

 सकार  राष्ट्रीय  राजपथ  के  रूप  में  घोषित

 किए  गए  मार्गों  के विकास  से  ही  संबंधित  है  t

 अन्य  सभी  भागों  की  जिम्मेदारी  मूलत:  संबंधित

 राज्य  सरकार  की  होती  है।  राज्य  सरकार

 ने  सूचित  किया  है  कि  इस  प्रयोजन  के  लिए

 1970-71  श्र  l97]-72  के  राज्य  बजट  में

 क्रमश:  5  करोड़  रुपये  और  2  करोड़  रुपये  की

 व्यवस्था  की  गई  है  1

 विहित  प्रतिमान  के  अनुसार,  केन्द्रीय  सर-

 कार  प्रभावित  क्षेत्रों  के  लोगों  पर  भ्राकस्मिक

 संकट  को  कम  करने  तक  ही  राहत  संबंधी

 उपायों  पर  होने  वाले  खर्च  में  हिस्सा  बंटाती

 हैं।  यदि  कमी  को  अवधि  में  राहुल  कार्यों  के  रूप

 में  शुरू  किया  कोई  कार्य  अधूरा  रह  जाता  है  तो

 यह  राज्य  सरकार  का  दायित्व  है  कि  वह  उसे

 पूरा  करने  के  लिए  अपने  साधनों  से  प्राप्यक

 निधि  जुटाये  चाहे  बहू  योजना  भ्रथया  गैर-योजना,

 जैसी  भी  स्थिति  हो,  से  संबंधित  हो।  राज्य

 योजना  में  शामिल  कार्यों  को  राज्य  प्लान  योजना

 हेतु  उपलब्ध  वित्तीय  योजना  के  अधीन  वित्तीय

 सहायता  दी  जाती  है।

 अकाल  राहत  कार्य  के  दौरान  शुरू  किए

 गए  मार्गों  में  से  अधूरे  रह  गए  मार्गों  को  पूरा

 करने  के  लिए  ग्राम  निर्माण  कार्यक्रम  के  अंतरगत

 2.45  लाख  रुपये  की  लागत  की  तीन  परियोज-

 ताओं  की  मंजूरी  भी  दी  गई  है  1

 समय  प्रदेश  में  केशों  बिजली  मजदूरों
 बोर्ड  को  सिफारिशों  को

 क्रियान्विति

 2376,  श्री  गंगा  शरण  दीक्षित  :  क्या

 म  और  बुनर्ास मंत्री मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  राज्य  बिजली  बोर्ड

 केन्द्रीय  मजूरी  बोर्ड  की  सिफारिशों  को  लागू

 कर  दिया  है  ;

 (@)  यदि  हां,  तो  क्या  मसूरी  की  दरों

 में  संशोधन  कर  दिया  गया  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 श्रम  और  पुनर्वास  सन्नी  थी  धार,  के.

 खाडिलकर)  :  (क)  और  (स्व).  बोर्ड  के

 प्रबन्धकों  और  मध्य  प्रदेश  विद्युत  कर्मचारी  संघ

 के  बीच  हुए  समझौते  के  अनुसार  सिफारिश

 क्रियान्वित  किए  जाने  की  सूचना  मिली  है  ।

 (ग)  प्रश्न  नही  उठता  |

 मध्य  प्रदेश  में  सोयाबीन  की

 सरकार  हारा  खरीद

 2377.  श्री  नाथूराम  अ्रहिरवार  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1969-70  कौर  1970-71  में

 मध्य  प्रदेश  के  प्रत्येक  जिले  से  सरकार  द्वारा

 कितना-कितना  सोयाबीन  खरीदा  गया  था  ;

 (@)  सोयाबीन  का  सरकार  द्वारा  निर्वा-
 रति  बसूली  मूल्य  क्‍या  है  ;  कौर

 (ग)  क्या  सरकारी  आदेश  के  बावजूद

 मध्य  प्रदेश  के  टिकमगढ़  जिले  से  सोयाबीन  नहीं

 खरीदा  गया  हैं  कौर  यदि  हां  तो  इसके  कया

 कारण  हैं  ?

 कृषि  भमण्जासय  में  राज्य  सन्जो  (श्री  अपराध-

 साहिब  पो.  दिल्ली)  (क)  से  (ग).  मध्य

 प्रदेश  राज्य  सरकार  से  जानकारी  मांगी  गईं  है

 ओर  प्राप्त  होने  पर  सभा-पटल  पर  रख  दी

 जायेगी  1
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 समय  प्रवेश  में  हुई  और  तिम साती  के

 छोटी  जोत  याले  किसानों  को

 कार्यो  सहायता

 2378.  श्री  गंगा  चरण  दीक्षित:  क्‍या

 कृषि  मन्त्री  यह  बताने  कौ  कृपा  करेगे  कि  :

 (क)  मध्य  प्रदेश  के होशंगाबाद  और  पूर्व

 निमाड़  जिलों  की  पर्दा  और  तिमत्तानी  तहसीलों

 के  छोटी  जोत  वाले  कितने  किसानों  को  सरकार

 की  घोषित  नीति  के  भ्रन्तगगंत  सहायता  दी  गई

 है;  और

 (@)  उक्त  सहायता  दिये  जाने  की  क्‍या

 शर्ते  हैं  और  क्या  सरकार  ने  कृषि  उपकरणों
 के  मुल्य  कम  कर  दिये  है  जिससे  छोटी  जोत
 वाले  किसान  उन्हें  उचित  दरों  पर  प्राप्त  कर

 सके  ?

 कृषि  मन्त्रालय  में  उप-सूत्रो  (श्री  जगन्नाथ

 पहाड़िया)  >  (क)  राज्य  सरकार  द्वारा  छोटे

 कृषक  विकास  एजेन्सी,  सीमान्त  कृषक  तथा

 कृषि  श्रमिक  और  ग्रामीण  निर्माण  कार्यक्रम  की

 केन्द्रीय  प्रभावित  योजनाओं  की  कार्यान्वित  के

 लिये  छाँटे  गये  जिलों  में  होशंगाबाद  तथा  पूर्वी

 निमाड़  जिले  सम्मिलित  नही  हैं  t

 (ख)  प्रश्न  ही  नहीं  होता  ।

 Drovght-Affected  Areas  in  India  and
 particularly  in  the  District  of  Gojarat

 2379.  SHRI  JADEJA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  total  number  of  drought-affected
 Districts  in  the  country  and  the  number  of
 such  Districts  m  Gujarat  ;

 (b)  whether  any  special  fund  has  been
 sanctioncd  to  the  Gujarat  State  ;  and

 (c)  if  so,  the  amount  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The  South-
 West  monsoon  and  the  North-East  monsoon
 during  the  year  I970-7i  were  not  satis-
 factory  in  parts  of  Bihar,  Mysore,
 Maharashtra  and  Jammu  and  Kashmir,
 Scarcity  conditions  have  been  yeported  in
 66  districts  of  the  country,  No  district
 in  Gujarat  has  been  declared  as  drought-
 affected.

 (0)  and  (c).  Do  not  arise.

 Buffer  Stock  of  Imported  Fertilisers
 in  States

 2380,  SHRI  JADLJA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  ;

 (a)  whether  buffer  stocks  of  impotted
 fertilisers  are  likely  to  be  built  ap  by
 Government  in  each  State  according  to  119
 needs  ;  and

 (b)  if  so,  the  sahent  features  of  this
 scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE):  (a)  and  (b).
 No,  Sir.  It  has  always  been  the  endeavour
 of  the  Government  of  India  to  help  the
 States  to  have  adequate  stocks  of  fertilisers
 in  advance  of  the  cropping  seasons,  It  is,
 however,  not  possible  for  the  Government
 of  india  to  maintain  buffer  stocks  of
 fertilisers  in  each  State  on  behalf  of  the
 State  Governments.  The  Central  Fortiliser
 Poo!  primarily  maintains  pipeline  storage
 at  the  ports  and  to  a  limited  extent  at
 interior  depots  for  want  of  adequate  storage
 at  the  ports  or  to  facilitate  movement  and
 distribution,  Maintenance  of  buffer  storage
 in  the  States  Is  primarily  the  function  of
 the  State  Governments  and  distributors
 including  cooperatives  ;  provision  for  this
 purpose  exists  in  the  distribution  margin
 allowed  to  distributing  agencies,

 Sharing  fruits  of  ‘increased  Productivity
 to  Workers

 2381,  SHRI  CHANDRA  SHEKHAR
 SENGH  :  Will  the  Minister  of  LABOUR
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 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  workers  are  denicd  the
 fruits  of  increased  productivity  because  of
 the  difficulty  in  isolating  and  measuring  the
 various  factors  of  production  responsible
 for  raising  productivity  ;  and

 (b)  if  so,  the  steps  Government  are
 taking  to  see  that  the  workers  get  their  duce
 share  of  increased  productivity  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  Precise  measurement
 ofthe  preductiviy  of  different  factors  of
 production  is,  no  doubt,  difficult.  ्  would
 not  be  correct,  however,  to  assume  that
 the  workers  have  derived  no  gains  from
 increased  productivity,

 (b)  For  the  workers  to  have  their  due
 shaic,  along  with  the  other  interests  con-
 corned  wiz,  Managements  and  the  consumers
 mthe  gatns  from  =  increased  productivity,
 it  is  necessary  that  there  should  be,  firstly,
 agreement  in  principie  on  the  imperatives
 of  increased  productivity  and  production,
 including  the  obligation  of  both  employers
 and  workers  to  contribute  to  jit,  and,
 secondly,  willingness  on  their  part  to  get
 together  and  work  out  mutually  acceptable
 norms,  cotisistently  with  local  conditions
 obtaining  in  given  undertakings,  for  assess-
 ing,  aS  best  as  possible,  the  increases  in
 produciiyity  as  well  4s  the  equitable  shares
 of  the  parties  in  it.  Consultaions  with  tho
 employers’  and  workers’  representatives
 have  been  initiated  to  this  end.

 “Know  Your  Family  Pension  Scheme”
 Brochure

 :
 2382,  SHRI  CHANDRA  SHEKHAR

 INGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 Slate  :

 (a)  whether  the  Central  Provident
 Fund  Commissioner's  Office,  New  Delhi,
 had  recently  brought  out  8  brechure  for
 Workers  called  ‘“‘Kaow  Your  Femily  Pension
 Scheme”  A
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 (b)  if  so,  whether  a  copy  thereof  would
 be  laid  on  the  Table  ;

 (c)  the  number  of  copies  printed  in
 English  and  cach  of  the  regional  languages
 (separately  language-wise)  ;

 (a)  whether  only  a  small  number  of
 these  were  printed  and  most  of  the  cligible
 workers  haye  not  received  any  copy,  of  it,
 and  there  was  no  copy  available  at  Regional
 Provident  Fund  Commissioner’s  Office  in
 New  Delhi  ;  and

 (०)  if  so,  the  steps  contemplated  to  see
 that  every  worker,  to  whom  the  scheme
 applies,  gets  his  copy  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  ;  The  administration  of  the
 Family  Pension-¢  w-Life  Assurance  Scheme

 is  the  concern  of  the  Central  Board  of
 Trustees  set  up  under  the  Employecs’  Pro-
 vident  Funds  and  Family  Pension  Fund

 Act,  952  and  not  the  direct  concern  of  the
 Central  Government.  The  Provident  Fuad
 authorities  have  intimated  as  under  :-—

 (a)  Yes.

 (b)  A  copy  of  the  Brochure  entitled
 “Know  Your  Fanily  Pension  Scheme”  is
 placed  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT  4473}.

 (c)  The  Regional  Commissioners  had
 been  advised  to  get  the  required  number  of

 copies  of  the  Brochure  printed  in  English,
 Hindi  and  the  regional  languages.  Infor-
 mation  regarding  tho  exact  number  of

 copies  printed  (scparately  Janguage-  wise)  is
 not  readily  available.

 (a)  and  (e).  All  the  Regional  Com-
 missioners  have  been  asked  to  got  sufficient
 number  of  copies  of  the  Brochure  printed
 in  English,  Hindi  and  the  Regional  language
 for  being  supplied  to  all  the  employees  of
 covered  establiast  ments  for  the  use  of  the
 cmployees  and  also  to  the  organisations  of
 the  employers  and  workers  ॥  each  industry
 with  a  yviw  to  publicising  the  contents
 thereof  as  widely  as  possible  amongst
 )  workers,
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 Irvegular  working  of  Heavy  Engineering
 Corporation.  Ranchi

 2383,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  bis  attention  has  beea
 drawn  to  the  9-paged  circular  letter  HW/GS/
 77525  dated  Ith  May,  1971  issucd  by  the
 General  Secretary  of  the  Hatia  Projects
 Workers  Union  demanding  complete  overhaul
 of  the  top  executive  of  this  public  under-
 taking;

 (b)  if  so,  whether  any  enquiry  has  been
 conducted  into  the  irregular  working  of
 Heavy  Engineering  Corporation,  Ranchi,  as
 alleged  in  this  letter;  and

 (c)  if  not,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAH  NAWAZ  KHAN):  :  (७)  Yes,  Sir.

 (b)  and  (c).  Several  allegations  in  the
 letter  under  reference  do  ot  appear  to
 represcnt  an  objective  assessment  of  the
 situation  and  Government  do  not  consider
 an  enquiry  is  called  for.  However,  Govern-
 ment  are  conscious  of  the  areas  of  deficien-
 cies  in  the  Corporation  and  are  taking  8
 number  of  steps  bring  about  improvement
 in  its  performance.

 Recruitment  through  Employment
 Exchanges  by  Employers

 2384.  DR,  MELKOTE:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state:

 a)  the  steps  taken  to  pursuade  the
 employers  to  utilize  the  services  of  Employ-
 ‘ment  Exchanges  in  the  country;  and

 (b)  the  outcome  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  RHADIL-
 KAR):  (a)  With  some  exception  such  as
 vacancies  filled  through  the  Pulic  Service
 Commissions  or  competitive  examinations,
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 and  vacancies  carrying  a  salary  of  Rs.  /$00/-
 per  month  or  more  in  the  public  sector
 undertakings,  employers  in  the  public  sector
 are  required  to  recruit  their  staff  only  through
 the  Employment  Exchanges.  Even  though
 employers  in  the  private  sector  are  under  no
 such  obligation,  the  Exchanges  sponsor
 caudidates  against  all  vacancies  notified  by
 employers  in  the  private  sector  as  well  and
 also  take  follow  up  action  with  a  view  to
 ensuring  their  fullest  co-operation,

 (b)  The  percentage  of  vacancies  filted
 to  those  notified  has  risen  from  59.4  in  1968
 to  60.I  in  1970,

 Closure  of  Factories  In  Dethi

 2385  DR.  MEIKOTE  :  Will  ४6
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  number  of  workers  affected  as
 a  result  of  closure  of  factories,  if  any,  in
 Delhi  during  the  last  two  years;  and

 (b)  the  steps  taken  to  provide  alternate
 jobs  to  the  affected  workers  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K
 KHADILKAR)  :  (a)  and  (b),  According  to
 the  informat'on  made  available  by  the  Delhi
 Administration,  the  number  of  workers
 affected  by  closure  of  factories  in  Delhi
 during  1969-70  and  1970-71  was  2,320  of
 whom  about  2,000  workers  were  employed
 in  the  Ayodhya  Textile  Miil,  Dethi.  The
 National  Textile  Corporation  has  been
 appointed  au  horised  controller  on  June  7,
 97I  to  take  over  the  management  of  this
 Mill  under  the  Industries  (Development
 and  Regulation)  Act.

 Plant  Breeding  Course  at  Delhi

 2386.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  a  course  for  plant  breeders
 was  organised  recently  in  Delhi  under  the
 auspices  of  Food  and  Agriculture  Organi-
 sation
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 (b)  if  so,  the  duration  of  this  course
 and  the  number  of  persons  who  received
 this  training  ;  and

 local  farmers
 (if  any)  who

 (c)  the  number  of
 State-wise  and  foreigners
 received  thig  training  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).
 The  Hon'ble  Mimber  is  presumably  refer-
 ring  to  the  ‘‘FAO/SIDA  Training  Centre  on
 Maize,  Sorghum  and  Millet  Improvement
 and  production  for  Africa  and  the  Near
 East’?  now  being  held  at  the  IARI,  Pusa
 under  the  auspices  of  the  FAO  and  the
 Swedish  Government.  The  Training  Centre
 which  was  started  on  June  1971  is  of  6
 months  duration.  Twenty  two  participants
 from  the  Near  East  and  Africa  have  been
 selected  for  the  training,  of  whom  seventeen
 have  already  reported  and  are  receiving
 training  All  the  course  instructors  are
 Indian  Scientists.  This  is  not  a  course  for
 farmers  but  a  re-orientation  course  on
 Maize,  Sorghum  and  Millet  for  Plant  Bre-
 eders  and  other  scientists  engaged  in
 research  on  these  crops  in  their  respective
 countries.  The  main  object  of  the  Centre,
 as  laid  down  in  its  work  plan  is  to  give
 intensive  training  in  practical  methods  of
 improvement  and  production  of  Maize,
 Sorghum  and  Millets  to  the  trainces.

 Export  of  Sugar
 .

 2387.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  AGRICU-
 LTURE  be  pleased  to  state  ;

 (a)  whether  India  is  contemplating  to
 export  more  sugar  this  year:

 (b)  if'so,  the  names  of  the  countries  to
 which  major  portion  of  sugar  will  be
 exported  ;

 (c)}  whether  U.K’s  entry  in  the  Buro-
 pean  Common  Market  has  affected  our
 exports  of  sugar  ;  and

 (d)  if  a0,  to  what  extent  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a).  Under  the  Inter-
 national  Sugar  Agreement,  1968,  our  exports
 each  year  have  to  be  limited  to  the  quantity
 fixed  by  the  International  Sugar  Council.
 In  1970  a  quantity  of  about  3.8  lakh
 tonnes  was  exported.  India’s  total  export
 entitlements  for  1971  at  present  come  to
 about  3.50  lakh  tonnes  and  all  this  quantity
 is  likely  to  be  exported  before  the  close  of
 the  year,

 (b)  Major  portion  of  sugar  during  A9TE
 has  been/will  be  exported  to  U.K.,  US.A..
 Canada,  Ceylon,  South  Vietnam  and
 Malaysia.

 (.  No,  Sir.

 (d).  Does  not  arise.

 Aid  from  International  Development
 Association  for  Expansion  of  Agri-

 cultural  Credit  to'Parmers  of
 Haryana  and  Tamil  Nadu

 2388.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  there  is  a  scheme  under
 the  consideration  of  Government  to  expand
 the  volume  and  range  of  agricultural  credit
 to  farmers  in  Haryana  and  Tamil  Nadu  ;

 (b)  if  so,  the  particulars  thereof  ;

 (c)  whether  International  Development
 Association  propose  to  give  credit  to  the
 extent  of  $60  million,  whereas  the  total
 cost  of  the  two  pfajects  is  cstimated
 $106.8  million  ;

 (d)  the  sources  from  where  the  remain-
 ing  money  is  proposed  to  be  raised  ;  and

 (०)  the  State-wise  utilization  of  the
 anticipated  amount  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 —
 EB  ह  SHINDE):  (a).  Yes,

 ir.
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 (bo)  Thirty  five  million  Dollars  for
 minor  irrigation,  land  levelling,  drainage
 and  mechanisation  in  Tamil  Nadu  and
 Twenty-five  million  Dollars  in  Haryana  for
 minor  irrigation  and  mechanisation,  have
 been  sanctioned  by  the  International
 Development  Association.

 (०)  and  @).  The  ID.A.  credit  will  be
 sixty  million  Dollars  as  against  the  antici-
 pated  total  project  cost  of  about  one
 hundred  and  five  milhon  Dollars.  The
 balance  will  be  met  by  the  participating
 farmers,  landing  banks,  Government  and
 the  Agricultural  Refinance  Corporation.

 (e)  The  project  has  been  approved
 only  in  June,  197L  and  the  credit  has  vet  to
 become  effective.  The  question  of  utilisation
 of  the  amount  does  not  arisc  at  this  stage.

 Export  of  Sugar  to  U.S.A.

 2389.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  India  has  sought  authorisa-
 tion  for  the  export  of  150,000  tonnes  of
 sugar  to  the  USA,  |  and

 (b)  whether  the  Government  of  U.S.A,
 has  since  givcn  this  authorisation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SURI
 SHER  SINGH)  :  (a)  Yes,  Sir.

 (b)  Decision  of  the  U.S.  Government  is
 awaited.

 Creation  of  Land  Army  in  scarcity  areas
 of  Mysore  for  Rural  Employment

 2390.  SHRI  G.Y.  KRISHNAN  :
 SHRI  K.  LAKKAPPA  :

 Wilt  the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  whether  a  Land  Army  has  been
 created  in  the  scarcity  areas  of  Mysore  to
 provide  employment  to  the  persons  in  rural
 areas  ;

 (9)  ॥  se,  the  amount  of  money  sacn»
 tioned  for  the  projects  purposes  ;  and
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 (०)  the  Districts  which  are  being  covered
 by  this  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir,  The  Exe-
 cutive  Committee  of  the  Land  Army  was
 constituted  in  Mysore  in  February,  1971,
 The  State  Ciovernment  propose  to  imple-
 ment  certain  works  through  the  Land  Army
 in  the  scarcity  areas  as  well  as  other  areas
 in  the  State.

 (b)  The  State  Government  has  propased
 to  entrust  'o  the  Lund  Army  projects  worth
 Rs.  37.5  lukhs  sanctioned  by  the  Central
 Government  out  of  the  Rural  Works  pro-
 gramme  funds.

 (c)  The  projects  will  not  be  confined  to
 specific  districts  but  spread  over  the  entire
 State.  [ts  reported  by  the  Mysore  Govern-
 ment  that  the  Land  Army  has  already  taken
 up  a  project  In  Kolar  district  under  Rural
 Works  Programme.

 Rejection  of  Warranty  Claims  by  G.D-R.
 Suppiier  of  ‘Iractors

 291,  SHRI  BISHWANATH  JITUN
 JHUNWALA  :  Will  the  Minister  of  AGRI-
 CULTURL.  be  pleased  to  state  :

 (a)  whether  the  German  Democratn
 Republic  suppliers  of  tractors  arc  rejecting
 warrenty  <laims  tunning  into  several  lakhs
 of  the  rupces  of  the  Lnadian  customers,

 (b)  whether  Government  have  looked
 into  the  matter  ;  and

 (0)  if  so,  whether  Government  proposc
 to  intervene  into  the  matter  to  safeguard  the
 interest  of  the  Indian  tractor  owners  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNABAHEB  ्  SHINDE)  ;  (a)  Warranty
 claims  submitted  by  the  Agro-Industries
 Corporations  are  not  being  settled  quickly
 by  the  GPR  Suppliers,  In  the  case  of  some

 Corporutions,  warranty  claims  worth  several
 lakhs  of  cupees  have  been  rejected.
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 (0)  and  (०).  The  matter  is  already  receiv-
 ing  close  attention  of  Government  and  the
 GDR  suppliers  have  been  requested  to

 ee
 warranty  claims  on  an  immediate

 asis,

 हरियाणा,  पंजाब  और  उत्तर  प्रदेश  में

 गेहूं  क ेकम  उसूलों  मूल्य

 थ्री  नरेन्द्र  सिह  बिष्ट  :

 श्री  कृष्ण  चन्द्र  पाड़े  :

 2392.

 6
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  क्या  सरकार  का  ध्यान  विभिन्‍न

 समाचार  पत्रों  मे  प्रकाशित  इस  समाचार  की

 शोर  दिलाया  गया  कि  हरियाणा,  पंजाब  और

 उत्तर  प्रदेश  की  मंडियों  में  गेहूं  सरकार  द्वारा

 निर्धारित  76  रुपये  प्रति  विवटल  की  बजाय  74

 फप्ये  प्रति  क्विंटल  अथवा  इससे  भी  कम  मूल्य

 पर  खरीदा  जा  रहा  है  ;

 (@)  क्‍या  जो  कमीशन  एजेंट  किसानों  के

 गेहूं  के लिए  उन्हे  76  रुपये  प्रति  बिटन  की

 दर  से  अदायगी  करवाना  चाहते  हैं,  उनका  गेहूं

 भारतीय  खाद्य  निगम  के  एजेंट  कई-कई  दिन

 तक  नहीं  उठाने  हैं  ;

 (ग)  यदि  हां  तो  क्‍या  भारतीय  खाद

 निगम  के  एजेंट  इस  प्रकार  सरकारी  आदेशों  का

 उल्लंधन  कर  रहे  हैं;  भौर

 (ध)  ऐसी  प्रक्रियाओं  को  रोकने  और

 सरकारी  देशों  का  पालने  करवाते  के  लिए

 सरकार  द्वारा  जया  कार्यवाही  की  जा  रही  हैं  ?

 कृति  सम्ध्रालम  में  राज्य  मन्त्री  (भी

 सध्पासांहिन पी.  दावे)  (क)  कम  मूख्य  देने

 के  संबंध  में  कछ  रिपोर्ट  सरकार  के  ध्यान  में

 लाई  हैं।  'किसानी  को  उचित  औसत  किस्म
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 के  गेहूँ  क ेलिए  76  रुपये  प्रति  बिल  की  दर

 से  भुगतान  किया  जा  रहा  है।  जहां  तक

 उचित  औसत  किस्म  से  घटिया  किस्म  के  गेहूं

 का  संबंध  है,  निर्धारित  निर्दिष्यिटयों  के  अनुसार

 किस्म  संबंधी  कटौती  करने  के  बाद  किसानों  को

 भुगतान  किया  जाता  है।

 (ल)  और  (ग.  जो  नहीं।  बाजार

 विनियमों  /  प्रथाओं  के  अनुसार  तुरन्त  सुपुर्दगी
 लेने  के  लिए  प्रदत्त  किए  जाते  है।  तथापि,

 उत्तर  प्रदेश  की  मंडियों  में  असाधारण  रूप  से

 गेहूं  की अधिक  आमद  होने  से  कड़ियों  से  स्टॉक

 उठाने  में  देरी  होने  के  कुछ  मामले  थे।  यह

 सुनिश्चित  करने  के  लिए  प्रत्येक  प्रयास  किया

 गया  था  कि  किसानों  की  हानि  हेतु  स्थिति  का

 लाभ  न  उठाया  जा  सके  |

 (घ)  भारतीय  खाद्य  निगम  और  राज्य

 सरकार  के  वरिष्ठ  अधिकारियों  द्वारा  सरकारी

 नीति  के  कार्यान्वयन  को  सुनिश्चित  करने  के

 लिए  लगातार  निगरानी  रखी  जा  रही  है

 विशिष्ट  शिकायतों  की  तुरन्त  जाच  कराई

 जाती  है  और  जहां  कही  आवश्यक  होता  है

 उपयुक्त  कार्यवाही  की  जाती  है  I

 Demands  of  Mormugao  Water  Front  Werkers’
 Union;  Goa

 DR.  SARADISH  ROY  :
 SHRI  GADADHAR  SAHA

 2393,

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  strike  call  given  by
 the  Mormugao  Water-front  Workers’  Union,
 Goa  ;

 (b)  if  so,  the  main  demands  of  the
 workers  ;  and

 (s)  the  reaction  of  Goverment  thereto?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR):  (a)  to  (c),  The  Marmagoa  Water-
 front  Workers’  Union  had  served  a  strike
 notice  on  the  Marmagoa  Dack  Labour
 Board  and  the  Administrative  Body  of  the
 Marmagoa  Dock  Labour  Board  on  the
 26th  April,  1971,  over  a  charter  of  demands
 relating  to  increase  in  minimum  guarantee
 wages,  attendance  allowance,  08४०  facilities
 medical  facilities,  night  wesghtage/night
 co-efficient  allowance  and  gang  leader
 wages.  Consequent  upon  discussions
 between  the  stevedores  and  the  Union,  the
 Union  has  withdrawn  the  strike  notice  with
 a  view  to  pursue  and  settle  the  matter
 amicably  with  the  Dock  Labour  Board.

 Mk  ar  propriat‘on  of  ESI  Contributions
 in  M/s.  Somusundaram  Mits  Private

 Limited,  Coimbatore

 2394.  SHRI  CHANDRA  HALDER
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (8)  whether  the  attention  of  Government
 has  been  drawn  to  the  misappropriation  of
 I5  thousand  rupees  of  Employees  State
 insurance  contributions  of  workers  of  M/s.
 Somasundaram  Mills  Private  Limited,
 Coimbatore,  Tamilnadu,  by  the  Manage-
 ment  ;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  collect  the  money  and  prosecute  the
 management  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  (a)  and  (b).  The  colfection  of  contri-
 butions  payable  under  the  Employees’
 State  Insurance  Act,  948  is  the  statutory
 responsibility  of  the  Employees’  State  Iasu-
 rance  Corporation,  The  Corporation
 authorities  are  collecting  the  necessary
 information  from  the  Regional  Office  at
 Madras,

 राष्ट्रीय  ईहाम  नीति  सम्बन्धी  समिति

 के  क्‍्क्‍ध्यक्ष  का  स्थानापन्न

 की  अटंल  बिहारी  बाजपेयी  :

 की  पी.  गंगा वेव  :

 ्  इस्पात और  हाने  मंत्री  1.  बताने

 2395,
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 कृपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  ईन्धन  नीति  सम्बन्धी

 समिति  के  अध्यक्ष  ने  हाल  ही  में  अपना  त्याग

 पत्र  दे  दिया  है;  और

 (ख)  यदि  हां,  तो  इस  के  बयां  कालरा  है?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनवाज  खां)  (क)  :  जी,  हां  ।

 (ख)  उन्होंने  बताया  है  कि  चह  समिति  के

 कार्य  हेत  समय  देने  में  असमर्थ  है

 Geological  Survey  in  Manipur

 2396.  SHRI  N.  TOMBI  SINGH  :  Will
 the  Minister  of  STELL  AND  MINLS  be
 pleased  to  state  ;

 (a)  whether  any  comprehensive  Geolo-
 gical  Survey  has  been  conducted  in  Man  pur
 so  far  ;  and

 (b)  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRL  SHAH  NAWAZ  KHAN):  (a)  and  (b).
 A  preliminary  survey  of  the  territory  of
 Manipur  has  already  been  done  by  the
 Geological  Survey  of  India.  As  a  result
 of  the  survey,  occurrences  of  limestone  at
 Ukhrul,  Hungdung,  Kasam  in  Ukhrul  sub-
 division  and  Pallo!l,  Chapi,  Karong  in
 Tengungpal  sub-division  ;  nickle-copper  at
 Naogeu  Ningthi  and  Kongal  Thana  and
 chromite  in  Serpentine  rocks  around
 Kwatha  aad  Nepali  Basti  ;  salt  springs  in
 Thoubal  sub-division  have  been  located.  The
 reserves  of  limestone  deposits  are  estimated
 at  more  than  3  million  tonnes.

 Systematic  re-survey  of  the  territory
 and

 detailed  investigations  of  limestone
 deposite  by  pitting  and  dritting  is  in  prog-
 ress,

 Extension  of  Medical  facilities  fo  pensioners
 through  Exiployces  State  Insurance

 Hospitals

 2307,  SHRIMATI  छह  GHOSH  ;
 Will  the  Midister  of  pee OUR  AND,
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 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  any  plan
 to  extend  the  Heulth  Schemes  to  the
 pensioners  and  their  families  throughout
 india.  through  Employees  State  Insurance
 hospitals  ;  and

 LJ

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KADIL-
 KAR)  :  (a)  No.

 (b)  Does  not  arise.

 Geological  Survey  Re  ;  Mineral
 Resources

 2398.  SHRI  A.  K  GOPALAN:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  Geological  Survey
 of  India  conducted  any  survey  about  the
 mineral  resources  in  India  ;  and

 (b)  if  so,  the  findings  thereof,  State-
 wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  The  Geological  Survey  of  India  has
 been  carrying  out  systematic  surveys  for
 mineral  deposite  in  the  country  since  ite
 inception  in  85f  and  as  a  result  thereof
 substantia!  quantities  of  various  minerals
 have  been  located  and  proved.

 A  statement  showing  important  mineral
 deposits  located  in  each  State  is  laid  on  the
 Table  of  the  House.  (Placed  in  Library.
 See  No.  LT-435,  73)

 International  Tin  Agreement

 2399.  SHRI  BRIJ  RAJ  SINGH
 KOTAH  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleated  to  state  :

 (a)  whether  India  is  a  party  to  the
 Intersational  Tin  Agreement  ;

 (bo)  whether  Rassia  has  also  joined  the
 Interwationat Tin  Agreement  ;  and’
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 (c)  if  so,  whether  Russia’s  entry  wit!
 help  the  countries  concerned,  and  if  so,  in
 what  manner  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and  (७).
 Yes,  Sir.

 (c)  The  increased  membership  of  the
 Tin  Agreement  by  the  entry  of  Russia  will
 help  im  increasing  international  cooperation
 m  the  tin  trade,

 Supply  of  Rice  from  Orissa
 to  West  Bengal

 2400.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  recent  policy  of  Government  of  Orissa
 to  allow  private  traders  to  procure  and
 export  rice  from  Orissa  to  West  Bengal  and
 to  other  States  :

 (b)  whether  Government  of  India
 brought  it  to  the  notice  of  the  State  Govern
 ment  that  such  a  policy  will  hamper  the
 work  of  procurement  of  the  Food  Corpora-
 tion  there  ;  and

 (c)  if  so,  to  what  effect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SINDE):  (a)  to  (c).  Na
 general  order  has  been  issued  by  the  State
 Government  allowing  private  traders  to
 procure  and  export  rice  from  Orissa  to
 other  States.  The  State  Government,
 however,  allowed  the  export  of  3000  tonnes
 of  rice  procured  by  them  to  West  Bengal
 through  trade,  as  this  rice  could  not  be
 disposed  of  through  the  public  distribution
 system,  The  export  of  this  small  quantity
 has  not  hampered  the  rice  procurement
 through  Food  Corporation  of  India,

 Purchase  of  rough  Diamonds  from  Ghana
 by  National  Mineral  Development

 Corporation

 2401,  SHRI  YAMUNA  PRASAD,
 MANDAL:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  699
 on  the  l4th  December,  970  regarding  the
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 purchase  of  rough  diamonds  from  Ghana
 by  National  Mineral  Development  Corpora-
 tion  and  state  ;

 (a)  whether  the  diamonds  have  since
 been  sold  by  Government  ;  and

 (b)  if  so,  the  amount  of  profit  or  loss
 sustained  by  Government  in  this  bargain  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b),  Abcut  40%  of  the  diamonds  have  so
 far  been  sold  by  value.  The  profits  or
 Joss,  as  the  case  may  be,  can  be  ascertamed
 only  after  the  remaining  stocks  have  also
 disposed  of.

 Celliag  on  Irrigated  Land  in  States

 2462.  SHRI  N.  SHIVAPPA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:

 {a)  whether  Central  Government  have
 suggested  ceiling  on  irrigated  lands  in
 States  ;

 (b)  whether  State  Governments  have
 also  been  contacted  in  this  regard  ;  and

 (c)  if  so,  the  reaction  of  State  Govera-
 men'  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (०).
 The  Central  Government  has  suggested
 ceiling  on  all  agricultural  Jad  including
 irrigated  land.  The  question  of  lowering

 the  leyef  of  ceiting  for  different  categories
 of  land  in  different  States  is  under  consi-
 deration  of  the  Central  Land  Reforms
 Committee  recently  set  up  by  the  Govern-
 ment  of  India,

 Rice  Mille  and  their  location
 ia  Manipur

 2403,  SHRI  N.  TOMBI  SINGH  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  the  nomber  of  rice  mille  io  Manipur

 ee  _
 tationale  of  their  location,  area-
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  The  total
 number  of  rice  mills  in  Manipur  is  107,
 ै  statement  showing  area-wise  location  is
 attached.  Permits  for  the  establishment
 and  operation  of  rice  mills  in  a  particular
 area  afe  granted  by  the  Govefnment  of
 Manipur  only  after  making  a  full  and
 complete  investigation  in  the  manner
 prescribed  in  the  Rice  Milling  Industry
 (Regulation)  Act,  1958,  and  the  Rules  framed
 thereunder,  and  having  regard  to  the  factors
 enumerated  therein,  such  as  availability
 of  power,  raw  materials,  population,  and
 local  needs,

 Statement

 Statement  showing  the  area-wise  location
 of  rice  mills  in  Manipur,

 Area  No,  of  rice  mills

 J.  North  District  2

 2.  Central  District  97

 3.  South  District  8

 Total  :  707

 Soil  Erosion  in  Rajasthan  Canal
 Project  Area

 2404,  RAIMATA  KRISHNA  KUMARI
 JODHPUR:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  ;

 ’

 (a)  whether  any  study  has  been  carried
 out  know  the  extent  of  soil  erosion  that  is
 likely  to  result  fram  the  introduction  of
 agriculture  in  the  Rajasthan  Canal  Project
 area  ;  and

 (b)  if  so,  the  main  findings  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a}  and  (b).  The  Govern-
 ment  Of  India  have  sot  carried  out  any
 study  regarding  the  extent  of  sail,  exqpsion
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 that  is  likely  to  reruit  from  the  introduction
 of  agriculture  in  the  Rajasthan  Canal  Project
 Area,  A  team  of  Central  experts,  however,
 visited  the  Rajasthan  Canal  Project  area  in
 June  1970,  to  study  the  problems  and  make
 suggestions  related  to  land  use  and  wind
 erosion.  The  Central  Arid  Research
 Institute,  Jpdhpur,  also  has  undertaken  some
 research  studies  in  the  problem  of  wind
 erosion  in  Western  Rajasthan  and  has
 evolved  measures  to  reduce  erosion  when
 crops  are  raised.

 The  Central  Team  of  experts  recommen-
 ded  that  control  of  soil  blowing  on  sandy
 souls  requires  cover  during  May-June  which
 can  be  provided  on  irrigated  land  by  wheat
 stubble  or  other  crop  residues,  provided  that
 grazing  does  not  destroy  it  and  crops  are
 not  cut  too  clase  to  the  ground.  Besides,
 to  effectively  control  soil  blowing  in  sandy
 areas,  the  entire  area  must  be  under  control.
 Small  isolated  uncontrolied  areas  normally
 spread  sand  into  adjacent  areas  and  make
 the  land  unproductive.

 The  Central  Arid  Zone  Research
 Institute  has  recommeded  a  wind  strip
 cropping  which  Sy  practiced  by  growing  one
 strip  of  wind  strip  to  6  strips  of  crop  to
 control  wind  crosion.  Sewan  grass  (Lasirus
 sindicus)  and  Castro  (Ricinus  communis)
 are  grown  in  wind  strip  and  crops  like
 bajra,  moong,  moth,  guar,  an.  ti]  ace  grown
 as  strips  of  crops.  This  practice  effectively
 controls  the  wind  erosion  while  incteasing
 crop  yield  by  10-15  per  cent.  Also,  mulchiag
 with  45  cm.  high,  standing  stubble  of  bzira
 teduces  soil  loss  by  wind  erosion  and
 increases  crop  yield  by  5-10  per  cent.

 Transfer  of  Land  from  Tribals  to
 Non-Tribals  in  Tripura

 2405.  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :

 (a)  whether  Government  is  aware  that
 a  Jarge  number  of  transfers  of  land  have
 taken  place  from  tribals  to  non-tribals  in
 Tripura  ;  and

 (७)  if  so,  the  steps  Government  propose
 to  take  to  stop  such  transfers?  ,

 JYAISTHA  27,  893  (SAKA)  Written  Answers  74

 JHE  MINISTER  OF  STATB  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ?,  SHINDE):  (a)  to  (bh).
 Information  is  being  collected  from  the
 State  Governments  and  will  be  placed  on  the
 Table  of  the  Sabha  in  due  course,

 In  Jia’s  Sugar  Interests

 2406.  SIRE  DHANDAPANI:  Wilt
 the  Min'ster  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  joint  declaration  adop-
 ted  bythe  U.K.  and  the  “Six”  of  the
 European  Economic  Community  on  3th
 May,  1971  makes  no  reference  to  India's
 sugar  interests  ;

 (b)  Whether  this  is  not  in  contravention
 of  the  Commonwealth  Sugar  Agreement  ;
 and

 (c)  the  course  of  action  likely  to  be
 followed  by  Government  to  protect  India’s
 interest's  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  to  (0).  There  was  an
 omission  about  India  in  the  Joint  Declara-
 tion,

 The  question  of  protection  of  India's
 sugar  interosts  was  subsequently  taken  up.
 The  ommission  is  likely  to  be  corrected
 soon  and  India  would  be  accorded  the  samo
 treatment  as  may  be  given  to  other  Develop-
 ing  Counmonwealth  Countries,

 Committee  for  Review  of  Rural  Develop-
 ment  and  Employment  Schemes

 2407,  SHRI  JYOTIRMOY  BOSU;
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  whether  the  Planning  Commission
 havo  set  up  a  high  level  Central  Committes
 for  coordination  of  rural  development  and
 employment  to  review  the  progress  of  these
 schemes  periodically  ;

 kb)  if  so,  the  progress  of  the  schemes
 taken  yp  siate-wise  during  1969-70,  and
 I970-7%  ;
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 (c)  the  number  of  additional  jobs  plan-
 ned  to  be  created  through  execution  of  the
 schemes  in  each  State  during  1969-70  and
 1970-71  ;  and

 (कै)  the  number  and  nature  of  jobs
 actually  created  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  to  (@).  The  progress  under  the
 various  schemes  is  as  under  :—

 (i)  Small  Farmiers’  Development
 Agencies  and  Marginal  Farmers
 and  Agricultural  Labourers  Agen-
 cies  Schemes  :

 45  out  of  the  46  SFDA  projects  and  34
 out  of  the  4  MFAL  projects  have  so  far
 been  approved.  A  sum  of  Rs,  3.00  crores
 was  released  for  SFDAs  and  Rs.  0.00  crore
 for  MFAL  agencies  during  the  yeir  1970-71,
 Under  each  MFAL  project,  an  amount  not
 exceeding  Rs.  20  lakhs  is  provided  for  wage
 employment  to  agricultural  labourers  and
 amall  farmers  during  the  off  scason.

 (ii)  Dry  Farming  :

 9  projects,  one  each  in  the  State  of
 Andhra  Pradesh,  Gujarat,  Haryana,
 Madhya  Pradesh,  Mahatashtra,  Mysore,
 Rajasthan,  Tamil  Nadu  and  Uttar
 Pradesh  were  sanctioned  under  the
 dry  farming  programme  during  the  year
 1970-71.  Not  much  progress,  could,  how-
 ever,  be  achieved  due  to  Jate  issue  of
 sanctions  by  the  State  Governments  and
 delayed  recruitment  of  staff  and  their  train-
 ing.  The  employment  potential  of  perma-
 nent  works  like  soil  conservation,  land
 development  and  water  harvesting,  envisaged
 under  the  Dry  Farming  Programme,  is
 estimated  to  be  about  15,000  man  years  for
 every  one  crore  expenditure  on  these  works
 which  can  be  carried  out  in  open  season  of
 six  months  in  a  year.  In  addition  employ-
 ment  would  be  created  for  technical  and
 supervisory  personnel.

 (iii)  Rural  Works  Programme  :

 Under  the  Rural  Works  Programme
 initiated  during  '970-7i,  the  programme  for
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 the  first  year  bas  been  sanctioned  in  45  out
 of  the  34  selected  Districts.  The  details  of
 the  physical  and  financial  progress  made
 have  not  been  received  from  the  States.  The
 amount  approved  and  the  anticipated  expen-
 diture  reported  by  the  States  is  indicated
 below  :—

 &

 (Rs.  in  lakhs)

 Total  ount-  Antici~
 State  lays  sanc-e  pated

 tioned  expen-
 diture

 Andbra  Pradesh  284,64  394.82

 Bihar  5.00  5.00

 Gujarat  329.93  250  98

 Madhya  Pradesh  20.67  SAT

 Maharashtra  32.26  94.06

 Mysore  80.80  137.19

 Orissa  34.00  9.00

 Rajasthan  221.66  55.00

 Tami!  Nadu  07.00  107,00

 Uttar  Pradesh  35.00  27.77

 Weat  Bengal  34  22  8.55

 राजस्थान  में  भूमि  विकास  बलों  दाश

 दिए  गए  ऋण

 2408.  ओ  भुजबन्द  डागा  :  क्या  कृषि

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  राजस्थान  में  भूमि  विकास  बेकी  द्वारा

 पिछले  तीन  वर्षों  के दौरान  दिए  गए  कणों  की

 कुल  राशि  कितनी  है  कौर  थे  ऋण  किन  विकास

 कार्यों  के  लिये  दिए  गए;  बौर

 (@)  उक्त  बैकों  द्वारा  राजस्थान  में  कुल

 कितने  लोगों  को  ऋण  दिए  गए  हैं  ?
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 कृषि  मंत्रालय  में  उप-मंत्री  (सो  अगस् ताव  पहाड़िया):  (क)  कौर  (ल).  राजस्थान  में

 भूमि  विकास  बैंकों  ते  पिछले  तीन  वर्षों  में  जो  दीधेंकालीन  ऋण  दिए  कौर  जितने  सदस्यों

 तथा  जिन  कार्यों  के  लिए  वे  दिए,  उनका  ब्यौरा  नीचे  दिया  जाता  है  ~

 (लाख  <.  में)

 सहकारी  वर्ष  जितने  सदस्यों  को  ऋण  व्यक्तियों  को  दिए  गए

 दिए  गए  ऋणों  को  राशि

 1967-68  4,  232  48.87

 1968-69  6,  608  226.86

 1969-70  अप्राप्य  345.9

 (भ्रांति  )

 राजस्थान  में  भूमि  विकास  बैकों  ने  मुख्य  रूप  से  निम्नलिखित  प्रयोजनों  के  लिए  और

 निम्न  सीमा  तक  दीघंकालीन  विकास  वित्त  दिया  :

 प्रयोजन  सहकारी  वर्ष

 1967-68  1968-69  1969-70

 (अनंतिम)

 I.  भूमि  सुधार  5  प्रतिशत  6  प्रतिशत  3  प्रतिशत

 2.  कुएं  खोदना

 तथा  उनकी

 मरम्मत

 करना  43  प्रतिशत  46  प्रतिशत  50  प्रतिशत

 3,  फार्म  उपकरण

 कप  करना  40  प्रतिशत  48  प्रतिशत  43  प्रतिशत

 4.  झम्वं  अयोज॑न  2  प्रतिशत  किक  4  प्रतिशत
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 Rehabilitation  of  Chandigarh  Oastees

 2409,  SHRI  A.  N,  VIDYALANKAR  :
 Wilt  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question  No,  75
 on  the  Ist  April,  97]  and  state  ;

 (a)  the  number  of  oustees  in  the  second
 phase,  afrer  958  and  figures  of  those  who
 had  been  duly  rehabilitated  on  land  in
 Punjab  or  Haryaua  ;

 (b)  the  number  of  those  who  were
 granted  residential  plots  in  Chandigarh  to
 facilitate  their  rehabilitation  ;

 (c)  whether  any  land  in  Punjab  5s  avail-
 able  for  rehabilitation  of  the  oustees  ;  if  so,
 whether  any  of  these  oustces  have  been
 rehabilitated  on  that  land  ;  and

 (d)  the  number  of  applications  pending
 with  the  administration  for  residentzal  plots
 in  Chandigarh  and  for  being  settled  on
 agticultural  land  separately  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR):  (a)  and  (c).  The  number  of  oustees
 is  1852,

 The  ques:ion  of  rehabilitation  did  not
 arise,  as,  according  to  the  provisions  of  the
 law  applicable,  yiz.,  Land  Acquisition  Act,
 1894,  under  which  the  land  was  acquired,
 only  cash  was  to  be  given  as  compensation
 and  not  land  for  land.

 b)  None.

 (d)  For  residential  plots  लगा  64

 For  agricultural  tand  Nil.

 कर्मचारी  पेंशन  योजना,  97!

 2410.  थी  जगनन्‍नाथशाब  जोशी  :  कया

 श्रम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  अवाध्य  विधि  अधिनियम  में  हाल  हो

 में  किसे  गये  संशोधन  के  फल स्व कप  कर्मचारी
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 पेंशन  योजना,  1971  से  कूज  कितने  कर्म-

 चोरियों  को  लाभ  होने  की  संभावना  है;

 (ख)  कौन  सी  श्रेणी  के  कर्मचारी  इस

 योजना  के  अन्तगंत  नहीं  आते  है  तथा  उनकी

 संख्या  कितनी  है।  और

 (ग)  ऐसे  कर्मचारियों  के लिए  सरकार  ने

 कौनसी  योजना  बनाई  है  ?

 श्रम  और  पुनर्वास  मंत्री  श्री  आर.  के,

 खाडिलकर)  परिवार  पेंशन-व-जीवन  बीमा

 योजना  की  व्यवस्था  का  सम्बन्ध  केन्द्रीय  न्यासी

 बोर्ड  से  है,  जो  कर्मचारी  भविष्य  निधि  और

 परिवार  पेंशन  निधि  अधिनियम,  952  के

 अधीन  स्थापित  किया  गया  है  कौर  केन्द्रीय

 सरकार  से  इसका  सीधा  सम्बन्ध  नहीं  है  t

 भविष्य  निधि  प्राधिकारियों  ने  इस  प्रकार

 सूचित  किया  है

 (क)  और  (ख).  परिवार  पेंशन  योजना

 के  पक्ष  में  वा  उससे  बाहर  रहने  के  बारे  में

 बिमला  देने  की  अंतिम  तारीख  3  8-1971

 तक  बढ़ा  दी  गई  है।  अतः  त  समय  यह  नहीं
 बताया  जा  सकता  कि  ऐसे  कर्मचारियों  की

 संख्या  कितनी  है  जो  परिवार  पेंशन  योजना  के

 सदस्य  बन  सकते  हैं  या  जो  बाहर  रहने  का

 विकल्प  दें  |

 (ग)  तथापि  जो  सदस्य  परिवार  पेंशन-व-

 जीवन  बोला  योजना  में  शामिल  होने  का

 विकल्प  नहीं  देते  ये  वर्तमान  शती  के अधीन

 पूर्ण  भविष्य  मिली  का  लाभ  प्राप्त  करते  रहेंगे
 भौर  वे  नई  योजना  के  सदस्यों  की  तरह  अपने

 झशंदालों  का कोई  भी  भाग  इस  योजना  की

 ओर  भपरिवतित  नहीं  करायेंगे  ।
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 ter  मिल्स  कम्पनी  (प्राइवेट)  लिमिटेड,

 उज्जैन  के  माम  कर्मचारी  भविष्य

 निधि  की  बकाया  धन  राशि

 की  जमन्ताधराब  जोशी  :

 भरी  हुकम  ख्त्द  कछवाय  :

 2411.

 क्या  श्रम  ौर  पुनर्वास  मंत्री  यह  बताने  की

 कृपा  करेंगे  लि  :

 (क)  हीरा  मिल्ज़॒  कम्पनी  (प्राइवेट)

 लिमिटेड,  उज्जैन  ने  कर्मचारी  भविष्य  निधि

 बी  कुल  कितनी  घन  राशि  अभी  तक  नहीं  दी

 है;  और

 स्व)  उक्त  कम्पनी  से  उक्त  धनराशि  की

 वसूली  के  लए  सरकार  का  क्‍या  कार्यवाही

 करने  का  विचार  है  ?

 कप  ब्रोकर  पुनर्वास  मंत्री  (श्री  भार.  के.

 खाडिलकर)  :  (क)  और  (ख).  कर्मचारी

 भविष्य  निधि  की  व्यवस्था  का  सम्बन्ध  केन्द्रीय

 न्यासी  बोर्ड  से  है,  जो  कर्मचारी  भविष्य  निधि

 और  परिवार  पेंशन  निधि  अधिनियम,  952

 के  अधीन  स्थापित  किया  गया  है  और  केन्द्रीय

 सरकार  से  इसका  सीधा  सम्बन्ध  नहीं  है  1

 भविष्य.  सिधि  प्राधिकारियों  ने  इस  प्रकार

 सूचित  किया  है  :---

 3i-3-97]  को,  मैसर्स  हीरा  मिल्स

 कम्पनी  प्राइवेट  लिमिटेड,  उज्जैन  ते  नियोजकों

 मौर  श्रमिकों  के  हिस्से  के  भविष्य  निधि  अंशदानों

 की  लगभग  34.02  लाख  रुपये  की  राशि  नहीं

 दी  थी  समस्त  घन  राशि  के  लिए  राजस्व

 वसूली  प्रमाण-पत्र  जारी  किए  गए  हैं।  कर्मचारी

 भविष्य  नीचे  और  परिवार  पेंशन  तिथि  अधि-

 निकम  के  अधीन  पुराने  प्रबंधकों  और  प्राधिकृत
 नियंत्रक  के  विरुद्ध  अभियोजन  चलाने  के  लिए

 प्रस्ताव  राज्य  सरकार  को  भेज  दिए  गए  हैं।
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 पुराने  प्रबन्धकों  के  विरुद्ध  भारतीय  दन  संहिता

 की  भारा  406/409  के  अधीन  न्यायालय  में

 शिकायतें  दायर  की  गई  हैं।  प्राधिकृत  नियंत्रक

 के  विरुद्ध  भारतीय  दण्ड  संहिता  की  थारा

 406/409  के  अधीन  कार्यवाही  शुरू  करने  पे

 पहले  उन्हें  एक  कारण  बताओ  नोटिस  जारी

 किया  गया  है।

 Effect  of  Green  Revolution  on  Agriculture

 24I2.  SHRI  8,  5.  BHAURA  :  will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  ;

 (a)  to  what  extent  the  ‘‘Green  Revolu-
 tion”  has  helped  in  increasing  food  pro-
 duction  in  the  country  ;

 (b)  the  socio-economic  impact  of  the
 grocn  revolution  in  the  countryside  ;

 (c)  which  classes  of  peasints  have  been
 benefited  by  the  groen  revolution  ;  and

 (a)  how  it  has  affected  the  agricultural
 jabour  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The  term
 “Green  Revolution”  is  generally  being
 uSed  for  the  success  of  the  New  Strategy  of
 Agricultural  Development  since  1966-67,
 The  progress  of  foodgrains  production,  Ia
 which  new  technology  has  _  considerably
 helped,  is  indicated  below  :

 Foodgrains  Production  in  India

 (Million  tonnes)

 1964-65  89.4

 1965-66  72.3

 1966-67  74.2
 ‘1967-68.  A

 1968-69  94.0

 1969.70  99.5

 1970-11  (anticipated)  405—~106
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 {b)  to  (6),  In  thuse  parts  of  the  country
 where  the  new  strategy  programmes  have
 been  successfully  adopted,  there  is  an
 impact  on  the  incomes  of  the  agriculturists,
 Employment  opportunities  are  also  being
 increased  as  a  result  of  introduction  of  more
 intensive  cultivation  and  multiple  cropping.
 Generally,  the  new  technology  is  neutral
 to  size  of  holding  and  it  is  noticed  that  even
 small  farmers  are  not  less  progressive  than
 the  larger  ones  in  their  willingness  to  adopt
 new  agricultural  practices  However,  in
 several  areas,  these  farmers  are  handi-
 capped  by  such  factors  as  fragmentation  of
 holdings,  inadequate  and  untimely  supply
 of  inputs  and  water,  lack  of  credit  facilities
 and  unsatisfactory  arrangements  for  market-
 ing  and  storage.  In  such  areas,  these  far-
 mers  have  not  benefited  in  proportion  to
 their  number  and  their  needs.

 To  take  the  benefits  of  new  technology
 to  under  :-~privileged  sections,  special
 programmes  for  small  farmers,  marginal
 farmers  and  agricultural  Jabour  have  been
 introduced  under  the  Fourth  Five  Year
 Plan.  Specials  programmes  have  also  been
 taken  up  for  dry  and  drought  prone  areas.

 Increase  in  Price  after  Decontrol  of
 Sugar

 2413.  SHRI  S.M,  BANERJEE:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  ;

 (a)  whether  the  price  of  sugar  has  gone
 up  after  decontrol  ;

 (b)  if  so,  to  what  extent  ;  and

 (c)  the  steps  taken  to  bring  down  the
 prices  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  No,  Sir.

 (e)  and  (०),  Do  not  arise.

 Payment  of  Provident  Fond  to  Familles  of
 Deceoted  Workers  in  Iron  Mines  of

 Gua  Area

 24i4,.  SARI  RATTANLAL  BRAHMAN:
 Will  the  Minister  of  LABOUR  AND
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 REHABILITATION  be  pleated  to  state  :

 (a)  the  total  number  of  cases  in  which
 Provident  Fund  money  was  not  paid  to  the
 families  of  the  deceased  workers  in  the  years
 967—-97!  in  the  iron  ore  mines  of  Gua
 area,  Bihar;  and

 *

 (b)  whether  Government  will  take
 immediate  steps  to  expedite  the  samé  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KH  ADILKAR)  :  (a)  The  administration  of
 the  Employees’  Provident  Fund  is  the  concern
 of  the  Central  Boaid  of  Trustecs  set  up  under
 the  Employees’  Provident  Funds  and  Family
 Pension  Fund  Act,  1952  and  not  the  direct
 concern  of  the  Central  Government.  The
 Provident  Fund  authorities  have  imtimated
 as  under  :-—

 In  the  Gua  area  of  Bihar,  only
 two  establishments,  namely;  M/s  Indian
 Tron  and  Stcel  Co,  and  M/s.  Ghatkun  fron
 Ore  and  Manganese  Mines  have  been
 covered  the  Employees  Provident  Funds  and
 Family  Penston  Fund  Act,  1952,  Out  of
 these,  M/s.  Indian  Iron  and  Stcel  Co.  has
 been  granted  exemption  from  the  operation
 of  the  Employees’  Provident  Fund  Scheme.
 The  work  relating  to  maintenance
 of  accounts  and  final  payment
 of  claims  is  done  by  the  Board  of
 Trustees  of  the  establishment  uself,  The
 accounts  of  the  members  of  M/s.  Ghatkuri
 Iron  Ore  and  Manganese  Mines  are,  however,
 maintained  by  the  Provident  Fund  author:
 ties.  During  967—I97i  only  one  applica-
 tion  for  payment  of  Provident  Fund
 accummulations  to  the  family  of  a  deceased
 member  was  received  on  the  4600  September,
 970  and  the  claim  was  settled  on  the
 30th  November,  1970.

 (b)  Does  not  arise.

 Difficulties  of  Farmers  of  LU.  P.  Daé  to
 Defects  in  Tractors  Supplied

 by  G.  D.  RB.

 AIS,  SHRI  RAJDEO  SINGH;  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:
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 (a)  whether  a  number  of  farmers  in
 U.P.  are  facing  difficulties  due  to  the
 defects  in  the  Tractors  supplied  by  GDR;
 and

 (b)  if  so,  the  efforts  of  Government  in
 this  regard  to  remove  their  difficulties  ?

 BY
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 Yes,  Sir,  The  matter  is  under  consideration
 of  Government.

 Coalfields  Recruiting  Organisation
 System

 2416,  SHRI  MOHAMMAD  ISMAIL  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  ;

 (a)  when  the  Coalfield  Recruiting
 Organisation  (CRO)  system  was  started;

 (b)  whether  it  is  still  continuing;  and

 (c)  the  total  number  of  Coalfield
 Recruiting  Organisation  workers  employed
 in  coalfields  of  West  Bengal  and  Bihar
 Separately  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RR.  K.
 KHADILKAR):  (a)  In  the  year  1946.

 (b)  Yes.

 (c)  This  information  is  not  available.

 कृषि  उत्पादन  बढ़ाने  के  लिये  भूमिहीन

 आदिवासियों  को  खेती  योग्य  भूमि

 झलक  करते  के  बारे  सें  केन्द्रीय

 निवेश

 24i7.  भी  हकम  चन्द  कछवाय  :  कया

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कृषि  उत्पादन  बढ़ाने  के  लिए

 बूमिदीन
 आदिवासी  जनजातियों  के  लोगों  को
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 सेती  योग्य  भूमि  अलाट  करने  को  कोई  योजना

 सरकार  के  विचाराधीन  है;  और

 ख)  क्या  केंद्रीय  सरकार  इस  विषय  में

 कदम  उठाने  के  लिए  राज्य  सरकारों  को

 हिदायतें  आरी  करेगी  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रों  (भरी  झच्छाों-

 साहिब  पी.  दिनेश:  (क)  भूमिहीन  इरादी-

 वासियों  /  कबीलों  को  कृष्य  भूमि  आवंटन

 सम्बन्धी  योजनाएं  राज्य  सरकारों  द्वारा  बनाई
 जाती  है।

 (ख)  पंचवर्षीय  योजनाओं  में,  यह  कहा
 गया  है  कि  अन्य  वर्गों  के  साथ-साथ  भूमि-हीन
 आदिवासियों  को  कृष्य  भूमि  भांति  करने  के

 कार्य  को  प्राथमिकता  दी  जानी  चाहिए  |

 दूध  का  औसत  उत्पादन  और  इसकी

 प्रति  व्यक्ति  औसत  उपलब्धता

 2418.  शी  हुकम  चन्द  कछवाय :  क्‍या

 कृषि  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  लगभग  कितनी

 मात्रा  में  दूध  का  उत्पादन  हो  रहा  है;

 (क)  क्या  भारतीय  चिकित्सा  परिषद  की

 पौष्टिक  आहार  सलाहकार  समिति  ने  यह  राय

 व्यक्त  की  है  कि  स्वास्थ्य  का  सामान्य  स्तर

 बनाए  रखने  के  लिए  प्रति  व्यक्ति  प्रति  दिन

 कम  से  कम  i0  ala  दूध  की  आवश्यकता

 है;  और

 (ग)  देश  में  इस  समय  लोगों  की  प्रति

 व्यतीत  औसत  जितनी  मात्रा  में  दूध  उपलब्ध

 किया  जा  रहा  है  ?

 बची  संग्रहालय  में  राम  मंत्रो  (ली  ire

 सिह):  (क)  चतुर्थ  पंचवर्षीय  योजना  में
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 1968-69  के  दौरान  दूध  का  प्र नुमा नित

 उत्पादन  2[2  लाख  मीटरी  टन  रहा  है

 (ख)  अच्छा  स्वास्थ्य  बनाये  रखने  के  लिये

 संतुलित  खुराक  में  भारतीय  औषधि  अनुसंधान

 परिषद्‌  ने  19443  प्रति  बिक्री  प्रतिदिन  I0

 wile  eve  at  सिफारिश  की  थी  |  इसके  पश्चात्‌

 963  में  भारतीय  औषधि  अ्रनुसंधान  परिषद्‌

 के  पोषण  विशेषज्ञ  दल  ने  दुग्ध  के  पौषक  दैनिक

 भत्ते  की  सिफारिश  की  जो  कि  सभा  पटल  पर

 रसे  गये  विवरण  में  दिये  हुये  है।  [Placed

 in  Library.  See  No.  LT-436/74]

 (ग)  1968-69  के  दौरान  प्रतिदिन  प्रति

 ब्य बित  दुग्ध  की  उपलब्धि  का  औसत  105

 ग्राम  था

 दिल्‍ली  के  रोजगार  कार्यालय  में

 पंजीकृत  नाम

 24i9,  श्री  हुक्म  चन्द  कछवाय:  क्‍या

 स  कौर  पुमवाँस  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :
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 (क)  उन  शिक्षित  और  अशिक्षित

 व्यक्तियों  की  संख्या  कितनी  है  जिन्होंने
 l  जनवरी,  970  से  अब  तक  दिल्‍ली  के  रोजगार

 कार्यालयों  से  अपने  नाम  पंजीकृत  करवाये  हैं;

 (ख)  उपरोक्त  अवधि  में  इस  कार्यालयों

 के  माध्यम  से  कितने  व्यक्तियों  के  लिए  रोजगार,

 की  व्यवस्था  की  गई  ;  और

 (ग)  क्‍या  और  अधिक  लोगों  के  लिए

 रोजगार  की  व्यवस्था  करने  हेतु  ब्रा गामी  वर्ष  में

 रोजगार  के  और  भ्र धिक  अवसर  जुटाने  के  लिए

 कोई  योजना  सरकार  के  विचाराधीन  है  ?

 शम  और  पुनर्वास  मंत्री  (श्री  आर.  के.

 खाडिलकर)  :  (क)  में  (ग).  उपलब्ध  जानकारी

 संलग्न  विवरण  में  दी  गई  है  ।

 लोगों  पंचवर्षीय  योजना  में  सम्मिलित  कृषि,

 उद्योग,  सिंचाई  एवं  बिजली,  परिवहन  व  संचार,

 सामाजिक  सेवाश्रो  जैसे  शिक्षा,  स्वास्थ्य  एवं
 परिवार  नियोजन  और  समाज  कल्याण  के  क्षेत्रो

 मे  विभिन्‍न  विकास  कार्यक्रमों  मे अधिकाधिक

 नियुक्ति  प्रचार  प्राप्त  होने  की  सम्भावना  है।

 विपरीत

 कास  चाहने  वालो  की  श्रेणी  वर्ष  i970  में  दर्ज  बेरोजगारों  वर्ष  970  से

 की  संख्या  नौकरी  पाने  वालो

 की  सख्या

 1  3

 ॥  शिक्षित  (मैट्रिकुलेट  भौर

 अधिक  )  81,067  5,344

 2  अशिक्षित  (अनपढ़  समेत

 मैट्रिक  से  कम)  75,380  24,283

 ate  :--नियुक्ति  सहायता  के  लिए  नियोजन  कार्यालयों  में  नाम  दर्ज  कराने  आनों  के  सम्बन्ध

 में  जानकारी  छः  माई  बाद  प्रति  वर्ष  फर्म  भर  दिसम्बर  में  एकत्र  की  जाती  है
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 बोरों  की  कमी  तथा  भारतीय  खाद्य  निगम

 हारा  कस  मूल्य  पर  सरीखे  गये  गेहूं
 के  कारण  किसानों  को  हो  रही

 कठिनाइयां

 2420.  श्री  नाथूराम  अहिरवार  :  कया

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  आशय  की

 शिकायतें  मिली  हैं  कि  किसानों  को  बोरों  की

 कमी  और  भारतीय  खाद्य  निगम  द्वारा  खरीदे

 गये  गेहूँ  की  कीमत  न  मिलने  के  कारण

 कठिनाइयों  का  सामना  करना  पड़  रहा  है;  शौर

 (ख्)  यदि  हां,  तो  सरकार  इन  कठिनाइयों

 को  दूर  करने  के  सम्बन्ध  में  क्या  कार्यवाही  कर

 रही  है  ?

 कृषि  मन्त्रालय  में  राज्य  स्त्री  (श्री  अस्मा-

 साहिब  पी.  शिन्दे:  (क)  और  (ख)-  उन

 सभी  स्थानों  पर  जहां  कि  भारतीय  खाद्य  निगम

 अधिप्राप्ति  कर  रहा  है,  अधिप्राप्त  खाद्यान्नों  को

 बोरे  में  रखने  के  लिए  आवश्यक  प्रबन्ध  किए

 गये  है।  उत्तर  प्रदेश  से  कुछ  शिकायतें  प्राप्त

 हुई  थीं  कि  बोरियों  की  कमी  के  कारण  खरीदे

 गये  खाद्यान्नों  को  बोरे  में  नहीं  रखा  जा  सका

 और  फलत:  खरीदे  गये  खाद्यान ता  का  भुगतान
 रोक  दिया  गया  था  1  क्योंकि  पूर्ति  तथा  निपटान

 महानिदेशालय  द्वारा  की  गई  थोक  खरीद  से

 बी.  दी.  बोरियों  की  प्राप्ति  में  कुछ  बिलम्ब  होने

 की  आशंका  थी  इसलिए  सेना क्रय  संगठन  तथा

 राज्य  सरकार  और  सीमित  स्थानीय  खरीदारी

 से  भी  डी,  डब्ल्यू.  बोरियां  खरीद  कर  तात्या-

 लिक  आव्रश्यकताप्ों  की  पूति  की  गई  थी।

 किसानों  को  निगम  द्वारा  भुगतान  विनियमित

 महीनों  में  कांगू  नियमों  के  अनुसार  किया  जाता
 है।  जिन  ज़बानों  पर  विनियमित  मंडियों  नहीं

 है  वहां  किसानों  को  परम्परागत  प्रशशाश्ती  के
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 अनुसार  भुगतान  किया  जाता  है  और  भुगतान
 में  शीघ्रता  की  जाती  है।  श्रष्रिकांश  मंडियों  में

 ब्रिटनी  के दिन  ही  किसानों  को  भुगतान  कर  दिए

 जाते  है  और  यह  निगम  द्वारा  ही  किया  जा  रहा

 हैं।  अब  कभी  भारतीय  खाद्य  निगम  द्वारा  की

 गई  खरीद  के  संबंध  में  भुगतान  में  देरी  अथवा

 किसी  अन्य  कठिनाई  के  बारे  में  कोई  मामला

 निगम  के  ध्यान  में  आता  हे  तो  उस  कठिनाई

 को  ठीक  करने  के  लिए  तुंरत  कार्यवाही  की

 जाती  है

 दुर्गापुर  इस्पात  संयंत्र  को  हुई  हामी

 2421.  श्री  खन्बरिका  प्रसाद  :

 करी  शिव  कुमार  शास्त्री  :

 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  सरकार  को  दुर्गापुर  इस्पात  संयंत्र  में

 अब  तक  कितनी  हानि  हुई  है  ;

 (ख)  क्‍या  भविष्य  में  लाभ  कमाने  हेतु  इस

 संयंत्र  को  कर्मचारियों  की  साझेदारी  में  जलाने

 का  सरकार  का  कोई  विचार  है;  और

 (ग)  यदि  नहीं,  तो  इसका  क्या  कारण  हैं  ?

 इस्पात  कौर  लान  मंत्रालय  में  राज्य  मंत्री

 भी  शाहबाज  खान):  (क)  मार्च,  1970 ®

 पन्त  तक  दुर्गापुर  इस्पात  कारखाने  को  हुई  कुछ

 हानि  83.5  करोड़  रुपये  के  लगभग  है।  वर्ष

 1970-71  का  हिसाब-किताब  अभी  तैयार  नहीं

 हुआ  है।

 (ख)  और  (ग).,  प्रबन्धक  उत्पादन  तथा

 उत्पादिता  बढ़ाने  के  बारे  में  कर्मचारियों  द्वारा

 दिये  गये  सभी  संकारात्मक  सुझावों  का  स्वागत

 करते  हैं।  इस  ह्य  से  उत्पादन  तथा

 उत्पादिता  बढ़ाते  हेतु  पारस्परिक  उपायों  के  रूप

 प्रबन्धक  मजदूर-संघों  क ेसाथ  समय-समय  पर
 बोली'  करते  रहे  हैं
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 परतौ  भूमि  को  कृषि  योग्य  भूसी  में

 जलने  के  लिये  परीक्षित

 2422.  शी  औंकार  जाल  बैरवा:  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  परती  भूमि  को  कृषि  योग्य

 भूमि  में  परिवर्तित  करने  की  दृष्टि  से  सरकार

 ने  कोई  परीक्षण  किया  है;  और

 (ख)  यदि  हां,  तो  इसके  निष्कर्ष  क्‍या  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रिया-

 साहिब  पी.  शिन्दे)  (क)  जी  हां  :

 संभवत:  “परती  भूमि'  में,  जिसमें  किसी

 किसी  मौसम  में  खेती  नहीं  की  जाती  है,  श्रक्ृष्य

 भूमि  को  भी  सम्मिलित  किया  गया  है।  अकृत्य

 भूमि,  जोकि  क्षारीय-लवणीय  बेहड्युकत  शादी

 भूमि  के  रूप  में  व्यर्थ  पड़ी  है,  वर्तमान  में  भले

 ही  कृषि  के  योग्य  नहीं  हो,  पर  इसे  कृषि  के

 अन्तर्गत  लाने  के  उपायों  का  पता  लगाने  के  लिये

 अनुसन्धान  अध्ययन  किये  गये  हैं  1

 (ख)  सिंचाई  के  लिये  जल  की  अधिकाधिक

 उपलब्ध  तथा  उल्फ़त  जल  व्यवस्था  प्रणालियों,

 के  फलस्वरूप  बहू  फसली  लेती  का  विस्तार  हो

 रहा  है  और  मौसमी  परती भूमि  के  अन्तर्गत  आने

 वाला  क्षेत्र  कम  होता  जा  रहा  है  जहां  तक

 क्षारीय-लवणीय  श्रकुष्य  भूमि  का  प्रश्न  है,

 जोकि  आजकल  परती  पड़ी  है,  भ्रनुसन्भान

 परिणामों  से  सात  हुआ  है  कि  मादा  तथा  उप-

 युक्त  जल  निकासी  और  प्राय  #दी  प्रणालियों

 के धाधार पर  एक  हैक्टर  भूमि  में  4  भीतरी

 टन  से  7  मीटरी दन  तक  जिस  के  प्रयोग  द्वारा

 ऐसी  भूमि  को  चावल  जैसा  फसलों  की  लाम कर

 खेती  के  लिये  सुधारा  जा  सकता  है  ।

 केहुड़सुक्त  भूमि  के  सुधार  के  लिये  किये  मये

 अध्ययनों  से  शात  ह्म  है  कि  उक्त-तथा'  मध्यम
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 बेहड़ों  को  यांत्रिक  उपायों  द्वारा  इसके  आशिक

 पक्ष  को  दृष्टि  में  रखते  हुये  कृषि  के  भ्रन्तर्गत  लाने

 के  लिये,  भूमि  को,  विशेषकर  जब  कि  सिचाई

 का  पानी  उपलब्ध  हो,  सुधारा  जा  सकता  है  |

 राजस्थान  में  रेगिस्तान  के  बढ़ने  को

 रोकने  के  लिए  परीक्षण  केन्द्र

 2423.  श्री  आकार  लाल  ब्रेरवा  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  में  रेतीली  भूमि  के  बढने

 को  रोकने  के  लिए  केन्द्रीय  सरकार  ने  किन-किन

 स्थानों  पर  परीक्षण  केन्द्र  स्थापित  किये  हैं;

 शर

 (ख)  इस  बारे  में  जब  तक  क्या  प्रगति

 हुई  है  ?

 a  कैंची  मंत्रालय  में  राज्य  मन्त्री  थ्री  क्या-

 साहिब  पी.  शिन्दे):  (क)  केन्द्रीय  रुक्ष  क्षेत्र  मनु-

 संधान  संस्थान,  जिसे  भारत  सरकार  द्वारा

 स्थापित  किया  गया  था  तथा  जोधपुर,  जैसलमेर,

 बीकानेर  तथा  भुनभुन  मे इसके  वनरोपण  एकदो

 ने  राजस्थान  में  बालू  के  स्थानान्तरण  को

 नियंत्रण  करने  के  लिये  प्रयोगात्मक  कार्य

 किये  हैं  ।

 (ख)  बाड़मेर,  बीकानेर,  चुरू  तथा  भुल्भुनु
 के  जिलों  के  परौक्षण  स्थानों  पर  लगभग  842

 हेक्टर  क्षेत्र  में  बालू  के  टिब्बों  के  स्थानान्तरण

 का  स्थायीकरण  किया  गया  है  बालू  के सचलन

 के  नियंत्रण  हेतु  प्रभावी  वायुरोधी  के  रूप  में

 कामे  करते  के  लिये,  जोधपुर  जैसलमेर,  बीकानेर

 तथा  बुख्में  सड़कों  के  किनारे,  लगभग  205

 किलोमीटर  पर  सायादार  सांसों  में  बन रोप रा

 किया  भा  4
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 बढ़िया-डी  धमोतियम  और  पोटाश

 उर्वरकों  के  मूल्यों  में  विधि

 2424.  श्री  झोंककर  लाल  बैरवा:  बयां

 ऋषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  नया  सरकार  का  विचार  यूरिया

 डी-अमोनियम  और  पोटाश  उर्वरकों  के  मूल्यों  में

 वृद्धि  ब  रने  का  है;  और

 (@)  यदि  हा,  तो  इसके  क्या  कारण  है  ?

 कृषि  सम्भाला  में  राज्य-मन्त्री  (श्री  अण्णा-

 साहिब  1.18  शिन्दे)  (क)  यूरिया,  डाइ-अमा-

 नियम  फास्फेटिक  और  पोटाश  उर्वरकों  का

 मूल्य  बढाने  का  कोई  प्रस्ताव  नहीं  है।  बल्कि

 तथ्य  तो  यह  है  कि  हाल  ही  में  4-3-7।  से

 यूरिया  के  मृत्य  में  20  रुपये  प्रति  मीटरी  टन

 की  कमी  की  गई  है।

 (ख)  प्रदान  ही  नहीं  होता  ।

 राजस्थान  फे  कोटा  जिले  में  गेहूं  की

 खरीद

 2425.  श्री  ओंकार  लाख  ब्रेरवा  :  कया

 कमी  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  'राजस्थान  में  अनाज

 मंडियों  से  सीधे  गेहूं  खरीदने  के  लिए  सहमत

 हो  गई  है;

 (ख)  यदि  हां,  तो  कोटा,  राजस्थान  से

 कितना  गेहूं  खरीदने  का  विचार  है;  और

 (ग)  जिला  कोटा  की  तहसीलों  से  गेहूं  न

 खरीदने  के  क्या  कारण  हैं  ?

 कृति  सन्जो लय  में  राज्यन्मातीं  (शी

 मष्तासाहिब पी,  चिन्वे)  :  (क)  जी  ह्
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 (at)  किसानों  को  साहा युव  मूल्य  दिलाने

 के  उद्देश्य  से  भारतीय  खाद्य  निगम  कप्तानों

 द्वारा  बिक्री  क ेलिए  पेश  की  गई  गेहू  की  सारी

 मात्रा  जो  निर्दिष्टिपो  के  भ्रन्दर  कराती  है,

 को  बिना  किसी  सीमा  के  खरीद  रहा  है  कोटा

 जिले  में  अब  तक  लगभग  5,000  मी.  टन  गेहूँ

 खरीदा  जा  चुका  है।  जिलावार  सम् भावी

 साझेदारी  के  संक्षिप्त  अनुमान  बताना  सम्भव

 नही  है

 (ग)  कोटा  जिले  में  चार  प्रमुख  मंडियों

 अर्थात्‌  कोटा,  वरन,  मन्ता  तथा  सुलतानपुर  में

 गेह  खरीदा  जा  रहा  है।

 Coordination  of  Research  in  Oilseeds
 during  Fourth  Plan

 2426.  SHRI  C.  JANARDHANAN  :
 Will  the  Mintster  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  had  decided  to
 set  up  &  mechanism  for  the  co-ordination  of
 research  in  oilseeds  during  this  plan  period  ;
 and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (०)  The  Indian  Council  of  Agricultural
 Research  has  formulated  and  financed  All-
 India  Coordinated  Research  Projects  for
 Crop  Improvement  in  the  country  during
 the  4th  Plan  Period.  In  these  projects
 mulit-disciplinary  research  work  has  been
 taken  up  at  a  number  of  centres  located  in
 the  different  agro-climatic  regions  of  the
 country  on  ao  All-India  basis.  The  research
 work  under  the  project  is  continuously
 coordinated,  supervised  and  guided  by  a
 full  time  Project  Coordinator.

 In  case  of  Qilseceds  an  All-India  Co-
 ordinated  Research  Project  has  been  sano-
 tioned  at  a  total  cost  Re.  I50  lakhs  during
 the  4th  Plan  period.  The  research  work
 vader  this  project  is  coordinated  by  a  full
 time  Project  Cacrdinaton  assisted  by  three
 Associate  Coordinators,
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 Refugee  Manipuris  from  Bangla  Desh

 2427.  SHRI  N.  TOMBI  SINGH  :  Will
 the  Minister  of  LABOUR  AND  REHABI.-
 LITATION  be  pleased  to  state  :

 (a)  the  number  of  Manipuris  who  have
 come  (to  India  as  part  of  the  mass  exodus
 from  Bangla  Desh  during  the  last  few
 months  ;

 (b)  whether  Government  decided  to  send
 them  for  settlement  anywhere  ;  and

 r)  whether  Government  fixed  any
 principle  for  rehabilitation  of  such  refugees  ;
 if  so,  the  nature  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  9.  ्  KHADIL-
 KAR):  (a)  About  240  refugees  from  East
 Bengal  have  gone  to  Manipur  upto  the
 77  June,  1971,

 (b)  and  (०),  It  is  the  firm  intention  of
 the  Government  of  India  that  the  refugees
 from  East  Bengal  should  return  to  their
 homes  as  soon  as  favourable  conditions  are
 created  there,  The  question,  therefore,  of
 their  resettlement  in  India  does  not  arise.

 Central  Assistance  for  Collective  Farming
 Cooperative  Societies  in  Manipur

 2528,  SHRI  N,  TOMB!  SINGH  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Collective  Farming  Co-
 operative  Societies  in  Manipur  are  receiving
 adequate  guidance  and  asssistance  from  the
 Government  ;  and

 (b)  if  so,  the  number  of  such  societies
 and  the  najuse  of  assistance  given  0  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  ®  and  (७).

 are  at  present,  121  Cooperative
 Collective  Farming  Sacleties  in  the  Union
 हैं! ../  of  Manipur;  of  these,  76  sepietios

 JUNE  ,  4५  Written  Answers  98

 have  so  far  been  given  fmancial  assistance
 towards  their  share  capital,  managerial
 Subsidy,  and  medium  term  loan  and  loan:
 Cum-subsidy  for  construction  of  their
 eodown-cum-castlesheds.  Financial  assis-
 tance  at  50%  of  the  cost  of  agricultural
 implements  like  tractor,  water  pumping  sets
 etc.  reyuircd  by  these  cooperaiives  are  also
 Biven  through  the  Block  Development
 agencies.  Besides,  the  societies  receive
 technical  guidance  and  assistance  in  their
 farm  operations  from  Agriculture  and  other
 Development  Departments.  Preference  is
 also  given  by  Government  m  the  allotment
 of  Government  waste  land  to  such
 Cooperatives.

 Searcity  of  Corrugated  Iron  Sheets
 in  Manipur

 2429,  SHRIN.  TOMBI  SINGH  :  Witt
 the  Minister  of  STEEL  AND  MINLS  be
 pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  scarcity  of  Corrugated
 Iron  sheeis  in  Manipur  due  to  non-arrival
 of  public  quota  to  the  authorised  agents  ;

 (b)  sf  so,  the  steps  being  taken  to
 remove  the  grievances  of  the  public  in
 Manipur  at  the  Government  level  ;  and

 (०)  the  quantity  of  Corrugated  Iron
 sheets  so  far  released  fer  general  public
 through  ths  authorised  agents  after  the
 decontrol  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  to
 (¢).  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Payment  nf  Wages  as  per  Wage  Board
 Recommendations  by  Colfieries

 2430,  SHRI  KRISHNA  HALDER  :
 SHRI  MANORANJAN  HAZRA:

 Will  the  Minisser  of  LABOUR  AND
 REHABILITATION  be  picased  to  state  :

 (a)  the  names  of  collieries,  which
 are

 paytng  Woges  a8  per  the  ations  of

 the  Wage  B  ard  all  over  [ddia  ;  and



 97  Written  Answers

 (b)  the  names  of  the  collieries  which
 are  not  paying  wages  as  per  the  recommen-
 dations  of  the  Wage  Board  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRLR.  K.  KHADIL-
 KAR):  (a)  A_  statement  showing  the
 names  of  Collieries  which  are  paying  Wages
 and  Variable  Dearness  Allowance  as  per  the
 recommendations  of  the  Wage  Board  is  laid
 on  the  Table  of  the  House  [Placed  in
 Library.  See  No.  क  437/71)

 (b)  The  remaining  collieries  are  not
 paying  wages  or  Vartable  Dearness
 Allowance  «as  per  recomendations  of  the
 Wage  Board.

 1.11  फसल  कटाई  के  लये  गाँठ  को

 एक  सई  किस्म  का  विकास

 243i.  श्री  कमल  मिश्र  सधुकर  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  तथ्य  को  देखते  हुए  कि

 पिछले  कई  वर्षो  से  वर्षा  के  कारण  फसल  कटाई

 के  समय  रबी  फसल  को  क्षति  पहुंच  रहो  है,
 सरकार  ने  गेहूँ  की  एक  ऐसी  किस्म  का  विकास

 करते  की  जरूरत  महसूस  की  है  जिसकी  कटाई

 भ्रपेक्षाकुल  जल्दी  की  जा  सके  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस

 विषय  में  अनुसंधान  करने  के  लिए  कोई  कदम

 उठाये  हैं;  और

 (ग)  यदि  हां,  तो  वह  क्‍या  है  ?

 कृषि  सनन्‍्त्रालय  में  राज्य  मर्जी  (श्री  अण्डा-

 साहिब  पी.  दिले:  (%)  शोर  (ख),  भारत
 में  गेहूँ  के  अनुसन्धान  के  महत्वपूर्ण  उद्देश्यों  में  से

 एक  उद्देश्य  चु  अवधि  की  गेहूँ  की  किस्मों  का

 सम्मेलन  करता  है।  इसका  मुख्य  कारण  यह  है
 कि  अगली  किसमें  पकने  के  समय  शुष्क  ग्रीम

 जलवायु  से  बचने  के  अच्छे  अवसर  होते  के

 साथ  साथ  रतुआ  रोग  के  आक्रमण  से  होने  वाली

 भारी  क्षति  से  बची  रहती  हैं  1
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 (")  32  की  अधिक  उत्पादनशील

 किसमें  'सोनालिका'  श्र  'शरबती  सोनारों'

 शीघ्र  पकने  वाली  किसमें  है  कौर  ये  इसलिये

 पसन्द  की  जाती  हैं  क्‍योंकि  ये  न  केवल  बीप
 पकती  हैं,  बल्कि  ये  अधिकांश  अन्य  किस्मों  की

 अपेक्षा  अधिक  उपयुक्त  पाई  गई  हैं

 प्रश्नों  का  निर्माण

 2432.  शो कमल  मिश्र  मधुकर :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  में  रबी  की  फसलें,  जो

 खलिहानों  में  रखी  हुई  थी,  असामयिक  वर्षा  के

 कारण  ही  बरबाद  नहीं  हुई  बल्कि  उसका  एक

 कारण  यह  भी  था  कि  छोटे  और  मध्यम  श्रेणी

 के  किसानों  के  पास  प्रैशर  नहीं  थे  और  वे

 फसलों  से  भूसे  और  अनाज  को  भ्र लग  करने  के

 पुराने  तरीकों  को  है  अपील  में  लाते  रहे  ;

 (ख)  यदि  हा,  तो  क्या  सरकार  अधिक

 भ्रमरों  का  निर्माण  करता  और  उनके  प्रयोग  को

 लोकप्रिय  बनाना  और  गांवों  में  उनकी  बिक्री

 करना  आवश्यक  नहीं  समिति  ;  और

 (ग)  यदि  हां,  तो  सरकार  द्वारा  कौन  सी

 योजना  तैयार  की  गई  है  ?

 कृषि  मंत्रालय  में  राज्य  स्त्री  (भरी  अण्णा-

 साहिब  पी  ब्िन्दे) :  (क)  जी  हाँ  t  भ्रधिकांश

 छोटे  तथा  मध्यम  श्रेणी  के  किसानों  के  पास

 शक़्तिचालित  गहाई  मशीनें  नहीं  हैं  1

 (ख)  भ्र धिक  गहाई  की  महीनों  का  निर्माण

 करता  तथा  इसके  प्रयोग  को  लोकप्रिय  बताना

 आवश्यक  है  |

 (ग)  गहाई  मौसों  की  रूपरेखायें  राज्य

 सरकारों  शर  कृषि  उद्योग  नियमों  को  पहले  ही

 परिचालित  की  जा  चुकी  हैं  और  इन  उपकरणों
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 को  निर्माण  करने  की  हिट  से,  ये  छूपरेखायें

 बिहार  के  कुछ  विनिर्माताशों  ने  भी  खरीदे  हैं  ny

 5  एकड़  से  कस  सूची  रखने  वाले

 किसानों  को  करा  देने  की

 नीति

 2433.  श्री  नाथ  रास  अहिरवार  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (=)  क्या  5  एकड़  से  कम  भूमि  रखने

 वाले  किसानों  को  ऋण  नहीं  दिया  जाता  है

 हालांकि  सरकार  ने  इस  सम्बन्ध  में  आदेश

 दे  दिये  हैं  ;

 (@)  क्‍या  पहली  बार  में  ऐसे  किसानों  को

 ऋणी  नहीं  दिया  जाता  और  यदि  ऋण  प्राप्त

 करने  के  लिए  प्रयत्न  किया  जाता  है  तो  बिना

 जमानत  लिए  उन्हें  ऋण  नही  दिया  जाता  ;

 कौर

 (ग)  इस  सम्बन्ध  मे  सरकार  का  विचार

 कौन  सी  नीति  अपनाने  का  है  ?

 थी  मंत्रालय  में  राज्य  मंत्री  (श्री  झण्डा

 साहिब  पी.  दिनेश:  (क)  से  (ग).  सहकारी

 समितियों  द्वारा  अपनाई  गई  फसल  ऋण  प्रणाली

 के  प्रसार,  लघु-प्रविधि  के  उत्पादन  ऋण गा

 उत्पादन  कार्यक्रमों  और  उनकी  अदायगी  क्षमता

 पर  आधारित  है।  इससे  कृषकों  को,  बिना  इस

 बात  के  कि  उनके  पास  भूमि  है  या  नहीं,  ऋण
 मिल  सकेगा।  रिज़र्व  बैंक  आफ  इण्डिया  ने

 वाणिज्यिक  बैंकों  को,  न  केवल  सक्षम  कृषकों

 को,  बल्कि  छोटे  किसानों  को  भी  प्राय  प्रदान

 करते  और  स्वयं  ही  भुगतान  होने  वाले  ऋण
 देने  के  बारे  में  भी  मार्गदर्शन-पत्र  जारी  किया

 है।  वतः  नीति  के  अनुसार,  छोटे  किसान

 वाणिज्यिक  मेंको  से  भी  करा  ले  सकेंगे  ।  समस्त
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 देश  में  समात  आधार  पर  वाणिज्यिक  बैंकों

 द्वारा  इस  नीति  के  प्रभावकारी  क्रियान्वयन  में  कुछ
 समय  लग  सकता  है  |

 Expansion  of  Alloy  Steels  Plant,
 Durgapur

 2434.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to
 expand  the  capacity  of  the  Alloy  Steels
 Pjant,  Durgapur  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  the  estimated  cost  of  the  proposal  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  Yes,
 Sir.

 (b)  and  (c).  Details  will  be  available
 only  after  the  Detailed  Project  Report  ts
 pPicpared,  Tentatively,  the  proposal  is  to
 increase  the  capacity  from  100,000  tonnes
 to  300,000  tonned  of  ingot,

 Exploitation  of  Potential  of  Fisheries
 on  Indian  Ocean

 2435.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  AGRICULTURE  bc
 pleased  to  state  ;

 (a)  whether  a  concentrated  effort  by
 a  U.N.  agency  is  being  made  for  catching
 fish  in  the  Indian  ocean  on  a  big  scale  ;  if
 so,  the  implication  thereof  and  Govern-
 ment’s  reaction  thereto  ;  and

 (b)  the  efforts  being  made  by  Govern-
 ment  on  its  own  to  exploit  full  potentialities
 of  fisheries  in  the  Indian  ocean  even  by
 importing  expertise  means  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)
 The  Food  and  Agriculture  Organisation
 of  the  U.N,  has  taken  up  studies  on  a
 Tntornationa)  India  Ocean  Fishery  Survey
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 and  Development  Programme,  The  aim
 of  the  Programme  is,  briefly,  to  increase
 the  knowledge  of  the  resources  of  the  Indian
 Ocean,  study  respects  of  their  utilisation,
 identify  obstacles  to  development  and  plan
 remedial  action.  In  the  preparatory  phase
 of  the  programme,  plans  are  proposed  to
 be  formulated  on  the  basis  of  existing
 knowledge  of  harvestable  resources,  avail-
 able  markets  and  the  programmes  and
 potential  of  the  regional  nations  which
 could  be  strengthened  to  indicate  develop-
 ment  of  the  use  of  the  resources.  India
 has  indicated  its  support  to  this  programme.
 A  group  of  experts  has  recently  drawn  up  a
 broad  plan  for  fishery  development  in  the
 Indian  Ocean,  Specific  programmes  are
 proposed  to  be  worked  out  within  the
 framework  of  the  Plan.  Txisting  and
 proposed  fishery  research  and  development
 projects  in  the  area  of  the  Indian  Ocean
 afe  proposed  to  be  treated  as  integral
 parts  of  the  programme.  There  are
 currently,  two  UNDP  supported  projects
 in  the  couniry,  namely  the  project  for
 Pre-investment  Survey  of  fishing  Harbours
 and  the  West  Coast  Pelagic  Fisheries  Survey
 Project.  These  and  any  other  projects
 which  may  be  taken  up  in.  the  country
 within  the  broad  framework  of  the  Plan
 will  be  integrated  with  the  Programme.
 Other  general  studies  proposed  to  be  taken
 up  under  the  Programme  are  also  expected
 {o  provide  data  on  the  basis  of  which
 further  development  can  be  planned.

 (b)  Considerable  emphasis  has  been
 laid  on  development  of  marine  fisheries
 both  in  inshore  waters  and  the  off-shore
 areas.  Apart  from  55,00  mechanised  boats
 being  introduced  for  coastal  fishing  during
 the  fourth  plan  in  addition  to  8500  boats
 introduced  in  previous  plan  periods,  the
 Government  is  providing  the  infra-structure
 for  deep  sea  fishing.  Fishing  harbours  are
 being  constructed  at  a  cost  of  Rs,  9  50
 crores  during  the  Fourth  Plan.  The  Central
 Deep  Sea  Fishing  Organisation  has  con-
 dusted  exploratory  surveys  which  are  now
 being  extended  in  terms  of  area  as  well  as
 techniques  of  fishing.  This  exploratory
 programme,  which  provides  the  necessary
 basis  for  deep  sea  fishing,  is  being
 strengthened  by  addition  of  23  new  vessels.

 For  accelerating  commercial  exploitation
 Of  the  deep  sea  fisheries,  Goverhment  have
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 approved  import  of  30  trawlers  by  the
 industry,  for  operation  of  some  of  which
 foreign  expertise  will  be  available.  In
 addition,  local  yards  have  completed  conse
 truction  of  twenty-six  vessels  against  an
 order  for  forty  vessels  placed  with  them  on
 behalf  of  State  Governments  and  Central
 Institutions,  and  additional  vessels  are  likely
 to  be  taken  up  im  the  near  future,  A
 scheme  of  subsidy  has  been  introduced  for
 indigenously  constructed  deep  sea  steel
 fishing  vessels  Central  Institutes  have  been
 established  in  Cochin  and  Madras  for
 training  of  operatives  of  deep  sea  fishing
 vessels,  Two  deep  sea  vessels  received  from
 the  Government  of  Sweden  in  968  are
 being  used  for  purposes  of  training  at  these
 Institutes.  Two  of  the  deep  sea  vessels
 constructed  in  the  country  have  also  recently
 been  placed  at  the  disposal  of  the  Institutes
 to  add  to  the  facilities  for  training,

 Extension  of  Kerala  and  West  Bengal
 Land  Reforms  Laws  to  other  States

 2436.  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  whether  he.  in  his  specch  at  the
 meeting  of  the  Central  Land  Reforms
 Committee  in  April  last,  stated  that  ‘it
 was  neither  feasible  nor  desirable”  to
 extend  the  Kerala  and  West  Bengal  land
 reforms  laws  to  other  States  ;

 (b)  whether  the  Prime  Minister  has
 commended  the  Kerala  Land  Act  as  a  model
 for  other  States  ;  and

 (c)  if  so,  Government's  policy  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No,
 Sir.

 (b)  and  (c).  While  drawing  the  attention
 of  the  State  Governments  to  the  provisions
 of  the  Kerala  Land  Reforms  Act,  963  (as
 amended),  the  Prime  Minirter  in  a  letter
 to  the  State  Governments  had  suggested
 that  provisions  of  the  Kerala  Legislation
 might  be  helpful  in  framing  their  own  iegis-
 lation  keeping  in  view  the  conditions
 detaining  in  their  Statics.
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 Enforcement  of  Ban  on  Tiger  and  Panther
 Hunting  in’  Madhya  Pradesh

 2437  SHRI  BRIJRAJ  SINGH-
 KOTAH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state

 (a)  whether  tiger  and  panther  hunting
 is  banned  al}  over  India  ,

 (b)
 exists  ;

 if  so,  the  States  wh.re  such  ban

 (c)  whether  despite  the  ban  in  Madhya
 Pradesh,  permits  to  shoot  tigers  are  given
 to  a  certain  Shikar  Company  ६  and

 (d)  ifso,  the  name  of  the  Company
 and  the  reasons  for  doing  so  ?

 THE  MINISTER  OF  STATE  गे  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  (a)  and  (b).  The  following
 States  where  tigers  mostly  exist  have  placed
 a  ban  on  hunting  for  a  2-5  year  pend.
 Panther  is  however  not  a  protected  animal
 throughout  the  country  -—

 t.  Goa  Protected  indefinitely

 2.  Guyarat  -do-

 3,  Kerala  -do-

 4.  Mysore  -do-

 5  Tamil  Nadu  -do-

 6.  Andhra  Pradesh  5  years  from
 tst  July,  970

 7.  Assam  do-

 Himachal  Pradesh  -do-

 9.  Orissa  -do~

 10.  Tripura  -do-

 ॥,.  Rajasthan  .do-

 12,  West  Bengal  -do-

 313.  Uttar  Pradesh  3  Years

 34,  Maharashtra  2  Years
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 (c)  and  (d).  Yes  Sir,  permits  were
 given  by  the  State  Government  to  shoot
 tigers  to  eight  Shikar  outfitters  who  had
 entered  into  agreements  with  foreign  clients
 prior  to  the  imposition  of  the  ban,  The
 eight  shikar  outfitters  aie  .—~

 ro)

 (2)

 5  Aflwyn  Cooper,  Nagpur,

 M/s  Tiger  &  Tiger  India,  Branch
 Sohawal,  Satna

 (3)  Prince  Azim,  Shikar
 Jabalpur

 Outfitters,

 (4)  Big  and  Small  Gime  hunting,
 Raghunathnagir,  Morena

 (5)  M/s,  Tiger  and  Shtkars,  Jabalpore

 (6)

 (7)

 (8)

 M/s  Professional  hunting,  Nagpore

 Mis  Rao  Naidu,  Shikar,  Nagpore

 ९  Sifuus
 fitters,  Mhow,

 India  Shikar  Out-

 World  Bank  Aid  for  Eradication  of
 Pests  and  Diseases  of  Crops

 2438  SHRIK  C  PANDEY:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  International  Develop-
 ment  Assocration  of  the  World  Bank  3s
 assisting  India  in  the  matter  of  eradication
 of  pests  and  diseases  of  crops  ,

 (b)  ॥  so,  the  assistance  received  50  far
 during  the  last  three  years,  year-wise  for
 the  purpose  and  the  terms  of  agreement, if  any  ;  and

 (c)  the  benefits  achieved  expected  as  a
 result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE):  (a)  An  agree-
 ment  has  becn  entered  into  with  the  Inter-
 national  Development  Asicciation  of  the
 World  Bank  ta  improve  and  expand  the
 aerial  plant  protection  services  in  the
 country.  It  provides  for  acquisition  of  new
 aircrafts  for,  the  Directorate  of  Ageicultural
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 Aviation  and  qualified  private  aviation
 operators,  These  aircrafts  will  be  used  in
 addition  to  the  existing  fleet  for  aerial
 spraying  on  corps  against  pests  and  diseases
 in  the  country,  The  agreement  also  provides
 for  establishment  for  training  facilities  for
 agricultural  pilots  and  arcraft  engineers.

 e

 (b)  The  agreement  provides  for  a  loan
 of  6  million  dollars,  It  has  become  effective
 fiom  the  27ih  May,  1971  and  will  terminate
 onthe  3ist  December,  1974,  So  far  no
 amount  under  this  loan  has  been  received.
 The  terms  of  agreement  are  as  follows  :

 (i)  The  loan  will  be  repaid  over  a
 period  of  40  years  with  a  grace
 period  of  about  ten  years.  Repay-
 ment  will  commence  from  the
 I5th  November,  1980  and  end  on
 5th  May,  2020.

 (ii)  The  amount  of  instalment  will  be

 §  of  %  of  the  principal  amount
 up  to  May,  1990  and  14%  of  the
 principal  amount  thereafter,

 (iii)  The  agreement  stipulates  payment
 of  service  charges  at  $  of  I%  on
 the  principal  amount  of  the  credit
 withdrawn  the  outstanding  from
 time  to  time.

 (c)  With  the  strengthening  of  the
 aircraft  fleet,  the  area  propoxd  to  be
 covered  during  the  three-year-period  of  the
 agreement  is  estimated  to  be  as  uniler  :—

 1971-72  :  5  million  acres

 ‘1972-73  ;  6  ro

 1973-74  :  7  ”

 राष्ट्रीय  कोयला  विकास  निगम  को

 ओर  कोयला  खान  भविष्य  निधि

 की  बकाया  राशि

 2439.  श्री  रामावतार  शास्त्री :  क्या

 भ्रम  और र पुमबति मंत्री, मंत्री,  यह  बताने  की  करा
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 करेंगे  :

 (क)  क्या  राष्ट्रीय  कोयला  बिकास  निगम

 के  अन्तर्गत  काम  कर  रहे  कर्मचारियों  की

 भविष्य  निधि  के  अंशदान  की  राशि  उक्त  निगम

 की  ओर  बनाया  है;

 (ख)  यदि  हां,  तो  यह  घन  राशि  कितनी

 है  और  कितनी  अवधि  से  बकाया  है  ;  और

 (ग)  श्रमिकों  को  बकाया  राशि  दिलाने  के

 लिए  सरकार  ने  क्‍या  कार्यवाही  की  है  और

 उसका  क्‍या  परिणाम  निकला  ?

 श्रम  और  रोजगार  मंत्री  (श्री  आर.  के.

 खाडी)  :  कोयला  खान  भविष्य  निधि

 सगठन  की  व्यवस्था  का  सम्बन्ध  कोयला  खान

 भविष्य  निधि  के  न्यासी  बोर्ड  से  है  कौर  केन्द्रीय

 सरकार  से  इसका  सीधा  सम्बन्ध  नहीं  है।

 कोयला  ख  न  भविष्य  निधि  प्राधिकारियों  ने

 पत्र,  तारीख  2]  मई,  97]  में  इस  प्रकार

 सूचित  किया  है  —

 (क)  राष्ट्रीय  कोयला  विकास  निगम  की

 48  कोयला  ग्ानों/सहा|यक्र  संगठनों  में  से

 (3  कोयला  खानों/पसह।यक  संगठनों  ने  मार्च,
 97  का  भविष्य  निधि  का  अंशदान  जमा  नहीं
 कराया  है।  इस  मतदान  का  भुगतान  30  अप्रैल,

 I97]  तक  किया  जाना  था।

 (@)  मार्च,  I97]  के  सम्बन्ध  में  3  एककों
 को  ओर  देय  अंशदानों  की  कुछ  राशि

 3,114,210  रुपये  थी  t

 (ग)  यह  मामला  राष्ट्रीय  कोयला  विकास

 निगम  के  साथ  उठाया  गया  है।  निधि  छोड़ने

 वाले  श्रमिकों  और  उनके  वारिसों/ग्राश्रितों  को

 भविष्य  निधि  की  देव  राशि  विशेष  आरक्षित

 निधि  से  दी  जाती  है,  भले  ही  राष्ट्रीय  कोयला

 विकास  निगम  से  अंशदान  वसूल  न  हुआ  हो  t
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 कम जारी  पेंशन  योजना.  1071  के

 ध्तगंत  उत्तराधिकारियों  के

 दावों  के  भुगतान  के  लिए

 व्यवस्था

 2440.  श्री  रासावतार  श्ञास्त्री  :  क्‍या

 असम  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्‍या  कर्मचारी  पेशन  योजना  97]

 में  मृतक  के  उत्तराधिकारी  न  होने  की  स्थिति  ने

 दावों  का  भुगतान  करने  की  कोई  व्यवस्था

 हैं;  और

 (ख)  यदि  हा,  तो  इस  प्रकार  के  दावों  का

 भुगतान  करने  के  बारे  मे  सरकार  की  क्‍या

 कार्यवाही  करने  का  विचार  है  ?

 असम  और  पुनर्वास  मंत्री  (भरी  धार,  के.

 खाडिलकर  )  :  परिवार  पेंशन  व  जीवन  बीमा

 योजना  को  व्यवस्था  का  सम्बन्ध  केन्द्रीय  सयासी

 बाहें  से  है,  जो  कर्मचारी  भविष्य  निधि  शोर

 परिवार  पेंशन  निधि  प्रीमियम,  952  के

 अधीन  स्थापित  किया  गया  है  और  केन्द्रीय

 सरकार  से  इसका  सीधा  सम्बन्ध  नहीं  है।

 भविष्य  निधि  प्राधिकारियों  ने  इस  प्रकार  सूचित

 किया  &  +

 (क)  भर  (ख).  परिवार  पेंशन  योजना

 शुरू  करने  का  मुख्य  उद्देश्य  सदस्य  की  सेवा-

 काल  में  मृत्यु  होने  पर  उसके  परिवार  के  लिए

 व्यवस्था  करना  है।  कवि  किसी  सदस्य  का

 परिवार  न  हो  तो  परिवार  पेंशन  या  जीवन

 बीस  की  कोई  अदायगी  करने  का  प्रश्न  ही  नहीं

 बढेगा  t
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 Extension  of  Provident  Fund  Act  to  privately
 run  Colleges  and  Institutions

 2441,  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  Employees  Provident  Fund
 Act  has  not  been  extended  to  the  privately
 run  colleges  and  :nstitutions  ;

 (b>  whether  Provident  Fund  affairs  are
 mismanaged  and  the  Fund  coutribution
 misused  in  those  institutions  ,  and

 (c)  if  so,  the  reasons  for  not  extending
 the  Provident  Fund  Act  to  such  colleges  and
 institutions  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR)  (a)  The  Emplopees’  Provident  Funds
 and  Family  Pension  Fund  Act,  1952  has
 not  been  extended  to  colleges  and  teaching
 institutions,

 (b)  The  Government  have  no  knowledge
 about  this.

 (c)  The  question  of  extending  the
 Employees’  Provident  Funds  and  Family
 Pension  Fund  Act,  1952,  to  the  teaching  and
 non-teaching  educational  institutions  em-
 ploying  20  or  more  persons  is  under  consi-
 deration.

 Implementation  of  Bonus  Act  in  collieries

 2442,  SHRI  R.P,  DAS:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  the  Bonus  Act  is  not  imple-
 mented  in  a  number  of  collieries  ;

 (b)  if  so,  the  names  of  such  collieries  ;
 and

 (०)  the  steps  taken  by  Government  to
 implement  the  Bonus  Act  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL
 KAR)  (a)  Compiaints  regarding  non
 payment  of  bonus  under  the  Payment  ०
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 Bonus  Act  965  were  received  against  some
 of  the  collieries,

 (b)  and  (c).  A  statement  showing  the
 names  of  the  collieries  against  whom  prose-
 cutions  were  launched  for  non-payment  of
 bonus  in  the  accounting  years  968  and  969
 is  laid  on  the*Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-438/t7]

 Views  of  States  on  Land  Reforms  Bill

 2443,  SHRI  N.  7.  HORO:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 to  slate:

 (a)  whether  Central  Government  have
 invited  the  views  of  the  States  regarding  the
 Land  Reforms  Bill  ;  and

 (b)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Production  of  Steel

 2445,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  the  demand  for  each  catagory  of
 steel  in  India  during  1969-70  and  4970-7I
 and  the  anticipated  demand  for  the  current
 year  ;  and

 (b)  the  quantity  and  value  of  production
 of  each  category  of  steel  during  1969-70  and
 1970-71  and  the  target  for  production  for
 the  current  year  ;

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  The  Steering  Group
 on  Iron  and  Steel  set  up  by  the  Ministry
 of  Steel  and  Heavy  Engineering,  had  esti-
 mated  the  demostic  demand  of  finished
 steel  at  5.0  million  tonnes  in  1969-70,  5.5
 million  tonnes  in  1970-71  and  at  6.05  million
 tonnes  in  97i-72,

 The  category-wise  break  up  of
 demand  has  been  estimated  by  the  National
 Council  of  Applied  Economic  Research  for
 1970-71,  and  by  the  Steel  Group  on  Iron
 and  Steel,  for  1973-74,  Two  statements
 tiving  the  two  cetimetes  are  laid  on  the
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 Table  of  th:  House,  [Placed  in  Library.
 See  No.  LT-439/!7]

 Since  these  estimates  become  somewhat
 out  of  date,  fresh  estimates  for  demand  of
 steel  are  being  prepared.

 (b)  Information  regarding  the  quantity
 and  value  of  production  of  each  category  of
 stecl  during  1969-70  and  970-7f  by  the
 main  producers  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 The  estimared  production  of  finished
 stecl  by  the  main  producers  in  i97I-72  is
 expected  to  be  about  5  million  tonnes.

 Cotton  Cultivation  In  West  Bongal

 2446,  SIIRE  SYOTIRMOY  BOSU  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  cultivation  of  cotton  has
 been  given  top  priority  in  West  Bengal
 during  the  Four.h  Five  Year  Plan  period  :

 (b)  if  so,  the  total  allocation  under  this
 head  ;

 (c)  the  results  of  the  experimental  cutton
 cultivation  in  the  Sunderbans  in  1969-70  and
 1970-71  ;

 (9)  the  proggramme  for  cotton  culti-
 vation  in  the  Sunderbans  South  24  Parganas
 for  the  current  year  ;  and

 (e)  the  tofal  allocation  on  the  account
 for  the  current  ycar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  After
 initial  trials  conducted  during  1969-70,  a
 demonstration  programme  on  cultivation  of
 cotton  was  taken  up  in  Rice  fallows  of
 Sunderbans  area  in  West  Bengal  in  1970-71
 as  a  Centrally  Sponsored  Scheme.  It  is  pro-
 posed  to  expand  the  area  under  cotton
 during  subsequent  years  of  the  Fourth  Five
 Year  Plan.

 (0)  A  sum  of  Rs,  !4.I0  lakhs  was
 sanctioned  during  970-7l.  Further  alio-
 cations  will  be  made  in  the  light  of  the
 experiences  gained  from  the  present  demony-
 trations,
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 (c)  In  the  demonstration  Plots  laid  out
 during  1969-70,  an  average  yield  of  5  to  0
 quintals  of  Kapas  per  hectare  was  obtained
 During  1970-71,  the  yield  is  estimated  to  be
 of  the  order  of  4  to  5  quintals  of  Kapas  per
 hectare.

 (9)  The  detailed  programme  for  the
 current  year  which  will  largely  depend  on
 the  results  of  the  demonstrations  cartied
 out  during  970-7l  has  yet  to  be  formu-
 lated.

 (९)  A  sum  of  Rs.  I8  90  lakhs  has  been
 provisionally  allocated  for  the  current
 year,

 Central  Assistannce  for  cooperative  Societies
 in  states  and  Union  Territories

 2447,  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  State  :

 (a)  the  amount  of  Centra!  assistance
 sanctioned  and  actually  disbursed  to  each
 State  and  Union  Territory  for  the  develop-
 ment  of  various  types  of  cooperative
 societies  from  1968-69  to  J670-7!,  year-
 wise  ;

 (b)  the  amount  of  Centrat  assistance
 actually  utilised  by  each  State  and  Union
 Territory  during  the  same  period  ;

 (c)  whether  the  amount  of  Central
 assistance  for  the  current  year  has  been
 reduced  ;  and

 (dy  if  so,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  and  (b).
 Central  assistance  to  State  Governments
 for  schemes  falling  within  the  purview  of
 the  National  Cooperative  Development
 Corporation  is  released  through  the  Corpo-
 tation  to  the  State  Governments,

 Central  assistance  for  ofher  cooperative
 development  schemes  in  States  was  released
 directly  by  the  Department  of  Cooperation
 in  ३968-69.

 During  1969-70  and  970-7l  the  Central
 assistance  fot  centrally  sponsored/central
 sector  schemes  continued  to  be  disbursed
 disectly  by  the  Department  of  Cooperation.
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 However  in  tespect  of  State  Plan  scheme
 other  than  National  Cooperative  Develop-
 ment  Corporation  schemes  the  Ministry  of
 Finance  sanctioned  lump-sum  grants  and
 loans  to  the  State  Governments.  Information
 regarding  central  assistance  allocated  and
 disbursed  and  utilised  is  given  in  the  state-
 ments  faid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-440/7!]

 In  the  case  of  Union  Territories  with-
 out  Jegislature  the  entire  expenditure  on
 Plan  schemes  is  provided  for  and  met
 directly  from  the  Central  Budget.  Hence,
 the  question  of  central  assistance  does  not
 arise  in  their  case,  As  regards  Union
 Territories  with  Icgislature  the  central
 assistance  1S  given  in  the  form  of  lump-sum
 loans  and  grants  to  cover  the  gap  m  the
 Plan  and  Non-plan  resources  of  the  Union
 Terntory  and  is  not  jJinked  to  expendiure
 on  any  particular  sector  of  the  Plan.  Hence
 no  separate  central  assistance  is  released
 for  Cooperation  schemes  in  Union  Terri-
 tories  with  legislature.

 (c)  and  (d).  The  figures  of  central  assis-
 tance  for  Cooperation  schemes  for  the  current
 year  have  not  been  worked  out  by  the
 Planning  Commission  so  far.  The  Commis-
 sion  is  awaiting  information  from  the  State
 Governments  on  the  outlays  being  finally
 retained  for  different  schemes  included  in
 the  Plan.

 Purchase  of  Stores

 2448.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  SUPPLY  be  pleased  to
 State  ;

 (a)  the  total  value  of  stores  purchased
 indigenously  for  the  Central  Government,
 year-wise  from  1968-69  to  1970-71  ;

 (b)  the  shares  of  small-scale,  medium-
 scale  and  large-scale  industries  in  the  total
 value  of  such  purchases  during  the  same
 period  ;

 (c)  the  total  value  of  stores  purchased
 from  abroad  during  this  period  and  the
 value  of  stores  purchased  through  India
 Supply  Mission,  London  and  India  Supply
 Mission,  Washington  ;  and

 (d)  the  policy  of  Government  with

 regard  to  store  purchases  and  whether  some
 articles  havesheen  specifically  earmarked  for
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 purchase  from  small-scale  and  medium-
 scale  indastries  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN)  :  (a)to(c).  A.  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-444/73}.

 (d)  Purchases  are  made  on  the  basis  of
 the  lowest  technically  acceptable  offers  after
 calling  fer  quotations,  In  cases  of  items
 where  offers  are  received  both  from  large
 scale  and  small  scale  units,  the  small  scale
 units  are  accorded  reasonable  price  pre-
 ference  upto  a  maximum  of  J5°,  on  tender
 to  tender  basis,  the  actual  quantum  being
 decided  on  the  merits  of  each  case.  No
 item  has  been  exclusively  reserved  for
 purchase  from  the  medium  scale  industries.

 67  items  have  been  reserved  for  exclu-
 sive  purchase  from  the  small  scale  sector.

 Investment  of  Employees  Provident  Fund

 2449.  SHRI  PHOOL  CHAND  VERMA  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  Employees  Provident
 Fund  money  3s  permissible  to  be  invested
 in  fast  mortgage  debentures  of  companies  :
 and

 (b)  if  so,  the  categories  in  which  it  is
 permissible  to  invest  the  Employees  Provi-
 dent  Fund  money  ?

 THE  MINISTER  OF  LABOUR  AND

 RbHABILITATION  (SHRI  R,  K.
 KHADILKAR)  :  (a)  No.

 (b)  The  question  does  not  arise.  How-
 ever,  in  accordance  with  the  present
 pattern,  the  investment  of  Provident  Fuad
 money  in  respect  of  unexempted  and
 exempted  establishments  is  to  be  made  as
 foliows  ;—

 Not  less (i)  in  Central  Govt.  :

 than  45% securities,
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 (ii)  in  State  Govt.
 securities,  the
 securities  gua-
 santeed  by  the
 Central  Govt.  or
 the  State  Govt.,
 in  the  tax-free
 Small  Savings
 securities  and  in
 the  !  year,  3  year
 and  5  year  Time
 Deposits  in  Post
 Offices,

 मध्य  प्रदेश  में  गेहू  की  वसूली

 Balance

 2450.  श्री  कूल  चंद  बर्मा :  क्‍या  ऋषि

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  केन्द्रीय  सरकार  ने  मध्य  प्रदेश
 से  50  हजार  टन  गेहूँ  की  मांग  की  है  ;  कौर

 (@)  यदि  हां  तो  गेहूँ  किस  मूल्य  पर  मांगा

 गया  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रों  (भरी  भाषणों-

 साहिब  पो.  शिन्दे)  :  (क)  जी  नहा  ।  किसानों

 को  सहाय्य  मूल्य  दिलाने  के  उद्देश्य  से  अन्य

 राज्यों  की  भांति  मध्य  प्रदेश  में  भी  गेहूँ  खरीदा

 जा  रहा  है।  कृषि  मूल्य  भ्रायोग  ने  मध्य  प्रदेश

 के  लिए  i97I-72  के  विपणन  मौसम  में

 50,000  मी.  टन  गेहूँ  की  अ्रधिप्राप्ति  करने  के

 लक्ष्य  की  सिफारिश  की  है  1

 (ख)  देशी  लाल  गेहूं  74  रुपये  प्रति

 क्विंटल  तथा  औसत  उचित  किस्म  के  अनाजों

 की  धन्य  किस्में  76  रुपये  प्रति  विवाद  के

 अधिप्राप्ति  मुल्य  पर  खरीदी  जा  रही  है।

 कम  चारो  भविष्य  निधि  तथा

 न्यास  योजना

 245i.  डा.  लक्ष्मीनारायण  पड़े  :  क्‍या
 1.6  और  पुनर्वास  मंत्री  पह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  क्‍या  विभिन्न  राज्यों  में  स्थित

 कारखानों  में  फर्मंचारी  भविष्य  निधि  योजना

 चालू  की  गई  है;  और  यदि  हां,  तो  लेखा  परीक्षा

 कौर  निरीक्षण  की  कया  व्यवस्था  की  गई  है  तथा

 उन  पर  किस  प्रकार  नियंत्रण  रखा  जा  रहा  हैं;

 (ख)  क्या  कुछ  कारखानों  में  मालिकों

 तथा  कर्मचारियों  द्वारा  सिलकर  न्यास  बनाए

 गए  हूँ  ;

 (ग)  गया  उक्त  पद्धति  दोषपूर्ण  है;  यदि

 हां,  तो  इसमें  सुधार  करने  के  कया  उपाय  किए

 जारहे  हैं;

 (घ)  मध्य  भारत  मे  मंदसौर  और  रतलाम

 में  ऐसे  कारखानों  की  संख्या  तथा  नाम  क्या  हैं

 जहां  कर्मचारी  भविष्य  निधि  योजना  को  न्यास

 योजना  के  अनुरूप  चलाया  जा  रहा  है  ;  और

 (ड)  उक्त  प्रत्येक  कारखाने  में  जमा  भविष्य

 निधि  की  कुल  राशि  क्या  है  तथा  किस  एजंसी

 के  पास  यह  धन  जमा  है  ?

 शस  और  पुनर्वास  मंत्री  (थी  आर.  के.

 खाडिलकर)  :  कर्मचारी  भविष्य  निजी  की

 व्यवस्था  का  सम्बन्ध  केन्द्रीय  त्यागी  बोर्ड  से  है,

 जो  कर्मचारी  भविष्य  निधि  और  परिवार  पेंशन

 निधि  अधिनियम,  952  के  अधीन  स्थापित

 किया  गया  है  और  केन्द्रीय  सरकार  से  इसका

 सीघा  सम्बन्ध  नहीं  है।  भविष्य  निधि

 प्राधिकारियों  से  इस  प्रकार  सूचित  किया  है  —

 (क)  कर्मचारी  भविष्य  निधि  योजना  ऐसे

 किसानों  प्रतिष्ठानों  पर  लागू  होती  जिनमें

 20  था  अधिक  व्यक्ति  नियोजित  हैं  और  भो
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 कुछ  विशिष्ट  उद्योगों  में  रत  हैं  ;  प्रशासन  लेखे

 सहित  निधि  के  लेके,  भारत  के  नियंत्रक  और

 महालेखा-परीक्षक  के  परायण  से  केन्द्रीय  केन्द्रीय

 सरकार  द्वारा  जारी  किए  गए  और  संगठन

 में  स्थापित  आंतरिक  लेखा-परीक्षादलों  द्वारा  भी

 जारी  किए  गए  अनुदेशों  के  अनुसार  परीक्षित

 किए  जाते  हैं  1  छूट  प्राप्त  और  छूट  न  प्राप्त

 प्रतिष्ठानों  का  भी  भविष्य  निधि  निरीक्षकों

 द्वारा  निरीक्षण  किया  जाता  है  ताकि  यह

 सुनिश्चित  हो  जाए  कि  इस  योजना  के  श्रन्तगंत

 आने  वाले  प्रतिष्ठानों  के  नियोजक  साविधिक

 उपबन्धों  को  लागू  कर  रहे  हैं  और  यदि  नहीं,

 तो  उन्हे  लागू  करने  के  लिए  कार्यवाही  की

 जा  सके  (

 (ख)  ऐसे  प्रतिष्ठानो  को,  जिसमें  भविष्य

 निधि,  उपदान  और  पेंशन  के  रूप  में  ऐसे  सेधा-

 निवृत्ति  लाभ  हैं  जो अधिनियम  और  योजना  के

 अधीन  दिए  जाने  वाले  लाभों  से  कम  लाभप्रद

 नहीं  हैं,  इस  योजना  के  उपबन्धों  से  ग्र धि नियम

 की  घारा  17  के  भ्र धीन  छूट  दी  जाती  है  1  छूट
 देने  की  एक  दात॑  ऐसा  न्यासी  बोर्ड  स्थापित

 करता  है  जिसमें  नियोजकों  और  श्रमिकों  के

 प्रतिनिधि  समान  संख्या  मे  नामित  किए  जाते  हैं

 और  जिसमें  निधि  निहित  है।

 (ग)  जी  नहीं  A  तथापि,  जहां  अधिनियम

 के  उपबन्धों  से  छूट  की  शर्तों  का  उल्लंघन  होता

 है,  वहां  छूटे  रह  की  जा  सकती  हैं  या  प्रतिष्ठानों

 के  विरुद्ध  अधिनियम  के  अधीन  अभियोजन

 चलाए  जा  सकते  है  1

 (ध)  ध्रौर  (ड).  रतलाम  और  मंदसौर  में

 स्थित  प्रतिष्ठानों  के  सम्बन्ध  में  एक  विवरण

 सभा  पटल  पर  रखा  जाता  है।  [  प्रत्धारूय  में  रख

 ह. |  गा  ।  देखिये  पंड्या  Lt—442/71]
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 मध्य  प्रदेश  में  पैदा  होने  वाले

 शम्मे  की  किस्म

 2452.  डा.  लक्ष्मीनारायण  पांडे  :  क्‍या

 ऋषि  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया  मध्य  प्रदेश  में पैदा  होने  वाला

 गधा  इतनी  अच्छी  किस्म  का  नहीं  है  कि  उससे

 चीनी  को  अधिकतम  मात्रा  प्राप्त  हो

 सके  ;

 (ख)  कया  मध्य  प्रदेश  की  सभी  चीनी

 मिलों  द्वारा  गन्ने  से  वसूल  होने  वाली  चीनी  की

 बेईमान  भ्रांत  9  या  l0  प्रतिशत  है  ;

 (ग)  क्‍या  महाराष्ट्र  में  बहु  बसूली  I3  या

 14  प्रतिशत  है  ;  और

 (घ)  क्या  उक्त  प्रतिशतता  के  अन्तर  के

 कारण  चीनी  की  दरों  में  काफी  अन्तर  है  ?

 कृषि  मंत्रालय  सें  राज्य  मंत्री  (श्री  शेर

 सिह):  (क)  जो  हां  ।  मध्य  प्रदेश  में  पैदा

 होने  वाले  गाने  से  चीनी  की  उपलब्धि  उतनी

 जितनी  कि  महाराष्ट्र,  मंसूर,  गुजरात  आदि

 जैसे  अन्य  राज्यों  में  पंदा  होने  वाले  गन्ने  में

 होती  है  ।

 (ख)  जी  हां  ।

 (ग)  जी
 नहीं।  कुछ  मिलाकर,  यह

 l0  या  2  प्रतिशत  के  बीच  है

 (घ)  मध्य  प्रदेश  में  चीनी  की  उत्पादन

 लागत  अधिक  है  और  राज्य  में  बनने  से  चीनी

 को  उपलब्धि  की  कम  प्रतिशतता  चीनी  की

 अधिक  उत्पादन  लागत  होने  का  एक  प्रमुख

 , गेंथदायी  तुम  है  ।
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 अनुसूचित  जातियों  तथा  अनुसूचित  जन-

 जातियों  को  भूमि  का  वितरण  करने

 के  सम्बन्ध  में  समान  नियम

 2453.  डा.  रूक््मीसारायण  पांडे  :  बया

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अ्रनुसूवित  जातियों  तथा  अनु-

 सूचित  जनजातियों  को  भूमि  का  वितरण  करने

 के  संबंध  में  विभिन्न  राज्यों  में  समान  नियम

 और  प्रक्रिया  हैं;  और

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में  दी

 गई  भूमि  तथा  अन्य  सुविधाओं  के  बारे  में

 तुलनात्मक  स्थिति  क्‍या  है  ?

 कृषि  सनन्‍त्रालय  में  राज्य  स़्त्री  (क्रो  अण्णा-

 साहिब  पी.  शिन्दे)  :  (क)  और  (ख).  चुकी

 कृषि  भूमि  को  सुपुर्दगी  राज्य  का  विषय  है  अतः

 अनुसूचित  जातियों  तथा  अनुसूचित  जनजातियों

 सहित  जनता  के  विभिन्‍न  वर्गों  को  भूमि  का

 वितरण  करने  के  सम्बन्ध  में  कोई  समान  नियम

 और  प्रक्रिया  नहीं  है।  परन्तु,  प्रधान  मन्त्री  के

 हाल  ही  एक  पत्र  में  राज्य  सरकारों  से  भूमिहीन

 श्रमिकों,  विशेषकर  प्रनुसूचित  जातियों  भर

 अनुसूचित  जन  जातियों  को  खेती  योग्य  सहकारी
 परती  भूमि  प्रदान  करने  के  लिए  कहा  गया  है  t

 मध्य  प्रदेश  में  गेहूं  का  समाहार

 2454,  Sto  लक्ष्मी मारा यता  पांडे  :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  खाद्य  निगम  ने  मध्य  प्रदेश

 मैं  किन-किन  स्थानों  पर  गेंदे  का  समाहार

 आरम्भ  कर  दिया  है;

 (स)  इसमें  से  प्रत्येक  स्थान  से  कितने

 कितने  गेहूं  का  क्षमा हार  किया  गया  है;
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 (a)  क्या  गेहूँ  कौ  खरीद  कमीशन  एजेन्टों

 के  माध्यम  से  की  जा  रही  है;

 (घ)  यदि  हां,  तो  उसका  आधार  क्‍या  है;

 और

 (ड)  कमीशन  एजेंटों  को  प्रति  क्वि दल

 कितना  कमीशन  दिया  जा  रहा  है  ?

 कृषि  मन्त्रालय  में  राय  मन्त्री  (श्री  झलकता-

 साहिब  पी.  चिन्वे)  (#)  और  (ख).  एक

 विवरण  सभा  पटल  पर  रखा  जाता  है।

 [प्रत्या लय  में  रख  दिया  गया  |  देखिये  सख्या

 LT-443/7!]

 (ग)  मध्यप्रदेश  के  248  चन्द्रो  में  से  33

 में  कर्मचारियों  की  व्यवस्था  विभाग  की  ओर

 से  की  जा  रद्दो  है,  LUV  देख-रेख  सहकारी

 समितियों  द्वारा  की  जा  रही  है  और  16  में

 प्राइवेट  पारियों  द्वारा  व्यवस्था  की  जा

 रही  है

 (a)  एजेंटों  की  नियुक्त  करते  समय

 भारतीय  खाद्य  निगम  सहकारी  समितियों  को

 तरजीह  देता  हैं  और  जहा  सहकारी  समितिया

 नही  है  अथवा  वे  अधिप्राप्ति का यं  करने  के  योग्य

 नहीं  हैं  वहां  प्राइवेट  पाटिया  नियुक्त  की

 जाती  है।

 (ड)  क्रय-एजेंटों  को  खाद्यान्न  की  लागत

 का  |  प्रतिशत  कमीशन  के  रूप  में  दी  जाती  है  t

 तथापि,  जहां  कही  निगम  द्वारा  क्रय-एजेंटों  को

 पेशगी  दी  जाती  है  वहां  केवल  0.75  प्रतिशत

 कमीशन  दी  जाती  है

 advert  fret  हारा  खरीदा  गया  गाना

 2455.  हा.  लक्ष्मीनारायण  पांडे  :  कया

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  1970-71  के  नतीजन  में  जाओ रा

 (जिला  रतलाम  मध्य  प्रदेश)  दाल शौदा  (जिला
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 मंदसौर  मध्य  प्रदेश)  तथा  मरतींदपुर  (जिला

 उज्जैन  मध्य  प्रदेश)  की  चोरी  मिलों  ने  कितनी

 मात्रा  में  गन्ने  की  खरौद  की;

 (ख)  क्या  उपरोक्त  मिलों,  के  प्रबन्धकों

 ने  गन्ना  उत्पादकों  को  गन्‍ने  की  कीमत  अदा

 नहीं  की  है  जैसा  कि  गन्‍ना  खरीद  व  सप्लाई

 विनियमन  अधिनियम  के  उपबन्धों  में  विहित

 है;  और

 (ग)  यदि  हा,  तो  इन  मिलो  पर  गन्ने  के

 मूल्य  की  कितनी  राशि  बकाया  और  इस  बात

 को  सुनिश्चित  करने  के  लिए  कि  गन्ना  उत्पादकों

 को  समय  पर  यह  राशि  अदा  की  जाए,  केन्द्रीय

 सरकार  क्‍या  कानूनी  का रंबा ही  कर

 रही  है  ?

 कमी  मन्त्रालय  में  राज्य  मन्त्री  (क्रि  शेर

 सिह)  :  (क)  1970-71  के  मौसम  में  चीनी

 मिलो  ने  जावरा,  डलौदा  तथा  महिदपुर  (न

 कि  मालिदपुर)  मे  निम्न  प्रकार  गन्ना  खरीदा

 था।

 कारखाने  का  खरीदे  गए  मन्‍ने  की

 नाम  कुल  मात्रा

 (लाख  क्विंटल  में)

 जाओ रा  0.29

 ख़ालिदा  6.86

 महिदपुर  3.80

 (ख)  कभी  तक  पूरा  भुगतान  नहीं  किया

 गया  ।

 (ग)  मौके  मूल्य  के  52.35  लाख

 रुपयों  में  साइबत  मिलों  ने  40,067  छा  रुपये
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 war  करने  हैं  जोकि  इस  प्रकार  है  ed

 (लाख  रुपयों  में)

 जालोरी  7.43

 दलौदा  ,  26.26

 मेहिदपुर  6.38

 राज्य  सरकार  से  कहा  गया  है  कि  वे

 कारखाना  द्वारा  गन्ने  के  मूल्य  के  बकायों  का

 शीघ्र  भुगतान  सुनिश्चित  करन  के  लिए  कड़े  पग

 उठाने  सहित  सख्त  से  सख्त  उपाय  करें  |

 Time-Limit  for  Implementation  of
 Land  Reforms

 2456,  SHRIG.  Y.  KRISHNAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  regarding  the
 fime-limit  for  implementing  the  land
 reforms  ;  and

 (b)  if  so,  what  is  the  limit  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (b).
 with  regard  to  abolition  of  intermediaries
 st  was  suggested  in  the  Fourth  Five  Year
 Plan  that  all  the  remunants  of  intermediary
 tenures  should  be  abolished  by  the  end  of
 1970,  and  practically  all  the  intermediary
 tenures  have  been  abolished  and  converted
 into  ryotwari  tenures,  The  Fourth  Plan
 has  further  suggested  that  measures  relating
 to  conferment  of  ownership  rights  on  tenants

 should  be  completed  by  the  end  of  Fourth
 Five  Year  Plan.

 As  regards  implementation  of  land
 reforms  in  general  including  ceiling  on  land
 holdings,  the  Plan  has  recommended  that
 the  programme  should  be  implemented  as
 expeditiously  a3  possibles,  In  this  connec-
 tion  the  Prime  Minister  has  addressed
 Ietters  to  all  State  Governments  asking  them
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 to  work  out  a  phased  programme  of  land
 reforms  with  a  view  to  completing  imple-
 mentation  by  a  well  defined  date,

 Intensive  Manuring  Scheme

 2457,  SHRI  G.  Y.  KRISHNAN:  will
 the  Minisier  of  AGRICULTURE  be  pleased
 to  state  ;

 (a)  whether  Government  are  planning
 to  introduce  Intensive  Manuring  Scheme  in
 eveay  State  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  There  is
 no  proposal  to  introduce  ‘Intensive  Manpur-
 ing  Scheme’  on  an  All-India  basis.

 (b)  Does  not  artse.

 Distribution  of  fron  and  Stecl  in  Mysore

 2458.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  special  quota  of  iron  and
 steel  allotted  to  societies  in  Tumkur  Distt.
 of  Mysore  State  out  of  Cen:ral  quota  has
 been  diverted  to  some  other  agencies  by  the
 out-going  Ministry  of  that  State  ;

 (b)  if  so,  whether  Government  propose
 to  hold  an  inquiry  into  the  circumstances
 under  which  this  quota  has  been  diverted  ;
 and

 (c)  if  so,  the  nature  of  action  taken  or
 proposed  to  be  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN)  :  (a)  to  (०.
 The  information  is  being  callected  and  will
 be  Jaid  on  the  Table  of  the  House,
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 Gratuity  for  Retrenched  Colliery  Workers

 2459.  SHRIMATI  BIBHA  GHOSH  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  colliery  workers  are
 poid  gratuity  after  retrenchment  ;  and

 (b)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILRAR)  :  (a)  and  (b).  According  to
 available  information,  some  employers  in
 coal  mines  pay  gratuity  to  their  workers.
 A  proposal  to  introduce  an_  industry-wise
 gratuity  Scheme  for  coal  miners  is  under
 consideration.

 Consumption  of  Chemical  Fertiliser

 2460.  SHRI  Ss.  R.  DAMANI  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
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 state:

 (8)  progress  made  inthe  consumption
 of  chemical  fertilisers  in  the  last  threo
 years  ;

 (b)  how  much  of  it  is  from  indigenous
 production  and  how  much  in.ported  and  at
 what  cost  ;

 (c)  the  areas  in  which  their  use  has  not
 yet  become  popular  and  the  reasons  there-
 for  ;  and

 (9)  the  steps  taken  to  increase  their
 consumption  in  such  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  consumption  of  chemical  fertilisers  in
 the  country  in  the  last  three  years  along
 with  details  of  domestic  production,
 imports  and  their  cost  are  shown  in  the
 statement  below  :

 (in  lakh  tonnes)

 Year  Consumption  Domestic  Imports  Value  of  Imports
 Production

 N  P  K  N  P  N  P  K  Rs.  crores

 1968-69  2.08  3.82  .70  5.45  2.0  BAL  .37  2.43  162,92

 1969-70  13.98  4.35  .76  7.6  2.22  6.67  0.94  1.20  =  416,77

 1970-71  4.26  4.6  2.26  8,30  2.30  4.77  0.32  1,20  46.77

 (c)  The  use  of  fertilisers  has  not  yet  predominantly  wheat-growing
 brcome  popular  in  certain  areas  and  due  to  States.  Thus,  in  the  States  of
 varicus  reasons  as  explained  below  :—

 (i)  The  use  of  fertilisers  isnot  as
 popular  and  rate  of  growth  not  85
 high  in  the  predominantly  rise-
 gtowing  States  as  it  is’  in  the

 Punjab  and  Haryana,  Rajasthan,
 Uttar  Pradesh  and  =  ™M  dhya
 Pradesh,  there  has  been  an  increase
 in  consumption  of  356%,  530%,

 345%,  and  238%  respectively  in

 1970-71  over  the  consumption  levels
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 in  1965-66,  while  in  Andhra
 Pradesh,  Kerala,  Mysore  and
 Tamil  Nadu,  the  corresponding
 percentages  of  increase  are  56,  4l,
 ay  and  228  only.  This  is  due  to
 the  break-through  achieved  in  the
 evolution  of  high-yielding  varieties
 of  wheat  which  consume  a  larger
 d6ze  of  fertilisers,  while  in  the  case
 of  rice  such  a  development  is  yet
 to  take  place,

 (ii)  The  use  of  fertilizers  is  not  yet
 sufficiently  popular  in  areas  which
 are  not  irrigated  and  where  there
 is  no  assured  rainfall.

 (iii)  Similarly,  fertilizer  use  is  low  in
 hilly  and  inaccessible  areas  like
 parts  of  Jammu  &  Kashmir,  Assam
 and  Madhya  Pradesh,  due  to  lack
 of  transport  facilities,

 (iv)  The  use  of  fertilizers  in  the  States
 of  the  Fastern”  region  of  the
 covntry,  generally,  is  found  to  be
 Jow  and  the  rate  of  increase  tardy.

 The  reasons  for  this  slow  pace  of
 consumption  in  this  region  are:
 (a)  lack  of  an  efficient  and  syste-
 matic  distribution  system  in  these
 States  ;  (b)  weak  cooperative
 Structure  ;  (c)  lack  of  sufficient
 credit  ;  and  (d)  gaps  in  extension
 efforts.

 (d}  Various  steps  are  being  taken  by  the
 Government  to  increase  the  consumption  of
 fertilizers  in  the  areas  where  fertilizers  use
 is  at  present  not  popular  as  mentioned
 below  :

 (i)  Research  to  evolve  now  high-
 yielding  fertiliser-responsive  paddy
 seeds  suitable  to  the  different
 regions  of  the  country  is  continu-
 ing  ;  recontly  as  many  as  nine  such
 new  varieties  have  been  rejeased
 indicating  that  we  are  poised  for
 break  through  in  rice  technology.
 It  8  hoped  that  with  this  briak-
 through,  there  will  be  a  substantial
 facrease  in  rice  produc  ion  and  in
 consumption  of  fertilizers  in  the
 predominantly  rice-growing  areas,

 (ii)

 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 | ‘guunirrigated  areas,  aerial  spray-
 ing  orefettilizers  has  been  taken  up.
 It  has  Been  found  from  recent
 experience  im.  Madhya  Pradesh
 that  farmers  have  -faken  to  aerial
 spraying  of  fertilizers  since  the
 cost-benefit  ratio  is  favourable  to
 farmers.  Farmers  are  also  trautd
 to  use  sprayers  to  spray  fertilizer
 solutions,  The  State  Governments
 have  been  urged  to  make  full  use
 of  the  irrigation  potential  already
 created  so  that  consumption  of
 fertilizers  will  become  popular.

 Government  are  considering  sub-
 sidizing  transport  of  fertilizers  to
 hilly  and  inaccessible  areas  in  the
 States  of  Nagaland,  Meghalaya,
 Assam  and  the  Union  Territory  of
 Tripura,

 It  is  proposed  to  maintain  buffer
 stocks  of  fertilizers  in  some  of  the
 States  where  the  distribution
 arrangements  are  weak,

 Special  attention  is  being  paid  to
 the  States  in  Eastern  region  to
 step  up  fertilizer  consumption  In
 that  region.  Steps  such  as  subsi-
 dizing  transport  costs,  making
 adequate  credit  available  to  the
 farmers  and  dealers,  and  increas-
 ing  the  distribution  outlets  are
 being  taken.

 The  Government  have  taken  steps
 to  increase  the  availability  of
 production  and  distribution  credit
 in  all  parts  of  the  country.  The
 State  Governments  are  given  short-
 term  loans  to  the  extent  of  |/6th
 of  the  value  of  Pool  fertilizers.  A
 Credit  Guarantee  Corporation  was
 recently  set  up  to  cover  risks
 involved  in  lending  by  commercial
 banks  to  farmers  upto  a  limit  of
 Rs.  1000/-  in  each  case  and  loans
 given  to  fertilizer  dealears  upto
 limit  of  Rs  2  lakhs.

 The  licencing  system  for  distribu.
 tion  ef  fertilizers  was  liberalised
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 so  that  the  number  of  retail
 outlets  will  increase.  and  cater  to
 farmers  in  interior  areas  whore
 fertilizers  use’ is  not  yet  popular,
 The  Stave  Governments  have  becn
 fequested  to  study  the  location  of
 depots  and  take  steps  to  create
 retail  depots  in  areas  at  present
 pot  served  by  retail  outlets,

 National  demonstrations  are  being
 conducted  ina  larger  number  of
 districts  and  farmers  training  prog-
 ramme_  is  being  intensified  to
 educate  farmers  in  all  areas  to
 increase  fertilizer  use.  The
 Government  are  also  considering
 the  setting  up  of  a  Fertilizer  Pro-
 motion  Council  to  prempte  the
 optimum  and  balanced  use  of
 fertilizers  in  all  parts  of  the
 country.

 (viii)

 Dry-Farming  Techniques  in  Arid  Regions

 ‘2461,  SHRI  S.R.  DAMANI:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  progress  made  in  evolving  dry
 farming  techniques  to  serve  the  arid  regions
 of  the  country:

 (b)  the  crops  on  which  experiments
 have  proved  successful;  and

 (c)  the  steps  taken  to  pepularise  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)
 (a)  Dry  Farming  Reasearch  was  taken
 up  as  early  as  1933-35,  under  the  scheme  of
 Indian  Council  of  Agricultural  Research.
 Based  on  the  results  from  this  scheme,  vari-
 ous  dry  farming  practices  like  Bombay  dry
 farming  practices  which  consisted  of  contour
 bunding  and  other  soil  and  moisture  conser-
 vation  practices  were  popularised’  At  the
 Central  Arid  Zone  Research  Institute,
 Jothpur,  suitable  bajra  and  pulse  varieties
 were  acreened  for  cultivation  and  recommen-
 ded  alongwith  strip  cropping  or  growing  of
 strips  of  tail  plants,  like  Bajra  alternating
 with  strips  of  spreading  crops  like  pulses,
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 groundnut  etc.  and  suitable  mulching  or  har-
 rowing  in  the  residues  of  the  harvested  crop
 for  arid  and  semi  arid  areas,  More  recent
 researches  on  crop  improvement,  soil  and
 moisture  conser  ation,  agronomic  practices
 ९९.  have  opened  up  new  vistas  for  dry  farm-
 ing  and  a  special  bulletin  entitled  ‘““A  new
 technology  for  Dry  Land  farming’  was
 published  in  970  by  the  Indian  Agricultural
 Research  Institute,  New  Delhi.  In  October,
 I970,  an  all  India  Coordinated  Research
 Project  on  dryland  Agriculture  was  sanctio-
 ned  and  has  heen  implemented  at  24  centres
 in  the  country  with  a  plan  outlay  of  Rs.
 47.50  lakhs  for  undertaking  mult-disciplined
 intensive  research,  to  improve  agricultural
 production  under  dryland  condition.

 (b)  As  per  the  experiments  carried  out
 in  the  arid  regions  at  Jodhpur,  bura  has
 remained,  by  far,  the  most  successful  crop.
 Suitable  varieties  of  other  minor  millets,
 pulse  crops  hke  mosh,  guar,  moong,  weat,
 barley,  oi!  seeds  Icke  Castor,  Taramira  and
 cotton  are  also  considered  for  arid  semi  arid
 areas,

 (e)  Apart  from  the  intensified  extension
 efforts  of  the  State  Departments  of  Agricul-
 ture,  a  Centrally  sponsored.  integrated  dry-
 land  deviopment  pilot  project  has  been  taken
 up  in  the  country  to  popularise  dryland
 techniques  for  improving  agricultural  produ-
 ction  under  dryland  conditions,  National!
 Demonstratton  programme  on  cultivatar‘s
 fields  has  also  been  taken  up  in  some  of  the
 arid  districts,

 Schemes  to  improve  Breeds  and  Cattle
 Wealth  to  remove  Milk  Scarcity

 2462.  SHRI  S.  R.  DAMANT:  Wil
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  resul's  achieved  so  far  by  the
 schemes  to  improve  the  breeds  and  catile
 wealth  of  the  cuniry;

 (b)  whether  Government  are  aware  of
 the  milk  scarcity  being  experienced  in  cities
 and  towns  throughout  the  country;  and

 (c)  the  steps  taken  to  increase  the  milk
 yields,  especially  of  cattle  in  the  southern

 region  7
 *
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTER  OF  AGRICULTURE  (SHR!
 SHER  SINGH):  A  systematic  survey  has
 not  yet  been  carried  out  for  ascertaining  the
 impact  of  various  cattle  development  schemes
 to  improve  the  breeds  and  cattle  wealth  of
 the  country.  However,  the  introduction  of
 Intensive  Cattle  Development  programmes,
 which  include  improved  methods  of  breeding
 provision  of  feed  and  fodder  and  disease  con-
 trol,  are  showing  promising  results.  The  re-
 search  schemes  undertaken  by  Indian  Council
 of  Agricultural  Research  have  established
 the  scope  for  increasing  milk  yield  through
 cross-breeding  which  has  been  taken  up  on
 sn  extensive  scalc,  The  response  of  farmers
 to  cross-breeding  is  also  very  encouraging.

 (०)  Yes.

 (c)  The  following  important  steps
 have  been  taken  to  increase  the  milk  yields
 of  cattle  in  the  southern  region  :-—~

 (i)  8  Intensive  Cattle  Development
 projects  have  been  established  in
 the  States  of  Andhra  Pradesh,
 Mysore,  Kerala  and  Tamil  Nadu.

 (2)  47  Key  Village  Blocks  are  in
 existence,

 re)  Aa  Indo-Bwise  Cattle  Development
 Project  at  Madupatty  in  Kerala  is
 being  implemented  for  production
 of  cross-bred  cattle  ftom  Brown

 wiss  breed  in  the  high  ranges  of
 Kerala,

 (4)  An  Indo-Danish  project  is  being
 implemented  at  Hessarghatta
 (Bangalore)  for  demonstrating  and
 training  of  farmres  in  dairy  cattle
 raising  and  extension  work.  This
 Project  has  already  supplied  about
 00  purebred  Red  Dane  Bulls  in
 Mysore  for  crosa~breeding  atid  im.
 provement  of  cattle,

 rt)  27  exotic  cattle  of  Jecsey,
 Friesian,  Guermmey  sod  Brown
 Swiss  ‘breeds  have  dis«
 tributed  to  Addhrs  Pradesh,
 ‘Tamil  Nadu,  Mysoie,  Kerala  and
 endiohery  to  ‘skelet  thetn  tg
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 accelarating  thelr  crose-breeding
 programmic,

 (6)  A  Central  Cattle  Breeding  Farm
 for  Murrah  buffaloes  at  Alamadi
 (Tamil  Nadu)  is  being  established
 for  supply  of  progeny  tested  buils.
 to  the  Cattle  Breeding  Farms  in
 Tamil  Nadu  and  adjoining  States.

 (7)  Under  the  new  Project  for  milk
 marketing  and  dairy  development
 (operation  flood),  an  investment  of
 Rs.  12,  69  crores  is  contemplated
 during  the  five  years  (July  970  to
 June  1975)  in  Tamil  Nadu  and
 Andhra  Pradesh  for  increasing  milk
 production  and  =  procurement
 and  for  expanding  milk  proceasing
 facilities  in  Madras  city,

 E,  P.  ह  Arrears  with  Collieries  in  Bikar
 and  West  Bengal

 2463,  SHRI  SOMNATH  CHATTER-
 JEE  :  Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  names  of  collieries  who  have
 not  deposited  the  Employees  Provident  ह...
 with  Governments  in  West  Bengal  and  Bihar
 separately;  and

 (b)  the  steps  taken  by  Government  to
 force  the  colliery  owners  to  deposit  the
 Employees  Provident  Fund  with  the  Govern-
 ment  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR):  The  administration  of  the  Coal
 Mines  Provident  Fund  is  the  concer  of  the
 Board  of  Trustees,  Coal  Mines  Providént
 Fund  and  js  not  the  direct  concern  of  ths
 Contral  Government.  The  Coal  Mines
 Provident  Fund  Authorities  have  reported
 as  under: —~

 (a)  The  names  of  the  defaulting
 collieries  in  West  Bengal  and  Bihar  are  given
 in  statements  I  ‘aml  fl  respestively,  iadd  on
 the  table  of  the  House,  {Placed  in  Library,
 See  No.  LT-—444/73)

 t

 (७)
 अब

 action  has  "been,  f  taken

 Bengal  and  Bihar  ी brary  fae  ००1  दै  ह्
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 sation  of  the  outstanding  dues  of  the  Coal
 Mines  Provident  Fund  :—

 sUNE  i7,  197

 West  Bihar
 Bengal

 No.  of  certificate  cases
 filed  upto  32.I2.70  855  ,  960

 No,  of  prosecutions
 under  the  C,  M.  P.  ह:

 and  Family  Pension
 and  Bonus  Schemes
 Act  filed  till  31,12,1970,  788  2,380

 Prosecutions  under  sec.
 406  PP.  Cc.  filed
 upto  7.6.1971.  6  9

 1,649  4,349

 Celling  on  Land  Holdings  in  Haryana

 ‘2A64,  SHRI  P.  K,  DEO:  Will  the

 Minister  of  AGRICULTURE  be  pleased  to

 state  :

 (a)  whether  the  Haryana  Government
 recently  decided  to  impose  a  unifrom  ceiling
 of  30  standard  acres  on  ail  individual  land
 holdings;

 (b)  whether  this  decision  was  taken  in
 conguitation  with  the  Central  Government;
 and

 (c)  if  so,  the  reaction  of  Government
 in  shis  regard  ?

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).
 ‘The  proposal  is  under  consideration.

 ' जर  और  सहारनपुर  जिलों  सें  भारतीय

 सास  निगम  हारा  खरीदा  गया  गेहूं

 |
 246  5.  ची  सुल्ह  राज  सेवी:  क्या

 कृषि  मंत्री  रहे  बताने  की  कृपा  करेंगे  कि  :

 :  (क)  20  7f,.I97)  तक  उत्तर  प्रदेश  के

 भ्  डिवीजन भीर  शाहरभंपुर  जिले  की  मटकियों
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 से  अलग-अलग,  भारती  य  खाद्य  निगम  ने  कितने

 दन  गेहूं  खरीदा  था;

 (ल)  कितने  टन  गेहूं  बोरियों  में  भरा  गया,

 कौर

 (ग)  कितने  टन  गेहूं  खुले  में  रखा  गया  ?

 कृषि  मंत्रालय  सें  राज्य  मन्त्री  (भी  अण्णा-

 साहिब  पी.  शिन्दे  :  (क)  मेरठ  डिवीजन  और

 सहारनपुर  जिले  में  20  मई,  97]  तक  भार-

 तीय  खाद्य  निगम  द्वारा  गेहूं  की  खरीदी  गई

 मात्रा  इस  प्रकार  है  —

 (आंकड़े  मी.  टन  में)

 ]-मेरठ  डिवीजन  1,24,081

 2-सहारनपुर  जिला  26,780

 (ख)  समुद्री  मात्रा  बोरों  में  भर  दी

 गई  है  ।

 (ग)  तय-एजेंटों  के  पास  केवल  5,300

 बोरे  गेहूं  बाहर  पड़े  हुये  थे  ।

 Setting  up  of  Iron  Pig  Plant  of  Hissar
 in  Haryana

 2466,  SHRI  MANI  RAM  GODARA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  whether  Government
 propose  to  set  up  a  pig  Iron  plant  at  Hissar
 in  Haryana  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN:  KUMARA-
 MANGALAM)  :  Government  have  po  p  ro-

 posal  to  set  up  a  big  iron  Plant  im  the
 Central  Sector  at  Hissar.

 M/s  Haryana  State  Endusttial  Develop-
 ment  Corporation,  a  wholly  State  owned
 undertaking  of  the  Haryana  Government,

 have,  however,  gpplied  for  the  gratit  of  an
 industrial  licence  under  the.  industries  (Dev.
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 and  Reg.)  Act,  95l,  for  setting  up  a  new  in-
 dustrial  unit  at  Hissar  for  the  manufacture
 of  100,000  tonnes  of  pig  iron  per  annum.
 The  application  is  being  processed.

 Working  of  Gentral  Pouttry  Farms

 2567.  SHRI  BRIJ  RAJ  SINGH-
 KOTAH  ;  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  ;

 (a)  the  names  and  number  of  Central
 poultry  farms  in  each  State  in  the  country
 with  their  total  assets  ;

 (b)  the  assesment  of  losses  /  profits
 during  the  last  three  years  ;  and

 (c)  the  modernisation  schemes  to  be
 implemented  during  the  4th  Five  Year
 Plan  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH);  (a)  There  are  only  3
 Central  Poultry  Farms  viz.  Regional  Poultry
 Farm,  Bombay,  Regional  Poultry  Farm
 Bhubneshwar,  Regional  Poultry  Farm.
 Banglore.  The  farms  are  located  in  the
 States  of  Maharashtra,  Orissa  and  Mysore,
 Information  in  respect  of  assets  of  these
 farms  is  being  collected  and  a  statement
 giving  the  requisite  information  will  be
 laid  on  the  table  of  the  Sabha.

 (b)  The  farms  were  set  up  for  the  pur-
 poses  of  developing  poultry  charming  in
 the  Westen,  Eastern  aud  Southern  regions.
 They  serve  the  cause  of  poultry  development
 by  supplying  quality  stock  to  tke  poultry
 keepers  throughout  the  country  at  nominal
 prices.  As  regards  profits  and  losses  requi-
 site  information  will  be  laid  on  the  table  of
 the  Sabha.

 (c)  Scheme  of  co-otdinated  boultry
 breeding  has*  been  taken  up  on  all  these
 farma,

 la  Desh
 ’  desixe  fo  tive in mech

 mate
 tn

 1468,  SHRI  BRIS  RAJ  SINGH-
 KOTAH  ;  WAI  the  Minister  of  LABOUR
 AND  RBHABILATION  be  pleased  to
 sttite  ३

 भा

 SYAISTHA  27,  893  (SAKA)  Written  Answers  —34

 (a)  whether  the  refugees  who  came
 to  India  during  the  Bangla  Desh  Moveinent
 have  express  their  desire  to  live  in  India'
 and

 (9)  if  so,  the  reactions  of  Indian  Govern-
 tnent  thereto  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR)  :  (a)  Government  of  Ind.a  ate  not
 aware  of  any  such  refugees  from  Enst
 Bengal  who  have  expressed  a  desire  to  stay
 on  in  India.

 @)  Does  not  arise.  The  policy  of  the
 Government,  however,  is  that  these  refugees
 should  return  to  thelr  homes  as  soon  as
 favourable  conditions  are  created  in  East
 Bengal,

 Under-Payment  to  Workers’  by  Collieries
 in  West  Bengal  and  Biber

 2469.  SHRI  JAGDISH  BHATTA-
 CHARRYA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  whether  most  of  the  colileries  in
 West  Bengal  and  Bihar  are  doing  unders
 payment  of  wages  to  workers  ;

 (b)  if  so,  the  number  of  such  collieries:
 and

 {c)  the  steps  taken  by  Governmert  to
 stop  the  underpayment  by  the  collieries  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (GHRI  R.  हनन
 KHADILKAR):  (a)  to  (b).  Information  is
 being  collected  and  will  be  paced  on  the
 Table  of  the  House,

 lode  of
 Grantiog  |

 Earned  leave  to  under Mode
 on cad  Workers  ta,  Collleries

 2470.  SHRI  8.  K.  MODAK:  Will
 the  Minister  of  LABOUR  AND  ऋषि कावा-
 LITATION  be  pleased  to  state:

 (a)  the  mode  of  granting  earned  leave
 to  sarface  and  underground  workers  in
 edflicri¢r
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 )  whether  it  is  the  same  as  recom-
 mended  by  the  Coal  Wage  Board  ,

 (c)  if  not,  the  reasons  thereof  ;  and

 {d)  the  steps  taken  by  Government  to
 grant  leave  to  collrey  workers  as  per  the
 ecommendations  of  Coal  Wage  Board  ?

 THE  MINISTER  OF  LABOUR  AND
 RENABILITATION  (SHRI  7१  XK.
 KHADILKAR):  (a)  Under  Section  52
 of  the  Mines  Act,  1952,  every  person
 employed  in  a  mine,  who  has  comple’ed  a
 calender  year’s  sérvice,  is  allowed,  dunng
 the  subsequent  calendar  year,  leave  with
 wages,  calculated  .-

 qi)  m  the  case  of  a  person  employed
 below  ground,  at  the  rate  of  one
 day  for  every  sixteen  days  of  work
 performed  by  him  ;  and

 (ii)  in  any  other  case,  at  the  rate  of
 one  day  for  every  twenty  days  of
 work  performed  by  him

 (b)  to  (d)  The  Coal  Wage  Board's
 recommendation  in  regard  to  annual  leave
 with  wages  was  not  unanimous.  It  was
 hot  accepted  by  Government.

 Swimming  Pool  in  Rourkela  Steel  Plant

 9347)  SHRI  SHYAMNANDAN
 MISHRA  :  Will  the  Munister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  Rourkela  Steel  Plant  3
 going  to  build  a  swimming  pool  af  the
 cost  of  Rs,  0  lakhs  ;  and

 (b)  if  so,  whether  it  is  in  response  to
 the  demand  of  the  workers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN):  (a)  No,  Sir.

 (b)  Dees  not  erise,

 Benth  of  Refugnesin  ह  Camp

 MR.  SARI  MUHAMMED
 HPAI. Wi  the  Minister  of  LABOUR
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 REHABILITATION  be  pleased  to  state  ;

 (a)  whether  some  evacuees  had  died
 m  the  Deol:  refugee  Camp  during  the  last
 #ix  months  ;

 (b)  if  so,  the  number  of  such  persons;
 end

 W

 (c)  the  causes  for  their  death  and  the
 steps  taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (  SHRI  RK.
 KHADILKAR)  :  (a),  Yes,  Sir

 (b)  49  refugees  expired  m  Deoh
 Refugee  Camp  during  the  last  six  months
 from  Jst  December,  1970  to  9th  June,  197),

 (c)  The  cause  of  death  was  mostly
 of  Blood  Dysentry  Diarrhea  and  Measles
 Adequate  nutritotn  programme  and  medical
 facithties  have  been  provided  ta  the  re-
 fugees  in  Deol:  Refugee  Camp.

 Decontrol  of  Sugar

 SHRI  D  K  PANDA:
 SHRI  BHOGENDRA  JHA  *

 2473,

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  *

 (a)  whether  Government  policy  of
 deconirol  will  lead  to  blackmagketing,
 hoarding  and  rise  of  price  of  sugar  ;

 @)  whether  this  would  ultimately  affect
 the  consumers  adversely  and  profit  the
 sugat  magnates  ;

 (०)  the  effect  of  this  decontrol  on  Co-
 operative  Sugar  Industries  in  Indie  ;  and

 ‘

 (6)  m  view  of  fall  m  production  of
 sugar  last  year,  the  effect  of  decontrol  on
 consiipers  7

 THE  MINISTER  OF  STATE  IN  FHE
 MINISTRY  OF  AGRICULTURE:  (HRL
 SHER  SINGH):  (a)  {b).

 ae

 Bie,
 Government  wit!  pile  a us  6
 releaaon  of  sugar  for  tule  by  ia
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 order  to  maintain  a  reasonable  and  stable
 price  in  the  market.

 (c)  It  is  too  early  toexpress  any
 definite  opinion  in  the  matter.

 (d)  The»  production  of  sugar  during
 970-7l  is  expected  to  be  about  38  lakh
 tonnes  as  against  426  lakh  tonnes  in
 1969-70.  However,  there  was  also  a  carry-
 over  of  about  2I  Jakh  tonnes  from  the
 previous  season  1969-70,  With  large
 availability  and  judicious  regulation  of
 releases  of  sugar  for  sale  by  factories,  it  is
 Proposed  to  maintain  a  reasonable  and
 stable  price  in  the  market  in  the  interest  of
 the  consumers,

 Worker’s  Response  to  Employees  Pension
 Scheme,  797

 2474,  SHRI  A.  MURUGANATHAM:
 SHRI  CHANDER  SHEKHAR

 SINGH  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  response  from  workers  to
 the  Bmployees’  Pension  Scheme,  1971  ;  has
 not  been  very  encouraging.

 (b)  if  so,  the  reasons  therefore  ;  and

 (c)  the  steps  taken  to  make  the  scheme
 popular  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR)  :  The  administration  of  the  Emp-
 loyees  Family  Pension  Scheme,  97l  is  the
 aoncern  of  the  Central  Board  of  Trustees
 Eatployees  Provident  Fund  set  up  under
 the  Employees’  Provident  Fands  and  Family
 Pension  Fund  Act,  3952  and  not  direct
 concern  of  the  Central  Government.  The
 Provident  Fund  authorities  have  reported  an
 Under  :<=»

 +  (a)  0G)  It  is  00  carly  to  ray  any-
 thing  about  the  popularity  or  otherwise  of
 the  Fawtily  Pension  Scheme.  Salient
 featiaies  की  the  Scheme  have  been  prepared
 by  Wig  Rezionat  Coémiissiqners  asd  circu-
 lated  anioing  न्थ्पी  ostabihaints  gic,  The
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 date  for  exercising  option  by  the  workers
 concerned  has  b  en  extended  upto  31,8,1971
 to  enable  them  to  apprise  themselves  '  fdlly
 of  the  benefits  of  the  Scheme  and  to  exercise
 the  option.

 Procurement  of  Paddy  in  Assam  By  F.C.I.

 2475.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  AGRI«
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  Food  Corporation  of
 India  has  failed  to  reach  the  target  of  pro-
 curement  of  paddy  in  Assam  ;

 (b)  if  so,  the  reasons  thereof  ;

 (c)  whether  during  the  last  harvesting
 season,  the  7,  C.  I.  created  a  condition  in
 which  the  middlemen  purchased  paddy  at
 half  the  procurement  price  of  the  F.C,I,  in
 North  Lakhimpur  and  Dhemaji  area  in
 Assam  and  that  the  same  was  sold  to  the
 F,  C.  I.  at  prescribed  rate  after  a  couple  of
 months  ;  and

 (d)  if  so,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  procurement  operations  for
 paddy  in  Assam  this  year  started  late  ot
 account  of  initial  difficulties  with  the
 millers.  There  is  no  levy  on  millers  in:
 Atsam.  In  some  procurement  Districts,
 the  market  arrivals  almost  dried  up  after  &
 month  of  Corporation’s  commencing  the:
 procurement  work  and  the  price  ruled  mucle
 above  the  procurement  price  thereafter,

 (०)  No,  Sir.

 (d)  Does  not  arise.

 Check  on  Large  Scale  Burning  of  Cow  Dung

 2476.  SHRI  6,  K.  CHANDRAPPAN  :
 Will  the  Minister  of  AGRICULTURE  bo
 Pleased  to  state  ९

 (a)  whether  the  Coal  Utilisation  Coun--
 cil  of  India  had  rcoommended  for  checking
 of  large  scale  burging  of  Cow  Dung's
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 (b)  whether  this  affects  the  agriculture
 adversely  ;  and

 (०  if  so,  how  and  to  what  extent  ?

 THE  MINISTER  OF  STATE  IN  THE
 Y  OF  AGRICULTURE  (SHRI

 ANNASAHEB  P.  SHINDE):  (a)  The
 Government  is  not  aware  of  any  specific
 recommendation  regarding  checking  of  large
 scala  burning  of  cow-dung,  having  been
 msde  by  the  Coal  Utilisation  Council,  A
 publication  entitled  ‘Agriculture  and  Coal
 Industry  (1970)  ;  has,  however,  been  brought
 out  by  the  Council  which  carries  some  arti-
 cles  on  agricultural  and  fuel  management
 gdvocating  checking  the  use  of  cow-dung  as
 fuel,

 (b)  and  (c).  According  to  the  Energy
 Survey  of  India  Committee  estimates
 (1962-63),  about  25%  of  the  total  out-turn
 of  the  cow-dung  is  consumed  as  fuel.  To
 this  extent,  Indian  agriculture  is  deprived
 of  the  plant  nutrients  and  organic  matter
 which  if  conserved  in  the  form  of  cow-dung
 manure  and  applied  to  the  soil,  would  have
 sesulted  in  increased  agricultural  production.

 The  farmers  are  quite  conscious  of  the
 use  of  cow-dung  as  manure  instead  of  burn-
 ing  it  as  fuel.  But  the  absence  of  the  avai-~
 lability  of  cheap  alternative  fuel  makes  the
 une  of  cow-dung  as  fuel  inevitable,  It  is
 hoped  that  by  and  by  as  cheap  alternative
 fuel  becomes  available  in  the  country  side
 and  the  economic  conditions  of  the  rural
 population  improve,  the  practice  of  using
 cow-dung  as  fuel  will,  by  and  large,  cease,

 Utilisation  of
 ‘Sarg  and

 Sub-standard

 ATT,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  AGRI.
 CULTURE  be  pleased  to  state  :

 @)  whether  Govergment  bad  dacided
 to  set  up  certain  project  to  evolve  economic
 methods  for  utilisation  of  surplus  and  sub-
 ateodard  milk  ;

 {b)  if  me  it  effect  om  the  price  of  milk
 in  the  cities  ;  and
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 (c)  its  effect  on  other  aspccts  of  the
 economy  of  milk  production  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH);  (a)  Yes.  The  ICAR  has
 sanctioned  an  All  India  WCo-ordinated
 Research  Project  to  evolve  economic
 methods  for  the  utilisation  of  surplus/sub-
 stendard  milk  as  a  Fourth  Five  Year  Plan
 Project  with  effect  from  the  Ist  April,  1970.

 (b)  The  research  project  taken  up  by
 the  Council  is  a  research  study.  it  is  not
 likely  to  influence  the  price  of  milk  in  cities
 where  the  project  is  in  operation.

 (c)  Successful  culmination  of  this
 project  will  enable  not  only  elimination  of
 the  losses  occurring  in  the  dairy  plants,  but
 also  increase  considerably  the  returns  to  the
 producer  even  for  milk  which  is  deteriorated
 in  quality  on  account  of  reasons  beyond  his
 control,

 Scheme  for  Prodaction  Oriented  Employ-
 ment  Opportunities  for  Farmers

 2478.  SHRI  R.  S.  PANDEY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  any  special  scheme  has
 been  formulated  to  create  production
 oriented  employment  opportunities  for  the
 farmers  etc.  in  the  rural  areas  ;

 (b)  if  so,  the  main  features  thereof
 and

 (c)  the  steps  being  taken  to  implement
 it  and  the  assistance  given  to  the  State
 Governments  to  ensure  its  implementation
 in  the  rural  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  @  to  (c).  The  Crash
 Scheme  for  Rural  Employment  with  an
 ovtlay  of  Rs.  $0  crores  during  tho  year
 1971-72  has  been  started  with  effect  from
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 through  a  net  work  of  rural  projects  of
 various  kinds  which  are  labour-intensive  and
 which  will  create  durable  assets.  Employ-
 ment  is  to  be  provided  in  every  district  for
 at  least  1,000  persons  for  a  period  of  0
 months  in  a  year  at  a  wage  not  exceeding
 Rs.  100/-  per  month.  An  amount,  equiva-
 lent  to  one-fourth  of  the  wage  cost,  will  be
 available  for  materials  and  equipment,  The
 order  of  outlay  will  be  Rs,  2.50  lakhs  per
 district  per  annum.

 Proposals  were  invited  from  the  State
 Government  and  Union  Territories  to
 implement  the  scheme,  Proposals  received
 from  0  State  Governments  and  7  Union
 Territories  have  already  been  sanctioned  by
 the  Government  of  India  and  necessary
 funds  have  been  placed  with  the  State
 Governments  and  Union  Territories
 concerned.

 Besides  the  Crash  Scheme  for  Rural
 Employment,  the  other  schemes  for  the
 benefit  of  farmers  etc.  in  the  rural  areas  are
 (i)  small  farmers  development  agencies  and
 marginal  farmers  and  agricultural  labourers
 agencies;  (ii)  dry  farming  ;  and  (iii)
 drought  prone  areas  programme,  Progress
 made  in  the  implementation  of  these
 schemes  is  indicated  below  :—

 (i)  Small  Farmers’  Development
 Agencies  and  Marginal  Farmers
 and  Agricultural  Labourers
 Agencies  :

 45  out  of  the  46  SFDA  projects  and  34
 out  of  the  वा  MFAL  projects  have  so  far
 been  approved.  A  sum  of  Rs.  3.00  crores
 waa  released  for  SFDAs  and  Rs.  .00  crore
 for  MPAL  agencies  during  the  year,  Under
 each  MFAL  project,  an  amount  not  exceed-
 ing  Rs,  20  lakhs  is  provided  for  wage
 employment  to  agricultural  labourers  and
 amall  farmers  during  the  off  season.

 (४)  Dry  Farming  Programme  :

 9  pilot  projects,  one  each  in  the  States
 ef  Andhra  Pradesh,  Gujarat,  Haryana,
 Madhya  Pradesh,  Maharashtra,  Mysore,
 Rajesthen,  Tamil  Nada  aad  Uttar  Pradesh
 काव,  .tanctioned  under  the  dry  farning
 |...  dosing  the  year  I970-7l,  Not
 Bruch  progress  could,  however,  be  achieved
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 due  to  late  issue  of  sanctions  by  the  State
 Governments  and  delayed  recruitment  of
 staff  and  their  training.  The  employment
 potential  of  permanent  works  like  soil  con-
 servation,  land  development  and  water
 harvesting,  envisaged  under  the  Dry
 Farming  Programme,  is  estimated  to  be
 about  15,000  man  years  for  every  one  croré
 expenditure  on  there  works  which  can  be
 carried  out  in  open  season  of  six  months  in
 ayear.  In  addition,  employment  would  be
 created  for  technical  and  supervisory
 personnel,

 (iii)  Rural  Works  Programme  :

 Under  the  Rural  Works  Programme,
 initiated  during  1970-73  the  programme  for
 the  first  year  has  been  sanctioned  in  48
 out  of  the  54  selected  districts.  The  details
 of  the  physica!  and  financial  progress  made
 have  not  been  received  from  the  States.  The
 amount  approved  and  the  anticipated
 expenditure  reported  by  the  States  is
 indicated  below  :

 Rs,  in  lakhs

 Total  Anticia
 outlays  pated

 State  sanc-  expen-
 tioned  _dditrue

 Andhra  Pradesh  284,  64  394.82

 Bikar  5.00  5.00

 Gujarat  329.93  250,98,

 Madhya  Pradesh  (20.67  37

 Maharashtra  332.26  94.05

 Mysore  80.80  37.9

 Orissa  34,00  19.00

 Rajasthan  221.66  55.00

 Tamil  Nadu  07.00  I02.08

 Uttar  Pradesh  35.00  2077

 West  Bengal  Wa  O55  .
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 Scarcity  conditions  in  U.P.,  Bihar  and
 Madhya  Pradesh

 2479,  SHRI  ६.  8,  PANDEY  :  Will  the
 ‘Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  scarcity  conditions  are  still
 existing  in  certain  regions  of  U.  P.,  Bihar
 and  Madya  Pradesh  ;

 (by  whether  Government  have  made  any
 survey  in  this  regard;  and

 {c)  the  steps  which  have  been  taken  to
 provide  adequate  financial]  assistance  and
 other  help  to  the  farmers  there  to  remove
 their  hard-ships  ?

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The  Go-
 vernment  of  Bihar  has  declared  20  blocks
 as  “famine  affected’  and  203  blocks  as
 “gearcity  affected  *  areas  in  the  State.  The
 Government  of  Madhya  Pradesh  has  intima-
 ted  that  parts  of  Jhabhua  and  Durg  districts
 have  been  affected  by  scarcity  conditions.
 In  Utter  Pradesh  some  damage  to  foodgrains
 lying  on  the  threshing  grounds  and  orchards
 due  to  untimely  rains,  hailstorm,  and
 cyclones  in  April  and  May,  1971  is  reported
 but  whether  the  losses  will  create  scarcity
 conditions  is  yet  to  be  assessed.

 (b)  and  २७).  Central  assistance  towards
 natural  calamities  is  provided  to  the  States
 on  the  basis  of  the  ceilings  adopted  in  the
 light  of  the  assessment  of  the  requirements
 of  funds  for  relief  measures  by  a  central
 team  of  officers.  The  report  of  the  team
 which  visited  Bihar  in  May,  1971  is  expected
 shorty,  880  another  team  is  visiting  Uttar
 Pradesh  shortly.  Meanwhile,  the  Govern-
 ment  of  Bihar  has  santioned  about  Rupees
 .5  crores  for  relif  moasures.

 Loss  incatred  by  Mining  and  Allied,
 Machinery  Corporation,  Dargapur

 +  ‘2480,  SHRI  C.  CHITTIBABU  ;  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleaséd  to  state  :

 whether  the  Mining  and  Allied
 Mutiinery  Corporation  Durgapur  is  xehuitig
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 in  loss  and  has  been  sustaining  on  Govern-
 ment  loaus;

 (b)  if  so,  the  reasons  for  such  unecono-
 mic  performance;  and

 (c)  whether  in  view  of  the  recurring
 losses  incurred  by  this  Corporation,  Govern-
 ment  propose  to  close  down  the  orgsnisa-
 tion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAH  NAWAZ  KHAN)  :  (a)  The  cumula-
 tive  loss  incurred  by  Mining  and  Allied
 Machinery  Corporation  Ltd.,  Durgapur,  as
 on  31-3-70  was  Rs,  2647  crores,  The  loss
 during  1970-71  is  estimated  at  Rs.  5.30
 crores.  As  the  company  has  not  been  able
 to  generate  adequate  internal  resouces,  loans
 are  being  given  to  the  company  not  only  to
 meet  its  capital  expenditure  but  also  to
 enable  it  to  meet  the  cash  losses,  pay  in-
 terest  on  loans,  and  repay  the  loans  santion-
 ed  earlier.

 (b)  The  main  reason  is  the  lack  of
 adequate  orders  for  the  type  of  coal  mining
 equipment  for  which  the  plant  was  set  up.
 Other  contributory  factors  are  (i)  technologi-
 cal  problems  of  diversification;  (ij)  lack  of
 orders  of  repetitive  nature  for  batch  produc-
 tion;  (iii)  low  productivity  in  the  plant;  (iv)
 industrial  unrest;  (v)  imbalance  in  loading
 of  various  shops  and  sections;  (vi)  heavy
 overheads,  including  depreciation  and  in-
 terest  charges  and  (vii)  organisational
 deficiencies,

 (c)  The  Committees  on  Public  Undertak-
 ings  has  recommended  in  its  Report  on  this
 Corporation  that  it  should  be  wound  up  in
 view  of  its  recurring  losses  and  bleak  pros-
 pects  in  future.  This  Report  is  at  present
 under  consideration.  In  taking  a  decision
 of  this  far-reaching  sature,  &  number  of
 factors  have  to  be  carefully  weighed,  These
 factors  would  include  a  detailed  aseessment
 of  te  future  prospects  of  profitability,  the  re-
 percussions  of  the  closing  of  this  Corpora-
 tion  on  the  employment  situation  in  the
 area,  the  wide-spread  herdships  which  such
 a  decision  would  entail  and  the  sst-back
 which  this  decison  would  involve  to  impor-
 tant  projects,  such  at  the  Bokero  Stee)  Piant
 and  Major  Port  Develapment  Prosrament
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 for  which  orders  are  under  execution  by  this
 Cotporation.

 Deficiencies  in  Alloy  Steels  Plant,  Durgapur

 248i.  SHRI  SAMINATHAN  :  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state:

 (a)  the  deficiencies  faced  by  the  Alloy
 Steels  Plant,  Durgapur;  and

 (b)  the  remedial  steps  taken  to  meet  the
 situation  ?

 THE  MINISTER  OFSTEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM);:  (a)  and  (b).  There  are  deficiencies
 in  certain  items  of  plant  and  equipment,
 layout  of  furnaces  etc.  Hindustan  Steel
 Limited  are  taking  necessary  remedial  meas-
 ures  in  consultation  with  the  equipment
 suppliers  and  their  own  experts.

 Issue  of  Permits  of  Steel  to  big  Industries

 2482.  SHRI  S.N,  MISRA:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state:

 (a)  whether  a  large  number  of  permits
 had  been  granted  to  big  industrialists  for
 steel  after  the  dissolution  of  Parliament  in
 December,  1970;

 (b)  if  so,  the  names  of  such  persons
 who  had  been  granted  Steel  allotment  of
 more  than  one  lakh  of  rupees:

 (९  whether  such  allotments  have  since
 been  cancelled  by  the  new  incumbent  in
 charge  of  the  Ministry;  and

 (d)  if  so,  .he  names  of  such  persons
 whose  Stee!  allotment  has  been  cancelled  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN):  (a)  to  (d),  No,
 Sir,  No  permits  are  at  present  required  for
 obtaining  steel,  Since  permits  are  not  need-
 ed,  the  question  of  their  being  issued  after
 the  dissolution  of  Paliament,  or  cancelled
 thereafter,  does  not  arise,
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 Supply  of  steel  in  substantial  quantities
 (over  a  wagon  load)  could  be  had  only  from
 the  steel  plants  through  priorily  allocations
 given  by  the  Steel  Priority  Committee.  There
 was  not  any  significant  cancellation  of  such
 priority  allocations  subsequent  to  the  dis-
 solution  of  Patliament.

 Rehabilition  of  Dispalced  Persons
 from  East  Bengal  before  970

 2483,  SHR]  S  N.  MISRA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  all  the  displaced  persons
 from  East  Bengal  who  had  come  to  India
 before  970  have  been  rehabilitated  ;

 (b)  if  not,  the  number  of  the  persons
 who  remain  to  be  rehabilitated  ;  and

 (c)  the  steps  taken  to  rehabilitate  them  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR):  (a)  to  (०).  A  statement  is  attached.

 Statement

 OLD  MIGRANTS

 The  work  of  rehabilitation  of  old
 migrants  from  East  Pakistan,  he  e.  those  who
 migrated  to  India  upto  31-3-1958,  had  by
 and  large,  been  completed  by  960-6i,  except
 for  some  residuary  work  in  West  Bengal.
 Ap  assessment  of  the  residuary  work  in  West
 Bengal  was  made  in  1960-61,  and  a  sum  of
 Rs.  21,88  crores  was  agreed  upon  for  liquid-
 ating  the  residuary  problem.

 2,  The  working  and  the  resuits  of
 rehabilitation  measures  undertaken  in  West
 Bengal  for  the  benefit  of  old  migrants  after
 the  ‘Residuary  Assessment’,  and  the  farther
 financial  assistance  required,  are  at  present
 being  evaluated  by  the  Committee  of
 Review.  As  a  result  of  certain  interim
 recommendations  of  the  Committee,  a  sum
 of  Rs.  237  lakhs  has  since  been  sanctioned,

 NEW  MIGRANTS

 3.  All  the  new  migrasts  who  bad  come
 to  India  between  the  period  from  1294  to
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 31.12.1969  and  had  sought  rehabilitation
 assistance,  had  been  resettled  in  different
 States  by  34.2.i969,  except  for  S,t2t  famities
 who  were  in  relief  camps  awaiting  rehabi-
 litation,  apart  from  3,997  families  of  the
 Permanent  Liability  Category.

 4.  A  fresh  influx  started  in  970  and  the
 problem  relating  to  the  small  number  of
 families  awaiting  rehabilitation,  as  mentioned
 in  paragraph  3,  got  merged  with  tho
 problem  of  the  fresh  influx.  The  process  of
 movement  of  families  from  the  camps  and
 their  rehabilitation  in  different  States  has
 been  continued  in  respect  of  the  families
 who  were  awaiting  rehabilitation  as  on
 11.1970  as  well  as  for  the  fresh  influx  of
 families.

 5.  A  number  of  schemes  already  under-
 taken  for  rehabilitation  in  agriculture  in  vari-
 ous  States  were  continued,  viz.  Betul,  Sarguja
 and  Panna  Projects  in  Madhya  Pradesh,

 (Chanda  Project  in  Maharashtra,  Isagaon
 Project  in  Andhra  Pradesh  and  Sindhanur

 “Project  in  Mysore,  as  well  as  the  Dandaka-
 tanya  Project  and  the  schemes  in  Andaman
 and  Nicobar  Islands.

 6,  An  appeal  has  been  made  to  the
 State  Governments  to  make  available  addi-
 tional  Jand  to  mect  the  vastly  increased

 “zequirements  of  the  fresh  influx  in  1970.
 ‘Certain  schemes  suggested  by  the  State
 Governments  are  under  consideration.
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 7.  Pattern  schemes  authorising  the  State
 Governments  to  give  loans  to  displaced  per-
 sons  for  small  trades  and  business  and  for
 housing  have  been  continued.  Priorities  and
 concessions  for  employment  in  Central  Go-
 vernment  offices  and  facilities  for  technical
 training,  with  stipends,  have  bgen  contiaued.
 Other  schemes  for  rehabilitation  such  as  re-
 Settlement  in  industrial  units  under  the
 auspices  of  the  State  Government  are  also
 being  continued.

 Distribution  of  Imported  Trators
 to  Stato  and  their  Price

 2484,  SHRI  K,  SURYANARAYANA  :
 Will  =the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  number  of  Agricultural  tractors
 imported  from  various  couniries  during  the
 period  1968-71  March  ;

 (b)  the  allotment  made  to  various
 States  and  the  agency  through  whom  the
 imported  tractors  were  sold  during  the
 said  period  ;  and

 (c)  the  imported  price  and  the  net
 amount  collected  from  the  purchasers  for
 each  variety  of  tractors  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  During
 the  period  1968-71,  the  following  agricultural
 tractors  were  imported/shipped  :-

 Name  of  country  No.  of  tractors
 imported/shipped

 1 लि  S.5.  8  vee  *
 9,000

 Czechoslovakia  eee  :  ‘  e  10,452
 Romania  *  :  rs  न  3,290
 Go.  Dd.  R.  eae  ate  nee  °  1,998
 Poland  See  to  a)  3,200
 Yugosiovia  we  we  बन  oe  650
 U.K,  cee  ae  a  ove  1,050

 १३  29,60
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 (b)  A  statement  showing  the  a!lotments
 of  tractors  imported/being  imported  made
 to  various  States  from  1968-1969,  so  far,  is
 laid  on  the  Table  of  the  House  [Placed  in
 Library.  See  No.  LT-445/7i].  These
 tractors  were  distributed  mostly  through  the
 agency  of  the  State  Agro-Industries  Cor-
 porations  set  up  in  the  various  States.
 However,  in  certain  cases  (ractors  were
 sold  through  the  National  Agricultural
 Co-operative  Marketing  Federation  and
 certain  indigenous  manufacturers  who  have
 imported  and  assembled  them.

 (c)  A  statement  showing  the  import
 price  of  various  @pes  of  tractors  imported/
 being  imported  isfaid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.  LT-

 458]71).

 As  regards  the  sale  prices  of  imported
 tractors  charged  by  the  various  State  Agro-
 Industries  Corporations  and  the  National
 Agricultural  Co-operative  Marketing  Federa-
 tion,  it  may  be  stated  that  there  is  no  fixed
 all-India  sale  price  of  imported  tractors  and
 it  differs  from  State  to  State.  However,
 the  sale  price  charged  is  fixed  by  the
 State  Trading  Corporation  on  the
 following  basis  :-

 The  tractors  along  with  standard  acces-
 sories  and  spares  are  not  to  be  sold  by
 the  business  associated  to  actual  users
 at  a  price  exceeding  the  ceiling  selling
 Price  to  be  calculated  by  them  as  under  te

 di)  86,  i.  f.  value.

 plus  (ii)  Handling,  clearing,  port  and  other
 miscellancous  charges  at  actuals
 subject  to  a  ceiling  of  3%  on  the
 c.  i.  f,  value,  cartage,  packing
 lashipg  and  wagon  incidentals,  etc.
 outside  the  port  into  the  rail-head
 are  allowed  at  actuals  additionally.

 (iii)  Customs  duty  and  Port  Trust
 Charges  at  actuals.

 tiv)  A  margin  of  20%  on  c.i.f,  value
 im  the  case  of  DT-i4-B  tractors
 and  165%  in  case  of  all  other  types
 of  tractors  is  allowed  on  c.  h  f.
 walue.  ‘This  margin  includes  STC’s
 toargio  at  29°  on  ci.  f.  value.
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 These  margins  cover  financial  and
 overhead  expenses  and  afe  kept
 at  minimum  possible  level,

 The  price  as  calculated  above  is  ex-
 godown  port  price  and  the  business
 associates  are  allowed  to  charge  additionally
 from  customers  Rs,  150/-  to  cover  gost  of
 check  up  fixing  up  tyres  and  tubes,  making
 alignment,  charging  of  battery,  changing  oils,
 fuel  lubrications,  removing  dents,  fitting
 the  canopy,  if  any,  fixing  up  the  hydraulic
 lift  assembly,  minor  painting  and  running
 testing  and  other  jobs  for  making  the
 tractors  road-worthy  for  tractors  upto
 50  hp.  and  at  actuals  for  tractors  where
 h.p.  Sales  tax  and  other  local  taxes  are
 allowed  at  actuals,  In  case  of  Zetor  s.k,d,
 tractors,  an  amount  of  around  Rs.  400/-  is
 allowed  to  be  added  for  assembling,  painting
 and  testing,  etc.

 In  the  case  of  imported  tractors  sold  by
 the  indigenous  manufacturers,  the  prices
 are  fixed  on  the  basis  of  the  reports
 submitted  by  the  Cost  Accountants  which
 are  considered  by  an  Inter-Ministerial  Come
 mittee  and  on  their  recommendtions
 accepted  by  Government.

 Five-Year  Strike-free  Period  to  check
 losses  in  Public  Sector

 2485,  SHRIS,N.  MISRA:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  ;

 (a)  the  steps  Government  are  taking  to
 put  an  end  to  losses  incurred  in  the  Public
 Sector  by  persistent  strikes  and  tabour
 troubles  ;

 (b)  whether  Government  contemplate
 5  years  strike-free  period  for  production  ;
 and

 (०  ी  not,  the  reasons  therefor  है

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  (a)  Measures  for  improving  indus-
 tria)  relations  through  appropriate  changes
 in  the  existing  laws  and  practices  are  ander
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 (b)  and  (c),  ‘Wreliminary  consultations
 fa  regard  to  the  idea  of  a  period  of  strike-
 free  growth  has  been  held  with  represen.
 tatives  of  trade  unions  and  employers’
 organisations  at  separate  conferences  in
 May,  97I.  No  specific  conclusions  have,
 however,  been  reached  yet,

 |  Setting  ap  of  Co-ordination  Advisory
 s  Units  on  Utilisation  Rate  of

 Fertiliser

 2486,  SHRI  BISHWANATH  JHUN-
 IHUNWALA  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  rise  in  the  rate  of  utilisation
 of  fertilisers  has  been  mainly  due  to  the
 lack  of  adequate  and  readily  available
 advice  to  farmers  as  the  soil  and  irrigation
 conditions  differed  from  State  to  State  :

 (b)  if  so,  whether  Government  have
 gonsidered  the  desirability  of  setting  up
 co-ordination  advisory  units  to  the
 farmers  ;

 (¢)  whether  areas  have  been  identified
 where  despi’e  favourable  soil  and  irrigation
 conditions,  the  utilisation  of  fertiliser  has
 been  rather  Jow  ;  and

 (d)  if  so,  which  are  those  regions  and
 the  steps  proposed  to  be  taken  to  augment
 the  utifisation  of  fertiliser  there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 ASAHEB  ए.  SHINDE)  :  (a)  It  jis  a

 fae  that  incteass  in  the  rate  of  utilisation
 of  fertilisers  has  co-existed  with  the  avail-
 ability  of  adequa‘e  advice  to  farmers.  How-
 ever,  apart  from  the  efficiency  of  the  exten-
 sion  measurés  undertaken,  increase  in  the
 rate  of  utilisation  of  fertilisers  depends  also
 on  many  other  factors  such  as  availability
 of  irrigation  facilities,  credit  for  purchase
 of  fertifisers,  adequate  distribution  arrange-
 ments  and  the  ratio  between  thé  produce
 nitices  and  cost,  of  inputs,

 (को  The  Government  are  consideting
 the’  setting  up  oY  @  Fertiliser  Promotion

 Chencit-as  2  joint  Venture  between  the
 Gavereignt  of  India,  Stato  Govvoreietenita,:
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 fertiliser  industry  and  Agricultural  Universi-
 tles  for  intensifying  promotional  measures
 to  increase  the  use  of  fertilisers.  The
 Council,  when  it  is  formed,  will  bave
 advisory  committees  at  the  district,  regional
 and  national  levels,

 *
 (c)  Yes,  Sir.  Under  the  scheme  of  the

 Fertiliser  Promotion  Council,  areas  with
 soil  and  irngation  facilities  and  high
 potential  for  fertiliser  use  have  been  identi-
 fied.  The  scheme  will  cover  about  80  such
 districts  throughout  the  country.  The  dis-
 tricts  selected  are  mostly  co-terminous  with
 districts  where  the  national  demonstrations
 programme  is  in  operation,

 (d)  These  districts  have  tentatively  been
 selected  at  the  rate  of  four  districts  ‘as  an
 average’  for  each  State  where  the  Fertiliser
 Promotion  Council]  will  mount  an  intensive
 fertiliser  promotion  programme  with  the
 objective  of  increasing  the  level  of  fertiliser
 use  in  general  and  balanced  use  of  N,  P  and
 K  in  particular,

 Publication  of  National  Mineral  Development
 Corpo:  ation

 (2487,  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  National  Mineral
 Development  Corporation  has  published  its
 Pads  wherein  it  has  shown  that  Kiriburu  is
 in  the  District  of  Singhbhum  in  Bihar  ;  and

 (b)  if  so,  whether  Government  propose
 to  look  into  this  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  There  are  two  post  offices  in  Kiri-
 buru  ;  one  at  the  Hill  Top  whictr  falls  in

 Keonjhar  District  of  Orissa,  whereas  the
 other  which  is  located  in  the  township,  is
 in  Singhbhum  district  of  Bihar,  Hatlier,
 when  the  general  offices  of  the  project  were
 located  at  the  Hill  Top,  the  address  given
 ja  the  letter  heads  of  ‘he  Project  was  ‘“dis-
 trict  Keonjhar,  Orissa.”  Sines  the  General
 Office  of  thé  Projects  ि  now  lecated  in

 District  Singhbhum,  for  facility  pf  com

 mutiication, the  postal  addspes  given  on  the
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 letter  heads  of  the  Project  reads  as
 under  +—

 “P,.O.  Kiriburu,  District
 Bihar."

 Singhbhum,

 Sales  of  Controlled  Sugar  in  open
 Market

 2488,  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  AGRICUL-
 TURE  bs  pleased  to  state  ५

 (a)  whether  Government  are  aware  of
 the  fact  that  recently  some  sugar  dealers  of
 Cuttack  malgodown  in  Orissa  before  de-
 contro!  sold  away  700  bags  of  controlled
 sugar  in  the  open  market  ;

 (b)  whether  this  was  done  with  the
 knowledge  of  the  Supply  Department  ;  and

 (c)  if  so,  whether  Central  Government
 will  enquire  into  this  matter  independently
 and  immediately.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  and  (b).  The  Govern-
 ment  of  Orissa  have  reported  that  they  had
 authorised  the  sugar  wholesalers  under  the
 levy  scheme  to  dispose  of  50  per  cent  of
 ugar  to  retailers  and  bulk  consumers  in  the
 free  market  if  the  said  stock  was  not  lifted
 by  them  within  20  days.

 (©)  As  the  sugar  was  disposed  of  with
 the  permission  of  the  State  authorities,  no
 inguiry  is  necessary.

 Setting  ugof  Aluminium  Factories  at
 Koyna  and  Korba

 2489,  SHRI  B.  R.  SHUKLA  :  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state  :

 (४)  the  date  of  setting  up  of  two  alumi-
 nium  ‘factories  at  Koyna  and  Korba  ;

 (the  total  expenditure  incurred  uptill
 nOW  On  their  account  and  the  total  quantity

 Muctinium  articles  produced  by  them  8?
 va
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 (c)  whether  the  capacity  of  aluminium
 factory  functioning  at  Mirzapur  (U.P.)  was
 limited  because  of  the  setting  up  of  these
 two  factories  at  Koyna  and  Korba  with
 the  result  that  the  prices  of  the  aluminium
 products  shot  up  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  The  two  Aluminium  Projevts  wiz.
 Korba  (Madhya  Pradesh)  Aluminium  Pro-
 ject  and  Koyna  (Maharashtra)  Aluminium
 Project  (now  known  as  Ratnagiri  Aluminium
 Project)  are  being  implemented  in  the
 public  sector  by  Bharat  Aluminium  Com-
 pany  Ltd.,  a  Government  Company  which
 was  incorporated  on  27th  November,  1955,
 The  above  mentioned  two  projects  of  the
 Company  are  still  in  the  Detailed  Project
 Report  /Construction  stage  and  have  not  yet:
 started  production.  The  Alumina  Plant  of
 the  Korba  Project  is  likely  fo  be  commis-
 sioned  in  July,  972  while  the  Smelter  and
 Fabrication  Plants  of  the  Project  are  ex
 pected  to  be  completed  and  go  into  pro-
 duction  in  stages  in  1973-74  and  reach  full
 capacity  by  1975-76,  The  Smelter  Plant  of
 the  Koyna  Project  is  likely  to  go  into  pro~
 duction  in  1973-74  and  the  project  com-
 pleted  by  1974-75,  The  Government  have
 released  funds  to  the  extent  of  Rs,  5  54
 crores  upto  March,  39  in  respect  of  these
 two  projects.

 (c)  The  Hindustan  Aluminium  Corpo-
 ration  Limited  were  issued  a  licence  on
 6.2  66  for  expansion  of  the  Renukoot
 Smelter  in  Uttar  Pradesh  from  60,000  tonnes
 to  120,000  tonnes  per  annum.  They  Rave
 presently  increased  the  smelter  capacity
 upto  80,000  tonnes  per  annum.  The  ex-
 pansion  of  Ye  Smelter  upto  ihe  ticenced
 capacity  is  likely  to  be  compleied  in  two
 stages  viz.  100,000  tonnes  by  30  4.3972  and
 1,20,000  tonnes  by  3lst  December,  1973,
 The  capacity  of  aluminium  factor  funétion~
 ing  at  Mirzapur  (U.P.)  was  not  limited  as
 a  result  of  setting  up  of  two  projets  én  the’
 public  sector.

 Setting  up  of  Aluminium  factory  fa  U.  | क

 249).  SHRI  B  B
 BHU

 KLA;  Will  the
 Minister  af  STEEL  and  MINES  be  pleased
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 to  state  :

 (a)  whether  Government  contemplate  to
 tet  up  another  factory  of  alumisium  in  the
 Sate  of  Uttar  Pradesh;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STBEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and  (b).
 There  is  no  such  proposal  under  con-
 sideration  of  the  Government,

 Shortage  of  Raw  Materials  for  Industries
 in  West  Bengal

 2491,  SHRI  SUBODH  HANSDA  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  most  of  the  Industries  in
 West  Bengal  are  collapsing  for  want  of  raw
 materials,  particularly  Iron  and  Stee!  ;

 (b)  whether  Government  of  West  Bengal
 requisitioned  £.23  lakh  tons  of  Steel  and
 {ron  from  the  Central  Government  for  imme-
 diate  supply  apprehanding  that  industries
 will  be  closed  down;

 {c)  whether
 accepted;  and

 this  request  has  been

 (d)  whether  any  supply  has  been  made
 by  this  time  and,  if  so,  the  quantity
 supplied?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  AS
 the  availability  of  steel  is  below  the
 projected  demand,  it  has  not  been
 possibie  to  supply  the  entire  quantity  asked
 for  by  consumers  in  various  States,  including
 West  Bengal.  Government  have  fo  informa-
 tien  about  industries  collapsing  for  want  of
 gan  and  Steel,

 (b)  to  (d).  The  quantity  for  which  West
 Bengal  Government  sponsosed  priority  requi-
 sitions  for  the  period  April-June,  1971  and
 July-September,  the  quantity  given  priority
 by  the  Steel  Priority  Coinmittes  and  the
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 quantity  actually  despa*ched  against  the  same
 are  being  ascertained  and  will  be  laid  on  the
 table  of  the  House.

 Allotment  of  Land  and  construction
 of  Houses  for  Burma  Repatriates

 2492.  SHRI  LILADHAR  KOTOKT:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  repatriates  from
 Burma  have  deposited  the  final  instalment
 of  price  of  land  with  the  Delhi  Development
 Authority  and  yet  the  Delhi  Development
 Authority  has  not  made  registery  of  land
 and  given  over  possession  to  the  repatriates  ;

 (b)  if  so,  the  reasons  for  delay  in
 handing  over  the  possession  of  the  land  ;
 and

 (c)  the  manner  in  which  Government
 propose  to  finance  the  construction  of  the
 houses  on  the  land  being  allotted  to  the
 repatriates  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.
 KHADILKAR)  :  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  wil]  be  laid  on
 the  Table  of  the  Sabha.

 Scheme  for  Marginal  Farmers  and
 Agricultural  Labourers  in  Tripura

 2493.  SHRI  BIREN  DUTTA;  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Goverament  of  Tripura
 have  adopted  any  scheme  under  Marginal
 Farmers  and  Agricultyral  Labourers  Central
 Sector  Scheme  ;

 (b)  if  so,  who  are  the  receipients  of
 the  aid;

 (c}  whether  backward  and  tribal  areas
 have  been  taken  into  consideration  ;  and

 (a)  if  so,  the  areas  selected  go  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHBL



 187  Written  Answers

 JAGANNATH  PAHADIA)  :  (a)  Yes,
 Sir,

 (b)  The  beneficiaries  wil!  be  about
 9,C00  marginal  farmers’  families  having
 holdings  upto  5  crores  each  and  1,000
 landless  agricultural  labourers,

 {c)  Yes;  Sir.

 (d)  The  programme  will  cover  4  blocks
 namely  Mohanpur,  Jirania,  Teliamura,
 Bishalghar  and  Ampi  Tehsil.

 Central  Assistance  for  High  Yielding
 Variety  of  Paddy  in  Tripura

 2494,  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  high  yielding  variety
 of  paddy  crops  is  encouraged  in  Tripura  ;

 (b)  if  so,  the  result  in  the  growth  of
 per  kani  yield,  sub-division-wisc,  in  1969-70;

 (c)  whether  the  best  producing  peasants
 are  given  any  aid  ;  and

 (d)  if  so,  the  nature  of  the  aid  given
 during  1969-70,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (d).
 Information  has  been  called  for  from  the
 Tripura  Administration  and  would  be
 Placed  on  the  Table  of  the  Sabha  as  soon
 as  it  is  received.

 Crash  Programme  for  Rural  Employment
 ala  Tripura

 2495,  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  Government  scheme  to
 utili#e  88,  $0  crores  for  removing  un-
 Smplopment  has  started  operating  in
 Tripara  ;
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 (b)  if  so,  how  many  people  have  been
 given  employment  in  each  Block  specially
 in  Development  Blocks  in  Tripura  ;

 (c)  the  nature  of  work  done  by  the

 employed  ;  and

 (d)  the  remuneration  given  to  each
 category  of  employees  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  to  @d).  A  sum  of
 Rs,  34.98  lakhs  has  been  allotted  so  far  to
 the  Government  of  Tripura  for  implementa-
 tion  of  the  Crash  Programme  for  Rural
 Employment  in  three  districts  during  the
 year  97I-72,  The  balance  of  Rs.  2.52  lakhs
 will  be  allotted  as  soon  as  suitable  proposals
 are  received.  The  scheme  envisages  the
 employment  of  at  least  4,000  persons  in
 every  district  for  a  period  of  about  0  months
 at  a  wage  not  exceeding  Rs,  00  per  menh
 per  person.  The  schemes  to  be  implemented
 under  the  Programme  as  suggested  by
 the  Tripura  Administration  include  tanks,
 embankments,  flood  protection  bunds,  irrig-
 ation  channels  and  roads,  The  number  of
 persons  actually  provided  employment  would
 be  available  when  the  scheme  is  imple-
 mented  in  the  territory  during  the  year,

 Liquidation  of  Cooperative  Societies

 2496.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 40  state  ;

 (a)  the  number  of  Agricultural  Credit
 and  Marketing  Coorerative  Societies  which
 have  been  liquidated  during  the  last  three
 years,  State-wise  ;  and

 (b)  the  main  reasons  for  their  liquida-
 tions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  ;  (a)  Statement
 showing  the  number  of  primary  agricullural
 credit  societies  and  primary  non-credit
 societies  liquidated  during  the  years  1968687"
 1967-68  and  1968-69,  State-wise,  ॥  appended,
 The  noa-credit  societies  include  marketing
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 byeieties  also  for  which  separate  statistics  be  brought  under  liquidation  once  they  0०8४8
 8४७  not  available,  to  function  owing  to  lack  of  interest  on  the

 part  of  members,  mismanagement  ¢tc.,  and
 (b)  The  specific  reasons  for  the  liquida-  have  become  dormant  beyond  the  stage  of

 tion  of  the  credit  as  well  as  non-credit  revival.  Reorganisation  of  primary  credit
 societies  are  not  available.  However,  it  is  societies  also  resulted  in  liquidation  of
 generally  known  that  the  societies  have  to  several  non-viable  societies,

 Statement

 State/Union  Territories  No  of  Primary  Agricultural  No,  of  Primary  Non-
 Credit  Societies  Liquidated  Credit  Societies  liquidated

 during  during

 ee  ete  3

 1966-67  1967-68  1968-1969  1966-67  1967-68  1968-69

 Andhra  Pradesh  37  60  219  50  35  62

 Assam  7i6  20  309  97  87  58
 Bibat  607  508  705  56  26  59

 Gujarat  75  44  121  253  54  304

 Haryana  -  88  60  42  2i8
 Himachal  Pradesh  9  24  4  43  6  478
 Jammu  &  Kashmir  23  7  4  3  6  3

 Kerala  06  83  60  57  3  88

 Madhya  Pradesh  2  46  29  587  70  465

 Maharashira  49  36  38  बा  372  647

 Mysore  9  34  89  3  59  94

 Orissa  30  263  288  94  33  04

 Punjab  39  55  42  86  273  243

 Rajasthan  65  79  5  68  266  240

 Tamil  Nadu  274  237  342  121  i58  24

 Uttar  Pradesh  37  ¥4  37  22  37  29

 West  Bonga!  239  23t  492  50  423  99

 Chandigarh
 _  _  =  =  =  2

 Delhi  5  ai  9  62  67  57

 Goa,  Daman  &  Diu  =  i  ~  3  6  2

 Manipur
 _  न

 तल
 3  2  .

 Pondicherry  —  ~  _  ~n  ve  2

 Tripura
 a  _  _  I  !  3

 Total  (Al-india)  2737  1943  27  2404327

 he  te  oe eT  —  .  ‘tdci  0  एन  eth  1  menriaioanins  किट ‘  L
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 ‘Central  Ald  for  Irrigation  of  ealtivablc
 land  in  Kerala

 2497,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 ¢a)  the  area  of  cultivable  land  at  present
 in  Kerala  stat¢é  in  which  the  yield  is  not
 Proportionate  to  its  target  in  the  absence  of
 irrigation  facilities;  and

 (b)  the  assistance  given  to  the  State  Go-
 vernment  during  the  last  two  years  1969-70,
 1970-71  and  proposed  to  be  given  during  the
 financial  year  !97l-72  fcr  this  purpose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SUER  SINGH):  (a)  According  to  the  latest
 statistics  available  for  the  year  997  68  about
 [7.4  lakh  Lectare  of  cultivated  land  in  Kerala
 were  not  provided  wiih  irrigation  facilities,

 (b)  According  to  the  procedure  in
 vogue,  Central  assistance  is  given  to  the
 States  in  the  form  of  block  loans  and
 grants  and  is  not  related  to  any  individual
 programmes,  However,  ftom  the  funds
 available  under  the  State  Plan  the  State  Go-
 vernment  incurred  an  expenditure  of  Rs.  6.03
 crores  on  irrigation  schemes,  including
 major,  medium  and  minor  during  the  year
 1969-70  and  Rs.  8.26  crores  during  1970-71
 (anticipated).  The  provision  recommended
 for  971-72  for  irrigation  schemes  is  Rs.  8.00
 crores,

 Distribation  of  Sheep  import  from  U.S.A.

 2498.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  Government  have  approved
 a  scheme  to  import  sheep  of  special  breed
 from  America;  and

 *¢b)  if  80,  the  details  regarding  their  dis-
 tribution  State-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 SHER  SINGH)  (a)  Government  have  aecept-
 ed  the  Animal  Husbandry  Scientist  Panel's
 recommendations  to  improve  quality  of  weal
 by  crossing  indigenous  sheep  with  Ramboui-
 lets,

 (b)  Government  imported  2581  “Rath-
 buillet  Breed”  of  shecp  from  USA.  during
 i970-7!  and  distributed  them  as  under  :

 Jammu  &  Kashmir  we  300

 Himachal  Pradesh  349

 Maharashtra  J0

 Mysore  300

 Utiar  Pradesh  eee  34

 Rajasthan  oes  181

 Study  Team  to  suggest  for  removal  of
 imbalance  in  Agricultural  growth

 2499,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  AGRI-
 CULTURE  be  picased  to  state  :

 (a)  whether  his  Ministry  has  constituted
 a  Study  Team  consisting  of  Kisan  MPs.  to
 tour  the  backward  areas  iu  the  country  and
 suggest  ways  to  remove  the  imbalances  in  the
 agricultural  growth;  and

 (b)  if  so,  the  constitution  of  the  team
 and  its  purpose  ?

 THE  MINSTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  क्  SHINDE)  :  (a)  No  such
 Study  Team  has  been  constituted  by  the
 Ministry  of  Agriculture.

 (b)  Daes  not  arise.

 Bangla  Desh  Assistance  Committee

 2500.  SHRI  T.  BALAKRISHNIAH  ;
 Will  the  Minister  of  LABOUR  «AND  ह:
 HABILITATION  be  pleased  to  state  ६

 (a)  the  composition  of  the  Bangla  Desh
 Assistance  Committee;  and

 (b)  the  amount  collected  ‘by  it  so  far  ?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  हूं,  KHADI-
 LKAR)  :  (a)  A  statement  is  attached.

 (b)  Lists  of  donations  received  by  the
 Bangla  Desh  Assistance  Committee  are
 published  by  it  in  the  newspapers  from  time
 to  time.  So  far  as  it  is  known  to  Govern-
 ment,  the  amount  collected  by  it  uptil  now
 is  over  Rs.  35.00  Jakhs.

 Statement

 Composition  of  Bangla  Desh  Assis-
 tance  Committee

 Chairman  Shri  M.  C.  Setalved

 Vice  Chairman  Miss  Padmaja  Naidu

 Joint  Secretaries  Shri  $.  K.  Nag
 Shri  Ss.  A.  Sabavala

 Hon,  Treasurer  Shri  Maheshwar  Dayal

 Members  Shri  Triguna  Sen

 Shri  Bharat  Ram

 Smt.  Raksha  Saran
 Shri  Sarup  Singh
 Shri  G,  Parthasarthi
 Shri  K.  Shankar  Pillaj
 Smt.  Raj  Thapar.

 Damage  to  Mango  Crop  of  Andh
 doe  Baas

 rs  Pde

 wie  h
 प  BALAKRISHNIAH  :

 the  Minister  of  AGRICULTURE
 pleased  to  state  :

 ne

 (a)  the  quantum  of  damage  caused  to

 rmalnaed
 in  Aadhra  Pradesh  dus  to

 in  the  months  of  M
 April,  97]  ;  and

 arch and

 ९०)  whether  Government  have  paid  any
 Compensation  to  the  affected  persons  oa
 account  Of  such  montoon  gale  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ग,  SHINDB):  (a)  Accord-
 ing  to  a  report  received  frdm  the  State
 Government  there  has  been  some  damage
 to  mango  crop  in  coastal  areas  of  Andhra
 Pradesh  due  to  heavy  gale  and  rain  in  the
 months  of  April  and  May,  1971,  However
 due  to  the  strike  of  the  non-gazetied
 employees  of  the  Andhra  Pradesh  Govern-
 ment  the  cxact  demage  could  not  be
 assessed,

 i64

 (b)  The  S'ate  Government  has  reported
 that  no  compensation  has  been  paid  to  the
 mango  cultivators  and  that  some  revenue
 remission  may  bo  given  as  per  rules  in  force
 if  such  concession  is  considered  necessary
 by  the  State  Revenue  Department.

 Unauthorised  Occupation  of  Evacuee
 Raral  Property  in  Delhi

 2502.  SHR!  DALIP  SINGH:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state.

 (a)  the  total  area  of  rural  evacuee  pro-
 perty  village-wise  in  the  Union  Territory  of
 Dethi  which  is  still  in  the  possession  of
 unauthorised  hands  ;

 (b)  the  steps  taken  so  far  (0  recover
 such  property  from  unauthorised  occupation:
 and

 (c)  the  reasons  for  which  such  evacuee
 property  could  mot  be  recovered  so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  (a)  A  list  of  the  villages
 and  area  of  agricultural  land  in  unauthorised
 occupation  is  laid  on  the  Table  of  the

 ae
 {Placed  in  library  See  No,  LT-446/

 (0)  and  (c).  In  the  year  963  the  undis-
 posed  of  rural  agricultural  land  in  Delhi
 was  offered  to  Delhi  Administration  for
 implementation  of  their  Master  Plan.
 However,  in  December,  969  they  finally
 informed  that  they  would  pot  geod  these
 Jands  and  accordingly  ft  was  decided  that
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 these  should  be  offered  to  the  unauthorised
 occupants  for  purchase  on  market  price,
 failing  which  they  should  be  evicted  and  the
 lands  sold  by  auction,  Stops  were  taken
 to  impfement  this  decision  as  a  result  of
 which  some  persons  got  their  possession
 regularised  on  payment  of  market  price,  in
 some  cases’evictions  were  secured  while  in
 other  cases  auction  proceedings  were  taken.

 Multi-Purpose  Cooperative  Societies  In

 2503,  SHRI  ACHAL  SINGH  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 slate  :

 (a)  whether  the  Multi-Purpose  Co-
 Operative  Societres  in  Dethi  are  registered
 under  the  Bombay,  Cooperative  Societies
 Registration  Act,  925  ;

 (b)  if  so,  the  concept  and  definition  of
 Mulupurpose  Cooperative  Societies  ;

 (c)  whether  scope  of  Multipurpose
 Cooperative  Society  is  unlimited  ;  and

 (d)  if  so,  to  what  extent  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  and  (b).
 Multi-purpose  cooperative  societies  arc
 registered  under  the  Bombay  Cooperative
 Societies  Act  1925,  as  extended  to  Delhi.
 A  multi-purpose  cooperative  society  is
 formed  with  the  object  of  provision  of
 credit  aad  other  inputs,  storage  and  market-
 ing  of  agricultural  produce,  establishment
 of  agro-industries  and  undertaking  other
 activitics  for  the  welfare  of  its  members,

 (0  and  (६)  ;  The  scope  of  multi-purpose
 cooperative  societies  is  limited  by  the  bye-
 laws  of  the  particular  society.

 Grievances  of  the  Employees  of  National
 Seeds  Corporation

 2504,  SHR{  SHASHI  BHUSHAN  :
 SHR!  T,  SOHAN  LAL  :

 Wil  te  Mininer  of  AGRICULTURE
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 be  pleased  to  state.

 (a)  whether  the  Employees  Union  of
 the  National  Seeds  Corporation  had  sub-
 mitted  various  memoranda  to  him  and  the
 Prime  Minister  detailing  the  various  cases
 of  irregularities,  mal-practices,  nepotism,
 favouritism,  cotruption  and  mismanage-
 ment  :

 (0)  whe  hcr  the  union  had  decided  to
 go  on  fast  tor  an  indefinite  period  in  front
 of  Prime  Minus'er’s  residence  ;

 (c)  the  various  charges  levelled  by  the
 employees  union  of  the  National  Seeds
 Corporation  in  their  memorandum  ;  and

 (d)  the  steps  Government  have  taken  in
 this  respect  and  whether  an  enquiry  has
 been  instituted  in  the  matter  and  if  so,  the
 outcome  thereof  ?

 THE  MINISTER  07  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  (a)  and  (b)
 Yes,  Sir,

 (c)  and  (d),  The  Employees  Union  of
 the  National  Sceds  Corporation  submitted
 various  memorinda  to  the  Minister  of
 Agricuture  and  the  Prime  Minister  contain-
 ing  their  demands  and  various  charges
 levelled  against  the  management  of  the
 Corporation.  A  copy  their  memorandum
 submitted  to  the  Prime  Ministcr  on
 30  .:97l  is  Laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-447/7!]
 The  points  raised  therein  have  been  examined
 and  it  was  found  that  th  re  was  no  subs-
 tance  in  most  of  them.  In  some  cases,
 however,  appropriate  action  has  been  taken.
 The  Government  have  now  decided  to  set
 up  a  Committes  headed  by  a  Member  of
 Parliament  (who  is  also  on  the  Soard  of
 Directors  of  the  Corporation)  to  examine  all
 the  points  denovo,

 Geological  Survey  in  Rajasthan

 2505.  SHRI  BRIJ  RAT  SINGH—
 KOTAH  :Wull  the  Minister  of  STBEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  a  proper  Geological  Survey
 of'the  Districts  of  Kotdh,  Bundi  and  Jizala-
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 wat  in.  Rajasthan  has  been  undertaken  ;
 and

 {b)  if  so,  the  broad  features  of  the
 Survey  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  UF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  ;  (a)  and
 (o)..  The  areas  of  Kotah,  Bundi  and  Jhala-
 wer  disizicts  have  been  geologically  mapped.
 As  a  result  of  survey  conducted  by  Geologi-
 eal  Survey  of  India  reserves  of  850  million
 tonnes  of  cement  grade  limestone  in  Bundi
 districts  and  0.32  million  tonnes  of  silica
 sand  in  Kotah  and  Bundi  districts  have  been

 ‘estimated.  Ornamental  stone  (Kota  stone)
 near  Ramganj  and  Kota  district  bave  also
 been  jocated.  Minor  occurances  of  copper
 and  iron  ore  have  been  reported  in  Jhala-
 war  district

 ‘Ground  water  survey  has  also  been
 couducted  in  Chambal  Command  =  808
 covering  parts  of  Bundi  and  Kota  districts
 and  water  bearing  formations  have  been
 demarcated  and  their  potential  assessed.

 शाप  भ्रदेंदा  को  उर्वरक  के  सुरक्षित  खंडार

 के  लिए  धन

 2506..  भी  हुकम  बन्द  कछवाय :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  वित्तीय  वर्ष  1975-72  ह:  मध्य

 आदेश  में  छगभेंग  सात  लाख  धन  उर्वरक  की

 खपत  का  अनुमान  है  जबकि  970-7  में  बह

 : खपते  4i2  लाख  पते  हुई

 (@)  क्या.  राज्य  में,  उर्वरक.  का  सुरक्षित  |

 भंडार  बनाने  की  आवश्यकता  ay

 “JUNE  ली,  व.

 (a)
 aa

 केद्रीय  सरकार
 ने  इस  प्रयोजन  _
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 ae?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (को  प्रिया-

 साहिब  पी.  शिन्दे)  (क)  जी  नहों  मध्य  प्रदेश
 की  राज्य  सरकार  ने  वित्तीय  बे  1971-72  की

 अवधि  में  लगभग  4.40  लाव  मीटरी  पटन

 बैरकों  की  खपत  का  अनुमान  लगाया  है,  जबकि

 1970-71  की  अवधि  में  उर्वरकों  की  कूल
 खपत  2.24  लाख  मीटरी  ठन  बताई

 गई  है  t

 (ख)  राज्य  में  उर्वरकों  का  एक  आरक्षित

 भंडार  स्थापित  करने  की  आवश्यकता  है।  किन्तु
 यह  सुनिश़्चित  करना  मुख्यतः  राज्य  सरकार

 का  उत्तरदायित्व  है  कि  विभिन्‍न  एजेन्सियों  के

 मध्यम  से प्रत्येक  फसल  मौसम  से  पूर्व  ही

 उ्वरकों  का  पर्याप्त  भंडार  उपलब्ध  हो  i  फिर

 भी,  राज्य  एजेन्सियों  द्वारा  समीकरण  भंडारण

 की  स्थापना  में  सहायता  देने  के  उपाय  से,

 केन्द्रीय  उर्फ रक  पूल  द्वार  राज्य  में,  विशेष  रूप  से

 40,000  मीटर  उर्वरकों  को  रखने  की  व्यवस्था

 की  जावेगी

 (ग)  भारत  सरकार  उबर कों  के  भंडारण

 तथा  वितरण  के  लिये  राज्य  सरकार  को

 अल्पावधि  ऋण  प्रदान  करती  है।  ष  1970-

 ह 4६  के  दौरान  मध्य  प्रदेश  सरकार  को  उर्वरक

 पीरान  के  लिए.  46.6  लाख  रुपये  तथा

 तकाबी  ऋण  के  लिये  213,  94  लाख  रुपये  के

 ऋण  की  स्वीकृति  दी  गयी  थी  t  चालू  ब  में

 इस  कार्य  के  होंगे  राज्य  सरकार  ते  झत्पोवर्षि

 ऋख  का  कोई  अनुरोध  जाप्ते  नहीं  हुआ  है  |
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 82.00  ters.

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  PUB-

 LIC  IMPORTANCE

 REPORTRD  CRIMINAL  CONSPIRACY
 BY  SOME  OFFICIALS  OF  ONGC

 INVOLVING  Firry  LAKHS
 OF  RUPEES

 श्री  शशि  भूषण  (दक्षिण  दिल्‍ली)  :  अध्यक्ष

 महोदय,  मैं  झविलम्बर्नीय  लोक-महत्व  के  निम्न-

 लिखित  विषय  की  ओर  आपका  ध्यान  दिलाता

 हूं  कौर  प्राथंना  करता  हुं  कि  वह  इस  सम्बन्ध

 में  एक  बयान  दे  :

 “तेल  और  प्राकृतिक  गैस  झागों  के

 कुछ  अधिकारियों  द्वारा  पचास  लाख

 रुपये  की  राशि  का  भो कमाल  किये

 जाने  से  सम्बन्धित  आपराधिक

 पड़ना  के  समाचार  और  इस

 सम्बन्ध  में  सरकार  की  प्रतिक्रिया!

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.C,  SETHI)  :
 Purchese  of  Nazira  Estate.  In  August
 965  theO  NG  C  received  a  proposal  for
 sale  of  property  located  at  Nazira
 from  the  Assam  Company  =  Limited,
 Calcutta  for  the  market  vatue  of  Rs.  28.56
 lakhs,  The  property  consisted  of  land,  buil-
 dings,  godwns  quarters  etc.  The  Commission
 made  a  counter  offer  in  February  966  of
 Rs.  2.50  lakhs  which  the  Assam  Company
 Limited  rejectéd  stating  that  their  offer  was
 fair  and  reasonable  and  based  on  assessment
 made  by  an  entirety  independent  and  reputed
 firm  of  valpes,  In  June  1966,  the  commission
 considered  Nazira  as  a  suitable  place  to
 locate  the  regionad  headquarters  of  the  East-
 ten  Region  and  authorised  the  Chairman  and
 Member  (Finance)  to  negotiate  with  the
 Owners,  Accordingly  this  negotiation  took
 Place  between  the  parties  in  June-July  966
 and  tbe  Assam  Conipany  Lintited  offered  to

 Defalcations  by  0
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 sell  property  at  Rs.  25  lakbs,  The  Commis-
 sion  approved  this  purchase  for  Rs.  24  lakhs
 in  August  966  and  took  possession  of  the
 property  in  November  ‘1967,  As  per  the
 agreement  entered  into  with  the  company  on
 9th  May  1967,  the  purchase  price  comprised
 the  following  elements—

 (i)  Land  measuring  183,23  acres-  Rs,I6
 lakhe

 (ii)  Buildings  Rs.  8  lakhs

 (SHRI  JYOTIRMOY  BOSU:  Two  lakhs—
 Rs.8  lakhs.)

 Compensation  for  tea  bushes  paid  to
 the  Lakwa  Tea  Estate  by  the  Oil  and
 Natural  Gas  Commission.

 The  drill  sites  for  4  wells  in  Lokwa  area
 were  required  on  a  priority  basis  during  the
 year  1967-68  for  drilling  wells.  These  sites
 belonged  to  the  Lakwa  Tea  Estate.  In
 August  966  the  O  N  G  Commission  inttiat-
 ed  a  proposal  to  acquire  land  through  SDO
 under  the  Assam  Land  and  Revenue  Regula-
 tions.  In  September  966  the  SDO  recomm-
 ended  private  negotiations,  The  Project  autho-
 rities  therefore,  advised  the  General  Mana-
 ger  of  the  tea  estate  in  October  966  to  sell
 the  land  on  these  sites.  As  the  estates  refu-
 sed  to  entertain  the  above  proposal,  the
 Commission  again  applied  to  the  SDO
 (Civil).  Sibsager  in  December  966  requesting
 him  to  invoke  Rule  189  of  the  Assam  Land
 and  Revenue  Regulations  and  grant  the
 Commission  the  right  of  entry  to  the  lagd.
 This  was  not  granted  due  to  the  objection
 by  the  tea  estate  and  further  negotiations
 were  advised  in  January  1967.  After  protrac-
 ted  correspondence  and  negotiations,  perm-
 issian  to  carry  on  work  at  site  No.S4  was
 obtained  from  the  tea  estates  in  August  1967.
 But  the  question  of  payment  of  compensation
 for  these  bushes  in  the  land  in  question
 temained  un-decided.  In  the  meantime  the
 Commigsion  contacted  variows  agencies  to  ad-
 vise  as  to  how  the  amount  of  compensation
 payable  to  the  Company  for  these  tea
 bushes  may  be  calculated.  In  March
 967  the  Executive  Engineer,  Project  Celt,
 NF  Railway,  New  Jalpaiguri  ialimaed
 the  rates  that  the  raliway  had  paid  in  accor.
 dance  with  the  table  of  the  Tea  Association.
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 These  rates  were  referred  by  the  Commission
 toS  DO,  Sibsagar,  who  in  May  397
 approved  the  rates  indicated  in  the
 table  prepared  by  the  Tea  Association.
 These  rates  were  acceptable  to  the
 General  Manager  of  the  Lakwa  Tea  Estate.
 He,  however,  did  not  finally  confirm  the
 understanding  when  the  Commission  asked
 him  to  do  so.  The  negotiations  with  the
 tea  estates  continued  and  it  was  agreed  in
 January  968  between  the  General  Manager,
 Eastern  Region  and  the  General  Manager,
 Lakwa  Tea  Estate  that  pending  final  award
 by  the  SDO,  Sibsagar,  the  Commission
 would  pay  a  rrovisional  rate  to  be  adjusted
 later  on.  In  February  1968,  the  Commis-
 sion  approached  the  SDO,  Sibsagar  for  a
 fair  assessment  of  the  compensation.  In
 March  968  the  SDO,  Sibsagar  advised  pay-
 ment  at  the  rate  of  Rs,  2/-,  Rs.  3  96,  Rs.  5/-,
 Rs  6/-and  Rs.  6.90  per  bush  according  to
 size,  In  a  subsequent  communication  dated
 May  1968,  the  SDO,  however,  revised  the
 rates  as  below-—

 Rs,  0.25,  Rs,  3.00,  Rs.  000  and
 Rs.  2000  depending  on  the  ages  of  the
 bushes.  The  matter  was  finally  discussed
 on  23rd  July  968  by  the  General  M  inager,
 Eastern  Region  with  the  Managing  Director
 of  the  Tea  Estate  and  compensation  was
 finally  naid  at  the  rate  of  Rs,  0.25,  Rs  2/-,
 Rs.  5/-  and  Rs.  Mj.  The  final  price  paid
 was  Rs.  22.67  lakhs  on  the  basis  of  these
 negotiations,  for  the  bushes  and  Rs.  4.83
 lakhs  for  the  land.

 Both  these  cases  were  examined  in  the
 Ministry  who  considered  it  necessary  to
 request  the  Central  Bureau  of  Investigations
 to  make  a  detailed  enquiry  into  these  two
 transactions.  This  was  on  8th  April  1970.

 Both  the  cases  are  under  investigations
 by  the  CBI,

 ait  चाबी  भूषण  :  मंत्री  मही दम  ने  लिखित

 ब्यान  पढ़ा  भोर  बढ़ा  खूबसूरत  बयाने  पढ़ा।

 इसके  लिये  में  उनको  मुव।रक्षवाद देता  हैं।  इस

 दंग  के  बयान  इस  लंदन  में  भ्रम  तौर  से  पढ़े
 जाते  हैं।  लेकिन  मैं,  अ्रभ्यक्ष  मही दब,  आपका

 औओदेक्शान चाहता  है  कौर  जीतता  हम् जा  बयान
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 मंत्री  महिला  ने  दिया  है  उतना  ही  लम्बा  प्रीत

 करना  चाहता  हूँ।

 मंत्री  महोदय  के  विभाग  के  ही  एक  बड़े

 अफसर  श्री  पी.  आर,  नायक  की  बंग्लिंग  के

 सिलसिले  में  पी.  यू.  सी.  की  रिपोर्ट  हुई,  लेकिन

 उस  रिपोर्ट  को  दबाने  की  कोशिश  की  गई  ।  बयान

 से  मालूम  हुआ  कि  यह  दोनों  मामले  सी.बी.आई.

 को  भेजे  गये  हैं।  बडी  खुशी  की  बात  है  कि  यह
 सी.  बी.  आई,  को  भेजे  गये  हैं,  लेकिन  सी.  बी.

 आई.  का  एक  भी  आफीसर  अभी  तक  इस  विभाग

 के  इस  मामले  में  श्री  जानसन  के  पास  नही  पहुचा

 है  |  यह  शो.  एन.  जी.  सी,  रिटायर्ड  लोगों  का

 पिंजरापोल  बना  हुआ  है।  एक  नहीं  बहुत  से  केस

 ऐसे  है  I  जिससे  उन्होंने  जमीन  खरीदी  है  बह
 श्री  टांटिया  जी  हैं।  उनसे  मुझे  शिकायत  नहीं  है  ।

 कुछ  परिवार  इस  देश  में  ऐसे  पैदा  हुए  हैं  जो

 मुनाफा  कमाने  के  लिए  पैदा  हुए  हैं  और  हम  जैसे

 कुछ  लोग  ऐसे  पैदा  हुए  हैं  जो  उस  मुनाफे  को

 सरकार  को  वापिस  दिलाना  चाहते  हैं।  इसी

 विभाग  के  सम्बन्ध  में  डाइरेक्टर  श्राफ  कमर्शियल

 प्राफिट  ने  964  में  रिपोर्ट  दी  थी  कि  इसने

 मिल्ज़  मंगाई  और  उनका  इसको  167  लाख

 ऋपया  किराये  का  देता  पड़ा  जबकि  उन  ड्विल्‍्ज
 की  कुछ  कीमत  75  लाख  रुपया  थी  उसके  बाद

 जब  रिस  की  यूटिलिटी  खत्म  हो  गई  तो  उनको

 इसी  विभाग  द्वारा  खरीद  लिया  गया।  दो  करोड

 रुपये  का  बह  नुसाक  है  1  आडिट  रिपोर्ट  का  एवं

 पन्ना  ओरिजिनल  रिपोर्ट  मैं  से  छाया  हूँ  और

 इसकी  मैं  मंत्री  महोदय  की  सेवा  में  पेश  कर

 दगा

 इस  रंग  से  लगातार  बंगीय  होता  रहा  दै

 और  बड़ी  छुक्सूरती  से  उसकी  दबाने  को

 कोशिश  की  जाती  रही  है।  उस  वक्‍त  वर्तमान

 मंत्री  इस  विभाग  में  नहीं  थे।  अगर  कोई

 बंग लिंग  हुआ  है  तो  झटके  के  साथ  इसको

 , समाप्ति  करता  चाहिये।  डिपार्टमेंट
 जल्दी
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 कार्यवाही  करे  आडिट  रिपोर्ट  वगैरह  जो  है

 उस  पर  कार्रवाई  करे  |

 जानसन  साहब  के  पास  सी,  बी.  आई.

 पहुंचा  भी  नहीं  है।  एक  विभाग  से  दूसरे  और

 दूसरे  विभाग  से  तीमरे  में  वह  पहुंचता  फिरता

 है  बड़े  बड़े  अफसरों  के  लिखा  बहुत  सी

 शिकायते  हैं।  पी.  आर,  नायक  साहेब  को

 बरसों  से  बचाया  जा  रहा  है।  वहू  रिटायर

 होकर  जा  रहे  थे तब  उनको  एक्सटेंशन  दिया  गया  |

 एक्सटेंशन  देने  के  बाद,  सस्पेंड  किया,  फिर  स्कोर

 कमिशन  बैठा ।  स्कोर  कमीशन  को  विभाग

 पूरी  जानकारी  भी  नही  दे  रहा  है।  ऐसा  लगता

 है  12  बह  पूरा  जीवन  पिता  देंगे  शर  इनक्वायरी

 होती  रहेगी  |  मैं  चाहता  हूँ  कि  सी.  बी.  भाई,

 रे  भी  यह  कहा  जाए  वि  जल्दी  से  जल्दी  बह

 कारंवाही  करे।  श्रभी  तो  श्री  जानसन  जी  तक

 नही  पहुचे  है,  बाकी  दूसरे  श्रमिकों  का  तो  नाम

 निशान  ही  नही  है  ।  जब  तक  उनके  पास  पहुंचेंगे
 तब  तक  पचास  कैलिस  और  आ  जायेंगे  ।

 सी.  बी.  आई.  के  पास  अगर  स्टाफ  कम  है  तो

 उसकी  पूर्ति  की जाए  और  झगर  उनको  किसी

 कौर  मदद  की  ज़रूरत  हो  तो  बहु  भी  दी  जाए  ।

 कोई  कार्रवाई  नही  हुई  है।  मैं  चाहता  हूँ  कि

 इसमें  कार्रवाई  हो।  श्री  टाटया  को  अधिक  रुपया

 दिया  गया  है  उनसे  कोई  बाद  में  इस  विभाग

 द्वारा  डीलिंग  न  हो  ।  रुपये  को  वापिस

 लिया  जाए।  मैं  झ्राश्वासन  चाहता  ह्  कि

 जल्दी  इनक्वायरी  समाप्त  होगी  t

 SHRI  P.  C.  SETHI  :  I  appriciate  and
 share  the  anxiety  of  hon,  Member  and,  as
 far  as  the  transaction  of  the  ONGC  ig  con-
 cerned,  before  Audit  drew  the  attention  of
 the  Ministry,  we  ourselves  went  into  this.

 Bat,  |  would  like  to  say  that
 before  the  Audit  Report  was  received  by
 vs,  this  matter  was  raised  by  one  of  the

 i
 Membepae  Mr,  Ganesh  Ghosh  of  this

 HME  eqn
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 SHRI  JYOTIRMOY  BOSU
 Harbour)  :  Of  my  party.

 (Diamond

 SHRI  P,  C.SETHI:  After  the  comp-
 laint  was  received  by  the  Ministry  from  the
 Hon.  Member,  the  matter  was  examined
 in  the  Ministry.  The  concerned  files  were
 called  for.  After  goimg  through  the  fiies
 and  the  various  rates  that  came  into  being
 in  this  transaction  at  difierent  levels,  it
 was  decided  that  the  secretriat-type  of
 examination  will  not  be  enough  in  this
 case.

 It  is  therefore,  that  the  Minister
 decided  to  hand  over  this  cate  to  the  CBI,
 They  are  investigating  into  the  matter.  1
 don’t  knaw  whether  they  have  reached  Mr.
 Johnson  as  yet,  but  according  to  my  infor-
 mation,  they  have  made  field  investigations
 and  as  far  as  other  evidence  is  concerned,
 they  are  proceeding  in  those  lines,

 We  have  requested  them  to  expedite  the
 enquiry  as  far  as  this  transaction  is  con
 cerned.

 Regarding  the  point  whether  we
 could  take  departmenal  action  against  tho
 officer  or  officers,  I  would  like  to  say  this,
 that  after  going  through  the  files,  we  came
 to  the  conclusion  that  the  different  prices
 which  are  being  mentioned  in  this  particular
 transaction  would  require  a  thorough
 investigation  in  order  to  Jocate  which  person
 or  persons  or  group  of  persons,  if  any,
 are  responsible  for  this.  Therefore,  the
 Minister  decided  to  hand  over  the  case  to
 the  C.B.2,

 I  would  like  to  say  that  after  we  receive
 the  report  from  the  CBh  and  we  come  to
 know  about  the  officer  or  officers  who  are
 found  guilty,  we  would  certainly  take  all
 suitable  steps.

 SHRI  JYOTIRMOY  BOSU  :  What
 about  politicians  ?

 SHRI  P,  K.  DEO  (Kalahandi):  It  is
 a  sordid  story  of  our  public  sector  under.
 takings  that  the  ONGC  has  been  defrauded
 to  the  tune  of  Rs,  50  lakhs  by  a  conspiracy
 in  which  some  officers  of  the  ONGC  and
 some  vésied  interests  were  involved.  '

 From
 the  statement  we  find  that  the  Nazira  estate
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 was  purchased  for  the  location  of  the
 headquarters  of  the  eastern  region,  and
 the  Lakwa  tea  estate  was  paid  compensation
 for  the  bushes,  I  do  not  know  why  the
 fand  acquisition  proceedings  were  not
 resorted  to  and  the  price  was  settled  by
 private  negotiation.  If  it  was  for  Govern-
 ment  purposes,  then  there  should  have  been
 land  acquisition  proceedings,  and  objections
 should  have  been  called  for  and  due  com-
 pensation  should  have  been  paid.  But
 the  whole  thing  has  been  decided  by  a
 petty  SOO.  We  find  from  the  report  that
 in  August,  I966,  the  ONGC  initiated  a
 proposal  to  acquire  land  under  the  Assam
 Tand  and  Revenue  Regulation.  The  same
 SDO  recommended  in  966  that  it  should
 be  sottled  by  private  negotiation,  It
 was  the  same  SDO  who  in  March,  §968
 recommended  a  different  rate  for  the
 bushes,  and  after  sometime,  he  submitted
 a  much  higher  rate.  हुअ  is  most  astonishing
 that  those  parties  who  were  interested  in
 accepting  a  higher  rate  agreed  to  accept  a
 sate  which  was  much  less  than  the  rate
 recommended  by  the  SDO.,  All  these
 things  are  very  fishy.  It  is  the  compulsion
 of  our  duty  which  forces  me  to  bring  in
 the  names,  though  |  am  not  interested  in
 the  names.

 The  first  is  regarding  Mr.  Johnson,  who
 has  been  directly  involved  in  this  matter
 and  against  whom  there  are  so  many  CBI
 Teports  pending.  I  would  Jike  to  know  if
 he  is  going  to  retire  soon.  If  he  is  going
 to  fetire  soon,  why  should  he  not  also  be
 suspended  like  Shri  Nayak,  and  the  CBI
 asked  to  expedite  their  inquiry  and  to
 report  7

 The  second  is  regarding  Brig.  Dhillon.
 What  action  is  being  taken  against  him  ?
 We  learn  that  he  has  been  granted  exten-
 sidn  for  one  year.  I  need  hardly  say  any
 thing  in  regard  to  the  SDO,  Because...

 SHRI  SHYAMNANDAN  MISHRA

 (Heavental)
 ;  How  does  Brig.  Dhillon  cofhe

 in?

 हाता,  क,  K.  DEO  :  Brig,  Dhillon  was
 a  party  to  it,  is  was  through  dim  drat
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 the  headquarters  of  the  eastern,  region  was
 decided,  and  he  was  in  charge  of  the
 eastern  region,  Taking  into  consideration
 all  these  factors,  since  it  is  a  matter  of
 great  concern  to  the  country,  I  would
 request  that  some  time-limit  should  be
 placed  for  the  CBl  report.  This  House  is
 alieady  seized  of  this  matter,  and  till  the
 CBI  report  is  complete,  these  oiTicers  should
 be  kept  under  ¢uspension  and  the  inquiry
 should  be  expedited.  would  like  to  have
 caicgorica!  answers  {o  these  questions.

 SHRI  ए,  ron  SETHI:  |  would  like  to
 clear  first  of  all,  as  has  been  reported
 or  as  has  been  the  impression  of  the  hon.
 Member,  the  point  that  there  is  a  fraud  of
 Rs.  50  lakhs.  The  whole  mutter  is  under  tn-
 quiry.,  The  total  amount  patd  is  Rs.  50  lakhs,
 that  is  Rs  28  lakhs  and  Rs.  22  lakhs,  but
 83  acres  of  Navzira  estate  have  been
 acquired  and  about  300  bighas  of  another
 tea  estate  have  been  acquired...

 SHRI  P.K.  DEO;  It  was  settled  by
 private  negotiation  and  not  acquired.

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-
 pur):  It  has  not  been  acquired,  but  the
 price  has  been  settled  by  private  negotia-
 tion.

 SHRI  P,  rom  SETHI  :  It  was  not  acquired
 through  revenue  proceedings,  but  it  was
 negotiated  and  purchased  and  acquired.

 SHRI  SHYAMNANDAN-  MISHRA  :
 300  bighss  eqtivalent  to  how  many
 acres  7

 SHRI  P.  C,  SETHI  ;  About  100  acres.

 Besides,  there  were  some  buildings  also.
 if  the  entire  amount  of  Re.  50  takhs  is  a
 fraud.  that  weans  that  the  cost  of  fhe  tand
 of  83  actes  and  the  300  bighas  of  ‘the
 Lekwa  tea  estate  is  nil.  On  that  presump-
 tion,  one  can  certainly  proceed,  and  then
 it  isa  fraud  of  Rs.  50  lakhs,  But  the

 question  ‘ariges  that  both  with  regard  fo  the
 Nazi  estate  and  the  Lakwa  ten  estate,  the

 prices  which  Wete  recommenced  by  the  SDO
 ar  which  ‘were  arrived  at  ‘by  the  civil

 engineer  were  different  at  different  fines.
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 At  one  time,  the  Chief  Engineer  arrived  at
 a  price  of  Rs.  2  50  lakhs;  at  another  (ime,
 when  he  calculated  depriciation,  at  the  rate
 of  24  per  cent.  he  came  to  the  price  of  the
 land  at  about  Rs  45.07  lakhs.  An  indepen-
 dent  company  which  carried  on  the
 investigation,  namely  Messrs.  Talbots
 arrived  at  a  figure  of  Rs.  28.55  lakhs  in  the
 case  of  Nazira  with  regard  to  the  land,
 they  said  Rs.  9.69  Jakhs  with  regard  to
 buildings  Rs.  15.86  lakhs  and  services  Rs,  3
 lakhs,  So  there  were  different  rates.
 Ultimately,  the  Commnnssion  settled  it  at
 Rs,  24  lakhs,  But  then  the  fact  rema:ns
 that  various  rates  were  quoted.  Therefore,
 after  the  Mhunistry  made  enquiries.  it  was
 felt  that  the  entire  matter  needed  a  thorough
 scrutiny  and  investigation,  That  was  why
 the  matter  has  been  handed  over  to  the  CBI
 to  go  into,

 Similarly  with  regard  to  the  bushes,
 there  is  the  price  of  land  which  is  about
 Rs.  4  odd  lakhs  and  then  the  price  of  the
 bushes.  Wuth  regard  to  the  price  of  bushes
 also,  there  arc  various  prices.  Some  said
 that  according  to  the  life  of  the  bushes,  it
 should  vary  from  25p.  to  Rs.  WW  ;  some  said
 it  should  be  ata  flat  rate  of  Rs.  5  per  bush,
 So  different  rates  have  been  quoted.  Accord-
 ing  to  these  rates,  for  the  bushes,  Rs,  8
 lakhs  was  arrived  at  by  some  agencies  and
 Rs,  10,5  lakhs  by  some  other  agencies,  but
 the  actual  price  paid  for  these  bushes  is
 about  Rs,  22.67  lakhs.  Therefore,  there  is
 a  difference  in  the  prices  arrived  at  by
 different  agencies  at  different  times,  That
 was  why  we  felt  the  matter  needed  in-
 vestigation  ;  it  was  also  to  be  decided  as
 to  who  were  the  persons  particularly
 tesponsible  for  this,

 As  far  as  Brig.  Dhillon  is  concerned,
 he  was  a  retired  military  officer.  He  retired
 from  the  army  in  4962  and  joined  the
 ONGC  in  1965,  He  was  Project  Manager,
 Ahmedabad,  from  11-6463  10  ‘1987  +  then
 he  was  Project  Manager,  Sibsagar——the
 arta  under  reference  hefe-—from  6-6-67
 to  59667,  Then  he  was  General  Manager
 of  the  Eastern  Region  from  5-9-67  to
 April  1970,  He  retired  in  April  1970,

 As  far  as  these  complaints  are  con-
 Corned,  we  feceived:  these  complaints  from
 Shri  Ganesh  Ghost  in  Sept-Oct,  ‘eo,  The
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 matter  was  handed  over  to  the  CBI  in
 April  1970.

 As  far  as  Shri  Johnson  is  concerned,
 his  date  of  retirement  is  sometime  in  1974,
 So  he  has  still  three  years  to  go.  We
 are  really  anxious  that  the  CBI  should
 conduct  this  inquiry  expeditiously.  We  are
 requesting  them  to  complete  it  as  early  as
 possible  so  we  can  proceed  in  the  matter.

 SHRI  P.  K.  DEO:  He  has  not  answered
 my  question  about  the  tme-limit  for  the
 inquiry  and  suspension  of  Shri  Johnson,

 SHRI  JYOTIRMOY  BOSU:  This
 matter  was  brought  to  the  notice  of  Govera-
 ment  by  Shri  Ganesh  Ghosh,  a  former
 Member  of  this  House  belonging  to  my
 party.  Government  had  not  had  information
 on  their  own.  Now  two  things  have  been
 revealed  :  how  wasteful  and  extravagant  the
 public  sector  has  been  and  what  amount
 of  corruption  gocs  on  there.  This  is  not
 the  only  case.  There  was  the  question  of
 payment  of  compensation  to  the  coal  mine-
 owners  in  Bengal  from  the  same  depart-
 ment,  namely,  the  Oil  Corporation,  running
 into  several  crores  of  rupees,

 SHRI  P,  C.  SETHI:  For  his  informa-
 tion,  this  is  the  Oil  and  Natural  Gas
 Commission,  not  Corporation.

 SHRI  JYOTIRMOY  BOSU:  The
 Government  of  India  in  the  Ministry  of
 Petrolzsum  is  one  and  the  same;  whether
 it  is  taken  out  from  one  pocket  or  the
 other  pocket,  it  makes  no  difference  ;
 monty  is  taken  out  from  the  same  body,
 and  |  am  robbed.  Some  officals  have  been
 named  ;  if  they  are  involved,  they  should
 be  punished.  But  [  would  like  to  put  a
 few  questions  and  give  a  little  information.
 Which  are  the  agencies  which  were  asked
 to  undertake  the  valuation  of  this  estate  7
 Was  the  Tea  Board  consulted,  because  it
 had  advanced  money  to  the  tea  gardens  and
 it  has  some  valuation  of  its  own  ?  4  do  not
 know  the  age  of  these  bushes,  Tam  under
 the  impression  that  this  is  considered  to  he
 one  of  the  oldest  plantations  in  Assam,
 Naturally  therefore,  the  price  of  the  bushes
 has  gone  down  because  the  bushes  suffer
 attack  from  all  sorts  of’  fungus  and  the
 yielding  capacity  also  goes  dows,  A  lot  of.



 179  Defaleations  by

 [Shri  Jyotirmoy  Bosu}

 transactions  has  taken  place  of  sale  and
 purchase.  What  is  the  deed  value  of  the
 gules  that  have  taken  place  in  neighbouring
 areas  ?

 Have  you  carefully  examined  Lakwa’s
 prospectus  and  balance-sheet  ?  What  2s
 their  total  paid-up  capital,  what  is  their
 depreciated  value,  and  what  would  be
 the  fair  market  value,  what  is  the  difference?
 fave  they  shown  any  tendency  to  pay  the
 capital  gains  tax  ?  I  suggest  you  are  trying
 to  avoid  these  things.

 You  could  have  asked  the  CBI  to
 quietly  find  out  from  various  tea  interests,
 posing  as  a  buyer  or  seller,  as  to  what
 is  the  capital  value  per  acre  in  that  area
 at  the  moment.  I  do  not  think  today  it
 could  be  more  than  Rs,  5,000  per  acre
 inclusive  of  value  of  buildings,  bushes,
 factory,  hospital,  guest  house  and  every-
 thing.  '

 We  have  been  talking  about  officials.
 This  Lakwa  Tea  Estate  is  controlled  and
 owned  by  the  Tantia  family.  This  Tantia
 family  has  been  very  close  to  the  Govern-
 ment,  One  Tantia  who  was  the  Chairman  of
 the  B.  L  Corporation  was  driven  out  on  the
 basis  of  the  Sarjoo  Commisston’s  findings.
 This  Mr.  Tantia  has  been  Treasurer  of  the
 Congress  Pariiamentary  Party.  Let  us  try
 to  find  out  the  real  ghost.  Why  unneces-
 sorily  try  to  blame  the  officials?  If  the
 officials  have  done  something  wrong,  punish
 them,  But  you  are  not  capable  of  punishing
 them.  We  have  seen  this  in  the  case  of
 Mrs.  Nayak,  Mr.  Raywade  and  many  others,
 Here,  the  real  sinner  was  somebody  else.
 You  kindly  try  to  find  out  what  really
 Mr.  Rameshwar  Tantia  has  got  to  do  with
 this  Lakwa  Tea  Estate.  It  is  nota  family
 concern  of  his?  Did  he  not  do  wire-
 pulling  to  get  the  price  enhanced?  This
 can  be  found  out  in  5  days.  You  give
 mé  the  job,  and  I  will  find  out  in  5  days
 what  should  be  the  real  price  of  that  fea
 estate.  You  are  trying  to  make  a  mountain
 of  a  mole  hill,  because  you  want  to  shield
 somebody  to  whom  you  have  given  lakhs
 of  rupees  of  the  people’s  money.

 SHRI  P,  ए,  SETHE:  I  would  like  to
 point  out  for  the  beaniit  of  the  bon,  Minister
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 that  the  ONGC  is  a  Commission  which
 came  into  being  under  8  statute  of
 Parliament.

 SHRI  JYOTIRMOY  BOSU  :  Who
 pays  for  their  finance  ?

 SHRI  P.  C.  SETHI:  According  to
 article  5  of  the  statute,  the  ONGC  is
 authorised  to  spend  up  to  Rs.  50  lakhs
 on  their  own  without  coming  to  the  Govern-
 ment  for  permission.

 SHRI  AMRIT  NAHATA  (Barmer)  :
 That  explains  why  the  price  was  fixed  as
 Rs.  50  lakhs,

 SHRI  P.C  SETHI:  It  is  not  Rs,  50
 lakhs,  These  are  two  transactions,  one
 for  Rs,  28  lakhs  and  another  for  Rs.  22.7
 lakhs,

 I  would  also  like  to  point  out  that
 it  is  being  considered  at  various  levels
 that  the  powers  of  expenditure  of  public
 sectors  undertakings  and  such  Commissions
 which  come  into  being  by  statutes  of
 Parhament  should  be  enhanced,  In  the
 case  of  certain  autonomous  bodies,  it  has
 already  been  enhanced  up  to  Rs,  |  crore,
 and  it  is  also  being  envisaged  that  for  the
 ONGC  also  it  should  be  increased  to
 Rs.  |  crore.

 Therefore,  the  Commission  never  come
 to  the  Government  for  permission  for  this
 purchase  because  it  was  well  within  their
 over-all  limited  authority,  Therefore,  to
 say  that  the  Government  influenced  the
 purchase  to  oblige  Mr.  Rameshwar  Tantia,
 who  at  one  time  happened  to  be  an  office-
 bearer  of  the  Congress  Parliamentary  Party,
 is  wrong.

 As  far  as  the  General  Manager  of  the
 Lakwa  Tea  Estate  is  concerned,  according
 to  my  informaiion  he  is  certainly  related
 to  Mr.  Rameshwar  Tantia,  what  exactly
 is  the  relationship  I  do  not  know.

 SHRI  JYOTIRMOY  BOSU:  Who
 are  the  bulk  shateholders  of  the  Lakwa
 Co.?  Why  are  you  backing  the  wrons
 horse?
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 SHRI  ्,  C.  SETHI:  Therefore  to
 bring  in  the  Government  and  the  Congress
 Party  is  not  correct.  This  purchase  was
 made  entirely  by  the  Oil  and  Natural  Gas
 Commussion......(/aterruptions)  When  this
 matter  came  to  the  notice  of  the  Govern-
 ment  they  came  to  the  conclusion  that  this
 should  be  enquired  into  by  the  CBL.  That
 shows  that  as  far  as  the  Government  were
 concerncd,  they  were  keen  to  have  a
 thorough  enquiry  into  this  matter

 SHRL  JYOTIRMOY  BOSU:  Which
 were  the  agencies  which  were  entrusted  with
 the  evaluation,

 SHRI  P,C.  SETHI:  in  the  case  of
 Nadira  Messrs.  Talbot,  an  independent
 valuation  agencv  evaluated  the  property  at
 28  55  Jakhs,  As  for  the  bushes,  Anand
 Prakash  an  independent  valuer,  recommen-
 ded  8  price  of  Rs.  5  per  bush  and  according
 (o  this  tccommendation  the  price  for  the
 bushes  should  have  been  २५,  1088  lakhs.
 Negotiations  were  completed  and  the
 payment  made  was  Rs,  22.67  Jakhs.
 That  is  why  )  say  that  when  these  variations
 came  to  notice  it  was  realised  that  there  was
 something  wrong  here  anda  thorough
 enquiry  was  required  and  hence  the  CBI
 has  been  asked  to  go  into  it.

 SHRI  JYOTIRMOY  BOSU  :  who  vatued
 Lakwa  ?

 SHRI  P.  ron  SETHI  :  I  said  :  Mr.  Anand
 Prakash,  an  authorised  valuer.

 MR.  SPEAKER  :  Shri  Sat  Pal  Kapur.

 SHRI  SHYAMNANDAN  MISHRA:
 Is  the  CBI  equipped  to  go  into  economic
 matters,  valuation  matters  ?

 MR.  SPEAKER  :  Jam  not  going  to
 allow  anybody  else.

 श्री  सतपाल  कपूर  (पटियाला)  :  यह  केस

 भी  जिस  तरह  प्राइवेट  सेक्टर  पब्लिक  सेक्टर

 को  अपने  बन्दे  हथियारों  से  सा काम यात  कर  रही

 है  उसकी  एक  साफ  तस्वीर  है  t  सी.  थी.  जाई.

 को  इंफोर्मेशन  देते  से  पहुले  मिस्टर  घोष  क्रो

 हमारे  लोक  सभा  के  मेम्बर  थे  उन्होंने  यह

 इन्फॉर्मेशन  आज  से  सात  आठ  मंहीना  पहले

 सरकार  को  दी,  सितम्बर  या  अक्तूबर  में

 उन्होंने  यह  इत्तिला  दी  थी  कि  यह  स्कैंडल  हमा

 है  और  इसकी  इन्क्वायरी  की  जाय  और  हमारी

 मिनिस्ट्री  को  साठ  महीने  लग  गए,  इसके  बाद

 इसके  ऊपर  इन्क्वायरी  का  आर्डर  किया  और

 जो  इस्ववायरी  भी  हुई  वह  भी  नामुकम्मल  है:

 हम  किसी  नतीजे  पर  पहुंच  नहीं  पाये  ।  मैं  यह
 समझो  नहीं  सका  कि  सरकार  ने  मिस्टर  ताँतिया

 को  खुश  करने  के  लिए  यह  सारी  कार्यवाही
 क्यों  की  हमले  उनकी  जायदाद  खरीदी  या

 एक्वायर  की  तो  वह  निगोशिएश्वंस  के  द्वारा

 एक्वायर  की।  झुग्गी  भोंडी  को  एक्वायर

 कर  लेते  हैं  और  बड़े-बडे  आदमियों  की  जमीन

 निगोशिएशन  से  एक्वायर  करते  हैं  ताकि  कीमत

 ज्यादा  देनी  पड़े  ।  हमारी  पार्टी  में  पहले  बहू
 लोग  थ  जो  इस  किस्म  के  काम  किया  करते  थे  1

 लेकिन  आज  हमें  क्या  दिक्कत  है  यह  भेरी

 समान  में  नही  झा  रहा  है  कि  आप  मिस्टर

 जानसन  को  सस्पेंड  न  करें,  तालिया  को  ब्लेक

 लिस्ट  न  करें,  सी.  बी.  कराई.  की  क्‍या  अभी  तक

 एन्कबायरी  हुई  है,  उस  एंक्वायरी  की  कोई

 छोटी  मोटी  रिपोर्ट  इस  हाउस  को  न  दें  और

 आगे  क्राप  क्या  करने  वाले  हैं  इसके  बारे  में  जाप

 हमें  बिल्कुल  अंधेरे  में  रखें,  इसकी  कोई

 जस्टिफिकेशत  नजर  नदी  भाती  ।  जहां  तक  मुझे

 मालूम  हुआ  है  यह  जो  ड्रिलिंग  का  सामान

 आपने  खरीदा  है  या  और  भी  इस  सिलसिले  के

 जहाज  और  दूसरी  किलिंग  मशीन  बगैर

 बल्द  मार्केट  से  आपने  खरीदा  है,  ब्ल्ड  की

 बीमा  कम्पनियों  ने  उनका  बीमा  करने  से  हस् कार

 कर  दिया,  जापानी  कम्पनी  ने  उनका  बोला

 नहीं  किया  क्योंकि  आप  इतनी.  गन्दी  चीज  छाए

 हैं  बल्ड  मार्केट  से  कि  कोई  बीमा  क्रान्ति  बोला

 करने  को  हलैभार  नहीं  है  ।  यह  भी  हो  सकता  है
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 कि  हमारा  जनरल  इंश्योरेंस  उनको  इंश्योर  कर  ले

 कौर  कलर  को  हमें  करोड़ों  रुपये  का  नुकसान

 हो।  आप  किस  तरह  इस  मुल्क  को  और

 पब्लिक  सैक्टर  को  तबाह  करने  जा  रहे  हैं  यह

 मेरी  समझ  में  नहीं  आता  ।  मैं  इस  बात  से  बहुत

 दुखी  हैँ  कि आखिर  यह  सिलसिला  कब  तक

 चलेगा  ?  हम  करते  क्‍या  हैं  कि  जिसके  खिलाफ

 एंक्वायरी  है  वही  जबाब  भेजता  है  और

 मिनिस्टर  साहब  उसी  जवाब  को  पढ़  कर  इस

 हाउस  गुमराह  बनने  की  कोशिश  करते  हैं  fees

 (व्यवधान....  पलियामेंट्री  सिस्टम  का  काम

 क्‍या  हैं...

 अध्यक्ष  महोदय  :  पार्लियामेंटरी  सिस्टम  के

 लिए  आप  परेशान  हैं  और  मै  सवाल  के  लिए
 परेशान  हूँ

 श्री  पीसू  मोदी  (गोधरा)  :  हम  लोग  पैसे

 के  लिए  परेशान  है  जो  लूटा  जा  रहा  है  t

 ी  सतपाल  कपूर  :  सवार  यह  है  कि

 झापने  इस  सिलसिले  में  इम्मीडिएट  क्‍या  स्टेप

 लिए  ?  क्‍या  सी  बी  आई  की  एन्कयायरी  कमेटी

 की  कोई  रिपोर्ट  आप  पार्लियामेंट  के  सामने

 पैश  करने  वाले  हैं  या  नहीं  ?  तीसरे,  मिस्टर

 जानसन  को  आप  कब  तक  सस्पेंड  करेंगे  ?  बया

 रिटायरमेंट  के  बाद  उनकी  तराशी  की  जायगी?

 ताँतिया  साहब  को  ब्लैक  लिस्ट  करेंगे  या  नहीं

 करेंगे  और  एक  बीज  कौर  मैं  जानता  चाहता  हूँ
 कि  क्या  इस  सिलसिले  में  कोई  पालियामेंद्री  सब-

 कमेटी  3,  यह  श्राप  कबूल  करने  को  तेयार  हैं

 था  नहीं?

 ,  MR,  SPEAKER  :  Order,  please.  There
 ate  certain  names  being  mentioned,  Those
 genilenien  are  not  prefent  in  the  House  and

 JUNE  17,  i97!  ONGC  Officials  (C.A.)  84

 so  they  are  not  in  a  position  to  defend
 themselves,  The  enquiry  is  stifl  on.  Why
 should  you  bring  in  such  names  here  ?

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-
 pur}:  They  are  in  the  fraud.  They  are
 involved,  Let  the  Minister  find  out.  It  is
 for  the  Minister  to  reply.  (Interruption)

 MR.  SPEAKER:  Hon.  Members  must
 at  least  show  due  care  for  the  procedure  :
 that  those  who  are  not  in  a  position  fo
 defend  themselves  should  not  be  named
 here.  (Interruption)  Do  not  be  unfair,

 श्री  सतपाल  कपुर  :  भ्रध्यक्ष  महोदय,  इस

 हाउस  में  कोई  ऐसा  आदमी  नहीं  है  जो  उनका

 सस्पेंशन  न  चाहता  हो  -  इस  मामले  में  हाउस

 बिलकुल  यूनानिमरा  है।  हाउस  की  ओपिनियन

 ले  ली  जाय  इस  सिलसिले  में  कि  सस्पेंशन  होना

 चाहिए  या  नहीं  ?..  (ध्यान)...

 अध्यक्ष  महोदय  :  अभी  तो  आप  मिनिस्टर

 को  जवाद  देने  दीजिए  ।

 श्री  पी.  सी.  सेठी  :  अध्यक्ष  महोदय,  जहां

 तक  आयल  ऐंड  नेचुरल  गैस  कमीशन  का  ताल्लुक

 है  माननीय  सदस्य  ने  एक  ऐसा  चित्र  प्रस्तुत
 किया  है  कि  जिससे  ऐसा  मासूम  पड़ता  है  कि

 आयल  ऐंड  नेचुरल  गैस  कमीशन  ते  इस  देश  को

 कोई  सेवा  ही  नही  की  दौर  इसमें  सब  काले  ही

 ब्य  हैं;  मैं  यह  निवेदन  करना  चाहूँगा  कि  घायल

 एड  नेचुरल  गैस  कमीशन  जब  से  स्थापित  हुआ

 है  जहां  तक  स्विस  का  ताल्लुक  है,  जहां  तक

 ड्रिलिंग  का  ताल्‍लुक  हैं,  जहां  तक  देश  को  इस

 मामले  में  आत्मनिर्भर  बनाने  की  दिशा  में

 प्रयत्न  करने  का  ताल्‍लुक  है,  काफी  अच्छी

 सेवाएं  इसने  की  हैं।  जहां  तक  माननीय  सदस्य

 का  यह  कहना  है  और  उसकी  यह  चिन्ता  है  कि

 हां  इसने  प्रिया  काम  किया  है  उसके  साथ

 जहां  उसमें  कोई  कमी  या  खराबी  है  तो  उसको

 ज़रूर  सामने  लाना  चाहिए  ।  इस  सूम्बस्भ  में...
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 sit  सतपाल  कपूर  ;  सिर्फ  उनकी  पनीर

 करने  की  बात  है,  सब  को  तो  नहीं  कहते  हैं

 थी  पी.  सी.  सेठी  :  मैं  उसका  जवाब  दे

 रहा  हूं  |  ऐसी  बात  नहीं  है  कि  जैसे  ही  कोई

 शिकायत  आये  उस  को  तुरन्त  सी.  बी.  भाई  को

 दे  दिया  जाब।  यह  शिकायत  मिम्बर-अक्तूबर,
 969  में  माननीय  सदस्य  श्री  गनेश  घोष  की

 तरफ  से  आई  उस  के  बाद  ग्रो.  एन.  जी  सी.

 से  पूछा  गया  कि  आप  को  इन  चीजों  के  बारे  में

 क्या  कहना  है।  अब  जहां  तक  एंक्वायरी  बैठाने

 का  ताल्लुक  है,  जब  इस  चीज  को  रिकार्ड  में

 देख  लेने  के  बाद  मिनिस्टर  महोदय  कन्विन्स  हो
 गये  कि  एन्कबायरी  होनी  चाहिये,  उन्होंने

 तुरन्त  इस  मामले  को  सी.  बी.  आई  को

 एंक्वायरी  के  लिये  भेज  दिया  1

 अब  जहां  तक  किसी  के  सस्पेंशन  का

 ताल्‍लुक  है,  किसी  अाफिसर  का  सरस पेंशन

 रेस्पोंसिबिल्दी  छोटे  होने  पर  हो  सकता  है।

 जब  यह  रेस्पोंसिबिल्टी  किस  हद  तक  श्री  जान-

 सन  पर  है,  फीस हुद_  तक  श्री  ढिल्लों  पर  है,

 या  फाइनल्स  डाइरेक्टर  पर  है  या  सिबसागर

 के  एस.  डी.  ो,  पर  है-वह  रेस्पोंसिबिल्टी

 अभी  लोकेट  होनी  है,  रेस्पोंसिबिल्टी  लोकेट

 श्री  अमृत  निहारा  :  रेस्पोंसिबिल्टी  लोकेट

 होने  के  बाद  तो  पनिशमेंट  होती  है  ।

 श्री  पी.  सी.  सेठी  :  मैं  केवल  यह  कहना

 चाहता  हुं  कि  सी.  बी.  भाई  एल् या गरी  जल्दी

 पूरी  हो,  इस  की  कोशिश  की  जा  रही  है।  मैं

 मानवीय  सदस्य  को  यह  ध्राशइवासत  देना  चाहता

 हैं  कि  मने  कोई  एसी  बात  नहीं  कही  है  जिससे

 सदन  गुमराह  हो,  मैंने  जौ  वस्तुस्थिति  है  उस

 प्र  प्रकाश  छह  है  1  जहां  तक  सामान्य
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 सदस्य  का  यह  कहना  है  कि  हम  ने  पोलिटिकल

 कुछ  लोगों  को  फायदा  पहुंचाने  की  बात  की  है,

 शायद  शी  ज्योतिर्मय  बसु  ने  ऐसा  कहा  था---

 मैंने  इस  का  पूरी  तरह  से  खण्डन  किया  हैं,  इस

 में  गर्वनमैंट  का  कोई  हाथ  नही  है|  थ्रो.  एन.  जी.

 सी.  के  अफसरों  ह/रा  यह  डील  किया  गया  है

 शौर  इस  से  यह  कहना  कि  इस  में  सरकार  का

 या  पोलिटिकल  आदमियों  का  हाथ  था,  श्री

 टाटिया  था  उन  के  परिवार  को  फायदा  पहुंचाने

 के  लिये  यह  किया  गया  है--आप  ऐसा  आरोप

 लगायेंगे,  आप  से  ऐसी  अपेक्षा  मुझे  नही  थी...

 (व्यवधान)  ,..इस  सिलसिले  में  पूरी  जांच-

 पड़ताल  हो  रही  है  और  मैं  यह  आश्वासन  देना

 चाहता  हूं  कि  हम  फिर  से  इस  बात  की  कोशिश

 करेगें  कि  यह  जांच-पड़ताल  जल्द  पूरी  हो  जाय

 मीर  जो  भी  नतीजा  होगा,  उस  के  अनुसार

 त्वरित  कदम  उठाने  का  पूरा  प्रयत्न  होगा  t

 श्री  ज्ञानेश्वर  प्रसाद  यादव  (कटिहार)  :

 जहां  तक  भ्रायोग  के  भूतपूर्व  प्रत्यक्ष  श्री  जानसन

 का  सम्बन्ध  है,  यह  दात  इस  में  सिद्ध  हो  गई  है

 किवे  इस  में  दोषी  है।  जिस  समय  बहु  इस

 कमीशन  के  अध्यक्ष  थे,  उस  समय  जैको-

 स्लोवाकिया  से  पेट्रोलियम  पाइप  की  खरीद  में

 भी  इन्होंने  बहुत  बदा  घोटाला  किया  था  और

 इन  के  ऊपर  बहुत  बड़े  आजिज  लगे  थे।  उस

 समय  भी  सरकार  ने  या  विभागीय  मंत्री  ने  उन

 के  इस  भ्रष्ट  श्ाचरर  के  कारण  उत  के  ऊपर

 जांच  कमीशन  बैठाया  था......

 अध्यक्ष  महोदय  :  जो  मिशन है  उस  के

 बारे  मे  पूछिए  ।

 श्री  झानेदबर  प्रसाद  यादव  :  उसी  के  बारे

 हैं  पूछ  रहा  हु-इस  गेस  आयोग  के  भ्रूतपूर्व  अध्यक्ष

 “श्री  जानसन  के  खिलाफ  पहले  से  भी  जांच

 क.)  रही  है  और  सो,  वी.  आई  के  पास  ऐसे
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 [ot  शनैश्चर  प्रसाद:  यादव)

 कैसे  हैं,  लेकिन  आज  तक  “उन  की  जांच-

 पड़ताल  नहीं  की  गई,  अब  इसे  बात  से  यह  शक

 हम  भी  ज्यादा  बढ़  गया  है  और  ऐसा  लगता

 है  कि  कुछ  वरिष्ठ  अधिकारियों  का  भी  इस  में

 हाथ  है,  जिस  के  कारण  इस  मामले  को  दबाया

 जा  रहा  है।  बहुत  दिनों  से  थे  मामले  सी.  दी.

 धाई  के  पास  हैं,  लेकिन  सी.  बी.  कराई  ने  आज

 तक  इन  घुटालों  के  बारे  में  कोई  प्रतिवेदन  पेश

 नहीं  किया  और  न  कोई  ऐसी  चार्जशीट  क्रम

 की  हैं,  जिससे  उन  के  खिलाफ  कार्यवाही  की  जा

 सकती।  न  पहले  मामले  में  श्री  जानसन  को

 सस्पेंड  किया  गया,  न  उन  के  खिलाफ  किसी

 प्रकार  की  कोई  विभागीय  कार्यवाही  की  गई

 झौर  न  इस  मामले  में  कुछ  किया  गया।  इस

 लिये  मंत्री  महोदय  इस  बात  पर  अपना  विशेष

 बयान  दें  कि  इस  प्रकार  के  कौन  से  तत्व  हैं  जिन

 के  द्वारा  श्री  जानसन  को  प्रोडक्शन  मिल

 रहा  है?

 श्री  पी.  सी.  सेठी  :  अ्रध्यक्ष  महोदय,

 मानवीय  सदस्य  ने  जिस  पाइप  की  एल वाय री  का

 जिक्र  किया--वह  हल्दिया-बरौनी  इस-लाइन

 का  मामला  है,  जिस  के  बारे  में  एक  अलग

 एंक्वायरी  अल  रही  है  ।  लेकिन  यह  बात
 सही

 i  है  कि.  जैकोस्लोवकिया  से  पाइप  का  इम्पोर्ट  करने

 के  सिलसिले  में  और  दूसरे  सीमित  पाइप  के

 म्यों  करमे  के  सिलसिले  में  एक.  केस

 ot  अनबरी,  i97i  को  सी.

 .  रजिह्दंश  किया  है.......

 शी.  ओर  ने

 इना जीत  गुप्त  (अलोपुर)  :  किस  के

 ot  एफ 1,  वध

 रजिस्टर  किया  गया  है,  स्पष्ट  है  कि  बेह  कमीशन
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 This  is  8  matter  |  which  would:  be.  cleared
 only  after  the  inquity  is  completed,  As  for.
 as  the  registration  of  the  case  is  concerned,
 it  is  a  fact  that  on  the  2lst  January  1971  a
 case  has  been  registered  not  only  with
 regard  to  the  import  of  one  type  of  pipeline
 from  Czechoslovakia  but  seamless  pipes
 also,  CBI  is  making  an  inquiry

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  .  Registered  against  wham  2

 ‘SHRI  ए,  ९,  SETHI:  Against  the  officers
 who  were  responsible  for  the  import  of
 pipes.

 SHRI  INDRAJIT  GUPTA  :  Earlier  you
 said  that  responsibility  cannot  be  fixed
 until  the  CBI  has  conducted  the  inquiry.
 Now  you  say  that  a  case  has  been  registered
 against  those  who  are  responsible.

 SHRI  P.  C.  SETHI:  When  a  decision
 is  taken  by  a  group  of  officers  at  different
 levels  then  it  will  have  to  be  decided  as  to
 who  was  actually  responsible  for  it.  In  the
 case  of  one  type  of  pipes  to  be
 imported  from  Czechosolvakia,
 would  Jike  to  point  out  that  witima-
 tely  those  pipes  were  not  imported  and  only
 a  letter  of  intent  was  issued.  In  the  second
 case  some  pipes  were  imported.  These
 cases  have  been  registered  and  CBI  is  look-
 ing  into  as  to  which  group  of  officers  are
 responsible  for  this  and  whether  there  is
 any  prima  facie,  as  far  38  these  imports  are
 concerned

 श्री  झील  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  मैं  एक  व्यवस्था  का  प्रश्न  उठाना

 चाहता  हूं

 अध्यक्ष  महोदय  :  इस  में  क्यो?

 श्री  प्रति  बिहारी  वाल पेयों:  आप  सुन

 लीजिये  जया  आपे  मंत्री  महोदय  को  इस  बात

 की  इजाजत  देगें  कि  वह  सदन  के  सामने  आधे

 तथा  रखे  ?  उन्होंने  मानों  है  कि  एक  केस
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 sh  भागवत  & 16  आजाद  :  वे  कौन  से

 आफिसर  हैं?  उन  नामों  में  जानसन  हैं  या

 नहीं  ?

 श्री  कठल  बिहारी  वाजपेयी  :  ये  सदन  के

 सामने  पूरी  जानकारी  नहीं  रख  रहें  हैं।  आप

 इन  को  मजबूर  कीजिये  कि  पूरी  जानकारी

 रखें।

 अध्यक्ष  महोदय  :  मैं  उन  को  कैसे  मजबूर

 कर  सकता  हूं  ।

 12,48  brs.

 PAPERS  LAID  ON  THE  TABLE

 Govt.  REVIEW  ON  WorRKING  AND
 ANNUAL  REPORT  OF  NEYVELI
 LIGNITE  CORPORATION  LTp.

 THE  MINISTER  OF  STATE  IN  TUE
 MINISTRY  OF  STEEL  AND  MINUS
 (SHRI  SHAHNAWAZ  KHAN):  |  beg
 to  lay  on  the  table  a  copy  each  of
 the  following  papers  (Hindi  and  English
 versions)  under  sub-section  (I)  of  section
 6I9A  of  the  Companies  Act,  1956:—

 (i)  Review  by  the  Government  on  the
 working  of  the  Neyveli  lignite
 Corporation  Limited,  for  the
 year  1969-70,

 (ii)  Annual  Report  of  the  Neyveli
 Lignite  Corporation  Limited,  for
 the  year  1969-70,  along  with  the

 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed

 in  Library.  See  No  LT-427/7\]

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commonitigs  Act,  2955

 THE  MINISTER  OF  STATE  IN  THE
 NEMIGYRY  OF  AGRICULTURE  (HRI

 SYAISTHA  27,  893  (SAKA)  Papers  Laid  =

 SHER  SINGH):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)  under
 sub-section  (6)  of  section  3  of  the  Essential
 Commodities  Act,  955  :—

 qa  06.  S.R,  777  published  in  Gazette
 of  India  dated  the  25th  May,  974
 rescinding  Notification  Nos.  G.
 S.  R.  O18  and  (0.  Ss.  R.  9I9  dated
 the  ]0th  June,  1966,

 (2)  G.S&.R.  778  published  in  Gazette
 of  India  dated  the  25th  Many,  I97!
 rescinding  Notification  No.  G.
 S.  R,  92  dated  the  I0th  June,!966.

 (3)  G.S  R.  779  published  in  Gazette
 of  India  dated  the  25th  May,
 1971  nscinding  Notification  No.
 G.  S.  R.  736  dated  the  3th.
 November,  1967.

 (4)  0,  $  R.  780  published  in  Gazette
 of  India  dated  the  25th  May,  497
 rescinding  Notification  Nos.  G.
 S.  R_  999  dated  the  I8th  April,
 1969,  G  S.  R.  000  dated  the  9th
 April,  1969,  G.S.  R.  835  dated
 the  9th  July,  969,G.  S.  R.  265
 dated  the  20th  February,  J970  and
 G.  S.  R.  66  dated  the  8th  January,
 97l,

 (5)  G.S  R  71  published  in  Gazette
 of  Indra  dated  the  25th  May,  1971
 rescinding  the  Sugar  (Restriction
 on  Movement)  Order,  4970
 published  in  Notification  No.  G.
 S.  R.  1098  dated  the  22nd  July,
 1970,  [Placed  in  Library.  See
 No,  LT—428/7]|

 at  अटल  बिहारी  वाजपेयी  (ग्वालियर)  :

 भ्रध्यक्ष  महोदय,  मैं  भाप  की  इजाजत  से  एक

 महत्वपूर्ण  प्रश्न  उठाना  चाहता  हूं  ;  इन  दिखीं

 यूनाइटेड  नेशनल  के  रिफ्यूजी  कमिशनर-र्ल्स

 सद् रू दीन  आझ्रागाखां  नई  दिल्‍ली  आये  हुये  हैं।

 कल  उन्होंने  श्रम  मंत्री  श्री  खाडिलकर  &  भेंट

 की  ।  उस  गेंद  के  बारे  में.  तरह  तरह  की  खबरें
 '
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 [श्री  भ्र टल  बिहारी  वाजपेयी  |

 बल बारों  में  छप  रही  है।  अच्छा  हो  यदि

 खाडिलकर  महोदय  इस  के  बारे  में  सदन  को

 विश्वास  में  ले  भौर  वक्तव्य  दें  q

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K  KHADIL-
 KAR):  Sir,  if  you  will  direct  me  |  will
 certainly  give  it.

 MR.  SPEAKER  :  Yes,  later  on.

 SHRI  BIRENDER  SINGH  RAO
 (Mahendragarh)  ;  Sir,  want  to  point  out......

 MR.  SPEAKER  :  This  cannot  be  taken
 up  in  this  House,  It  should  be  done  in
 my  chamber,

 SHRI  BIRENDER  SINGH  RAO  :  I  do
 pot  know  how  Shri  Bhushan  is  always
 lucky.

 MR,  SPEAKER:  He  cannot  raise  it
 here,

 £2.493  brs.

 STATUTORY  RESOLUTION  RE.
 MAINTENANCE  OF  INTERNAL

 SECURITY  ORDINANCE  AND
 MAINTENANCE  OF  INTERNAL

 SECURITY  BILL—Conitd

 MR,  SPEAKER  :  The  House  will  now
 take  pp  further  consideration  of  the  Main-~
 tenance  of  Internal  Security  Bill.  Shri
 Murrsoli  Maran  will  continue  his  Speech...
 I  find  he  is  not  present  here.

 SHRI.  $  M.  BANERJEE  (Kanpur)  :  Sir

 yesterday  when  you  were  not  present  here
 we  thade  a  tequest  that  the  time  for  this
 Bill  should  be  increased.  We  wanted  seven
 hours  for  general  discussion  and  two  hours
 for  the  rest  of  the  stages.

 MR,  SPEAKER  ;  This  was  decided  by
 the  Business  Advisory  Cominitiee  and  later’

 JUNE  1,  97  Maintenance  of  Internal  \9
 Security  Bill

 SHRI  S.  M.  BANERJEE  :  I  san  move
 amotion  that  time  should  be  extended  to
 ten  hours,

 MR.  SPEAKER  :  No,  This  was  decided
 by  your  ownselves,  Balance  is  already
 two  hours  more

 SHRIS.  M  BANERJEE  :  The  Business
 Advisory  Committee  decided  that  it  should
 be  given  seven  hours  and  you  said
 that  you  could  extend  it  by  one  hour
 more,  if  necessary.

 MR.  SPEAKER  :  Half  an  hour  or  s0;
 we  will  make  that  marginal  adjustment.

 SHRI
 (Serampore)  :

 DINFN  BHATTACHARYYA
 Half  an  hour  is  not  enough.

 MR  SPEAKER  :  Do  not  86  me  com-
 mitted  on  this.

 श्री  दिनेश  भट्टाचार्य  :  हम  लोगो  को  बन्द

 करने  का  प्रबन्ध  किया  जा  रहा  है  ओर  छापे

 टाइम  भी  नहीं  देंगे  a  (व्यवधान)  .  हम

 लोग  बन्द  तो  होंगे  ही  लेकिन  कम  से  कम

 बोलने  का  मौका  तो  देना  ही  चाहिए  t

 क्री  एम.  रामगोपाल  रेड्डी  (निजामाबाद)  :

 अध्यक्ष  महोदय,  कल  मैंने  वाजपेयी  जी  और

 श्री  ज्योतिमंय  बसु  के  भाषणों  को  सुना  ।  बड़े

 आश्चर्य  की  बात  तो  यह  है  कि  दोनों  नेता  एक

 होकर  कांग्रेस  ग्न मेस्ट  के  ऊपर  भांडा  उठा  रहे

 हैं।  मैं  समझता  हूं  यह  पहला  ही  मौका  है  जब

 इन  दोनों  नेताओं  ने  एक  साथ  मिलकर  गवर्नमेंट

 के  ऊपर  भंडा  उठाया  है  a  मैं  प्रापक  द्वारा  इस

 सात  का  ध्यान  टनेल  सिक्योरिटी  बिल  की

 तरफ  दिलाना  चाहता  हूं।  देश  में  इन्टरनेट

 सिक्योरिटी  बहुत  ही  जरूरी  है।  दूसरे  मुल्कों

 में  भी  ऐसे  कानून  होते  है  लेकिन  बाज  मुमालिक

 में  तो  ऐसा  होता  है  कि  मदि  कोई  व्यक्त  देश

 द्रोह  की  बात  करता  है  जो  अपको  जिनी बेद
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 किया  जाता  डि  उसको  जिन्दा  नहीं  रखा  जाता

 है।  यह  बात  चाइना  में  होती  है।  लेकिन  इसके

 बावजूद  हमारे  ज्योतिर्मय  बसु  यहा  पर  हमारे

 मुल्क  में  जबकि  हम  सिर्फ  जेल  मे  रखने  की

 बात  करते  है  ताकि  वह  व्यक्ति  मुल्क  के  साथ

 गद्दारी  न  कर  सारे,  उसपर  भी  एतराज  कर  रहे

 हैं।  भ्रमर  इस  बात  को  भी  वे  पसन्द  नहीं  करते

 तो  फिर  क्‍या  इस  रास्ते  को  छोड़कर  वही
 लीक्विडेशन  का  रास्ता  ही  अख्तियार  करना

 पड़ेगा  ?  पिछले  एलेक्शन  में  इस  मुल्क  की  बहुत
 बड़ी  अक्सरीयत  ने  कांग्रेस  का  साथ  दिया  है

 इसलिए  वायरस  गवर्नमेंट  का  फर्ज  हो  जाता  है
 कि  बह  इस  मुल्क  के  लोगो  की  भलाई  करे।

 लोगों  की  भलाई  करने  के  लिए  इस  बिल  की

 बहुत  जरूरत  है।  भ्रमर  कोई  किसान  खेती  करता

 है  तो  उसके  लिए  अपने  खेत  मे  बाद  लगाना

 जरूरी  हो  जाता  है  ताकि  जंगली  जानवर  इन्दर

 न  घुस  सकें  -  इस  वक्‍त  इस  हिन्दुस्तान  के  बाग

 में  बहुत  से  जंगली  जानवर  घुसने  की  ताक  मे  है

 इसलिए  बहुत  दूरंदेशी  के  साथ  पन्त  जी  ऐन

 बात  पर  यह  बिल  लाये  है  क्योकि  अब  इससे

 ज्यादा  और  देर  नहीं  की  जा  सकती  थी  ।

 यहा  पर  यह  कहा  गया  कि  इस  बिल  को

 लाकर  बहुत  प्र न्याय  हो  रहा  है।  मैं  कहना

 चाहता  हैँ  कि  अगर  तमाम  पोलिटिकल  पार्टीज

 के  बकस  का  हिसाब  लगाया  जाये  तो  वह
 दो  तीन  लाख  से  ज्यादा  नहीं  होगे  और  अगर

 तमाम  गवर्नमेंट  सर्वेयर्स  का  हिसाब  लगाया  जाये

 तो  बहु  भी  दो  परसेन्ट  से  ज्यादा  नही  होंगे  ।

 इनके  अलावा  जो  खेती  करने  बाले  है  या  जो

 लोग  लेती  मे  मजदूरी  करते  हैं  उनका  कुछ

 विचरते  वाला  तही  है।  पैं  स्वतन्त्र  पार्टी  के

 श्री  पीयू  मोदी  और  जन सं भर  के  श्री  वाजपेयी  जी

 से  कहता  चाहता  हुं  कि  उतकों  भी  इससे  कोई

 नहीं  है खतरा  सिफ  उन  लोगों  को

 हो  सकता  है  | : ड  कि  इस  देश  के  साथ  देशों
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 का  काम  करते  हैं।  इसलिए  मैं  कहता  चाहता

 हूँ  कि  इस  बिल  को  फौरन  पास  होना  चाहिए।
 अगर  इसको  पास  करने  से  कौर  कुछ  देर  की  गई
 तो  इस  मुल्क  के  सामने  खतरा  पैदा  हो  सकता

 है।  खतरे  की  मंदी  बज  चुकी  है।  और  मै

 समझता  हूँ  इसीलिए  ,गवर्नमेंट  फौरन  ऐक्शन
 लेने  के  लिए  तैयार  हो  गई  है।  इस  बिछ  के
 पास  होने  से  डिमोक्रेप्ती  पर  कोई  आंच  नहीं
 जाने  वाली  है  बल्कि  अगर  डेमोक्रेसी  को
 इस  मुल्क  मे  जिन्दा  रहना  है  तो  उसके  लिए
 इस  बिल  का  पास  होन।  बहुत  जरूरी  है।  जिन

 लोगो  को  डिमोक्रेत्ती  पर  फेथ  नहीं  है,  जिनको

 डेमोक्रेसी  पर  भरोसा  नहीं  है  और  जो  कि  इस

 देश  में  डेमोक्रेसी  को  बर्बाद  और  डिस्ट्राय  करना

 चाहते  हैं  बही  लोग  इस  बिल  के  खिलाफ  राज

 आवाज  उठा  रहे  है  |  लेकिन  मेरी  समय  में  यह

 नही  जाता  कि  वाजपेयी  जी  को  क्‍या  हो  गया

 है,  वे  क्यो  यहा  पर  इस  किस्म  की  आवाज  उठा

 रहे  है  ?  मैं  चाहता  हैं  कि  वाजपेयी  जी  अपने

 पूरे  के  (रे  अमेंडमेट्स  वापिस  ले  लें 1...

 (ब्यवधार') ....  जनसंघ  और  स्वतन्त्र  पाटी  के

 लोग  तो  नर  बार  गवर्नमेंट  आफ  इंडिया  की

 नुक्ताचीनी  डिफेन्स  आफ  इंडिया  रूल्स  को  लागू
 न  करने  के  लिए  कर  रहे  थे  लेकिन  आज  वही

 लोग  अपने  पोलिटिकल  एडवांटेज  के  लिए,

 क्योंकि  देश  शे  उनकी  साख  बहुत  गिर  गई  है,
 लेफ्ट  कम्युनिस्टों  की  सहायता  कर  रहे  हैं।  यह्‌

 बड़ी  बदकिस्मती  की  बात  है  कि  जो  सुबह  से

 शाम  तक  देशभक्ति  का  नाम  लेते  हैं  और  यह

 कहते  हैं  कि  भारतीय  जनता  देशभक्त  की

 निशानी  है  वही  लोग  आज  जो  कानून  देश  की

 भलाई  के  लिए  पास  किया  जा  रहा  हैं  उसकी

 युल्लालिफत  कर  रहे  हैं

 wet  पर  यह  भी  कहा  गया  कि  आंध्र  प्रदेश'

 में  साढ़े  जार  लाख  एन.  जी.  भोज  ने  जो
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 हड़ताल  की  थी  उनके  खिलाफ  यह  कानून  लागू
 किया  गया  t  मैं  कहना  चाहता  हैँ  कि  आध्र

 प्रदेश  में  सिर्फ  साढ़े  चार  लाल  लोग  ही  नहीं

 हैं  बल्कि  वहां  पर  साढ़े  चार  करोड़  लोग

 हैं  शीर  वह  साढे  चार  करोड़  लोग  उन

 हाफ  जोश  है... उ  लोगं  सिफ  के  ,  आग्रह

 कल  को  गवर्नमेंट  आफ  इंडिया  के  एम्पलाइज

 इस  देश  के  सामान्य  लोगों  के  हित  को  नुकसान

 पहुंचाना  चाहते  हैं  या  कोई  ओर  इस  प्रकार  का

 संघर्ष  करना  चाहते  हैं  तो  उनके  ऊपर  भी  यह

 कानून  लागू  किया  जाएगा  शर  उनकी  जेल  में

 कर  दिया  जाएगा  ।  हमारे  सामान्य  लोग  जो

 दावों  में  बसते  हैं  उसकी  36  पैसे  रोश  की

 आमदनी  नहीं  है--पह  बात  लेफ्ट  कम्युनिस्टों

 की  तरफ  से  रोज़  कही  जाती  है।...

 (व्यवधान)  eae  कल  वाजपेयी  जी  ने  यहा

 पर  धमकी  भी  दी  कि  एनिमेशन  करेंगे  !  हमारे

 लेफ्ट  कम्युनिस्ट  शायद  उकसाने  की  कोशिश  करें

 लेकिन  हमारे  एन,  जी.  ओर  और  हमारे

 झाफितसे  देशभक्त  हैं  कौर  वे  इस  देश  की

 भलाई  के  लिए  काम  करने  को  तैयार  हैं।  वे

 बाप  लोगों  के  उकसाने  में  नही  आयेंगे  ।  प्रापक

 उकसाने  के  बावजूद  दो  तिहाई  से  ज्यादा

 मैजोरिटी  काग्रेस  को  मिली  हैं  और  चरागे  कोई

 एलेक्शन  भायेगा  तो  तीत  चौथाई  मैजोरिटी

 आयेगी  ।  भेरी  आपके  जरिए  दरख़्वास्त  है  कि

 कि  इस  बिल  को  फौरन  पास  करना  चाहिए  t

 SARL  AMRIT  NAHATA  (Harmer)  :  Mr.
 Speaker,  Sir,  I  was  listening  «  the  speech
 of  Shri  Jyotirmoy  Basu  very  a  tientively  and
 he  betrayed  his  utter  lack  of  understanding
 of  the  situation  and  made  &  profoundly  un-
 ?  arxist  analysis  when  he  saj4  that  this  Bill

 an  attempt..
 M
 Re  MR.  SPEAKER  :  You.  continue  after
 pphyoh.
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 We  adjourn  for  lunch  to  meet  again  at
 2  O'Clock.

 43  hes.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  lok  Subha  reassembled  after
 Lunch  at  three  minutes  past  Fourteen  of
 the  Clock.

 (Mr.  Deputy-SprAker  fn  the  Chair]

 STATUTORY  RFSOLUTION  RE.  MAIN-
 TENANCE  OF  INTERNAL  SECURITY

 ORDINANCE  AND  MAINFENANCL
 OF  INTERNAL  SECURITY

 BILL—contd.

 SHR!  AMRIT  NAHATA  :  Mr,  Deputy~-
 Speaker,  Sir,  Comrade  Jyourmoy  Bosu,  in
 his  speech,  said  that  this  Bull  is  an  instru-
 ment  to  prop  up  the  tottering  regime  of
 Mrs,  indira  Gandhi.  Now,  Sir,  this  is  a
 very  fantastic  and  almost  ridiculous  state-
 ment.  Anybody  who  has  even  remnants
 of  commonsense  feft  in  him  would  agree
 with  me  that  the  present  regime  of  Mrs.
 Indira  Gandhi  is  not  at  all  tottering.  He
 said  that  this  Bill  is  an  ample  proof  to  show
 that  it  is  a  semi-fascist  regime.

 Sir,  in  the  last  Lok  Sabha,  Shri  Bal  Raj
 Madhok  once  called  our  Prime  Minister  a
 dictator,  The  mantle  has  now  fallen  on  the
 very  willing  shoulders  of  Comrade  Jyotirmoy
 Bosy.

 Shri  Atal  Bihariji  quoted  Shakespeare
 and  said  that  what  is  there  if  @  name.  This
 i8  just  the  same  old  wine  in  a  new  bottle.
 Bot  he  let  the  cat  out  of  the  bag  when  he

 said  that  he  would  support  the  Bill  if  it  was
 called  the  Treason  Bull.

 So,  it  seems,  the  opposition  is  only  to

 the  name,  not  to  the  contents.

 Oor  Minister,  Shri  K.  ध्ग्ती  Pant  laboured
 hand  cy  indulge  in'an  airy  sabeotbetting

 wit!
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 Shri  Atal  Bihari  Vajpayee.  |  am  too  pedes-
 trian  indulge  in  these  exercises  in  abstrac-
 tions  concerning  individual  liberty  and  State
 security.

 Just  as  it  was  a  painful  duty  on  the  part
 of  Shri  Pant  to  defend  the  Bill,  I  feel  duty
 bound  not  to  extend  whole-hearted  support
 or  a  total  support  to  this  Bill.

 It  would  be  a  breach  of  trust  that  the
 people  have  reposed  in  me.  In  my  consti-
 tuency,  there  is  350  mile  long  border  with
 Pakistan.  The  aims  and  objects  of  the  Bull
 mention  events  across  the  border,  I  think
 there  is  a  border  on  the  east  and  there  is  a
 border  on  the  west.  Along  the  western  border
 in  my  Constituency  Muslims,  Scheduled
 Caste  people  and  Caste  Hindus  are  almost
 in  equal  proportions.  About  35  per  cent  of
 the  population  is  Muslim.  You  will  not
 find  a  single  constable  in  the  Police,  a  single
 peon,  or  a  single  clerk  anywhere  in  the
 Administration,  who  belongs  to  the  minori-
 ty  community,

 There  is  already  a  Preventive  Detention
 Law  in  force  in  Rajasthan.  The  people  in
 my  constituency  fell  very  much  harassed  by
 that  lawless  law,

 I  want  to  tell  you  some  of  the  concrete
 examples  and  I  want  to  express  my  own
 genuine  apprehensions  that  once  this  Bill
 becomes  an  Act,  it  would  further  add  to  the
 hardships  and  the  fears  that  beguile  my
 people,  Magistrates  would  be  entrusted
 with  the  task  of  enforcing  this  law,

 There  is  one  young  boy-his  name  is
 Morad  Afi  Abra,,a  muslim  boy  from  my
 consiituency,---the  first  to  do  his  M.A,
 from  Aligath  Muslim  University.  He  want-
 eda  job,  A  magistrate  called  him.  He
 askéd  :  “Have  you  done  your  M.  A.  from
 Aligarh  Muslim  University  ह  The  boy  said,
 “Yes,  Sir’.  The  Magistrate  said;  “Then,
 you  are  a  Pakistani  spy;  don’t  enter  the
 district,’’

 SHR)  $s.  M.  BANERJEE  :  The  Magis-
 tthimshoukl  be  sacked.

 Security  Bill
 SHRI  AMRIT  NAHATA  :  There  is  a

 law  in  my  State.  This  law  says  that  relj-
 gious  buildings  cannot  be  constructed  without
 permission.  Now,  the  Police  makes  a  report
 that  such  and  such  a  mosque  is  built  with-
 out  permission.  The  case  goes  before  a
 Magistrate.  The  Magistrate  says  in  his  judg-
 ment,  from  the  police  records,  I  find  that
 the  mosque  has  been  constructed  without
 permission.  It  was  constructed  more  then
 50  years  ago.

 I  have  personally  visited  (hat  mosque.
 That  mosque  was  ordered  to  be  demolished.
 Dozens  and  dozens  of  mosques  have  been
 ordered  to  be  demolished  by  the  Magistrate
 without  taking  any  evidence  of  any  sort  of
 people.  Police  constables  and  Intelligence
 people,  the  Border  Sscurity  Force,  the
 Central  Intelligence  people,  even  the
 patwaris  and  other  officials  in  the  area  are
 supposed  to  be  the  guardians  of  State
 security,  During  days  of  recurrent  droughts
 if  a  man  goes  to  some  other  place  with  his
 cattle  and  goats  in  search  of  pastures,  when
 he  comes  back,  the  patwari  tells  him,
 Either  give  me  such  and  such  a  bribe,  or,  I
 will  report  that  you  had  been  to  Pakistan.
 This  Damocles’  sword  hangs  over  the  entire
 population  of  the  border  region.  It  is  used
 as  an  excuse  for  extracting  money,  goats,
 ghee,  and  even  girls  from  the  people.  They
 are  loyal  if  the  policemen  are  bribed  ;  they
 are  disloyal  if  they  refuse  to  bribe  the
 policemen.

 And,  Sir,  the  person  who  is  in  charge
 of  the  intulligence  there  is  notorious  for  his
 bouts  and  for  his  wanton  evenings  with
 wine  and  women,  It  is  common  knowledge
 that  a  largo  number  of  police  authorities
 are  in  collusion  with  smugglers.  They  are
 corrupt.  They  are  rabidly  communal.  They
 are  in  league  with  anti-national  elements,
 and  Government  want  to  arm  these  very
 people  to  safeguard  the  security  of  the
 nation  and  to  keep  a  watch  on  spies.  I
 am  afraid  that  this  Bill  will  create  more
 hardships  for  my  people.  Distrust  begets
 distrust.  You  assume  ihat  every  man  who
 belongs  to  (He  minority  community  —  ia
 disloyal.  You  harass  him,  and  you  take
 away  his  lands,  ‘You  would  be  surprised
 to  know  this  during  these  elections,  if  a
 patwari  went  to  the  returning  officer  and
 sald,  "Yes,  this,  person's  name  appears  on
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 the  electoral  rolls,  but  he  has  been  to
 Pakistan,  then  that  person  was  prevented
 from  voting.  Hundreds  of  such  persons
 whose  names  did  appearon  the  electotul
 rolls  were  prevented  from  voting  bya
 report  from  a  patwari.  A  patwart  who  ts
 in  league  with  the  feudal  reactioniry
 elements,  a  patwari  who  is  the  neo-tyrant
 of  the  village,  a  patwari  who  harasses  and
 extorts  money  from  the  people  is  the
 guardian  of  the  security  of  the  State,  and
 so  also  the  police  constables.

 Cattle  does  not  know  where  the  border
 is.  It  often  strays  into  Pakistan  and  Pak
 cattle  often  strays  into  India,  Then,  these
 people  who  guard  the  security  of  the
 borders,  enter  into  some  sort  of  agreement
 with  the  people  on  this  side  or  on  that
 side,  and  they  take  money  from  the  people
 on  this  side  or  on  that  side  and  then  arrive
 at  a  settlement  and  the  cattte  is  returned  or
 not  returned.

 So,  my  objection  to  the  Bill  is  very
 empirical,  very  practical,  4  980  not  know
 what  security  of  Siate  or  what  inc'ividual
 luberty  is  at  stake  But  I  do  know  tnat  this
 Bill,  an  apology  for  which  is  already  in
 existence  in  Rajasthan,  when  enacted  will
 create  far  moro  difficulties,  bec:  use  the
 people  who  would  administer  this  8  ॥  when
 it  becomes  law,  and  who  would  be  6  ‘rusted
 with  these  vast  powers  would  he  583  the
 people  far  more  than  what  they  ar  |  sIready
 doing.  it  is  true  that  some  safegu  5  have
 been  provided  in  this  Bill,  but  th  से...  safe-
 guards  are  meaningless,  7

 Anybody  can  be  detained  for  days  or
 22  days.  But  it  is  not  the  actual  ‘tention,
 but  it  is  the  threat  of  detenit  n  which
 matters.  The  elected  Pradha  of  one
 panchayat  samiti  was  detained,  shat  was
 the  ground?  It  was  that  he  ,vanted  to
 bring  back  those  Muslims  who  hisd  gone  to
 Pakistan  during  the  965  war.  ,  No  proof
 was  ever  advanced,  and  no  evidience  was
 ever  recorded,  and  he  was  ddtamed  for
 months  together  on  the  imaginasiy  plea  that
 he  wanted  to  bring  back  those  4  !uslyms  who
 had  jeft  the  country  for  Pakist  o  during  the
 4965  war.

 SHRI  JYOTIRMOY  BO
 7

 (Diamond
 Parbour)  ;  Was  the  Pardban  a  Mfvaliai  7
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 SHRI  AMRIT  NAHATA  :  Yes.

 There  is  another  aspect  which  I  would
 like  to  mention,  I  want  to  impress  upon
 the  Government  to  understand  the  objective
 conditions  in  our  country  as  they  prevail
 today,  What  isthe  main  threat  today  to
 the  internal  security,  internal  peace  and
 order?  Lam  aftaid  the  Government  are
 very  complacently  slecping  over  the  dangers
 that  loom  large  on  our  homuzons  Let  us
 not  ignore  those  dang2rs.  [am  at  least

 very  much  perturbed  that  if  the  things  are
 allowed  to  continue  as  they  are  continuing,
 soon  we  shall  have  a  spate  of  communil
 riots  in  our  country,  IL  want  to  wain  this
 Government  that  if  right  from  now  ouwards,
 the  Government  do  not  take  precautionary
 measures  and  do  not  arm  themselves  with

 powers,  they  will  be  taken  unawares,  and
 all  along  the  country  we  shall  have  8
 horrible  scene  where  blood  will  agam  shed
 in  the  streets.

 We  know  that  refugecs  are  comung  to
 our  country.  And  millions  of  them  have
 come  in,  The  entire  nation,  and  |  am  sure
 the  entire  progressive  mankind,  is  in  fall

 sympathy  with  these  refugecs,  But  howso-
 ever  secular,  and  howsoever  patriotic  and
 howsoever  beleaguered  and  howsoever
 harassed  these  refugees  may  be,  history
 shows  that  all  over  the  world  they  are  the
 carriers  of  poison.  But  for  the  Palestinian
 refugees,  the  West  Asia  problem  would  have
 been  solved  long  ago.  Let  us  not  forget
 that  it  will  create  complications  in  our

 country  too.  There  is  not  only  a  burden
 On  our  economy,  but  Lam  afraid  it  will
 Create  political  complexities  also  in  our

 country.  Government  must  guard  itself

 against  the  dangers  of  these  political  comp-
 lexities,  If  there  is  any  sect:  for  drastic

 action,  I  think  right  now  the  RSS  must  be
 banned  if  Government  wants  to  safeguard
 our  interaal  secucity  and  order,  Let  the

 RSS  and  other  communal  organisations  be

 banned,  If  they  do  not  do  it,  but  bring
 such  abstract  Bills  before  us,  for  which  I  do
 not  think  conditions  warrant.  as  i  do  not
 think  there  is  such  a  threat  to  the  security
 of  the  country  from  outside  or  from  spies
 there  inno  spaic  of  apics  coming  from

 Pakistan  ;  I  am  sure  about it  we  as  oot

 going  ta  sive  our  piablenis,



 201  Res.  re.  Ordinance  and

 SHRI  JYOTIRMOY  BOSU  :  That  was
 why  your  Prime  Minister  awarded  Padma
 Bhushan  to  Shri  Hansraj  Gupta,  RSS  Chief.
 The  man  was  arresied  after  Gandhiji's
 murder.  We  know  ahout  this  underground
 colluborution,

 a
 SHRI  AMRIT  NAHATA  :  The  situa-

 tion  warrants  drastic  and  bold  action  agninst
 communal  organisations  which  Government
 tried  once  in  the  Iast  Lok  Sabha  but
 retreated  because  of  the  very  misplaced
 opposition  of  the  so-called  leftist  parties.
 I  would  urge  upon  Government  to  realise
 the  real  dangers,  not  imaginary  ones,  and
 take  action  against  these  dangers.

 SITRI  S.  A.  SHAMIM  =  (Srinagar):
 There  has  been  a  deliberate  attempt  on  the
 part  of  the  Congress  party  to  make  this  a
 debate  between  the  Communist  Marxists
 and  Government.  That  impression  is  incor-
 rect  ;  this  is  u  battle  between  the  forces  of
 democracy  and  those  forces  which  want  to
 stifle  it.  This  should  be  understood  at  the
 very  outset.

 It  was  in  1950  whenthe  Preventive
 Detention  Bill  was  first  introduced  by
 Sardar  Patel  and  he  preambled  it  with  the
 statement  that  it  was  a  very  unpleasant  duty
 and  he  had  not  had  three  nights  sleep  when
 he  thought  of  introducing  it.  This  time  the
 Bill  was  being  introduced  by  Shri  K.  C,
 Pant,  but  I  did  not  see  any  anxiety  or
 agony  on  his  fuce  ;  he  was  wearing  one  of
 the  most  charming  and  disarming  smiles
 and  others  of  his  party  were  applauding
 him  tor  having  done  something  extraordi-
 narily  beneficial  to  the  mankind  and  this
 country.  That  makes  the  difference  ;  the
 sense  of  guilt  when  the  Bill  was  first  intro-
 duced  has  completely  vanished  now  3  it  has
 now  turned  into  a  sense  of  glory,  as  if  they
 were  doing  something  extraordinarily  good.

 May  I  invite  the  attention  of  my  learned
 friends  as  to  what  the  confict  is  ?  Who  does
 not  want  thé  integrity  of  the  country  to  be
 preserved  ?  Who  says  that  democracy  and
 demacratic  institutions  should  not  flourith  ?
 Who  would  not  like  to  hang  all  those  who
 are  out  to  destroy  democracy  and  its  institu-
 tions  2?  So  what  is  the  conflict  between  you
 aod ile  ?  Both  of us  are  agreed  on  that.
 The  conflict  ig  when  you  say  that  you  want
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 to  sit  in  judgment,  when  you  want  to  decide
 for  yourself  as  to  who  is  a  trator  and  who  is
 a  risk  to  the  security  of  the  country  and  who
 is  not  ?  Our  entire  judicial  system  is  based
 on  certain  principles  of  natural  justice,
 Even  if  you  see  a  murder  being  committed,
 you  cannot  simply  hang  the  murderer.  You
 have  gol  to  go  to  a  court  and  prove  it,
 You  cannot  even  convict  a  person  for  his
 confession,  with  the  exception  of  Nagarwala,
 of  course--that  is  a  unique  case.  If  you
 want  to  hang  Jyotirmoy  Basu  on  a  charge
 of  murder,  pleasc  hang  him,  but  let  him
 prove  his  innocence  in  a  regular  court  of
 law,  Let  charges  be  framed  as  they  would
 be  framed  ordinarily  against  any  ordinary
 criminal  for  murder.  But  here  ths  offence
 has  not  been  committed.  It  is  only  likely
 to  be  committed.  This  basic  difference
 should  be  understood.  You  want  to  prevent
 a  thing  ;  therefore,  you  take  a  more  drastic
 measure.  The  basic  conflict  is  this  We
 agree  that  ciminals,  people  who  are  a
 security  risk  should  be  punished,  but  who
 will  sit  in  judgment  ?  Your  justification  is
 the  integrity  of  the  country.  That  is  the
 danger,  This  is  what  Yahya  Khan  has  been
 saying  for  the  last  24  months,  that  is  how
 he  has  been  massacring  thousand  of  people.

 SHRI  VAYALAR  RAVI  (Chirayinkil):
 He  is  equating  the  Government  of  India
 with  Yahya  Khan,  This  is  objectionable.

 SHRI  S.  A.  SHAMIM  :  These  are  the
 dangers  inherent  in  the  situation  where  you
 give  arbitrary  powers  to  the  ruling  pary,
 (Interruptions)  Like  Hitler  before  him  in
 this  century,  Yahya  Khan  is  _  inventing,
 creating  justifications  in  the  mame  of  the
 intagrity  of  the  country,  in  the  name  of  the
 solidarity  of  the  country.  And  who  does
 not  condemn  him,  that  butcher  of
 Pakistan  ?

 SHRI  VAYALAR  RAVI:  Tle  is  the
 man  who  supported  Yahya  Khan.

 SHRI  8.  A.  SHAMIM  :  I  want  him  to
 withdraw  these  words,  This  is  an  insinua-
 tioa,  It  is  only  because  he  thinks  that  4
 ama  Mustim  that  |  can  be  maligned.  Mr,
 Nahata  from  the  other  sides  gave  8  very
 brilliant  exposition  against  the  Bill,  but  he
 never  interrupted  him.  Ihave  supported
 Mujibyr  Rehman.  1  condemn  in  ap  un-
 certain  terms  Yahya  Khan,  Do  not  put  a.
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 {Shri  S,  A,  Shamim]

 premium  on  irrationality,  Do  nat  dictate
 what  I  should  say,  in  what  language  [
 should  say.

 Much  before  you  staried  ruling  this
 country,  greater  tyrants  have  ruled  the
 world,  and  they  had  their  own  justifications
 for  killing  people.  Here  you  are  not  killing
 us,  you  are  seeking  justification  for  de-
 priving  us  of  our  freedom,  That  is  the
 analogy.  (dnterruption)

 SHRI  PILOO  MODY  (Godhra):  I  do
 not  cxpect  that  the  members  of  the  ruling
 party  will  ever  understand  what  freedom  is,

 SHRI  S.  A.  SHAMIM  :
 pinching  them.

 The  shoe  is

 MR,  DEPUTY-SPEAKAR  :  You  have
 very  little  time.  Do  not  provoke  controversy.
 Come  to  the  point.

 SHRI  S.  A.  SHAMIM  :  I  am  just  saying
 what  I  fcel  about  it,  and  the  hon.  Members
 on  the  other  side  are  quite  free  to  counter
 my  arguments.  We  have  listened  to  the
 beautiful  garments  of  justification  which
 they  have  woven  from  the  fabric  of  their
 own  prejudices.  We  are  entitled  to  sce
 through  the  game.

 So,  no  such  situation  existed  in  the
 country  and  it  does  not  exist.  This  country
 has  been  ruled  without  the  Preventive
 Detention  Act  for  at  least  one  year,  from
 the  time  when  the  Congress  Party  could  not
 get  it  renewed  last  year.  What  has  hap-
 pened  during  this  one  year  ?  You  had  one
 of  the  most  peaceful  elections  and  peace  on
 the  borders  too,  according  to  the  Prime
 Minister  and  her  supporters.  Hf  the  country
 could  be  run  without  the  Preventive
 Detention  Act  for  one  year  and  with  peace
 on  all  the  frontiers,  why  cannot  it  be  run
 even  today  ?  What  is  going  to  happen  ?

 The  provision  for  an  advisory  Board  is
 being  presented  to  us  on  a4  platter  as  a  con-
 cession,  You  are  s0  generous,  so  kind  to
 homanity,  to  your  citizens.  We  say  that
 these  Advisory  Boards  will  be  of  mo  effect
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 because  you  have  deprived  them  of  the  very
 process  of  law,  the  legal  process,  the  legal
 procedure,  which  is  the  basis  of  our  admin-
 istration  of  justice.  Let  us  see  the  other
 countries.  We  are  trying  to  ape  the  British
 pattern  of  democracy.  Let  us  see  how
 Britain  faced  the  danger,  placed  in  a
 similar  situation,  may,  in  much  worse
 situation,  Did  they  resort  to  the  Preventive
 Detention  Act  or  the  Maintenance  of  Inter-
 nal  (IN)  Security  Act  as  you  have  ?

 It  is  said  that  these  are  men  of  integrity
 who  will  not  misuse  it.  |  agree  But  then
 you  are  not  likely  to  be  there  for  all  times
 to  come,  This  Act  can  be  handed  over
 according  to  your  own  assertion  to  Jyotir-
 moy  Bosu,  Atal  Bihari  Vajpayee  or  some
 others  who  are  not.  according  to  your
 definition,  as  pious  and  considerate  as  you
 claim  to  be  So  it  is  not  a  question  of  who
 wields  the  instrument  ;  2498)  8  question  of
 what  is  the  nature  of  the  instrument.

 My  ume  has  been  taken  up  ०५  inter-
 ruptions  and  |  shall  conclude  in  a  minute.
 lam  a  witness  to  the  practical  application
 of  this  Act  in  the  State  of  Jammu  and
 Kashmi:.  In  September,  1963  Bakshi
 Ghulam  Ahmed  happened  to  be  the  greatest
 patriot  living  :  he  was  the  Prime  Minister
 of  Jammu  and  Kashmir  State.  But  in
 September,  964  this  greatest  of  all  patriots
 was  arrested  under  the  PD  Act.  The
 charge  ;  he  was  going  to  move  a  no  confi-
 dence  motion.  This  Act  grves  power  {(o  the
 Deputy  Commissioners  and  District  Magist-
 fates  aid  allof  them  are  not  as  pious,
 apparently,  as  Mr,  Pant  and  my  hon.
 friends  on  the  other  side.  One  day  will
 come  wien  you  will  not  be  in  power,  my
 friends,  and  you  will  be  hauled  up  by  the
 Deputy  Commissioners.  At  that  time  also
 you  will  find  defenders  in  us  to  defend
 your  rights  just  as  we  are  defending  the
 rights  of  millions  today.  ,

 ही  ए.  पी.  ह... ड  (बॉक्सर):  उपाध्यक्ष

 महोदय,  कछ  बहुत  ही  धीरज  के  साथ  शौर

 बहुत  ही  कान्ती  के  साथ  मैंने  श्री  अंटल  बिहारी

 वाजपेयी,  श्री  पीसू  मोदी,  श्री  ज्मोतिमेय  सु

 और  श्री  रमेन  सेन,  इन  चार  महानुभावों  के

 'आवारा  सूखे।  उनके  भाषणों  के  फौरन  मुझे ऐसा
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 am  कि  जितनी  कड़वी  शौर  तीखी  बातें

 श्री  ज्योतिर्मय  बसु  को  करनी  चाहिये  थीं  उससे

 भी  अधिक  कड़वी  और  तीखी  बातें  श्री  वाजपेयी

 में  कीं।  और  श्री  पीलु  मोदी  का  तो  कुछ  कहना

 ही  नहीं  है  ।  इन  चारों  दलों  के  माननीय  सदस्यों

 के  विचारों  में  कोई  एका  नही  है,  एक  दूसरे  के

 विरोधी  हैं,  इस  हाउस  में  भी  एक  दूसरे  के

 विरोधी  हैं  और  बाहर  भी  हैं।  लेकिन  सिर्फ

 राजनीतिक  बातों  को  पूरा  करने  के  लिए  एक

 राजनीतिक  दृष्टिकोण  से  इन  सभी  लोगों  ने

 इस  बिल  का  विरोघ  किया  है

 वाजपेयी  जी  ने  तो  इस  बिल  का  विरोध

 करते  हुए  बहुत  सी  बातें  कह  डालीं  ।  उन्होंने

 स्वतन्त्रता  के  राज्य  में  जो  लड़ाई  चल  रही  थी

 शीर  उस  समय  जो  विदेशी  सरक।र  और  तब

 उस  सरकार  ने  इस  देश  में  जो  दस  तरह  के  कानून

 बनाये  थे,  उनका  भी  जिक्र  किया  और  कहा  कि

 इससे  बुरा  कानून  उन्होने  नहीं  बनाया  था  ।

 मैं  कहना  चाहता  हूं  कि  यह  कानून  कोई

 झाज  पहली  मतबा  इस  हाउस  के  सामने  नहीं

 आया  है।  जब  1950  में  हमारे  देश  में  संविधान

 पास  और  लागू  हुआ,  तो  उसके  एक  महीने  बाद

 ही  उस  समय  के  हमारे  देश  के  बड़े  बड़े  नेतायों

 को  इस  तरह  का  कानून  बनाने  की  आवश्यकता

 पड़ी  (व्यवधान)  इसलिए  कि  जो  हमारे  देश  के

 बाहर  के  दुश्मन  है,  उनका  तो  हम  मुकाबला

 कर  सकते  हैं,  लेकिन  देश  के  अन्दर  भी  जो  ऐसे

 लोग  हैं,  जैसे  मेरे  माई  श्री  ज्योतिर्मय'  बसु  हैं,

 जो  विदेशों  के  इशारे  पर  चलने  बाले  हैं,

 (व्यवधान)  जो  अहिंसा  की  नीति  में  विश्वास

 नहीं  करते  हैं,  जिनके  सारे  कार्यक्रम  हिंसात्मक

 होते  हैं,  प्रा वश्य कता  पड़ते  पर  उनके  खिलाफ़

 कार्यवाही  की  जा  सके  |

 की  वाजपेयी  जी  ने  कल  व्यक्तिगत

 आज़ादी  की  बात  कही  मे  यह  जातना  चाहता

 Security  Bill

 हूं  कि  वह  किस  बात  के  लिए  आज़ादी  चाहते

 है।  डा०  रानेन  सेन  ने  कहा  कि  वह  कलकत्ता

 को  हम  लोगों  से  ज्यादा  जानते  हैं  ।  मैं  इन

 माननीय  सदस्यों  से  यह  कहना  चाहता  हूं  कि

 इस  देश  में  जो  खून,  ह्त्या  और  लूट-मार  करने

 वाले  हैं,  जो  लोग  विदेशों  के  इशारे  पर  चलते  हैं,

 जैसे  सी.  पी.  एम.,  सी.  पी.  (एम.  एल.)  शौर

 नक्सलाइट  पार्टी  हैं,  क्‍या  ऐसे  लोगों  और

 पार्टियों  के  लिए  वे  व्यक्तिगत  आज़ादी  चाहते

 हैं।  श्री  पीलू  मोदी  नने  इस  बिल  का  विरोध

 किया,  लेकिन  साथ  ही  यह  भी  कहा  कि  बह

 इसको  बंगाल  में  लागू  करने  के  लिए  राज़ी  हैं।

 (व्यवधान)  मैं  श्री  शमीम  को  कहना  चाहता

 हूं  कि  कल  श्री  के.  सी.  पन्त  ने  कहा  था  कि

 आपको  घबराने  की  ज़रूरत  नहीं  है,  श्राप  इस

 कानून  से  क्यों  डरते  हैं।  (व्यवधान)

 जैसा  कि  मैंने  पहले  कहा  हैं,  यह  कानून

 पहली  बार  इस  सदन  में  नहीं  आया  है  ।  आज़ादी

 के  बाद  सात  बार  इस  कानून  की  अवधि  बढ़ाने

 के  लिए  बिल  इस  सदन  में  छाया  गया  है  कौर

 यह  भ्राठवी  बार  है।  (व्यवधान  )

 यह  कहा  गया  है  कि  देश  में  जो  साधारण

 कानून  हैं,  उनके  ज़रिये  भी  लोगों  के  ख़िलाफ़

 कार्यवाही  की  जा  सकती  है।  मैं  यह  जानना

 चाहत।  हूं  कि  साधारण  कानून  के  जरिये  कब

 कार्यवाही  की  जायेगी--जब  किसी  की  हत्या

 हो  जायेगी,  जब  शान्ति  या  देश  की  सुरक्षा  के

 विरुद्ध  अपराध  हो  जायेगा  ?  राज  हालत  यह  है

 कि  देश  में  जन-जीवन  के  लिए  ख़तरा  पैदा

 कर  दिया  गया  है,  किसी  का  भी  जीवन  सुरक्षित

 नहीं  है,  चाहे  बह  राजनीति  में  काम  करता  हो

 या  न  करता  हो  ।
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 कल  मज़दूरों  की  ट्रेड  यूनियन  की  दुहाई
 दी  गई।  मैं  श्री  ज्योतिर्मय  बसु  से  यह  जानना

 चाहता  हूं  कि  उन्होंने  आल-इंडिया  ट्रेड  यूनियन
 कांग्रेस  से  बाहर  निकल  कर  सी,  आई.  टी.  यू.

 क्यों  बनाया  ।  (व्यवधान)  इसका  कारण  यह

 है  कि  प्रात-इंडिया  ट्रेंड  यूनियन  कांग्रेस

 संविधान  और  कानून  के  अन्तर्गत,  एक

 डेमोक्रेटिक  तरीके  से,  मज़दूर  संगठन  चलाना

 चाहती  है  और  उसमें  उनका  विश्वास  नहीं

 रहा  ।  वह  अ्रशान्ति  के  रास्ते  से  अपना  सारा

 काश  करता  चाहते  थे,  इसलिए  वह

 ए.  आई.  टी.  यू.  सी.  से  बाहर  निकल  गये  1

 श्री  वाजपेयी  चाहते  हैं  कि  इस  तरह  के  विश्वास

 रखने  वाले  लोगों  को  छूट  दी  जाये  कि  वे

 देश  मे  जो  कुछ  भी  करना  चाहें,  करें  (व्यवसाय  )

 और  जब  इस  तरह  की  घटनायें  हों,  तो  उनके

 बाद  साधारण  कानून  के  अन्तर्गत  उनका  ट्रायल

 किया  जाये  1  मैं  वाजपेयी  जी  से  पूछना  चाहता  हूं

 कि  सी.  पी.  (एम.),  सी.  पी,  (एम.-एल.)

 और  नवसलाइट्स  के  साथ  उनकी  दोस्ती  कब

 हुई  ।  इसी  लिए  जब  बहू  कल  बोल  रहे  थ  तो

 मैंने  कहा  था  कि  मेरी  समझ  में  नही  आता  कि

 जनसंघ  के  नेता'  श्री  वाजपेयी  बोल  रहे  हैं  या

 सी.  पी.  (एम.)  के  नेता,  श्री  ज्योतिर्मय  बसु,

 या  सी  पी  (एम-एं.)  के  कोई  नेता  बोल  रहे

 हैं।  (व्यवधान)

 कहा  जाता  है  कि  इस  कानून  के  द्वारा

 लोगों  की  व्यक्तिगत  आज़ादी  का  अपहरण

 होगा,  जी  निर्दोष  लोग  हैं,  उन  पर  जिला

 मजिर्टृट  कार्यवाही  करेंगे,  उन  को  डिटेन

 करेंगे  a  कितने  दिन  तक  ?  बारह  दिन  तक  ?

 बारह  दिन  के  अन्दर  स्टेट  गवर्नमेंट  का  एपरूवल

 लेना  पड़ेगा  और  उसके  साथ  ही  तीस  दनि  में

 एडवाइजरी  कमेटी  के  सामने  मामले  को  ले
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 जाया  जा  सकता  है।  (व्यवधान)  अगर

 एडबाइजरी  कमेटी  फैसला  करेगी  कि  डिटेक्शन

 ग़लत  है,  शो  उस  व्यक्ति  को  तुरन्त  रिहा  कर

 दिया  जायेगा।

 श्री  समीम  ने  हम  लोगों  को  डराया  है  कि

 एक  दिन  शह  भी  बाने  वाला  है,  जब  डिस्ट्रिक्ट
 मजिस्ट्रेट  कांग्रेस  के  सदस्यों  के  खिलाफ  भी

 कार्यवाही  करेंगे  ।
 मै  उनसे  कहना  चाहता  हूं

 कि  कांग्रेस  के  लोगों  ने  डिस्ट्रिक्ट  नहीं,  बल्कि

 एक  विदेशी  शासन  के  खिलाफ  सघर्ष  किया।

 न्होंने  भ्रामरी  की  लड़ाई  लड़ते  हुए  हर  तरह

 की  कुर्बानी  दी  ।  इसलिए  वे  माननीय  सदस्य

 की  धमकी  से  डरने  वाले  नहीं  है।  (व्यवधान)
 उनको  पता  नही  है  कि  काग्रेस  के  लोगों  ने

 देश  की  आजादी  की  लड़ाई  लड़ी  (व्यवधान)
 और  अब  देश  की  आजादी  मासिक  करने  के  बाद

 उसकी  आज़ादी  और  सुरक्षा  कायम  रखने  का

 काम  भी  काग्रेस  के  लोगों  का  है,  उनका  सहीं  ।

 (व्यवधान  )

 यह  जो  बिल  इस  सदन  में  छाया  गया  है,

 मैं  इसका  राभर्थन  करता  हूं।  में  श्री  वाजपेयी  से

 निवेदन  करना  चाहता  हूं  कि  मैंने  अभी  जो

 बातें  कही  है,  उन  पर  बहू  गौर  करें।  आज

 बंगाल  में  हालत  यह  है  कि  कोई  भी  राजनैतिक

 पार्टी  का  झांसी,  कोई  भी  मजदूर  संगठन  में

 काम  करने  वाला  आदमी  निर्भीक  होकर  नहीं
 चल  सकता  है  वहां  पर  खुले-प्राम  लोगों  की

 हत्या  की  जाती  है  1

 जो  म. किसस्ट  नीति  से  भिन्न  पारियाँ

 हैं,  जैसे  जनसंघ  और  स्वतन्त्र  पार्टी,  वे  शान्ति

 के  रास्ते  में  विश्वास  करती  हैं,  या

 सी.  पी,  आई.,  जो  सांविधानिक  तरीकों  में

 विश्वास  करती  हैं,  उनको  इस  का लूत  का

 समर्थन  करता  चाहिए  |  इसलिए  मैं  श्री  बटल
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 बिहारी  वाजपेयी,  श्री  पीलु  मोदी,  डा०  रोनेन

 सेन  और  श्री  एस.  एम.  बनर्जी  से  निवेदन

 करूंगा  कि  चूंकि  यह  कानून  देश  की  सुरक्ष।  के

 लिए,  और  जो  लोग  हिंसात्मक  नीति  में

 विश्वास  करते  है,  उनको  हिंसात्मक  कार्य  वालियां
 करने  से  रोकने  के  लिए  बनाया  जा  रहा  है,

 किसी  को  दंडित  करने  के  लिए  नहीं,  इसलिए

 वे  इसका  समर्थन  करें  ।

 इन  शब्दों  के  साथ  मैं  हस  बिल  का  समर्थन

 करता  हूँ

 SHRE  R,  9,  BHANDARE  (Bombay
 Central)  :  Sir,  having  heard  the  speeches
 of  some  members  of  the  opposition,  |  am
 not  surprised  that  they  are  opposing  this
 measure,  Mr,  Bosu  professes  democracy
 by  lips,  but  in  fact  he  is  an  agitator  by
 profession.  Whenever  {  fook  at  him,  [
 always  find  him  agitated.  But  lam  sur-
 prised  that  Mr,  Vajpavee  has  joined  in
 raising  the  voice  of  protest  along  with  the
 CPM  member.

 SHRI  ATA  RINARI  VAJPAYEE
 (Gwalior)  :  He  joined  me.

 SHRER,  D.  BHANDARE  ;  [  do  not
 know  whether  he  joined  you  or  you  joimed
 him,  Anyway,  your  voice  was  one  with
 him  against  the  Bill.  I  think  Mr.  Vajpayee
 also  is  democrate  by  profession,  but  when-
 ever  he  speaks,  he  is  a  demagogue  by
 practice.  JT  am  using  very  mild  term.  He
 is  bordering  on  the  line  of  fascism  and
 demagogy.  Mr.  Piloo  Mody  is  a  democrat
 by  business,  but  a  humourist  by  habit.  He
 would  always  like  to  humour  the  House  into
 laughter.  From  that  point  of  view,  he
 opposcd  the  filr.

 Lagree  with  some  of  the  philosophers
 that  liberty  as  an  all-preciaus  thing  is  to  be
 safeguarded  and  respected.  But  at  the
 same  time,  democratic  civil  society  must
 be  preserved  at  all  costs,  if  necessary  at  the
 cost  of  liberty  and  life  of  some  individual.
 This  measure  should  be  lovked  at  from
 that  point  of  view.  There  has  always  been
 a  coallict  between  Liberty  and  adthority,
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 betvcen  individual  rights  and  civil  society.
 This  conflict  has  heen  tried  to  be  solved
 at  different  stages  of  history  by  every
 nation.  Therefore,  we  must  look  into  the
 Constitution  itself  to  find  out  whether  the
 Constitution  in  fact  tries  to  bring  about  a
 reconciliation  between  liberty  and  authority,
 between  a  political  society  and  individual
 interests,  What  is  the  scheme  of  article  22  ?
 It  tries  to  bring  about  a  reconciliation  in
 such  conflict.

 }  may  inform  Shri  Shamim  that  ours  is
 not  the  first  country  which  has  tried  to
 bring  about  such  a  measure.  Shri  Shamim
 said  that  UK  had  gone  through  many  agonies
 but  she  did  not  find  it  necessary  to  pass
 such  a  measure.  1  do  not  know  whether
 he  is  aware  of  the  fact  that  during  the  two
 world  wars  England  also  had  what  is  known
 as  the  Defence  of  the  Realm  Acts  and  the
 Indemnity  Act  which  were  repealed  after
 the  war.  Ido  not  know  whether  he  has
 read  today’s  newspapers  where  it  is  stated
 that  action  has  been  taken  against  New
 York  Times.  \  am  not  justifying  that
 action.  J  ain  only  giving  it  as  an  illustration.
 Even  USA  had  the  Internal  Security  Act  of
 1950.  I'ven  today  they  have  also  the  Federal
 Anti-Espionage  Act.  Australia  also  has  simi-
 lar  measures,

 l  would  ask  Shri  Vajpayee  whether  he
 really  and  sincerely  believes  that  conditions
 do  not  exist  which  call  for  the  enactment  of
 such  a  measure.  Is  he  not  aware  of  the
 fact  that  Naxalites  are  found  all  over  the
 country  ?  Some  six  months  back  a  map
 of  India  was  published  giving  the  spots
 where  the  Naxalites  are  carrying  on  their
 activities.  t  is  scen  from  that  there  is  not
 even  a  single  big  town  where  Naxalites  are
 carrying  on  their  activities.  Therefore,  those
 who  believe  in  democracy  should  not  forget
 the  present  political  conditions  in  out
 country.  |  ask  Shri  Vajpayee  why  he  wants
 to  commit  political  farakiri  by  joining  the
 Communist  Marxists  in  raising  this
 question,

 The  scheme  of  this  Bill  is  in  conformity
 with  article  22  of  the  Constitution,  That
 article  envisages  three  conditions  for  any
 enactment  relating  to  the  detention  of

 people,  Firstly,  there  must  be  permissive
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 limits,  Whenever  a  Preventive  Detention
 Act  or  Iaternal  Security  Act  is  passed,
 the  permissive  Jimit  is  the  first  condition.
 The  Constitution  envisages  that  democracic
 institutions  must  be  preserved  at  all  costs.
 But  for  want  of  time]  would  have  quoted
 John  Stuart  Mill,  who  said  that  institutions
 are  the  creation  of  men  and,  therefore,
 they  ought  to  be  preserved  at  all  costs,  if
 necessary,  at  the  cos!  of  the  hfe  and  blood
 of  the  tyrants  who  world  like  to  destroy
 such  institutions.  This  principle  has  been
 accepted  in  article  22  because  it  expressly
 lays  down  that  no  person  should  96  de-
 tained  without  a  particular  limit.  That  has
 been  sourht  to  he  done  under  the  Bill.

 Secondly,  it  prescribes  the  minimim
 procedure  which  ought  to  he  followed,  The
 third  limit,  which  has  been  laid  duwn  by
 article  2,  is  that  the  person  detained  must
 be  given  information  as  to  the  grounds  on
 which  he  should  be  detained.  The  per-
 missive  limits  are  laid  down  in  the  Bill.

 Can  Shri  Vajpayee,  or  for  that  matter
 any  person  who  has  opposed  this  measure,
 say  that  it  has  not  given  certain  sufe-
 guards  7)  Let  me  point  out  to  clause  3,
 sub-clause  (2),  which  lays  down  safeguard
 number  one,  UU  the  subordinate  detains
 any  person.  that  sibu.dinate  authority  must
 inform  the  State  of  this  fact  within  twelve
 davs,  unless  it  is  approved  by  the  State
 Government  in  the  mean  time.

 Then,  clause  8,  sub-clause  ro}  says,  that
 the  grounds  of  detention  must  be  enumerated
 by  the  ditaining  authority  within  five  days.
 Under  clause  0  cvery  case  of  detention  is
 to  be  referred  to  the  advisory  bord  within
 thirty  days  from  the  date  of  detention,
 The  fourth  safeguard  is  that  the  constitution
 of  the  advisory  board  under  clause  9  is  also
 envisaged.

 Who  are  to  be  the  menibers  of  the  advi-
 sory  board  ?  They  should  either  be  Judges  or
 persons  having  the  status  of  Judges  of  the
 High  Court.  They  have  to  go  through  the
 papers  or  record  placed  before  them.

 क

 Then,  the  fifth  safeguard  is  that  the
 prineipte’  of  naturat  jureicé  ia  also  incorpora-

 .
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 ted  in  this  Bill;  that  the  detenu  must  be  heard,
 l  would  have  certainly  suggested  to  the
 Government  that  the  right  to  cross-examine
 should  also  have  been  incorporated  in  this
 Bill

 SHRI  ATAL  BIHARI  VAJPAYEE  :  Do
 it.

 SHRI  R.  D.  BHANDARE:  I  am  sugges-
 ting  it.

 SHRI  S  A,  SHAMIM  :  It  will  will  not
 be  accepted.

 SHRI  ATAL  BIHARE  VAJPAYFE  :  If
 they  do  not  accept  it,  you  oppose  the  Bill,

 SHRI  R.  D.  BHANDARE  :  Because  the
 proposal  has  not  been  accepted  everybody
 must  resign,  what  a  fantastic  propasitioa
 my  hon.  friend  is  laying  down.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  Let
 him  not  resign,  but  let  him  oppose  the
 Bill.

 SHRER.  D.  BHANDARE:  As  a  jurist
 Lam  suggesting  a  point  which  may  not  be
 accepted.  Even  you  would  not  have
 accepted  it  had  you  been  in  his  place,
 because  you  are  more  dcmagogue  than
 democrat,

 Apart  from  the  safeguards,  articles  32
 and  226  are  not  taken  away  by  this  Bill,
 The  detenu  can  go  to  the  High  Court  or
 move  the  Supreme  Court.

 SHRI  8.  A.  SHAMIM  :  But  he  does  not
 have  the  facts  ;  he  has  only  the  grounds.

 SHRI  R.  D.  BHANDARE:  Under
 what  grounds  or  under  what  conditions  can
 a  detenu  move  the  Supreme  Court  or
 the  High  Court?  They  are,  firstly,  if  the
 grounds  are  not  stated;  secondly,  if  the
 grounds  aré  vague  or  irrelevant  ;  and,
 thirdly,  if  there  is  failure  to  report  the
 matter  (0  Government.  The  detenu  must
 be  allowed  to  make  representation.  There
 is  also  the  Supreme  Court  which  has  laid
 down  80  many  precedents  that  evan  the
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 elements  of  objectivity  could  be  taken  into
 consideration,

 If  these  safeguards  are  not  sufficient  and
 if  the  present  conditions  require  a  Bill
 to  be  passed,  could  it  be  opposed  because
 certain  instances  have  been  given  by  Shri
 Amrit  Nahata  or  by  Shri  Shamim  or  by
 Members  of  the  Opposition?  You  must
 take  the  totality  of  the  objective  conditions
 prevailing  in  the  country.  We  have  also  to
 take  into  consideration  the  Naxailite  danger
 which  prevailing  in  the  country.  we  have
 alsn  to  take  into  consideration  the  refugees
 who  have  come  to  our  country......

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Are  you  going  to  detain  the  refugees  !

 SHRI  R.  D.  BHANDARE  :  No  deten-
 tion.  What  efforts  we  may  make,  they
 will  all  go  back,  in  whatever  number  they
 have  come.  Why  do  not  you  study  the
 history  of  the  world  and  come  to  a  con-
 clusion  whether  al!  refugees  will  go  back
 or  not?  It  isin  the  power  of  any  indivi-
 dual  or  any  Government  for  that  matter  to
 see  that  all  refugees  could  be  pushed  out  of
 the  country  ?

 Because  the  security  of  the  State  is  threa-
 tened,  because  the  maintenance  of  public
 order  is  required  and  because  the  maintenance
 of  essential  services  essential  to  the  commu-
 nity  ought  to  be  retained  or  opght  to  be
 kept  in  tact,  under  these  conditions,  I  think,
 one  must,  however  reluctant  one  may  be  or
 however  worshipper  of  individual  liberty
 one  may  be,  one  has  to  take  into  considera-
 tion  the  danger  to  which  our  country  is
 faced  with  and  support  the  Bill.

 MR.  DEPUTY-SPEAKER  ;  Shri  M.
 Satyanarayan  Rao,

 SHRI  MURASOLI  MARAN  (Madras
 South)  :  Yesterday,  I  did  not  even  finish  a
 sentence...

 SHRI  K,  MANOHARAN  (Madras
 North)  :  Let  us  not  be  too  rigid  in  follow-
 ing  the  technicalities  and  the  s0-called
 nicet  ios,
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 MR.  DEPUTY-SPEAKER  :  There  aré
 certain  rules,  If  the  House  decides  unani-
 mously  to  suspend  the  rules,  |  have  no
 objection.  His  name  was  called  yesterday
 and  he  started  speaking.  On  my  paper,  it
 is  mentioned  that  he  has  taken  !  minute.
 The  speech  was  to  continue  today.  He  was
 the  first  person  called  to  continue  his  speech
 before  we  adjourned  for  lunch.  He  was
 not  there.  So,  it  is  presumed  that  he  bas
 finished  his  specch.

 SHRI  MURASOLI  MARAN  :  That  is
 only  an  assumption.

 MR,  DEPUTY-SPEAKER  :  That  is  the
 rule.  Now,  a  Member  cannot  make  two
 speeches  during  the  same  debate,

 SHRI  K.  MANOHARAN  :  If  the  House
 has  no  objection.

 MR.  DEPUTY-SPEAKER  :  I  am  pre-
 pared  to  accommodate.  Only  I  do  not
 want  unilaterally  to  violate  the  rule  without
 the  consent  of  the  House.

 SHRI  M.  SATYANARAYAN  RAO

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar)  :  Mr.  Deputy-Speaker,  Sir,  it
 is  really  a  strange  phenomenon  that  [  am
 called  upon  to  participate  in  the  debate  on
 the  subject.

 T  may  point  out  that  two  years  back,  |
 was  the  victim  of  the  Preventive  Detention
 Act.  Twice  I  was  put  behind  the  bars  under
 the  P.  D.  Act.  I  was  in  jail  for  four
 months.  Before  coming  to  this  Bill,  I
 would  like  to  give  my  experience  of  what
 happened  then.  Shri  Bhandare  was  saying,
 “Why  do  you  worry  about  it?  All  the
 safeguards  are  provided.”  What  are  the
 safeguards  ?  These  so-called  safeguards
 are  provided  in  this  कु,  D.  Act  alao.

 When  a  person  is  detained  under  the
 P.  D.  Act,  of  course,  within  5  days,  detain-
 ing  authority  will  communicate  orders  to  him
 and  also  ask  him  to  make  a  representation
 to  the  concerned  authority.  Of  course,
 that  is  there.  But  what  is  the  use  of  making
 this  representation  ?

 I  will  give  you  my  experience.  After
 we  made  a  representation  to  the  authorities
 concerned,  the  Advisory  Board  met  after
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 two  months.  To  say  that  the  Advisory
 Board  consists  of  all  Judges  is  not  true.  It
 is  mentioned  that  sitting  Judges,  or  ex-
 Judges  or  the  persons  qualified  to  be  appoint-
 ed  as  Judges  will  be  there,  That  means,
 they  are  amenable  to  the  influence  of  Go-
 vernment.  They  are  not  proper  Judges,

 Now,  I  will  tell  you,  when  we  went  to
 the  Advisory  Board,  they  put  some  ques-
 tions.  Of  course,  |  am  a  lawyer  and  [
 could  have  prepired  myself  and  could  have
 argued.  But  I  was  not  allowed  at  all.  He
 put  only  one  question,  Why  were  you
 arrested  2”)  Then  |  wanted  to  explain  the
 whole  thing.  But  they  did  not  allow  me.
 They  said,  ‘“Uscrything  is  all  rmght  Don’t
 worry,  Affrwards,  they  said  that  the
 grounds  arc  reasonable  and  the  Government
 confirmed  it.  This  is  the  unfortunate  thing
 atid  you  say  that  there  are  <ulficient  provi
 sions  and  sufficient  safeguards  are  there.
 Sir,  these  safeguards  are  not  all  useful.  Sir,
 before  mv  detention,  the  Collector  was  bent
 upon  putting  me  behind  the  birs  on  instruc-
 tions  from  the  Chief  Mintster.  But  the
 S.  ?,  objected.  Sir,  you  may  be  knowing
 that  at  that  time  the  Telangina  agi  ation
 was  going  on  there  and  in  my  =  disirict  |  was
 the  pe'son  who  was  controlling  th:  agitation,
 Jt  was  very  peaceful,  The  SP  told  the
 Co'lector  not  to  arrest  me,  He  told  him,
 "In  his  absence  miny  viol‘nt  acts  will  take
 place.  Hts  the  person  who  48  con  rotting
 the  agitasoo.  E295  a  perfect  genilenan’.
 In  spite  of  that,  the  Collector  said,  ‘I  can-
 not  help.  On  instruction,  from  the  Chief
 Minister  you  have  to  do  this,  Don’t  say
 anything’  ‘Then  he  passe!  orders  and  I
 was  put  behind  the  bars.  Sir,  this  is  my
 experience.  Where  is  Pantji!  He  is  not
 here.  I  want  to  narrate  all  these  things.

 So  far  as  the  objects  are  concerned,  I
 don’t  dispute,  I  certainly  say  that  there
 must  be  some  Act  if  such  things  occur  in  the
 country.  But  what  is  the  actual  situation  7
 In  practice  it  is  very  difficult,  You  cannot
 put  all  those  things.  NowI  will  come  to
 the  clauses,  Mr,  Bhandare  said  so  many
 things  on  the  clauses—defence  of  India  and
 the  relations  of  India  with  other  countries,
 etc,  Defence  of  India—nobody  can  dispute.
 But  what  about  the  relations  of  India  with
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 foreign  countries  ?  It  is  very  ambiguous.
 There  must  be  some  clarification  about  it.
 If  we  criticise  the  Yahya  Khan  Government,
 we  will  be  detained,  What  is  meant  by
 that?  Are  we  not  éntitled  to  criticise  any-
 body?  Are  we  not  entitled  to  critise  the
 Yahya  Khan  Government  for  the  massive
 genocide  they  are  committing  in  Bangla
 Desh  ?  Of  course,  ‘Since  you  are  criticising
 our  neighbour,  so  you  should  be  detained.’
 Sir,  {  want  some  clarification  because  other-
 wise  it  will  lead  to  so  many  scious  con-
 sequences,  That  is  one  thing.

 Secondly,  about  the  maintenance  of
 supplies  and  service  essential  to  the  com-
 munity,  sub-clause  (ais)  of  Cl,  3  mentions  at.
 What  has  happened  recently  ?  flon,  Mr.
 Ram  Gopal)  Reddy  was)  menuoning  about
 the  NGOs’  sinke  in  Andhra  Pradesh  =  Four
 lakhs  of  people  went  on  strike.  That  was
 not  unrcasonable,  That  was  quite  justified
 but  the  Government  was  not  prepared  to
 concede  their  just  demands.  But  under  this
 clause  you  can  arrest  them  because  they  have
 gone  on  strike.  So,  this  should  not  be
 there.  This  is  too  much,

 Coming  to  clause  4  which  says  :

 ‘*When  any  order  is  made  or  approv-
 ed  by  the  State  Government  under
 this  section,  the  State  Government
 shall,  as  soon  as  may  be,..  ”

 ‘As  soon  88  may  be’  should  be  removed.
 A  time  hmit  must  be  fixed.  The  provision
 is  that  the  State  Government  shall  inform
 or  communicate  the  orders  to  the  Central
 Government  as  soon  as  may  be.  What  is
 this  ‘as  soon  as  may  be’?  [t  may  be  any
 time.  So,  there  must  be  some  fixed  time,

 One  most  important  thing  is  about  el.  8
 which  says  :

 “When  a  person  is  detained  in  pur-
 suance  of  a  detention  order,  the
 authority  making  the  order  shall,  as
 soon  as  may  be,  but  ordinarily  not
 later  than  five  days  and  in  exceptional
 circymstances  to  be  recorded  in  writ-
 ing,  not  later  than  fifteen  days  "
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 Why  this  I5  days  ?  Only  5  days  must  be
 there.  In  exceptional  cases,  you  say  it  can
 be  5  days.  Then  everybody  will  give  ex-
 ceptiona]  cases,  Then  sub-clause  (2)  says  :

 “Nothing  in  sub-section  (J)  shall  re-
 quire  the  authority  to  disclose  facts
 whict  it  considers  to  be  against  the
 public  interest  to  disclose.’’

 Without  communicating  the  facts  to  the
 detenu,  how  can  he  make  representation  to
 the  proper  authority  ?  Ina  one  clause  you
 say  that  the  reasons  will  be  communicated
 and  the  grounds  will  be  communicated  and
 in  the  second  clause  you  nullify  it  and  you
 frustrate  the  same  thing,  There  is  no  mean-
 ing  at  all.  Both  are  contradictory.  (Jnter-
 ruptions)  Vf  facts  are  not  communicated,
 then  what  is  the  use  of  making  a  representa-
 tion  ?

 Regarding  clause  9,  T  have  already  sp.
 ken  about  the  Judges.  In  actual  practice,
 Jures  arc  not  appointed.  Ordinary  persons
 are  appointed.  I  request  that  sitting  Judges
 must  be  appointed  as  members.  Then  it
 is  said  :

 “The  appropriate  Government  shall
 appoint  one  of  the  membets  of  the
 Advisory  Board  who  is,  or  has  been
 aJudge  of  a  High  Court  to  be  its
 Chairman  ee  .”

 In  sub-clause  (3)  of  cl.  tit  is  said  thal
 when  there  is  a  difference  of  opinion  among
 the  members  of  the  Advisory  Board,  the
 opinion  of  the  majority  shall  prevai!.  So,
 if  majority  opinion  were  to  prevail,  what  is
 the  significane  of  saying  that  the  Chairman
 of  the  Board  shali  be  one  who  has  been  a
 Judge  of  the  High  Court  or  is  a  Judge  of
 the  High  Court.  That  is  all  frustrated.  My
 request  is  that  sitting  Judge  must  be  appoin-
 ted  on  the  Advisory  Board.

 Cl.  2  of  the  Bill  says  :

 “The  Advisory  Board  shalt,  after
 considering  the  matcrials  placed  before
 it  and,  after  calling  for  such  further
 information  as  it  may  deem  necessary
 from  the  appropriate  Government  or
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 from  the  person  concerned,  submit
 its  report  to  the  apprupriate  Govern-
 ment  with  in  ten  weeks  from  the  date
 of  detention.”

 So,  the  Advisory  Board  takes
 ten  weeks  to  submit  iis  report  to
 the  Government.  Usually  the
 Government  take  one  month  to  refer
 the  matter  to  the  Advisory  Board
 after  detention  and  ten  weeks  means
 that  it  is  more  than  two  months.  So,
 it  means  altogether  three  months.
 Then  if  the  Advisory  Board  comcs  to
 the  conclusion  that  there  are  no  suffi-=
 cient  pounds  for  detention,  then
 whit  is  the  use?  His  liberty  would
 have  ben  curtailed.

 75  hrs.

 SHRI  R.  0.  RELANDARE  :  He  should
 be  released  al  once,

 SHRI  M.  SATYANARAYAN  RAO:
 Lastly  clause  6  is  very  important.

 MR.  Di  PUTY-SPEAKER  :
 speak  on  the  clauses,

 You  can

 SHRI  M.  SATYANARAYAN  RAO:
 Cl,  0  says:

 “No  suit  or  o-her  legal  proceeding
 shall  he  against  the  Central  Govern-
 ment  or  a  State  Government,  aad
 no  suit,  prosecution  or  other  legal
 proceeding  shall  lie  agains:  any
 person...”

 Sir,  l  want  that  there  must  be  some  provi-
 sion  like  malicious  prosecution  against  the
 authorities  becuuse  you  are  giving  powers  to
 the  District  Magistrates  who  are  subordinates
 and  who  are  otdinary  officers.  They  may
 misuse  these  powers.  So,  there  must  be
 some  provision.  If  that  provision  is  there,
 then,  of  cours,  he  will  think  before  he
 detains  any  person  whether  there  are  reaso-
 nable  grounds  or  not,

 Sir,  in  view  of  these  things,  I  oppose
 this  Bill,
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 महोदय,  इस्टर्न  तिक्योरिदी  मेंटिनेन्स  के  सिल-

 सिले  में  एक  जो  बिल  इस  सदन  के  सामने  है

 उस  पर  कल  से  बहस  हो  रही  है  ।  करीब  करीब

 सारे  समय  मैं  इस  सदन  में  उपस्थित  रहा  हूं

 शौर  सभी  मानवीय  सदस्यों  के  भाषण  मैंने

 शान्ति  से  सुने  हैं।  करीब  करीब  सभी  पारियों

 के  लोग  इस  कानून  का  विरोध  कर  रहूँ  थे  t

 उनके  विरोध  करने  का  दृष्टिकोण  भ्रूण  अलग

 था  गौर  कानून,के  पीछे  कुछ  खतरा  जो  नजर  आता

 था  उसके  बारे  में  उन्होंने  अपनी  शंकायें  प्रकट

 की  ।  विरोध  में  बंटने  वाले  केवल  एक  मान-

 नीय  सदस्य  जोकि  तेलंगाना  समिति  से  सम्बन्ध

 रखते  हैं,  उन्होंने  इस  बिल  का  सिद्धान्त  रूप  में

 विरोध  नहीं  किया  बल्कि  उसमें  उन्हें  कुछ  कानूनी

 त्रुटियां  जो  नजर  जाती  हैं  उनके  बारे  में  इस

 सदन  के  सदस्यों  का  ध्यान  आकर्षित  किया  हो

 सकता  है  जब  हम  क्लास  बाई  इलाज  इस  बिल

 को  देखें  तो  उस  समय,  किसी  क्लास  में  कोई

 कमी  हो,  कहीं  पर  कुछ  कम  करना  या  जोड़ना

 हो,  उसपर  विचार  किया  जा  सकता  है।  गृह
 मन्त्री  जी  सारी  बातों  को  सुनकर  उनके  बारे

 में  विचार  करेंगे  ।

 मावि र्स स्ट  कम्युनिस्ट  पार्टी  के  सदस्य  श्री

 ज्योतिमंय  बसु  सिद्धांत  रूप  में  इसका  विरोध

 कर  रहे  हैं  4 हम  और  इस  सदय  के  माननीय

 सदस्य  उनकी  भावनाओं  को  समझ  सकते  हैं

 कम्युनिस्ट  पार्टी  के  अब  कितने  टुकड़े  हो  गए  हैं

 कौर  रोज़  होते  चले  जा  रहे  है  वे  हमेशा  जैसा

 मौका  देखते  हैं,  जान  बुक  कर  अपने  प्राकार  इस

 तरह  के  हिस्सों  में  बैठते  रहते  हैं  ।..  .व्यवधान.

 अलग  अलग  मौकों  पर  अलग  अलग  इलाकों  में

 किस  तरह  से  वे  भ्र पति  मोतियों  को  लागू  कर

 सके  उसी  हिसाब  से  वे  अपना  कुछ  अठवारा  भी

 कर  देते  हैं।  लेकिन  ले  देकर  उनका  सारा  का

 सारा  तरीका  शोर  एक  थीसिस  जिसके  बारे
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 में  बसु  साहब  जिक्र  कर  रहे  थे  कि  हमारी  बड़ी

 अ्रन्‍्छी  थीसिस  है,  उसको  पढ़ो  और  समझो  कि

 बहू  कितना  बड़ा  क्रान्ति  लाने  वाला  अर्थ  है,  हो
 सकता  है  उसको  बहू  क्रान्ति  छाने  वाला  ग्रन्थ

 लगे,  उनके  रास्ते  और  उनके  हृ ष्टि कोरा  से  बहू

 सही  हो  सकता  है  छेकिन  बहुत  बड़ी  तादाद  में

 इस  देश  के  लोग  उनके  रास्ते  को  अख्तियार

 करके  उनके  अर्ध  के  जरिए  इस  देश  में  क्रान्ति

 लाना  ठीक  नहीं  समझते  हैं

 हमारे  पीलू  मोदी  साहब  कल  इस  सदन  में

 भाषण  दे  रहे  थे  i  उन्होंने  कहा  कि  हेवियस
 कामंस  का  बहुत  बड़ा  बुनियादी  अधिकार  है

 उसकी  दुहाई  देकर  वे  कह  रहे  थे  कि  अगर

 हेवियस  कार्पस  खत्म  हो  जाता  है,  किसी  आदमी

 की  सिक्‍योरिटी,  स्वतंत्रता  और  सुरक्षा  कायम

 नही  रहती  है  तो  इस  देश  में  बहुत  बड़ा  जुल्म

 हो  जायेगा  ।  अपने  दृष्टिकोण  से  वे  अपनी  बात

 को  कह  रहे  थ  -  करीब  करीब  यह  बात  हमारे
 अटल  बिहारी  जी  वाजपेयी  भी  फर्मा  रहे  थे  कि

 इस  देश  में  व्यक्तिगत  स्वातंत्र्य  खतरे  में  पड़

 रहा  है  यह  कानून  आयेगा  तो  खतरा  पैदा  हो
 जायेगा  और  किस  तरह  से  इस  कानून  का

 उपयोग  किया  जायेग।,  उसका  भरोसा  भी  नहीं

 किया  जा  सकता  है।  उनके  दिमाग  में  मोटी

 बात  यह  थी  i  इस  तरह  से  सभो  पार्टीज  ने,

 यह  कानून  न  आये  इसके  लिए  अपने  अपने

 दृष्टिकोण  से  बातें  कहीं  I  पीलू  मोदी  साहब  और

 वाजपेयी  जी  मैं  समझता  हूं  इस  बात  को  स्वीकार

 करेंगे  कि  बंगाल  में  और  पूर्वी  हिन्दुस्तान  के

 कुछ  हिस्सों  में  ऐसे  हालात  हैं  जोकि  कौर

 बिगड़ते  जा  रहे हैं  और  वहां  के  हालात
 से  आप  अच्छी  तरह  से  वाकिफ  हैं  क्योंकि  आपके

 प्रास  रोज  वहां  से  चिट्ठी  पत्नी  प्रति  हैं,  वहां

 के  लोगों  से  समाचार  मिलते  रहते  है,  उन  हालात

 में  वहां  पर  आज  इस  कानून  की  बहुत  आवाज़-

 कता  है  या  नहीं?  मैं  समझाता  हैं  पूर्वी



 22l  Res,  re  Ordinace  and  JYAISTHA  27,  893  (SAKA)  Maintenaace  of  Internal  222

 हिन्दुस्तान  के  बहुत  से  इलाकों  में  जिस  प्रकार

 के  हालात  है  उसमें  इस  कानून  की  आज  बहुत

 ही  जरूरत  है  )  कोई  भी  सरकार  हो,  अगर  इस
 देश  में  विधान  के  अन्तर्गत  डिमोक्रे  टिक  तरीके

 से  आम  लोगों  के  व्यक्तिगत  स्वातंत्र्य  को  कायम

 रखना  है  तो  इस  तरह  की  पार्टी  को  अपने  हाथ
 में  रखना  सरकार  के  लिए,  मैं  समझता  हूं  राज

 बहुत  जरूरी  है।  समय  समग्र  पर  इन  पावर्स

 के  दुह्परपोग  की  कुछ  शिकायतें  लोगों  को  हो

 सकती  हैं  परन्तु  उसके  निराकरण  का  तरीका

 भी  इस  बिल  में  दिया  हुआ  है।  श्री  पीलू  मोदी

 ये  कहा  कि  उनके  क्  दोस्तों  को  इस  कानून
 का  शिकार  होना  पड़ा  और  जिस  ग्राउंड  पर

 उनको  शिकार  होना  पड़ा  उसकी  वजह  से

 उनका  सारा  काम  धंधा  ही  बेकार  ही  गया

 क्योंकि  जब  वे  छूट  कर  जाये  तो  लोग  उनका

 तिरस्कार  करने  लगे,  लोग  उनसे  बातचीत  नहीं

 करते  थे  श्लोक  इसलिए  (उनको  बड़ी  मुश्किल  हो
 गई ।  मैं  यह  नहीं  कहता  कि  इस  प्रकार  के

 कानून  में  कहीं  कोई  गिरती  नहीं  हो  सहती  है  ।

 माननीय  सदस्य  अमृत  नाहटा  जी  ने  भी  ग्रसने

 इलाके  बाड़मेर  को  कुछ  शिकायतों  का  जिक्र

 किया ।  मैं  भी  यह  महसूस  करता  हूं  कि  कई

 दफा  इस  कानून  में  जिन  लोगों  को  नहीं  कसना

 चाहिए  उनको  फंसा  दिया  जाता  है  लेकिन

 इसका  मतलब  यह  तो  नहीं  है  कि  हम  इस

 प्रकार  के  कानून  की  आवश्यकता  ही  नहीं
 समझते  ।  आज  इस  देश  में  इस  कानून  की

 आवश्यकता  है  |  यदि  आप  सारे  देश  में  हालात

 को  देखें  तो  आप  महसूस  करेगे  कि  नक्स लाइट्स
 का  खतरा  इस  देश  के  पूर्वी  हिस्से  में  ही  नहीं  है
 बल्कि  साउथ  में  भी  बहू  खतरा  मौजूद  है  ।

 पश्चिमी  हिन्दुस्तान  के  अन्दर  पंजाब  और

 दूसरे  इलाकों  में  भी  खतरा  मौजूद  है।  हिन्दु-
 स्तान  का  काफी  लम्बा  चौड़ा  बोर  है,  गुजरात

 से  लेकर  कश्मीर  तक  पूरा  पूर्वी  भारत  का

 बोर  पाकिस्तान  से  लगा  हमा  है।  जो  भाज

 Security  Bill

 का  वातावरण  है,  खासतौर  से  पूरी  बंद

 में  जो  हालात  हैं,  उनकी  वजह  से  एक  जबरदस्त
 इनफ लक्स  रिफ्यूजी  का  है  और  उनके  साथ

 जिस  तरह  के  आदमी  श्र  रहे  हैं  इनको  देखते

 हुए,  मगर  विदेशी  लोग  यहाँ  आते  हैं,  उनके

 लिपे  जो  व्यवस्था  इस  कानून  मैं  की  गयी  है

 और  जो  अधिक  सरकार  लेना  चाहती  है,
 अगर  चह  अधिकार  सरकार  को  नहीं  दिये  गये

 तो  उससे  दे  को  खतरा  हो  सकता  है  ।  दस

 बात  को  हमको  मानना  पड़ेगा।

 यह  भी  कहां  गया  कि  यह  कानून  केवल

 विदेशियों  तक  ही  सीधी।  नहीं  हैं,  बल्कि  देश-

 विधियों  को,  देश  के  आप  लागों  को  भी  हीक

 रखने  के  लिए  इनमें  व्यवस्था  की  गयी  है
 अगर  कहीं  किसी  अक्सर  का  साल  पद  होता

 है  उसका  इंतजार  भो  फिया  जा  सकता  हैं 1

 लेबर  और  सारी  कर्मचारियों  से  सम्बन्ध

 रखते  वाले  मारे  सभी  राजनीतिक  दब  हैं,

 श्र  अपने  आने  द  के  थे  उनके  साथ  सम्बन्ध

 रखते  हूं।  पर  यह  मानना  पड़ेगा  कि  कभी

 कभी  इस  प्रकार  क  कग  डे  कर  दिये  जाये

 हैं  जिन  को  रंगने  के  लिये  कुछ  पिकप  कानूनी
 शक्तियों  का  ब्रायन  करने  का  अधिकार  सरकार

 को  अपने  हाथ  में  रखने  की  जरूरत  पड़ती  है।
 लेकिन  साथ  ही  आपको  यह  मानना  पड़े गा  कि

 चाहे  भारत  सरकार  हो  या  राज्य  सरकार  हों,
 जिस  लेवल  पर  जपा  व्यवस्थ यें  इस  कानून  के

 जरिये  की  गयी  है  उन् तका  दुरुपयोग  ये  हो  इसका

 भी  प्रबन्ध  किया  गया  है  तथा  कुछ  रुकाबर्दे

 सरकारों  के  लिपे  रखी  गयी हैं।  अगर  और

 पाबन्दियां  लगाने  फो  मे  सनीय  सदस्य  जरूरत

 समझे  तो  कलाम  चीज़ें  डिस्कशन  के  समग्र

 कप  विचार  कर  सकते  है।  पर  मौटे  दौर  से

 शाप  मानेंगे  कि  देश  के  अन्दर  राज  जो  हालात

 हैं  उनको  देखते  हुए  सरकार  ने  वाजिब  तौर  पर

 इस  बिल  को  पेश  किया  है  और  सात  को  इसे

 पास  करना  चाहिये
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 यह  कोई  जरूरी  नहीं  है  कि  यह  कानून

 हमेशा  रहे  ही  ।  आप  ऐसा  क्‍यों  मानते  हैं  कि

 यह  कानून  हमेशा  रहेगा  ।  पहले  भी  यह  कानून
 समाप्त  हुआ  है,  और  पझ्रावध्यकता  न  रहने  पर

 इसकी  फिर  समाप्त  किया  जा  सकता  है।  सर-

 कारें  बदल  सकती  हैं,  आप  लोग  भी  सरकार  में

 बेठ  सकते  हैं  ।  हम॑  नहीं  सोचते  कि  हम  अमर

 हैं  और  सदा  पावर  में  रहेगे  ।  जब  इस  प्रकार  के

 सीरियस  मसले  हों,  सीरियस  हालात  देश

 के  अन्दर  और  बौछार  पर  हों,  उस  समय

 हमको  मेरिट  के  ऊपर  फैसला  करना

 पड़ेगा  |  मैं  समझता  हूं  कि  स्त्री  जी  ने  बहुत  ही

 उपयुक्त  समय  पर  इस  बिल  को  सदन  में  पेश

 किया  है।  इस  पर  मेरी  के  ऊपर  इसको

 विचार  करना  चाहिये  जो  कि  हम  क्लाजवाइज

 डिस्कशन  के  समय  कर  सकते  हैं,  अभी

 नहीं

 मेरी  राय  में  विविटमाइजेशन  की  दृष्टि  से

 यह  बिल  नहीं  छाया  जा  रहा  है।  राजनीतिक

 विद्वेष  के  कारण  इस  कानून  का  उपयोग

 किया  जाय,  ऐसी  हमारी  कतई  मंशा  नहीं  है

 लेकिन  साथ  ही  हम  यह  भी  चाहते  हैं  कि  आप  की

 मंशा  भी  साफ  रहे  और  देश  का  जो  विधान  है

 उसके  इन्दर  रह  कर  काम  करें  जिससे  देशका

 विकास  और  निर्माण  कर  सकें  |  यही  आप  से

 अपेक्षा  है  1

 अन्त  में  मैं  चाहता  चूंकि  इस  कानून
 को  सदन  द्वारा  पास  किया  जाना  चाहिए  क्यों

 कि  देश  की  जनता  का  हित  इसमें  निहित  है  ।

 MR,  DEPUTY-SPEAKER  :  Before  I  call
 the  next  speaker,  I  want  to  say  that  Mr.
 Maran  has  written  for  special  permission  to
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 allow  him  to  speak  again  under  rule  3$8(2).
 It  reads  :

 “Except  in  the  exercise  of  a  right
 of  reply  or  as  otherwise  provided
 by  these  rules,  no  member  shall
 speak  more  than  once  to  any
 motion,  except  with  the  permission
 of  the  Speaker.”’  ‘

 The  discretion  of  the  Speaker  is  there,
 but  ithas  to  be  exercised  sparingly  and
 there  should  be  good  reasons.  I  do  not
 know  of  any  good  reasons  here.  Mr.  Maran
 has  not  given  any  teasons.  We  should  also
 consider  whether  there  i$  no  other  oppor-
 tunity  for  the  member  to  speak.  In  this
 case  the  third  reading  is  still  there.  Even
 so,  if  the  House  dues  not  object,  |  will
 make  a  departure  and  exception  and  allow
 Mr.  Maran  to  speak,  but  this  caception
 should  not  be  treated  as  a  precedent.  Does
 the  House  agree  ?

 SHRI  A.  P.  SHARMA  (Buxar)  :  When
 there  is  another  opportunity  available,  why
 should  you  allow  him  ?

 SHRI  RAJA  KULKARNI  (Bombay-
 North  East)  :  It  will  Jay  down  a  very  bad
 precedent.

 MR.  DEPUTY-SPLAKER  :  If  there  is
 objection,  4  am  helpless.

 SHRI  K.  MANOHARAN  :  I  do  not
 understand  why  these  people  are  objecting.
 You  can  exercise  your  discretion.

 SHRI  ATAL  BIFIARI  VAJPAYEE  :  He
 had  just  begun,  He  did  not  deliver  his
 speech.  There  is  no  question  of  speaking
 for  a  second  time,  You  can  use  your  dis-
 eretion  and  permit  him.

 MR.  DEPUTY-SPEAKER  :  Here  it  is
 written,  ‘‘Mr,  Maran  to  continue  his  speech,
 He  has  already  taken  one  minute,””  You
 have  made  a  request  that  he  should  be
 allowed  and  you  say  that  I  have  the  discre-
 tion  to  do  that,  but  you  will  also  realise
 that  the  discretion  of  the  Speaker  has  to  be
 exercised  very  sparingly  and  there  must  be
 good  reasons  for  it,  Otherwise  the  discre-
 tion  has  no  importance  and  significance,
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 SHRI  K.  MANOHARAN  :  Considering
 the  importance  of  the  Bill  and  the  party
 which  is  participating  in  the  discussion,  I
 think  you  have  got  every  right  to  exercise
 your  discretion  and  allow  him  to  speak.

 MR.  DEPUTY-SPEAKER:  I  have
 explained.  Here  the  record  shows  that
 Mr.  Maran  started  yesterday  and  he  said  :

 “Sir,  having  listened  to  the  dis-
 cussion  today,  one  cannot  get  away
 from  the  impression......  id

 SHRI  KALYANASUNDARAM  (Tiru-
 chirapalli)  :  It  is  only  one  sentence.

 MR.  DEPUTY-SPEAKER  :  Whatever
 it  is,  he  had  begun  his  speech  and  he  had
 to  continue,  but  he  was  not  here  in  the
 morning  when  he  was  called.  So  it  was
 dcemed  that  he  had  concluded,  Now  to
 give  him  the  right  to  speak  again  will
 amount  to  giving  him  a  second  chance  to
 speak.  Ihave  put  to  the  House.  If  the
 House  has  no  ubseciion.......

 SHRI  K.  MANOHARAN  ;  The  House
 is  already  in  a  different  mood,  Iam  _  sure
 the  House  will  agree.

 SHRI  K.  N.  TIWARY  (Bettiah)  :  Mr.
 Maran  began  his  speech  yesterday  just  onc
 minute  before  5  30.  He  did  not  finish  his
 speech.  He  was  to  continue.  I  request
 you  to  give  him  a  chance  this  time.  There
 is  sufficient  reason  for  it.

 MR,  DEPUTY-SPEAKER  :  With  the
 consent  of  the  House,  I  allow  Mr.  Maran
 to  speak  but  I  say  again  that  this  is  not  a

 precedent.

 SURI  MURASOLI  MARAN:  Mr.
 Deputy-Speaker,  b  thank  you  and  the  hon.
 Members  for  having  allowed  me  to  continue
 my  speech.

 MR.  DEPUTY-SPEAKER  :  To  make  a
 second  spcech,

 SHRI  MURASOLI  MARAN  (Madras
 South)  ;  Sir,  you  are  rule  conscious,  Yester-
 day  the  hon.  Minister  was  labouring  hard
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 to  explain  the  saliont  features  of  this  Bill
 clause  by  clause.  Except  for  a  change  in
 the  title  and  some  verbal  modifications  in
 the  Statement  of  Objects  and  Reasons  and
 the  inclusion  of  a  new  clause  17,  this  is  not
 a  new  Bill;  it  is  a  carbon  copy  of  the
 Preventive  Detention  Act  of  1950,  Yesterday
 Mr.  Vajpayee  traced  the  origin  of  the  Bill
 to  the  British  colonial  days  and  quoted
 what  Pandit  Motilal  Nehru  said,  The  hon.
 Minister  gave  a  counter  quotation  of  Pandit
 Motilal  Nehru  from  Sardar  Patel’s  speech,
 thereby  establishing  that  he  was  not  the
 first  person  but  it  was  Sardar  Patel  who
 started  this  Bill.  Iie  was  quite  right  that
 it  was  Sardar  Patel  who  was  the  first  Home
 Minister  of  India,  When  the  father  of  Mrs.
 Gandhi  was  the  Prime  Minister  of  india
 and  when  the  father  of  our  present  Minister
 of  State  in  Home  Affairs  was  the  Chief
 Minister  of  U.  P.  the  first  PD  act  in  its
 primitive  form  was  brought  before  the
 House,  Now  the  daughter  is  the  Prime
 Minister  and  the  son  of  the  former  Chief
 Minister  of  U.P.  is  the  Minister  here.
 One  can  very  well  say  that  this  Bill  is
 nothing  but  a  second  generation  model  of
 the  Preventive  Detention  Act  of  1950,

 At  the  outset  I  want  to  say  that  those
 of  who  criticise  the  Maintenance  of
 Internal  Security  Bill  should  not  be
 misconstrued  as  being  against  the  main-
 tenance  of  internal  security,  We  are
 second  to  none  in  condemning  tooth  and
 nal  anything  anti-nalional  or  subversive,
 We  are  one  with  those  who  think  that  the
 Government  should  be  clothed  with  enough
 powers  to  pounce  upon  them  wherever  they
 raise  their  head.  We  are  also  one  with
 those  who  think  that  a  moment  comes  ina
 nation’s  history  when  all  its  citizens  should
 have  to  cheerfully  surrender  their  civil
 liberties  to  the  State  temporarily  so  that  they
 may  be  safeguarded  in  the  long  run,  that
 hour  of  need,  that  temporary  moment,
 is  the  moment  of  war,  the  moment  of
 emergency,  For  that  emergency  there
 are  adequate  provisions  in  our  Coms-
 titution,  Chapter  18,  deals  with  those
 provisions,  During  the  Chinese  aggression
 and  Pakistani  aggression  the  entire  natian
 rose  like  one  man.  The  provisions  of  the
 Bill  can  be  allowed  to  exist  only  during
 times  af  emergency.  That  is  our  contention.
 A  famous  British  Judge  said  that  ‘war  is  a
 thing  that  cannot  be  carried  on  according
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 to  the  principles  of  Magna  Carta’,  We
 know  that.  But  are  we  facing  sucha
 ctisis  im  Arte  we  facing  such  a  threat  to  our
 national  security  such  as  the  one  that  was
 faced  by  a  small  country  like  Ceylon  ?

 Yesterday,  the  hon.  Minister  tried  to
 explain  the  reasons  bebind  the  Ordinance
 and  the  Bill.  {am  sorry  to  say  that  we
 were  not  satisfied  with  his  explanation,
 We  know  that  because  of  Bangla  Desh
 events  countless  refugees  are  pouring  into
 our  country  and  among  them  there  might
 be  disturbing  characters  with  sinister  inten-
 tions.  But  the  remedy  is  rather  to  tighten
 our  intelligence  system  and  our  screeaing
 system,  If  the  Act  iz  to  be  used  mainly
 for  preventing  foreign  spies,  saboteurs  and
 agent  provocations  there  would  not  be  much
 opposition.  The  trouble  spot  is  the  eastern
 region  of  India  but  the  tentacles  of  this  Act
 extend  to  all  over  India  except  Jammu  and
 Kashmir.  The  geographical  limits  extend
 far  beyond  the  regions  where  the  conditions
 do  not  exist.  That  is  why  it  makes  it
 suspect  in  the  eycs  of  the  public.  One  is
 tempted  to  ask  whether  we  are  not  having
 enough  legislation  to  meet  the  situation.
 The  ordinance  was  promulgated  on  May  7th.
 I  would  like  to  know  from  the  hon.
 Minister  how  many  foreigners,  how  many
 subversive  elements,  were  so  far  arrested
 to  justify  this  ordinance.  I  think  the
 Minister  will  give  the  number  so  that  the
 House  may  justify  it.

 Secondly,  we  should  go  into  the  genesis
 of  the  Preventive  Detention  Act  also,  It
 came  to  an  end  on  the  midnight  of
 December,  31,  1969,  For  the  past  one  year
 and  a  haif,  they  have  been  able  to  rule  the
 country  without  resorting  to  such  an
 Act  or  ordinance.  So,  they  shonld  explain
 to  us  what  happened  in  between,  what  is
 the  compulsion,  what  is  the  reason,  we
 are  not  gatisfied  with  the  reasons  and  the
 compulsions  given  by  the  Minister,  So,  when
 you  were  having  enough  weapons  in  your
 armoury,  if  you  are  bringing  in  a  Bll  like
 this,  it  means  the  people  who  know  the
 antecedents  of  the  Preventive  Detention
 Act,  the  people  who  koow  how  it  was
 misused  or  rather  abused,  have  to  suspect
 the  motive  of  the  Governnrent,
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 We  have  faith  in  Mr.  Pant  and

 in  Mrs.  Indira  Gandhi,  but  they  should
 convince  the  common  man  that  the  Bill
 will  not  be  misused  as  it  had  been  misused
 before.  When  the  Bill  was  first  brought
 in  1950,  the  main  object  that  was  put
 forward  was  the  menace  of  Telengana.
 Later,  in  1951,  when  Rajaji  was  the  Home
 Minister  here,  he  made  it  very  clear  that
 he  was  bringing  this  Bill  just  to  suppress
 the  movement  of  the  communists,  Then,
 what  happened?  Did  they  arrest  those
 who  resorted  to  violence  alone  F  No.  The
 communist  party  members,  the  RSS
 memb-rs,  the  socialists,  trade  union  leaders,
 were  detained  under  this  Act,  When  |  was
 going  through  the  speeches  when  the  House
 debated  this  kind  of  Act  in  I95l,  I  found
 Sirdar  Hukam  Singh,  who  was  then  a
 Member  and  aot  the  Speaker,  hid  explained
 how  this  Bill  was  misused  in  Punjib  It
 will  be  interesting  to  the  Wouse  to  note
 that  on  the  26th  Augsust,  1949,  Sardar
 Baldev  Singh,  when  ho  was  the  Defence
 Minister  here,  went  to  the  Anjuman  and
 addressed  a  meeting.  nen  the  Akali  Dal
 workers  staged  3  black-flig  demonstration
 which  was  allowed  in  any  democratic  sys
 tem,  Those  volunteers  who  staged  the
 black-flag  demonstration  were  arrested  uuder
 the  Preventive  Detention  Act.

 We  know  how  trade  union  leaders  were
 arrested,  how  the  trade  union  movement
 was  suppressed  because  of  this  Act.  In
 my  State,  when  Mr.  Kamaraj  was  the
 Chief  Minister,  Mr,  Muthuramalinga  Thevar,
 the  leader  of  the  people  and  the  Forward
 Bloc,  was  detained  under  this  Act  for
 months  toge.her.  Later  when  he  was
 released,  he  did  not  continue  to  live  in  the
 world.  He  died  very  soon  thereafter.

 During  that  time,  of  emergency,
 the  twin-brother  of  this  Act,  the
 Defence  of  India  Act,  came  into  being.
 The  very  name  itself  suggests’  that  this  Bill
 should  be  used  regarding  the  defenco  of
 India,  During  that  timo,  the  present  Chief
 Minister  of  Madras,  Mr.  Karunanidhi,  was
 arrested  in  3965  under  the  Defence  of  India
 Rules,  and  he  has  taken  to  a  plice  200
 miles  away  from  Madras  City  and  was
 kept  in  solitary  confinement  for  more  than
 60  days.  During  those  days,  the  Dafence
 of  India  Rules  wore  used  against  me,  8
 humble  journalist,  because  I  wrote  certain
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 editorials  condemning,  not  the  defence  of
 india,  but  the  language  policy  of  the
 Government.

 So,  we  have  a  very  sad  history  of  this
 Act.  Because  the  human  factor  is  involved,
 because  politicians  are  involved,  nobody
 can  deny  that  it  is  likely  to  be  misused.
 After  all,  we  are  going  to  give  life  to  a  Bill
 which  came  into  being  during  colonial  days.
 But  even  in  England  the  power  of  detention
 is  used  only  in  serious  crises  of  history  as
 war.  In  1941,  during  the  peak  of  the  war,
 the  number  of  detenus  was  only  1400.  In
 1944,  it  was  just,  200.  But  here  at  one
 time  more  than  !0,000  people  were  detained.

 Mr.  Bhandare  was  quoting  the  American
 precedent.  Until  1950,  the  USA  did  not
 need  a  Preventive  Detention  Act.  Then  they
 pass:d  the  Internal  Security  Act  of  i950,
 but  it  can  be  implemented  oaly  during
 declaration  of  war  by  Congress  or  invasion
 of  US  territory  or  during  times  of  ins  srrec-
 tion  within  USA  in  aid  of  a  foreign  enemy.
 They  cannot  use  it  in  peace  time.  In  Britain
 ti  is  not  the  District  Magistrate  or  Commis-
 sioner  of  Police  who  can  use  it.  It  can  be
 used  only  under  the  orders  of  the  Home
 Secretary.  Moreover,  they  are  given  legal
 advice.  Advocates  are  allowed  to  appear.
 They  can  call  any  person  as  a  witness.  If
 these  precautions  are  there,  the  opposition
 to  this  Bill  will  be  lesser.  Also,  as  my
 friend  from  Kashmir  pointed  out,  there  is
 no  time-limit  in  this  Bill.  Formerly,  it  was
 passed  for  one  year  only  at  atime.  Later,
 it  was  extended  every  two  years.  Now  it  is
 for  eternity.  Unless  a  time-limit  is  put,
 the  critics  of  this  Government  may  point
 a  finger  and  say,  “Here  is  a  Bill  which
 remains  on  the  statuie-book  as  a  monument
 to  the  massive  mandate  ;”  So,  i  want  a
 time-limit  to  be  put.

 In  conclusion,  I  want  to  quote  from  cone
 of  the  speeches  of  a  very  guod  friend  of
 Mr.  Pant  madc  in  this  House  in  295]  ;

 “I  would  appeal  to  the  Home
 Minister,  who  has  experience  and
 wisdom,  that  he  shouid  be  doubly
 careful  in  the  application  of  this
 measure.  I  say  frankly  that  the
 Act  has  been  misapplied  many  a
 time  in  different  places  in  the
 country,  As  one  belonging  to  the

 ‘
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 Congress  Party,  I  suggest  that  the
 Minister  should  mike  it  clear  that
 this  Act  from  this  day  shail  not
 apply  to  any  one  of  our  political
 apponents,  °’

 The  person  who  made  this  appeal  is
 now  a  Cabinet  Minister,  He  is  none  other
 than  Mr.  Hanumanthaiya.  I  hope  our  Home
 Minister  will  pay  heed  to  that  request.
 Yesterday  Mr,  Vajpayee  referred  to  our
 party  as  dinner-mates  of  Ruling  Congress.
 We  cannot  take  part  in  this  dish—it  is
 not  a  dinner—because  it  is  unpalatable  and
 not  good  to  the  health  of  democracy.  I
 want  a  solemn  assurance  from  the  Minister
 that  this  will  not  be  used  against  political
 adversaries.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Deputy-Speaker,  Sir,  I
 I  have  no  doubt  that  it  would  seem  rather
 odd  that  [  should  be  striking  a  different
 chord  while  sitting  02  these  benches,  whea
 l  find  that  even  the  loyal  opposition  tu  the
 government  had  strongly  opposed  this
 measure.  L  should  think  that  the  fact  that
 [am  _  slightly  differing  from  the  rest  of  my
 opposition  co!legues  should  add  to  the  dig-
 nity  of  the  opposition  rather  than  detract
 from  it.

 But  I  must  say  that,  negatively
 speaking,  [  do  not  oppose  this  Bill.  if  you
 like,  in  a  positive  sense,  the  utmost  that  I
 can  bring  myself  to  is  to  give  a  most  of
 reluctant  and  qualified  support  to  this
 measure,

 I  owe  it  to  this  House  to
 for  my  reluctance.

 give  reasons

 In  the  _  first  place,  a  measure
 which  seeks  either  to  restrict  or
 mullify  the  basic  freedoms  of  an  individuat
 can  be  adopted  only  in  the  last  resort  when
 we  find  that  the  national  interests  or  the
 paramount  interests  of  the  society  are
 seriously  threatened  and  the  normal  machi-
 nery  of  law  cannot  take  careof  them.  It
 sounds  almost  like  a  truism  to  say  that,
 because  there  is  hardly  any  person  who
 would  not  subscribe  to  that  But  to  follow
 it  in  spirit  is  a  matter  which  must
 concern  the  government  more  than  anybody
 else.  In  any  case,  such  a  measure  can  be
 adopted  only  as  a  lesser  evil,  to  be
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 thrown  out  the  moment  the  bigger  evii  dis-
 appears.  It  was  in  this  sense  that  the  great
 Sardar  had  said  in  2950  that  this  measure
 would  be  dispensed  with  after  a  year.  I  wish
 the  same  kind  of  perspective  with  regard
 to  the  operation  of  this  Bill  were  before  the
 Government.

 2,37  hrs.

 [Shri  K,  N.  Tiwary  in  the  Chair]

 It  does  appear  to  me  that  a  measure  of
 of  this  kind  could  have  been  avvided  at  the
 Central  level,  at  the  national  level,  when
 many  States  had  already  adopted  it  anda
 few  of  them  that  remain  could  be  expected
 tofall  in  fine  with  the  rest.  We  have  been
 toid  that  there  are  three  States  which  have
 not  adopted  the  measure  so  far,  They

 are  the  States  of  Assam,  Gujarat  and  Punjab.
 So  far  as  Gujarat  and  Punjab  are  concerned,
 there  could  be  promulgation  of  a  Presidential
 Order.  So  far  as  Assam  is  concerned,  the
 government  there  being  of  the  same  com-
 plexion  as  the  ruling  partv  at  Centre,  the
 Government  of  Assam  could  have  been
 easily  persuaded  to  fall  in  line  with  the  rest
 of  the  country.

 Secondly,  we  find  that  whatever  powers
 are  with  the  government  at  the  mament  are
 not  being  wisely  or  cffectiv.ly  used  by  it
 to  deal  with  the  situations  of  the  hind
 this  measure  secks.  What  is  more
 important,  to  emphasese  is  that  even  the
 powers  that  are  sought  to  be  acquired
 under  this  measure  were  available  to  the
 Government  when  there  was  President's
 Rule  inthe  State  of  West  Bengal.  But  what
 was  our  experience  there  ?  Government  was
 not  able  to  deal  with  the  situation  effectively
 and  the  number  of  murders  that  were  com-
 mitied  in  Bengal  was  larger  during  the
 President's  Rule.

 The  Government,  to  my  mind,  will  also
 have  to  bear  the  responsibility  for  much
 of  the  respectability  that  was  imparted  40
 violence  that  has  been  raging  in  the  coun-
 try  for  quite  some  time.  For  this  Go-
 vernment  openly  declared,  so  far  as  many
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 acts  of  violence  were  concerned,  that  they
 had  a  socio-economic  justification,  By  the
 same  token,  there  is  hardly  any  act  of  rape
 or  dacoity  which  could  not  be  exonerated
 or  justified’

 Thirdly,  |  find  that  this  Government  is
 still  working  hand  in  glove  with  forces
 which  can  be  clriracterised  as  the  architects
 of  disorder,  and  in  some  of  the  States  they
 arc,  in  fact,  running  the  administration  with
 such  forces.

 another  aspect  with
 which  we  have  to  reckon.  We  do  not  find
 the  record  of  this  Government  very  out-
 Standing  so  far  as  objectivity  and  impartia-
 lity  in  administering  certain  State  organs  is
 concerned,  What  we  find,  im  the  case  of
 State  organs,  like  the  Al!  india  Radio
 or  Television,  is  thit  they  are  being  used
 for  the  most  aggressively  partisan  pure
 pose.  Its  just  possible  that  this  measure
 also  might  be  used  by  the  Government  for
 Partisan  —  purposes,

 Then,  there  is

 SHRL  PILOO  MODY  :  As  during  the
 past.

 SHRI  SHYAMNANDAN  MISHRA  :
 When  the  Finance  Minisicr  of  the  Govern-
 ment  of  India  said  that  he  was  withdrawing
 some  levies  otly  in  response  to  demands
 from  his  partymen,  you  can  imngine  to
 what  extent  they  can  go  for  serving  their  own
 partisan  intetesis  Could  a  Finance  Minister
 in  any  other  country  get  away  with  that
 kind  of  a  crxtely  partisan  utterance  ?  But
 this  is  what  happened  only  a  few  days  back
 m  this  House,

 I  would  also  like  to  say  that  even  impor-
 tant  instruments,  like  the  C3{,  are  being
 used  for  partisan  purposes.  Recently,  there
 has  been  a  great  deal  of  furore  in  one
 of  the  State  Legislatures  on  the  issue
 that  the  CBI  was  being  used  to
 shield  partymen  or  cronies  of  the  ruling
 party  and  to  victimise  iis  opponents.
 This  charge  rclaied  to  no  less  a  person  than
 the  Prime  Minister  of  India,  It  docs  not
 please  us  to  hear  that  the  Prime  Minister
 of  India  is  pressurising  the  CBI  to  shield  her
 own  partymeg  and  to  victimise  her  oppo-
 nents,
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 These  fears  notwithstanding,  if  we  have
 decided  to  support  this  measure,it  is  because
 we  do  not  want  to  take  any  risks  with  our
 paramount  national  interests  and  also  be-
 cause  of  our  faith  in  this  Parliament  and  the
 State  Legislatures  to  maintain  the  climate  in
 which  the  basic  freedoms  of  an  individual
 could  be  protected  If  Parliament  fails,
 there  is  no  hope  for  the  country.

 There  are  undoubiedly  threats  to  our
 security  from  across  the  border.  There  are
 undoubtedly  =  increased  —  possibilities  of
 espionage  against  our  State.  There  are  no
 doubt  forces  of  violence,  disorder  and
 anarchy  wailing  in  the  wings  which  might
 subvert  all  that  we  stand  for.  So,  we  are,
 indced,  betv.cen  the  devil  and  the  deep  sea,
 and  if  we  have  decided  to  give  qualified
 support  to  this  measure,  itis  because  we
 want  to  give  the  devil  a  chance.

 possession  of  a  measure
 should  not  906  very

 objectionable,  Perhaps,  it  might  act  as
 a  deterrent  and  there  may  not  be!  any
 need  to  use  this  measure  at  all  But)  its
 applicativn  wil)  have  to  be  carefully  watched
 and  if  it  is  found  excessive,  repressive,
 vindictive,  partisan  and  improper,  we  will
 be  the  first  to  come  ferward  to  oppose  its
 continuance  most  unequivocally.  We  have
 tried,  in  giving  a  guulitied  support  to  this
 messure,  40  strike  a  balance.  it  has  been
 stated  by  a  political  scientist  :  ‘lf  the
 State  is  strong,  it  crushes  up;  if  it  is
 weak,  we  perish,”

 The  mere
 of  this  kind

 We  have  to  try  to  strike  a  balance  be-
 tween  the  two,

 SIIRL  KRISHNA  MENON  (Trivandrum)
 Mr.  Chairman,  Sir,  ]  make  no  apology  for
 taking  the  time  of  this  House  for  intervening
 in  this  debate  because  in  my  respectful
 submission  every  person  who  is  capable  of
 articulation  should  express  his  views  against
 the  total  negation  of  the  principles  of  our
 Constitution,  brought  at  a  time  anyway,
 that  is  neither  parliamentary  nor  which
 stands  to  the  canons  of  decency.

 Thai  apart,  ]  want  to  recall  to  ourselves
 that  half  a  century  ago,  those  who  went
 before  us  and  who  had  a  considerable
 responsibility  for  the  position  of  the  ruling
 party  and  the  Government  had  called  such
 @  measure  as  a  black  Act,  That  should
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 not  be  forgotten.  That  was  the  criminal
 law  of  India,  But  that  was  justiciable.
 The  people  could  go  to  2  court  of  Jaw,
 What  is  the  position  today  ?

 T  want  to  say  that  this  is  a  legislation
 which  should  not  have  been  put  through  in  this
 way.  I!  should  have  been  discussed  clause
 by  clause  and  circulated  for  public  opinion.
 We  have  the  Law  Minister  today  with
 judicial  experience.  But  he  has  not  been
 long  cnough  in  this  House  to  know  how
 the  politicians  work.  We  have  a  situation
 here,  for  the  purpose  of  this  legislation  to
 dispense  with  not  only  judicial  machinery
 but  the  whole  concept  of  the  rule  of  law.
 What  dose  the  Government  want  ?  What-
 ever  they  do  should  not  be  questioned  and
 it  should  not  be  brought  before  the  court,
 They  think  that  they  have  suspended  Agheas
 corpus.  But  the  lawyers  can  read  it
 differently.  Mr,  Gokhale  knows  it  very
 well,

 The  Bill  is  drafted  in  such  a  way  that
 there  is  no  application  of  Aadheay  carpus
 before  the  Supreme  Court  and  it  will  be  for
 the  Judges  to  decide  thal  and,  before  the
 Judges  decide  one  way  or  the  other,  there
 will  be  furore  raised  about  it.  What  L  want
 to  impress  upon  is  that  one  of  the  basic
 facts  of  our  public  life  is,  and  our  general
 belief  is,  that  all  people  are  equal  before  the
 rule  of  law  and  that  there  is  equality
 guarantecd  in  the  Constitution  as  between
 man  and  man.  There  is  no  particular
 privilege  for  Mr.  K.  C.  Pant  because  he
 is  a  Cabinet  Minister  before  the  rule  of  law,
 He  is  a  citizen  like  me  and  he  should  be
 amenable  to  the  rule  of  law  in  the  same  way,
 The  time  must  when  the  Government  officj-
 als,  including  the  police,  will  have  proper
 punishment  for  acts  committed  by  them,

 We  have  a  law  here  which  is  the  nega-
 tion  of  the  rule  of  law.  When  we  say,  it
 is  the  negation  of  law—whatever  we  make
 is  law  and,  therefore,  it  remains  law  ~
 it  is  against  the  principle  of  natural  justice,
 whereby  a  man  can  be  told  as  to  what  for
 he  is  put  in  prison  and  whereby  he  can
 have  a  legal  assistance  or  other  assistance
 that  is  provided  in  the  Constitution,  Articie
 22  of  the  Constitu‘ion  provides  that  he  can
 have  legal  assistance  and  it  also  says,
 except  when  there  is  4  preventive  detention
 measure,  ‘It  raises  a  point  where  the  court

 ग  ४३7  +
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 says,  whether  it  is  a  matter  of  preventive
 detention  or  not,  because  there  is  nothing
 in  the  title  that  it  is  a  preventive  detention
 measure,  No  doubt,  the  Attorney-General
 will  read  it  the  othar  way.  You  have  to
 establish  before  the  court  that  it  is  a  preven-
 tive  detention  measure  before  you  can  deny
 somebody  whom  you  have  detained  to  have
 legal  assistance.

 Going  back  to  the  history,  even  under
 the  regulations  of  tyrannical  law,  a  man  was
 entitled  to  defence  paid  for  by  the  Govern-
 ment  under  the  tyrannical  rule  of  the  empire.
 And  what  is  the  position  today  ?  Today,
 we  are  told  that  three  persons  of  the  eminence
 of  High  Court  Judges  will  sit  as  an  advi-
 sory  board  in  camera.

 But  anyway  these  three  eminent  gentle-
 men  of  the  status  of  High  Court  Judges
 are  to  be  there  on  the  Advisory  Committee.
 In  my  respectful  submission,  any  person
 who  agrees  to  function  in  a  Judicial  capa-
 city  under  star  chamber  methods  is  not
 qualified  to  be  a  High  Court  Judge.  The
 essence  of  dispensing  of  justice  is  that  not
 only  justice  is  done  but  it  must  appcar  to
 huve  been  done.  It  must  appear  to  be  done
 and  in  that  background,  when  they  sit  in
 camera,  you  know  what  happens  and  to
 whom.  That  is  my  expcricnce.  When  a
 person  is  detained,  preventive  or  otherwise
 and  when  his  liberty  is  taken  away  in  this
 way,  would  it  be  correct  or  what  sort  of
 jurisprudence  that  permits  a  majority  opin-
 ion  to  put  him  in  prison?  If  even  one
 person  is  sgainst  it  it  means  there  is  some
 doubt  about  it,  What  is  the  basis  of  our
 Constitution  ?  At  least  the  person  detaining,
 the  authority  detaining,  must  prove  beyond
 06000  to  themsclves,  not  to  us,

 Then  we  come  to  the  other  part  of  ft.
 The  whole  of  this  thing  is  based  upon
 satisfaction,  Whose  satisfaction?  The
 satisfaction  of  a  Commissioner,  a  Commits-
 sioner  who  need  not  necessarily  take  orders
 from  the  Chief  Minister  or  a  Cabinet
 Minister,  but  the  District  Magistrate  or
 Addl.  Magistrate.  It  is  a  very  dangerous
 phrase—‘the  Addi  District  Magistrate’.
 Who  will  be  Addl—one  who  does  not  know.
 We  have  many  ad  hoc  Magistrates.  There-
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 fore,  you  have  a  situation  where  the  satisfac-
 tion  is  a  subjective  satisfaction.  The
 essence  of  satisfaction  that  is  defensible  in
 a  civilised  society  is  that  you  can  test  that
 satisfaction  and  if  you  cannot  test  that
 satisfaction,  itisno  law  That  is  to  say
 it  is  the  private  feeling  of  somebody.  All
 I  can  say  is  that  the  executive  may  have
 reason  to  doubt.  They  believe  that  they
 have  reasin  to  doubt,  They  think  that  they
 have  reason  to  doubt  and  anybody  can  think
 whit  they  want  that  way.  When  you  go  on
 to  say  that  there  is’suspicion  in  the  mind  of
 the  execu'ive,  I  thought  that  the  established
 rule  of  jurisprudence  in  all  civilised  societies
 is  tha’  the  thought  of  man  is  not  punish-
 able,  That  is  why  |  don't  accuse  Mr,  Pant  of
 the  motives  in  which  he  spoke.  I  regret  the
 banter,  the  levity  and  the  jibes  he  has  made
 in  a  very  scrious  matter  like  this.  It  will
 be  a  black  day  for  this  Parliament.  What
 you  are  doing  is  not  amending  the  Consti-
 tution.  We  are  really  blotting  out  the
 Constitution  by  a  subterfuge.  Why  do  you
 want  amendments  regarding  privy  purses  ?
 Block  them  all  together  in  that.  They  are
 enemies  of  the  State.  You  can  define
 them  so.  Yo  can  define  anyone  ‘enemy  of
 the  State’.  Nobody  is  going  to  ask  how
 have  you  determined  it.

 Mr.  Speaker,  Iam  not  g>ing  clause  by
 clause.  It  says  that  when  the  executive
 finds  that  somebody  probably  has  been
 detained  by  mistake,  he  will  be  let  off,
 Now,  even  if  he  is  let  off.  if  he  goes  to  the
 court  for  false  imprisonment,  then  you
 won't  tell  him  the  reason  why  he  was
 detained  What  sort  of  law  is  this?  That
 is  to  say  that  if  a  person,  either  by  mistake
 or  by  malice  forethought,  is  detained,  while
 the  execttive  discovers  afterwards  that  ii

 a  wrong  detention,  then  he  is  set  free.  But
 what  is  the  remedy  ?  Nothing.  There  is
 no  provision  for  compensation,  no  restora-
 tion  of  his  prestige  or  integrity.  Nothing
 of  that  kind,  It  is  quite  trué  that  according
 to  the  political  agitation  the  stigma  of
 going  to  jail  is  probably  different.  In
 African  counifies  where  large  numbers  of
 pecple  have  gone  to  prison  during  their
 national  movements,  they  are  called  PGs
 (Prison  Graduates).  Now  we  are  producing
 Prison  Post-Graduates  !

 Therefore  the  third  aspect  of  this  is
 that  wo  are  introducing  into  aur  legislative
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 system  and  our  administrative  system  two
 mew  concepts,  One  is  not  that  there  will  be
 three  arms  of  our  sociecty—the  executive,
 the  judicial  and  the  legislative,  but  the
 executive  is  appropriating  into  itself  all
 legislative,  administrative,  punitive  and  every
 other  powers.  These  officers—neither  the
 Home  Minister  nor  his  Addi.  Magistrate  nor
 his  chaprasi—are  judicial  men,  They  are
 arms  of  the  executive  and  for  70  to  80
 years  we  huve  been  shouting  in  this
 country  for  the  separation  of  the  judiciary
 from  the  executive.  And  here,  you  are
 arming  the  Executive  with  every  power  that
 is  required  to  exercise  quasi-judicial  func-
 tions  without  any  way  of  checking  it.  This
 is  unguided,  unrestrained,  uncontrolled,  un-
 directed  arbitrary  power.  And,  this
 power—vested  in  a  party  which  has  either
 a  policy  or  tack  of  it,  which  is  merely
 backed  by  myriads  of  persons  who  sit
 behind,  is  a  tyranny  of  a  kind  which  we
 should  not  support.  This  is  the  beginning
 of  fascist  rule.  Why  was  this  not  used  in
 order  to  put  down  lawlessness  committed
 by  the  Shiv  Sena  in  the  City  of  Bombay  ?

 CUnterruption)  The  Members  of  the
 Government  and  Government  can  never  be
 pardoned  for  the  non-cxercise  of  the
 powers  and  condonation  of  lawlessness,

 SHRI  C,M.  STEPHEN  (Muattupuzha);
 Would  you  justify  the  use  of  it  if  it  is  only
 for  the  suppression  of  the  Shiv  Sena  ?

 I  am  not
 (Inter-

 SHRI  KRISHNA  MENON  :
 going  to  justify  anything  for  you,
 ruption)

 SHRI  C.  M.  STEPHEN  :  Don’t  gesticu-
 late  hke  that.  Don't  try  to  browbeat  me
 like  that.  (Interruption)  am  entitled  to
 ask  a  question.  You  can  give  an  answer  cr
 not,  You  have  no  business  to  gesticulate
 in  that  manner.

 eft  सुस्तियार  सिह  मलिक  (रोहतक)  :

 आप  मिस्टर  स्टीफेंस  को  क्‍यों  नहीं  रोकते  हैं  ?

 सभापति  महोदय :  आप  बैठिए  ।

 श्री  भुख्सियार  सिह  मलिक :  श्राप  उनको

 बैठने  के  लिए  क्यों  नहीं  कहते  हैं  ?

 Security  Bill

 सभापति  महोदय  :  मैं  क्षापकों  बैठने  के

 लिए  कह  रहा  हूं,  आप  बैठिए  t  दूसरे  लोग  भी

 शान्त  रहें  -  Let  him  speak.

 SHRI  KRISHNA  MENON:  It  _  is
 regrettable  that  Parliamentary  attention
 could  not  be  given  to  this.  You  are  scrap-
 ping  the  fundamental  principle  of  the
 Constitution  ;  you  are  re-writing  the  Consti-
 tution  in  a  reverse  way.  I  cannot  say
 34  oppose  this  Bill  totally.  I  propose  to
 vote  for  one  sub-clause  of  this  Bill,  that
 is,  Clause  8(t)  which  says  :

 “The  Maintenance  of  Internal
 Security  Ordinance,  1971,  is  hereby
 repealed.”’

 I  shall  vote  for  that  ;  not  for  the  others,

 I  think  we  are  doing  something  that
 brings  down  the  reputation  of  this  country.
 Everybody  stands  upon  the  platform  and
 speaks  about  the  largest  democracy  in  the
 worid  and  how  it  is  sustained  and  so  on.
 You  are  bringing  down  the  reputation  of  the
 country  in  th:  world.  You  are  creating
 a  situation  in  the  minds  of  young  people
 who  do  not  have  to  bother  about  the  concep-
 tion  of  the  rule  of  law  or  the  concept  that
 ali  men  are  equal  before  law.  Has  there
 been  any  instance  where,  before  our  Courts,
 a  person,  either  a  Government  official  or
 anybody  else,  has  not  been  treated  equally,
 as  equal  by  and  large?  This  is  one  of  the
 things  that  remains.

 This  is  a  Bill  which  should  never  have
 been  brought  before  the  House,  especially
 by  a  party  which  has  enough  powers—and
 what  is  more  ?—-by  a  party  which  did  aot
 have  the  courage  to  push  it  through  in  the
 last  House,  but  the  moment  it  got  the
 power,  brought  this  forward.  And,  they
 have  never  got  a  mandate  to  bring  this  Bill,
 Was  it  put  in  their  Election  Maaifesto  ?
 They  did  not.  Thete  is  no  mandate  td
 bring  a  Bill  of  this  kind.  This  is  not  an
 amendment  of  the  Constitution,  They  are
 rubbing  out  the  Constitution.  I  am
 surprised  that  any  person  wha  has  aay
 emotional  feeling  about  the  basic  concept  of
 civilised  jurisprudence  should  fend  his  name
 and  support  to  it.  Thank  you,
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 SHRI  FRANK  ANTHONY  (Nominated-
 Angio-Indian)  :  Mr.  Chairman,  Sir,  not
 many  Members  of  this  House  recall  the
 battles  that  were  fought  when  the  Preventive
 Detention  Act  wis  being  put  on  the  Statute-
 book  in  1950,

 I  was  one  of  those  persons  who  took  a
 not  negigible  nart  in  those  battics.  4  know
 what  |  am  going  to  say  in  the  move  sentence
 will  displease  some  of  my  friends  on  this
 side,

 It  is  not  only  with  the  greatest  of  re-
 luctance  but  with  the  greatest  of  distaste
 that  on  principle  }  um  supporting  this  Bill.
 4  agree  with  my  hon,  tmend  $brn  Shyam-
 nanden  Mishra  that  it  is  an  evil,  Let  us
 have  no  doubt  about  it.  [yas  an  evil,  but
 unfirtunaicly  in  the  contcat  of  the  realities
 of  today,  it  isa  necessary  cvil,  because  le
 us  also  reasise  that  we  have  got  a  much
 greater  evil  around  us.

 46  brs.

 We  have  certain  scetions  avowedly  com-
 mitted  to  destroying  the  Constituuon,  cer-
 tain  sccuiuns  cuMmmitted  avowedly  to
 destroying  all  democratic  —  freedoms,
 certain  sections  avowedly  commitlkd  to
 espionage,  and  against  those  sections,  it
 is  a  necessary  cvil  hike  whis  that  alone  can
 be  effective.

 For  a  practising  Jawyer  who  has  handled
 a  number  of  these  cases  successfully  and
 who  has  becn  able  to  get  people  released,
 who  were  detamed  miala  fide-  |  say  that
 deliletately,  mala  fide  and  base'essly  and
 windictively—  it  goes  against  the  gram  to
 supp  rt  a  measure  Iike  uhis,  Thal  is  why
 Lam  going  to  pinpomt  what  |  regard  as
 son.e  of  the  unnecessarily  dracoman  features
 of  this  Bill,  And  I  am  going  to  ask  my
 hon.  friend  Shii  KC.  Pant  0  eliminate
 them.

 Fot  instance,  }  segard  it  as  absolutyly
 teptgnant  not  only  to  the  democratic  tridi-
 tions  but  to  the  civilised  tradition  to  have
 such  a  measure  on  our  statute-book.  My
 hon,  jriend  Shri  Krishna  Menon  said  that
 this  was  a  negation  of  the  Constitution,  It
 is  not  a  negation  of  the  Censtitution,  but  it
 ip  a  negation  of  the  rule  of  lew.  I  agree  to
 that.  36  is  the  hallmark  of  a  police  State,
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 Let  us  remember  this,  though  we  may  be
 forced  by  circumstances,  that  whether  we
 are  forced  by  circumstances,  or  not,  when
 we  adopt  a  measure  like  this,  we  place  our-
 selves  in  dulious  company,  in  the  company
 of  totalitanan  States  whether  they  are  com-
 munist  or  they  belong  to  any  other  feather,

 {  have  pointed  out  repeatedly—my  hon.
 friend  Shri  Krishna  Menon  did  not  analyse
 i—  what  the  greatest  blot  that  we  have  on
 our  Constitution  today  is  m  clauses  5  and  6
 of  article  22.  0  is  a  tragedy  that  in  the
 JTundamental  Rights  chapter,  we  should
 have  sanctified  preventive  detinuon  Now,
 I  say  this  te  my  friends  that  we  have  the
 sclt-styled  neo-socralists  todas.  the  avartl-
 guides  who  want  to  do  away  with  the
 Constitution  abd  amend  it,  As  an  obpet  of
 their  seal,  |  toll  them  first,  rf  «hey  have  any
 fiath  in  the  rule  of  law  and  democrat  free-
 doms,  the  first  thing  that  they  must  delcte
 fron  our  Consutuuvna  is  clauses  5  and  6  of
 arucle  22.

 Now,  what  dces  clause  5  do?  (ह  says
 that  if  a  person  i4  preventively  detamed,
 the  ground  have  to  be  gncn.  |  deal  woth
 this  clause  very  often,  and  |  snppo  ए  that
 afier  we  get  this  measure  passed,  people
 will  come  to  me  again,

 SHRI  K.  MANOHARAN  :  Lawycrs’
 paradise,

 SHRI  FRANK  ANTHONY  :  [It  says
 that  if  a  person  is  preventively  detained,  the
 grounds  have  to  be  given.  And  then  you
 get  the  next  clause,  it  is  what  I  often  refer
 to  in  the  courts  as  totalitarian  msult  added
 to  democratic  injury,  This  is  the  grcatest
 injury  you  do,  Cluuse  6  of  article  22  says
 that  if  a  person  subjectively  in  his  sajisface
 tion  detains  yott  aud  in  his  subjective  satis-
 faction  fecls  that  the  facts  should  not  be
 disclosed  inthe  public  interpst,  then  no
 facts  are  supplied.  That  ts  the  most  shocking
 feature  of  this  Bill  and  that  has  been  pro-
 jected  in  claue  8  (2),  I  have  given  an
 anendment  to  do  away  with  that.  What
 Iitule  eikow-room  the  courts  have  tn  the
 matter  of  taking  judicial  notice  of  mula
 Jide  or  vindictiveness,  that  is  immediately
 struck  away  fiom  their  hands,  t  know
 that  district  magistrates  in  Dethi  do  not
 take  the  trouble  ta  write  so  order,  The
 liberty  of  the  Indian  citizen  is  not  worth
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 a  written  order,  I  have  appeared  in  case
 after  case,  and  I  know  that  it  is  a  cyclo-
 styled  order,  All  that  the  district  magistrate
 does  is  to  sign  his  name.  The  sub-inspector
 who  has  been  able  to  get  a  bride  froma
 person  just  enters  the  name  of  that  person
 in  that  order.  I  know  that  because  that  is
 what  i  haye  seen  so  often.

 Now  what  has  the  District  Magistrate
 to  do.  All  he  has  to  do  is  to  merely  use
 one  line  that  ‘In  my  opinion,  in  order  to
 maintain  the  security  of  the  Statc,  Mr.
 sexews  your  name  may  be  there,  Sir,  if  you
 were  sitting  in  the  oppositinn—should  be
 detained’.  He  may  add  another  line  that
 no  facts  are  having  given  in  the  public
 interest’.  He  will  not  disclose  any  facts.
 The  matter  is  completely  sealed  ;  the  courts
 are  completly  ousted.

 At  present,  what  do  we  do?  I  remem-
 ber  what  happened  when  |  appeared  in  a
 case.  He  may  have  been  a  notorivus
 murderer,  The  Chief  Justice,  a  judge  with
 a  basic  sense  of  justice  said:  ‘You  appear
 for  this  sort  of  people  ?  What  kind  of
 people  do  you  appear  for?  I  said:
 Lam  on  the  professional  rank.  कोई  भला
 प्रा दगी  हमारे  पास  आता  है?  ‘After.  I

 finished  arguing  the  Chief  Justice  imme-
 diately  caliod  and  =  said  in  respect  of  that

 alleged  notorious  murderer;  हथकड़ी  निकालो

 He  was  satisfied  that  he  was  caught  because
 he  did  not  give  the  sub-inspector  a  bribe.

 Now  the  District  Magistrate  will  send
 such  a  man  to  jail,  preventively  detain  him,
 without  trial.  This  is  the  sort  of  case  that
 will  be  coming.  [  say  it  is  absolutely
 shocking  that  you  go  merely  by  an  ipse
 dixit  and  do  not  give  any  facts.  I  know
 the  courts  are  anxious  to  retain  some
 semblance  of  the  rule  of  law.  They  look
 at  the  facts,  eBut  you  just  give  one  line  as
 ground,  They  have  no  facts  tu  look  at  in
 report  of  what  they  can  say  it  is  vague,  it
 is  irrelevant,  They  can  let  the  objection
 go.  But  when  you  by  a  single  line  just
 give  the  ground  and  then  do  not  give  the
 facts,  when  the  opportunity  for  abuse  is
 absolutely  untimiied.

 There  was  a  report  recently  of  magis-
 trates  in  Delhi  being  transfgrred  for
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 corruption,  I  do  not  appear  in  the  lower
 coutts——-my  juniors  do-—except  for  some
 very  special  case.  But  I  know  this  first-
 hand,  that  corruption  is  utterly  rampant  in
 the  magistracy,  and  even  in  certain  sections
 of  the  judiciary,  They  have  a  tariff  rate—-
 I  do  not  say  all—-of  bribes.  You  give  the
 ordinary  District  Magistrate  this  draconian,
 sweeping  power.  What  is  going  to  happen?
 }  know  what  is  happening.  You  have  a
 draconian  Prevention  of  Food  Adulteration
 Act.  It  isa  good  thing.  ButI  know  the
 wealth  that  3s  being  garnered  by  foad
 inspectors  ;  I  know  the  wealth  that  is  being
 garnered  by  magisirates  who  are  dealing
 with  these  cases.

 I  know  of  a  case  wherea  person
 came  and  said  to  a  lawyer,  ‘Sir,  two  ladies
 are  involved  ;  they  are  company  directors,
 A  jail  sentence  is  compulsory.  Here  is
 Rs.  5,000  to  the  argument,  5९6  that  they
 are  acquitted’,  The  lawyer  said,  ‘I  am  not
 that  kind  of  lawyer,  हम  चुटकी  बनाकर  नहीं
 छुड़ाता  हैं  ।

 हू  can  only  do  my  best’,  They  said,  ‘All
 tight.  We  know  that  the  magistrate  will
 acquit  if  given  Rs.  0,000’.  After  a  few
 days  they  told  the  lawyer,  ‘We  gave
 Rs.  10,000  and  they  were  acquitted’.

 This  is  the  kind  of  magistracy  to  which
 you  are  remitting  absolute,  uncontrolled,
 unlimited  power  in  one  line  to  preven-
 tively  detain  any  person.  That  is  why  I  am
 appealing  to  my  hon.  friend.  Why  cannact
 all  the  facts  be  given?  What  publie
 interest  is  effected  of  you  give  the  facts.  I
 defend  people  on  espionage  charges,  What
 facts  do  you  consider  should  not  be  dis-
 closed  in  the  public  interest  ?  That  he  is
 in  the  pay  of  Pakistan.  Why  cannot  you
 give  the  details,

 This  is  the  kind  of  thing  that  will
 happen.  Public  interest  will  to  become  a
 cover  for  you,  for  some  bribe-taking  person
 to  send  some  person  into  detention.  This  is
 what  is  going  to  happen.

 Then  see  what  is  happening  to  our
 politics  today,  In  this  age  of  Aya  Rams
 and  Gaya  Rams,  all  kinds  of  people  ard
 becoming  Ministers,  littl,  unprincipled
 peopie  who  are  prepared  to  sell  anything
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 for  a  ditty  mess  of  pottage.  Those  people
 will  be  sending  their  political  opponents  to
 jail.  At  least  some  District  Magistrates
 will  have  some  principle,  but  do  you
 expect  these  Aya  Rams  and  Gaya  Rams
 to  have  the  slightest  principle  in  satisfying
 grudges  against  the  political  opponents.

 This  is  why  I  am  appealing  to  my  hon.
 friend  :  All  right,  have  it,  but  please  delete
 clause  8  (2)  so  that  at  least  you  will  give
 not  only  the  grounds  but  also  the  facts,
 so  that  the  jurisdiction  of  the  courts  will
 not  be  ousted.

 My  hon.  friend  Shri  Krishna  Menon
 referred  to  it  in  passing.  I  am  not  con-
 vinced  about  this  Advisory  Board.  You
 have  this  empty  ritual  of  persons  who  are
 qualified  to  be  Judges.  You  know  thut  in
 this  highly  competitive  profession  of  ours,
 there  are  a  lot  of  briefless  lawyers  who
 bave  practised  for  20  years.  They  are
 qualified  to  be  Judges.  You  can  99६  them
 on  the  Advisory  Boards.  We  know  also,
 my  hon,  friend  Mr.  Gokhale  probably
 knows  more  than  I  de,  that  with  political
 influence  many  briefless  lawyers  are  also
 being  raised  to  the  Benches  of  High  Courts.
 I  say  this  with  great  regret.  हल  i8  a  matter
 of  common  talk  in  many  Bars.

 Then  look  at  these  two  provisions,
 Under  Cl  use  HG)  the  Advisory  Board
 gives  its  report,  but  that  report  is  not
 made  available  to  the  detcnue,  and  under
 Clause  1@)  separately  they  give  an
 opinion,  Only  that  opinion  is  made  avail-
 able,  and  in  one  line  they  say  that  they
 confirm  the  order.  Whut  is  the  person,
 whose  liberty  has  been  taken  away,  going
 to  hold  on  to?  You  deny  him  the  facts,
 The  courts  cannot  give  him  any  relief
 whatsoever,  and  that  is  why  I  have  given
 a  series  of  amendments,  You  can  still
 have  this  meusure,  have  people  detained
 without  trial,  but  why  do  you  have  to  have
 Clause  8(2)  and  Clause  14(2)  ?

 Finally,  am  not  enamoured  of  foreig-
 ners,  but  even  they  are  entitled  to  some
 regard  for  the  rule  of  law,  This  is  an
 entirely  new  provision,  Why  have  you  put
 in  Clauses  I'7(/)  17Q)  2  What  is  the  effect  ?
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 A  foreigner  can  be  kept  in  preventive  deten-
 tion  for  two  years,  that  is  how  I  read  it,
 without,  the  matter  even  going  to  the
 Advisory  Board.  As  I  say,  have  this  measure
 but  please  remove  some  of  these  ultra-
 draconian  Clauses,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८,  PANT);  May  I  point  aut  that  it  is
 under  specific  circumstances,  not  a  blanket
 provision  ?

 SHRI  FRANK  ANTHONY  :  Whatever
 the  circumstances,  why  should  even  a
 foreigner  be  kept  in  detention  for  two  years
 without  the  matter  being  remitted  at  least
 to  the  Advisory  Board  for  what  it  is
 worth  ?

 SHRI  C.M.  STEPHEN  (Muvattupuzha)  :
 T  rise  to  support  this  Bilt  and  &  support
 tt  emphaucally  and  loudly.  #  lot  of
 arguments  have  been  raised  against  ths
 Bul  by  friends  of  the  opposition.  I  am
 really  happy  that  this  Bill  is  coming  on
 the  statute  book,  I  am  also  happy  that
 the  Government  is  being  empowered  to
 deal  with  forces  which  are  dangerous  to
 the  country,  to  the  society  and  to  the
 peaceful  living  of  the  people  of  this
 country.

 4  am  happier  about  the  persons  and
 quarters  who  have  raised  this  opposition.
 The  opposition  by  Mr.  Vajpayee  will  convey
 a  meaning  which  we  want  to  be  conveyed
 to  the  masses  of  this  couotry,  We  are
 also  not  unhappy  that  the  Marxist  Com-
 munist  Party  has  opposed  this  Bill.  That
 was  to  be  exnecied.  The  Jan  Sangh-CPM
 combination  opposing  this  Bill  has,  according
 to  me,  a  massege  and  a  significance  which
 the  people  wil!  not  miss,

 36.34  hrs.

 {Suri  R.  D.  BHANDARE  ह  the  Chair’

 Two  arguments  are  raised,  one  that
 this  Bill  should  have  been  scot  for  eliciting
 public  opinion.  Sccondly,  Mr.  Menon  has
 raised  a  number  of  arguments  on  points  of
 law  to  establish  that  the  provisions  of  this
 law  may  prove  to  be  void.  With  regard
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 to  sending  this  Bill  for  eliciting  public
 opinion,  we  are  forgetting  one  major  fact
 that  from  950  onwards  this  measure  has
 been  subjected  to  parliamentary  scrutiny
 umpteen  times  and  practically  the  same
 measure  has  been  brought  forward  now
 with  certain  amendments,

 Nothing  more  is  to  be  served  by  sending
 the  Bill  for  eliciting  public  opinion.  There
 is  nothing  new  about  the  points  of  law  raised
 by  my  friend  Mr.  Menon.  Those  puints  were
 repeatedly  argued  in  the  High  Courts  of
 India  and  the  Sup-eme  Court  of  India,  lt
 have  read  these  arguments  and  heard  the
 Court  rejecting  them  repeatedly.  Let  us  not
 also  forget  one  major  factor.  The  party
 now  in  power  has  made  no  sceret  of  the  fact
 that  in  its  judgment  a  law  for  preventive
 detention  is  necessary  in  the  circumstances
 obtain'ng  in  the  country,  sight  or  wrong.
 In  4950  the  leader  of  revered  memory,
 Sardar  Vallabhai  Patel  moved  this  Bull  and
 the  House  for  the  first  time  accepted  it  and
 subsequcntly  this  Bill  was  repeatedly
 renewed.  Iven  in  December  969  we  made
 no  secret  of  the  fact  that  ths  Bdl  had  to
 be  renewed  but  under  the  circumstances
 then  prevailing  in  Parhament  we  were
 unable  (o  implement  our  decision,  Mr,
 Menon  asked  whether  this  matler  was  put
 on  the  election  manifesto.  Not  in  so  many
 specific  terms,  I  concede.  But  we  did
 raise  two  slogans  that  we  shall  fight  right
 reaction  and  Jeft  adventurism...

 SHRI  ATAL  BIHARI  VAIPAYEE  :  By
 preventive  detention  ?

 SHRI  C.  M.  STEPHEN:  At  the  time
 of  the  elections  we  went  to  the  peuple  and
 make  clear  that  we  were  not  against  giving
 a  fresh  lease  of  life  to  this  Bull,  ‘fhis
 being  a  concurrent  subject  a  number  of
 Sta‘es  passed  this  law.  We  had  got  a
 mandate  not  only  for  the  implentation  of
 the  socialist  programmes  but  also  a  mandaie
 to  fight  right  geaction  and  left  adventurism.
 We  have  got  our  own  evaluation  cf  what
 these  forces  are  and  how  the  people  of  this
 country  want  us  to  fight  them.  During  the
 elections  we  found  right  reaction  and  left
 adventurism  joining  hands  to  fight  against
 us,

 SHRI  SAMAR  GUHA  (Contai):  Does
 it  mean  that  ths  leftists  and  the  rightists
 wil!  be  put  under  preventive  detention  ?

 Security  Bilt
 SHRI  C,M.  STEPHEN:  We  went  to

 the  pools,  We  are  to  judge  what  measures
 need  betakcn  in  the  circumstances  obtain-
 ing  in  the  country.

 There  is  no  question  of  this  being
 against  the  Constitution.  It  was  a  very
 curious  argument.  If  at  all  any  Jaw  has
 been  given  a_  sanctified  position  in  the
 Constitution  I  think  Mr.  Anthony  referred
 to  this  point—it  was  with  respect  to
 preventive  detention  because  it  is  mentioned
 and  enshrined  in  Chapter  जा  itself.  The
 fundamental  rights  are  enumerated  under
 Chapter  HL  and  in  order  that  some  rights
 may  not  to  be  used  by  the  beneficiaries
 thereof  to  scuttle  that  power  and  scuttle
 democracy,  the  fathers  of  the  Constitution
 felt  that  preventive  detention  must  aleo
 become  part  of  the  Crapter  on  Fundamental
 Rights  I:  was  argued  here  that  preventive
 detention  cin  be  hid  only  in  an  emergency,
 That  was  a  very  strange  argument  again,
 When  an  emergency  is  proclaimed  there  is
 no  question  of  any  fundamental  right  by
 legal  processes  ;  fundamental  rights  are
 there.  But  resort  to  the  court  of  Jaw  for
 exercise  of  the  fundamental  right  will  not
 be  available.  In  those  circumstances  there
 need  be  no  specific  constitutional  provision
 for  preventive  detention.  Therefore  this
 enactment  is  perfec.Jy  cuntemplated  by  the
 Constitution,  under  circumstances  other
 than  those  tantamount  to  an  emergency,
 We  are  asking  this  Parliament  to  take  note
 of  the  conditions  obtaining  in  the  country
 and  to  arm  the  Government  with  power
 to  resort  to  preventive  detention.  What
 happened  in  the  course  of  these  years  ?
 How  many  people  were  put  behind  the
 bars  ?  The  statistics  are  before  us.  Meg,
 Jyoti  Basu  was  in  Bengal.  The  Preventive
 Detention  Act  was  there.  Does  not  Shri
 Syotirmoy  Bosu  know  how  many  persons
 were  put  behind  the  bars  under  the
 Preventive  Detention  Act  ?  777  people  wers
 put  behind  the  bars  by  the  United  Frout
 Government,  (Interruption).  Mr,
 Jyotirmoy  Bosu  is  saying  that  they  were
 not  using  the  Act  against  blackmarketeers,
 The  question,  therefore,  is  this.  It  is  one
 thing  to  say  that  ‘I  am  against  preventive
 detention,  for  whatever  proposes”  and  it  is
 another  thing  to  say  that  |  am  against  the
 Preventive  Detention  Act  if  it  is  not  for
 their  purpose.  The  first  question  is,  are  है... क
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 ‘janhst  the  Preventive  Detention  Act  ?
 Mr.  Jyotirmoy  Bosu  said  that  “I  am  for
 preventive  detention  if  it  is  far  preventing
 profiteering;  if  it  is  fot  preventing
 camemunal  elements  and  if  it  is  for
 preventing  food  offences.”  Therefore,  he
 is  for  preventing  detention.  if  it  is  some-
 thing  else,  he  is  not  for  it.  if  it  is  for
 this,  he  is  for  preventive  detention,

 Mr,  Menon  found  fault  with  the  Go-
 vernment  saying  that  this  Act  was  not  re-
 sorted  to  for  the  purpose  of  handling  the
 Shiv  Sena.  So,  if  it  is  for  the  purpose  of
 handling  the  Shiv  Sena,  the  contingency  of
 pteventive  detention  is  conceivable,  where
 the  preventive  detention  law  may  be
 acceptable.  And  Mr.  Piloo  Mody  said,
 “if  you  ate  containing  it  in  West  Bengal,
 then,  I  have  no  objection.”  Therefore,  he
 is  conceding  the  Preventive  Detention  under
 conditions  that  are  obtaining  in  West
 Bengal,  ‘‘It  is  perfectly  acceptable’.

 So  the  fight  is  not  against  preventive
 detention.  Mr.  Vajpayee  says  he  is  against
 ‘the  Preventive  Detention  Act  but  he  is
 afraid  that  the  preventive  detention  provi-
 tins  may  be  used  by  us  for  purposes  other
 than  what  he  thinks  ore  fn  the  interests
 of  the  country.  ह (4  it  is  in  the  interests
 of  the  country,  the  Preventive  Detention
 Act  is  “O.K.,  and  Ihave  nothing  against
 it.”  It  is  perfectly  understandable,  because
 it  is  provided  for  in  the  Constitution
 itsclf.

 Sa,  the  question  is  the  preventive
 detention  is  not  bad.  Preventive  detention,
 under  what  circumstances  is  the  only  question,
 which  is  mow  remaining  here.  We  have
 the  experlence  of  the  last  20  years  how
 this  Government  has  been  using  the
 Preventive  Detention  Act,  The  first  question,
 fs,  whether  the  condisons  obtaining  in  this
 epuntry  are  different  from  the  conditions
 which  obtained  in  950  or  in  the  subse.
 quent:  yours.  Anybody  with  his  eyes  wide
 open  would  see  what  condijions  have  been
 ottalaing  in  West  Bengal,  in  Kerala  and  in
 different  parts  of  the  country:  the  Naxalites
 ang  tight  reactionaries  mixing  up  together
 to  dreate  conditions  where  life  becomes
 imposible,  ‘Then  the  State  has  to  intervens,

 Taig  के  the  position.
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 May  3  inform  Vajpayee,  in  this  cénnec-
 tion,  that  when  Naxalitism  woke  up  in
 Kerala,  Mr.  Parameswaran,  one  of  the
 Secretaries  of  the  Alt  India  Jan  Sangh,
 came  out  with  a  strident  statement  saying
 that  the  Preventive  Detention  Act  must  be
 immediately  brought  in  and  those  fellows
 must  be  roped  in  under  the  Act?  The
 Swatantra  Party  came  out  with  the  state-
 ment  that  in  Kerala  the  Preventive  Deten-
 tion  Act  must  must  be  resorted  to.  The  Mus~
 lim  League  also  came  out  with  a  statement
 saying  that  preventive  detention  must  be
 resorted  to  in  Kerala.  When  the  Naxalites
 broke  out,  the  wanted  the  preventive
 detention  measures  to  be  taken  up  there.

 Therefore,  there  are  these  conditions.
 The  question  as  to  whether  there  is  such
 a  condition  or  not  is  for  the  Government
 to  decide  :  it  is  the  opinion  of  the  Govern-
 ment.  You  may  differ  from  us.  But  now
 the  people  have  saddled  us  with  the  res-
 ponsibility,  the  actual  safety  of  this  country
 and  safety  of  the  people;  it  is  a  funda-
 mental,  basic  responsibility.  We  cannot
 pass  on  that  responsibility  to  you.  We
 have  got  to  decide  whether  conditions  are
 containing  in  this  country  where  this
 extraordinary  law  has  to  be  resorted  to,
 Only  we  are  answerable  to  the  people  of
 this  country  whom  we  know  much  better
 than  you  think  you  kaow,  according  to  us,
 We  feel  that  to  protcct  them,  we  have  got
 to  resort  to  the  Preventive  Detention.

 The  qudéation  is,  how  we  will  use  it.
 There  is  nothing  dangerous  in  a  knife,  If
 that  knife  is  inthe  hands  of  a  murderer  it
 becomes  dangerous,  If  it  is  in  the  hands
 of  any  other  person  it  is  not  dangerous,
 The  people  have  put  their  confidence  in  us.
 You  may  =  carry  on  a  propaganda  that  it  is
 not  So,  but  actually,  the  people  have  shown
 to  us  that  “‘we  believe  you,  we  put  our
 faith  in  you.?"  We  know  (nat  the  people
 have  put  their  faith  in  us.  We  want  to
 save  them  from  the  cudgels  of  butchers  in
 this  country.  We  want  to  save  them  from
 foreigner  invaders  who  are  menacing  our
 boundaries,  We  want  to  save  them  from
 the  people  who  are  subverting  and  eroding
 the  foundations  of  this  country.  We  want
 ia  atm  ourselves  with  ptoper  powers  to
 prevent  it.  Why  should  any  law-abiding
 mao  be  ,eftaid  of  jt,  There  are  ‘atiple
 pafogyerds  incorporated  in  ie,  ‘Thece  i
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 ani  advisory  bourd.  According  to  Mr,  Frank
 Anthony,  the  magistracy  is  corrupt  ;  the
 advisory  board  is  corrupt,  the  minister  is
 corrupt  ;  politicians  are  corrupt  ;  everybody
 is  corrupt.  l  concede  that  position  to  my
 friend  that  all  of  us  are  corrupt  and  that
 you  alose  aré  clear,  But  the  people  have
 a  different  opinion.  In  the  course  of  the
 last  5  years,  many  amendments  and
 modifications  have  been  made  in  the  Act.
 An  advisory  board  of  three  has  been  made
 constituted,  Veto  power  has  been  given
 to  the  advisory  board.  4  remember  Mr.
 Chavan  saying  in  1966,  asking  for  extension
 of  the  Preventive  Detention  Act,  that
 statistics  would  prove  that  the  advisory
 board  have  recommended  the  rcleas¢  of  more
 persons  than  all  the  judiciary  in  this
 country.  How  can  you  say  that  this  has
 been  misused  ?  In  1969,  out  of  2600
 people  under  prev:n  ive  deiention  in  ths
 country,  only  269  were  dstained  under  the
 orders  of  the  Central  Government.  The
 major  share  goes  to  the  State  Governments
 Let  us  not  forget  that.

 This  Bill  is  absolutely  necessary.  When
 right  reaction  and  left  adventurism,  which
 combined  on  the  election-eve,  is  recombin-
 ing  on  the  floor  of  the  House,  this  Bill  is
 absolutely  necessary  to  implement  the  man-
 date  of  the  people  and  to  smash  the  cons-
 piracy  and  to  gave  us  from  the  combination
 of  right  reaction  and  left  adventurism.
 With  these  words,  I  strongly  suppport  the
 Bill.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  :  Sir,  this  Bill  has  been  brought
 to  validate  of  the  ordinance  which  was

 promulgated  only  I7  days  before  this  House
 was  to  sit,  Uniess  there  were  some  immedi-
 ate  and  real  reasons  for  promulgating  an
 ordinance,  this  power  of  executive  jegis-
 lation  should  ndt  be  used.  It  is  a  regret-
 table  wee  of  the  power  of  executive  legis-
 Jation  that  only  ॥7  days  before  the  House
 was  going  to  sit,  this  Draconian  legislation
 was  invoked,  Soon  after  the  ruling  party
 came  into  power  with  the  slogan  of
 banishing  poverty,  all  that  they  have
 banished  from  this  country  aftet  having
 coming  back  to  power  is  the  personal  freed
 om  and  individoal  liberty,  instead  of

 gandl.  ह  is  4  peat  on  any  elvilised

 qoclaty  believing  in  buoian  freedony  and
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 personal  liberty.  It  is  a  867  on  any  systtet!
 of  peopte  or  civilisation  which  thinks  of  siya
 that  it  has  a  democratic  set  up
 hunger  and  greed  for  power,

 ratte party  is  showing  clear  trends  of
 totalitarian,  tis  a  shameless  exhibitida
 of  hunger  and  greed  for  more  power,  ‘They
 arc  taking  upon  their  hands  this  black
 this  pi¢ce  of  legislation  which  does
 provide  even  the  semblance  of  security  tb
 an  individual!  in  this  country.  In  the  samme:
 of  refugee  influx,  in  the  name  of  security’
 of  the  State,  which  all  remain  undefinéd,
 this  power  has  been  given  in  the  hands  of
 ordinary  petty  bureaucrats  who  are  prote.
 to  act  at  the  behest  of  the  party  in  powet.,
 When  the  Minister  was  moving  this  Bill  Be
 was  trying  to  give  a  facade  of  reasonably
 ness  forthis  Bil  by  indulging  in  vagde
 geticralisations  and  pious  platitudes,  How«
 ever,  that  fecude  was  ripped  open  when’
 other  members  of  his  party  followed  him.
 Except  possibly  with  somewhat  refreshing
 exception  of  Shri  Amrit  Nahata,  I  wad
 pained  to  Sce  that  every  membet  of  the
 Congress  Party,  the  Ruling  Congtess,  hag
 becn  supporting  this  legislation.  When  we
 are  discussing  a  measure  which  affects
 fundamental  human  values,  |  should  have
 thought  as  a  lawyer  that  a  measrus  Uke
 this  would  have  cut  across  party  lines
 and  it  would  have  been  treated  with  the
 seriousness  jt  deserves.  I  could  not  have
 agreed  with  Shri  Krishda  Menon  mote
 when  he  said  that  what  was  most  painful
 was  the  sense  of  levity  with  which  this
 measure  has  been  treated.
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 I  am  sorry  td  say—I  am  8  new-comer
 here,  there  aro  many  old  members  here,
 many  important  and  leading  membars—~
 that  I  was  dismayed  when  I  found  the  how.
 Minister  showing  his  great  glee  when
 irtresponsible  and  wild  charges  were  being
 made  against  members  of  my  party,  whe
 I  saw  the  Minister  applauding  and  sn-
 couraging  the  new-found  mouth-piece  of  the
 Bengalee  Youth,  my  hon,  friend  Sbei
 Priya  Das  Muasi,  Shri  Munsi  referred  to
 certain  incidents  in  Burdwan.  I  represent
 Burdwan  and  I'am  proud  of  that  becauey
 Burdwan  has  been  in  the  vanguard  of  delito-
 cratic  movements  and  the  movement  of  the
 working  classes.

 Now,  what  fas  happgned  in  .

 90  Sari  सिकना  Der  banat  tl  as  ay
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 that  during  the  last  ten  months  2  members,
 ing  members,  of  the  Communist

 Marxist  Party  have  been  killed  in  Burdwan
 town  alone  ?  Who  killed  them  ?  There  is
 no  Naxalites  menace  in  Burdwan.  We  have
 given  a  memorandum  to  the  hon.  Home
 Minister,  Shri  K.  ron  Pant  but  we  have  not
 got  areply  to  that.  We  have  requested
 him  to  go  into  the  mater  and  find  out
 who  bas  killed  these  persons  and  yet  we
 have  not  heard  from  him  so  _  far.
 On  the  [9th  of  April,  97)  a  leading
 advocate  who  was  not  an  active  member  of
 our  party  but  only  a  sympathiser,  Shri
 Baladish  Roy,  he  was  atabbed  at  025  a.m.
 when  he  was  going  to  the  court  in  a  cycle
 rickshaw  within  ten  yards  of  the  Burdwan
 Sedar  police  station.  No  arrests  have  been
 made  till  the  {7th  June......  (interruptions)
 On  the  23rd  of  Muy  Shri  Shib  Shankar
 Chaudhari,  a  leading  member  of  my  party,
 was  stabbed  to  death  with  50  yards  of  the
 Sadar  police  station.  No  arrest  has  been
 made  so  far.  On  the  6th  of  April  a  CPM
 worker,  Shri  Krishna  Biswas,  was  stabbed
 withia  yards  of  the  Burdwan  Police  Station
 at  about}!  0’  Clock,  He  made  a  state-
 ment  to  a  first-class  magistraie  at  the
 hospital,  giving  the  names  of  the  persons
 who  have  stabbed  him.  Do  you_  believe
 this  is  a  civilsed  country  when  I  say  that
 not  even  one  arrest  has  been  made  so  far,
 even  though  the  names  of  the  persons  who
 have  stabbed  him  have  been  given.

 I  was  surprised  when  charges  were  being
 made  against  a  particular  political  patty  in
 respect  of  sub  jude  matters.  To  jusiify
 a  draconian  legislation  like  this,  a  black  Act
 like  this,  at  least  they  should  try  to  place
 before  the  House  facts  correctly  and  impar-
 tially.  These  are  the  incidents  that  have
 occurred  in  Burdwan  and  they  cannot  be
 denied.  We  have  given  a  memorandum  to
 the  hon.  Minister,  Shri  K,  C,  Pant,  but  we
 have  not  yet  got  a  reply  from  him.

 Who  have  done  ali  this?  Against
 whom  are  you  going  to  atilize  this  piece
 of  legisiation  7

 Is  it  the  contention  of  Government  that
 because  of  this  legislation  they  will  be  able
 to-stop  one,  two,  three,  four,  five  or  ten
 murders  that  am  taking  place  every  day  ?

 SUNE  1  4974  Maintenance  of  Internal  |  242

 Security  Bill
 The  PY  Act  has  been  invoked  in  West
 Bengal  from  December  1970,  What  has
 happened  since  December  3970  till  the
 middie  of  June?  Now,  we  have  this  so-
 called  popular  Government.  They  have
 selectively  usad  the  PVA  Act  against  their
 political  opponents.  Indiscriminate  arrests
 are  being  made;  detention  has  been  made
 and  the  persons  are  never  brougt  to  trial.

 Has  the  situation  in  West  Bengal  improy-
 ed  ?  No,  because  the  real  reason  is  some~
 thing  else.  After  23  years  of  misrule,  there
 is  complete  degeneration  of  the  youth.
 There  is  complete  frustration  because  they
 have  no  future.  There  is  discrimination
 against  the  State.  West  Bengal  has  been
 treated  as  a  step-child.  You  have  denuded
 West  Bengal  of  all  the  privileges  and  benefits
 that  other  States  have  been  given.  There
 is  no  future.  Instead  of  tackling  the  real
 problem,  the  economic  problem  and  the  real
 problems  of  society,  merely  arming  the
 Government  and  the  Distsict  and  Additional
 District  Magistrates  with  these  arbitrary
 powers  will  not  solve  the  problem,

 Our  hon.  friend;  Shr  Anthony,  as
 also  Shri  Krishna  Mcnon,  have  very  pertin-
 ently  referred  to  the  tact  that  although  in
 some  cases  grounds  are  given,  the  couris’
 powers  are  very  restricted.  As  you  know,
 satisfaction  is  always  a  subjective  satisfaction
 that  one  has  to  arrive  at,  The  sufficiency
 of  the  grounds  upon  which  such  satisfaction
 porports  to  be  based  only  require  that  they
 have  a  rational  probative  value  and  are  not
 extraneous  to  tho  scope  and  purpose  of  the
 Jegislation,  The  factum  of  satisfaction  can-
 not  be  challenged  in  a  court  of  Jaw  except
 where  there  are  mala  fides.  But  it  is
 always  very  difficult  to  prove  mala  fides,
 because  the  facts  have  to  be  stated.  Afula

 Sides  is  not  something  so  objective  that  one
 can  easily  bring  it  to  the  notice  of  the  court.
 A  court  of  lawis  not  even  competent  to
 inquire  into  the  truth  or  otherwise  of  the
 facts  which  are  mentioned  as  grounds  of
 detention  in  the  communication  to  the
 detenu,  The  court  cannot  decide  whether
 the  grounds  are  good  or  bad  nor  can
 attempt  to  assess  in  what  manner  and  to
 what  extent  the  grounds  operated  on  the
 mind  of  the  appropriate  authority  and  con
 tributed  to  the  creation  of  the  satisfaction
 on  the  busis  of  which  the  detsation  order  was
 made.  Therefore,  it  is  avery  very  limited
 power  which  bas  been  giver  to  the  vourts,  '
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 Even  framed  up  charges  can  be  served
 on  the  detenu.  A  clever  police  officer  and
 district  and  additional  district  magistrates
 can  frame  up  charges  cleverly.  So,  it  is
 very  difficult  to  point  out  defects  in  them,

 Therefore,  we  oppose  this  Bill.  We  are
 firmly  of  the  view  that  it  is  going  to  be
 utilised  against  political  opponents.  That
 has  been  made  very  clear  by  Members  of
 the  ruling  Congress  when  they  have  supported
 the  Minister  and  the  great  applause  that  the
 Minister  was  giving  them  when  they  were
 referring  to  their  political  oppoennts.

 SHRI  RAJA  KULKARNI  (Bombay—
 North  East)  :  Mr.  Chairman,  I.  am  suppor-
 ting  the  Bill.  Security,  like  peace,  is
 indivisible.  Hon.  Members  of  the  Opposi-
 tion  would  recognise  the  threat  to  the  border
 of  our  country  but  they  would  not  realise
 that  the  same  threat  holds  good  so  far  as
 the  internal  situation  is  concerned.  What
 dose  this  mean  ?  They  are  making  it  a
 divisible  concept.  If  our  border  is  equally
 threatened,  our  internal  situation  is  equally
 threatened.  Probably  they  cannot  see  the
 relationship  between  the  external  situation
 and  the  internal  situation  and  they  ate  not
 trying  to  understand  the  impact  on  the
 border  of  warfare  ar  probably  they  do  not
 know  what  is  modern  warfare.  The  modern
 warfare  is  a  total  warfare  There  is  no
 separation  between  the  external  and  the
 internal  situation.  It  is  a  total  warfare,
 Therefore,  like  a  modern  warfare,  security
 being  a  part  of  modern  warfare  is  total.  If  it
 is  for  external  purposes,  i  is  also  for  in-
 ternal  purposes.  It  is  equally  important  for
 us  to  realise  that  we  cannot  talk  of  having
 effective  security  measures  on  the  borders
 and,  at  the  same  time,  weaken  the  Govern-
 ment’s  efforts  in  keeping  the  internal
 situation  as  effective  as  possible.

 It  is  very  difficult  to  understand  when
 the  bon.  Members  of  the  Opposition  talk
 of  giving  recognition  to  Bengla  Desh  imme-
 diately,  to  strengthen  the  border  forces  and,
 at  the  samo  time,  to  weaken  the  forces  of
 the  country  in  the  steel  factories  and  to  cut
 down  the  production  of  steel,  and  take
 privilege  and  pleasure  in  saying  that  the
 gountry  as  not  producing  more  stecl.  The
 modern  warfare  is  being  fought  not  only  on
 the  goographica!  borders  but  also,  equally,
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 in  the  fields  and  factories.  Therefore,  we
 must  keep  our  efforts  at  efficient  level.  bath
 on  the  borders  and  in  the  fields  and  factories,
 Any  attempt  at  disruption  of  the  very
 foundations  of  political,  social  and  econdmig
 fabric  will  have  to  be  checked.

 The  people  have  given  a  mandate  to  the
 Government  to  have  a  war  on  poverty.
 internal  security  is  nothing  but  the  Govern
 ment’s  effort  to  tackle  internal  situation  aa
 a  war  footing  and  to  have  a  war  on  poverty,
 unequal  distribution  and  all  the  other  social
 ani  economic  evils.  The  internal  security
 should  be  locked  at  from  that  totality
 point  of  view,

 Then,  it  is  very  strange  that  those  who
 profess  themselves  to  be  Marxists  have  now
 accepted  the  bourgeois  concept  of  an

 ees dual’s  liberty.  That  is  why  persons
 Mr,  Vajpayee  and  Mr.  Jyotirmoy  Bose  cag
 share  the  same  bed,  In_  politics,
 the  same  bad  by  strange  people  is  a  co
 phenomenon.  The  bourgeois  concept  of
 an  mdividual’s  civil  hberty  of  the  ninetesnth
 century  and  carher  eighteenth  century  is
 given  up  by  the  Maraists,  when  it  comes  to
 the  question  of  reasonable  restrictions
 and  controls  in  economic  life.  Weil,  it
 politics,  in  respect  of  political  rights,  or
 in  respect  of  civil  rights,  when  a  man  talks
 of  an  individual’s  liberty  and  right,  I  ask,
 whose  liberty  and  right  he  is  talking  of.
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 Today,  when  the  country  is  on  a  war
 footing  against  poverty,  how  many  people
 have  got  individual  rights  in  the  economic
 field  or  in  the  civil  ficld,  It  is  to  save  the
 civil  liberty,  to  save  the  political  rights  of
 crores  of  people  that  this  control  is  necessary
 by  way  of  checks  and  balances.  With  all
 the  checks  and  balances  against  its  misuse
 a  regulatory  measure  is  needed,

 To  oppose  this  Bill  will  be  daing  %
 disservice  to  the  interest  of  the  nation®
 specially,  at  this  critical  time  whew  our
 border  is  expored  to  danger.  4  hope,
 will  have  a  re-thinking  of  their  views
 will  give  up  the  bourgeois  concept  of  .an
 individual's  lilerty  and  show  th  ई...  88
 real  Marxists,  and  support  this.  ‘hose
 who  are  patriotic  and  those  who  wat-that
 Bangla  Desh  should  be  strehgthened’  and
 our  borders  should  be  strengthened  should
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 try  to  afaidtain  law  and  drder  and  should
 not  indulge  in  disrupting  essontial  services.
 They  should  not  take  pleasure  in  creating
 ed  sentotraging  $  violence.  The  people
 who  talk  today  of  safeguarding  indivi-
 dual’s  Hberty  encourage  violence.  What  is
 violence  ?  Violence  is  an  attack  on  an
 individual's  liberty  and  rights.  Such  people
 ace  now  opposing  this  Bill,  This  is  a
 democratic  way  anda  democtatic  method
 by  which  the  power  is  being  given  to  the
 Government.

 With  these  words,  4  support  the  Bill.

 aft  crate  fag  (महाराजगंज)  :  सभा-

 क्ति  महोदय,  मैंने  बजट  पर  बोलते  हुए
 श्री  चव्हाण  को  मुबारकबाद  दी  थी  कि  उन्होंने

 छह  बजट  को  प्रस्तुत  करके  देश  के  सामने  अपनी

 सरकार  के  इस  चरित्र  को रख  दिया  कि  वह

 समाजवादी  नही  है  ।  आज  मैं  श्री  पन्त  को  भी

 मुबारकबाद  देता  हूं  कि  उन्होंने  इस  इन्टरनल

 सिक्यूरिटी  बिल  को  हाउस  के  सामने  प्रस्तुत

 करके  यह  बता  दिया  है  कि  अगर  हम  समाज-

 चांदी  नहीं  हैं,  तो  हम  प्रजातंत्र  के  भी  प्रेमी

 नही  हैं  ।

 यहँ  बिल  इस  देश  के  लिए  और  हमारे
 संविधान  के  लिए  एक  कलंक  के  समान  है।

 बहु  एक  काला  कानून  बनने  जा  रहा  है;  यह

 हमारे  नागरिक  अधिकारों  को  कुचल  देगा।

 ससाश्ड़  दल  में  इतना  भी  घेरे  नहीं  था  कि

 जब  यह  सदन  बैठने  जा  रहा  है,  तो  उसमें  इस

 बिल  को  लाया  जाए  1  लेकिन  उसने  राष्ट्रपति

 थी  से  एक  आ्डिनेंस  जारी  करवा  दिया,  मानों

 पह  देश  भिद  रहा  हों,  आकाश  गिर  रहा  हो

 था  भूकम्प  wT  गया  हो,  और  श्री  वहू  उस

 आर्डिनेंस  पर  इस  सदन  की  मुहर  लगवाने  के

 लिए  ह  बिल  सबने  में  से  भाई  है  t
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 मैं  पूछना  चाहता  हूं  कि  कराकर  सरकार

 को  खतरा  किससे  है।  इस  बिल  का  समय  क्या

 है।  मत्री  महोदय  ने  इस  सम्बन्ध  में  पंदिचर्मी

 बंगाल  का  जिस  किया।  पश्चिमी  बंगाल

 की  कहानी  समझ  में  नहीं  भाती  है।

 श्री  ज्योतिर्मय  बसु  और  उनके  दल  के  लोग

 कहते  है  कि  बदं वान  में  बड़े  पैमाने  पर  उनके

 कार्यकर्ताशों  की  हत्या  हो  रही  है।  दूसरी  ओर

 हमारे  जैसे  लोग  कहते  हैं  कि  सोशलिस्ट  पार्टी

 के  लोग  मारे  जा  रहे  हैं।  इसो  तरह  फाड

 ब्लाक  और  काग्रेस स़  के  लोग  भी  मारे  जा  रहे

 हैं  -  बंगाल  में  हर  दल  के  कार्यकर्ताओं  का  कत्ल

 हो  रहा  है।  बंगाल  पूरी  तरह  से  हिल  उठा  है।

 कोई  भी  ऐसा  राजनैतिक  दल  नही  हैं,  जो  यह

 कहे  कि  उसके  कार्यकर्ताओं  की  हत्या  नहीं  हो

 रही  है  ।

 लेकिन  न  तो  श्री  ज्योतिर्मय  बसु  ने  और

 और  न  ही  सत्तारूढ़  दल  की  ओर से  प्रधानमंत्री

 ने  श्री  वाजपेयी  या  हम  लोगो  से  कभी  यह  कहा

 कि  बंगाल  मे  जाकर  देखो  कि  वहाँ  कौन  देवता

 आये  हैं,  जो  राजनीतिक  दलो  के  कार्यकर्ताओं  का

 भक्षण  कर  रहे  हैं  ।

 मैं  यह  पूछना  चाहता  हूं  कि  क्या  सरकार

 बिल  को  पास  करके  बंगाल  में  हो  रही  खून-
 खराबी  और  काले-भाम  को  समाप्त  करने  में  समर्थ

 हो  करकेगी।  नहीं  हों  सकेगी  -  अगर  सरकार

 ऐसा  करना  चाहती,  तो  वह  कर  सकती  थी।

 उसके  पास  कानून  था  कौर  वह  उसके  द्वारा  इन

 हिसात्मक  घटनाओं  को  रोक  सकती  थी।

 तो  फिर  इस  बिल  का  उद्देश्य  क्या  है  ?  सत्ता-

 रूढ़  दल  के  लोगों  ने  चुनाव  के  ज़माने  में  दूध-

 दही  को  नदियां  बहाने,  समाजवाद  बौर

 परिवर्तन  छाने  और  गरीबी  हटाने  का  नारा

 दिया  भा  शौर  इस  तरह  देश  को  चाबने  में  डाला

 था  |  सब  जनता  संत्तारूढ  दलं  के  मेश्मेरिक्ा  पे
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 मुक्त  होगी  कौर  आगे  बढ़  कर  इत  लोगों  से

 जबाब  मांगेगी  और  देश  मे  विद्रोह  होगा।  उस

 विद्रोह  को  रोकने  के  लिए,  अपने  को  बचाने  के

 लिए  और  विरोधी  नेताओं  की  करीना  मुकदमा

 चलाये  जेल  म्  डालते  के  लिए  ही  यह  बिल

 लाया  गया  है  और  यही  इस  का  उद्देश्य  है।

 इस  बिल  का  कोई  ओऔनित्य  नही  है  ।  इस  बिल

 के  न  रहने  पर  भी  सरकार  साधारण  कानून
 के  हारा  शासन  चला  सकती  थी।

 सभापति  सहोदय  :  माननीय  सदस्य  अब

 समाप्त  करें  |

 श्री  रामदेव  सिह  :  सभापति  महोदय,  मुझे

 प्रगति  बात  पूरा  करने  का  अ्रवसर  तो  दीजिए  |

 कई  सदस्यों  को  आध  घंटा  तक  दिया  गया  है  ।

 श्री  अटल  बिहारी  वाजपेयी  :  सभापति

 महोदय,  मेरा  निवेदन  है  कि  यह  ठीक  है  कि

 समय  कम  है,  लेकिन  कम  से  कम  सदस्यों  को

 अपनी  बात  कहने  का  अवसर  तो  दीजिए।  एक

 तरफ  नज़रबन्दी  का  खतरा  है  कौर  दूसरी  तरफ

 बोलने  का  भी  समय  नहीं  है।  कम  से  कम

 भाप  बोलने  का  समय  तो  दीजिए  शब  तीन  चार

 मिनट  में  या  पाच  मिनट  मे  कोई  अपनी  बात

 बसे  कह  सकता  हैं  ?  यह  एक  पार्टी  के  प्रति-

 निधि  हैं,  एक  विधारध  रा  का  प्रतिनिधित्व

 करते  है।  तो  उनको  थोड़ा  समय  तो  दीजिए  q

 art  सदन  से  पूछ  लीजिए  और  मेरा  निवेदन  है
 कि  मंत्री  सहोदव  कल  जवाब  दें।  प्रभी  कई

 दलो  के  प्रवक्‍ता  बोलने  को  बाकी  है।  आज  का

 समय  उनको  बोलने  के  लिए  दिया  जाय  |

 एक  माननीय  सदस्य  :  आज  रात  को  8  बजे

 तक  बैठ  कर  इस  को  खत्म  किया  जाय

 सभापति  महोदय  :  नहीं  रात  को  सदन

 नहीं  बैठेगा,  6  बजे  उठ  जायगा  t  सवाल  यह  है

 कि  अभी  कांग्रेस  पार्टी  के  भी  सदस्य  चेले  को

 Security  Bull

 हैं  और  प्र पोजीशन  के  भी  हैं...  (व्यवधान)...

 आप  जरा  सा  मेहरबानी  कर  के  सुन  लीजिए।

 जभी  अपोजिशन  से  चार  पांच  आदमी  बोलने

 वाले  हैं  और  कारे  स  स  के  भी  करीब  8-10  आदमी

 बोलने  वाले  हैं।  वाजपेयी  जी  ने  अभी  रिक्वेस्ट

 किया  है  कि  टाइम  बढ़ाया  जाय  तो  श्रमी

 पौने  पाच  बजने  जा  रहा  है...  .(व्यवधान  )  ...जरा

 आप  सुनिए  तो...

 श्री  जा बु बत  छोटे  (नागपुर):  जरा  बाप  भी

 हमारी  सुनिए  1

 सभापति  महोदय  :  आप  बैठिए,

 श्री  जांबवंत  छोटे  :  सभापति  जी,  बाप

 डॉट  के  मत  बोलिए  |  आप  ढंग  से  बोलिए..,

 (व्यवधान)  ...

 सभापति  महोदय  मै  खड़ा  हूं,  आप  बैठ

 जाइए  ।

 श्री  जाँचदल  थोडे :

 बोलिए  ।

 शाप  शान्ति  से

 सभापति  महोदय  :  मेहरबानी  कर  के  श्राप

 बैठ  जाइए  ।  कृपा  कीजिए,  बैठिए  .  मै  जब  बोल

 रहा  हु  और  आप  ही  लोगो  का  काम  कर  रहा  हूं
 तो  श्राप  क्यो  दत्त  जित  होते  है  ?

 कब  यह  हाउस  के  ऊपर  है  कि  अगर  बहु

 टाइम  घढ़ाना  चाहे  तो  मुझे  कोई  अ्रापत्ति  नहीं

 होगी  ।  अगर  बढ़ाना  चाहते  है  तो  श्राप  कितना

 समय  लेना  चाहते  है  ?

 श्री  बदल  बिहारी  वाजपेयी  :  सभापति  जी,
 6  बजे  तक  आज  सदस्य  बोलें  और  मंत्री  महोदय
 कल  उत्तर  दें  |

 fats



 PLY  Res.  re.  Ordinance  and

 की  क््च्ण  द... क  पंत  :  सभापति  जी,  जगर

 समय  बढ़ाना  चाहते  हैंतो  राज  8  बजे  तक

 हाउस  बैठे  और  इसको  खत्म  करें।

 जी  अदल  बिहारी  वाजपेयी  :  नहीं,  ख़त्म

 तो  आज  होगा  तहों  ।  कल  धाराओं  पर  विचार

 होगा  1

 श्री  कृष्णा  चन्द  पंत  :  पहली  रीडिंग  तो  आज

 खत्म  होनी  ही  चाहिए

 सभापति  महोदय  :  बाप  कितना  समय

 लेंगे  ?

 शी  कृष्ण  चन्द्र  पंत:  कोई  40-45  मिनट

 सभापति  महोदय  :  वाजपेयी  जी  ने  कहा

 कि  6  बजे  तक  यह  बहस  चले  तो  हाउस  अब

 पौने  सात  तक  बैठेगा।

 श्री  अटल  बिहारी  वाजपेयी  :  पौने  सात

 तक  हाउस  बैठने  का  कोई  सवाल  नहों  है।  अभी

 आपने  कहा  कि  हाउस  6  बजे  उठ  जायगा  और

 अब  श्राप  कह  रहे  हैं  पोने  सात  तक  बनेगा  ।

 सभापति  महोदय  :  भागने  बढ़ाने  के  लिए

 कहा  तो  आज  ही  वह  टाइम  बढ़ा  दिया  गया।

 लेकिन  एक  बात  है  कि  मंत्री  महोदय  के  बोलने

 के  बाद  वाजपेयी  जी  का  उत्तर  भी  होगा,  फिर

 तो  हाउस  बहुत  लेट  बैठेगा,  ,.(व्यवधान)

 भी  जाँबुबंत  चोदे  :  आपने  थोड़ी  देर  पहले

 कहा  कि  हाउस  6  बजे  बन्द  होगा  और  अब

 कहे  रहे  हैं  कि  देर  तक  बटेगा  अभी  आपने

 डिसीजन  दिया  और  अभी  ही  छापने  उसे  बदल

 दिया ३

 a
 सभापति  महिला  :  सवाल  यह  है  कि  इसको

 राज्य  सभा  में  जाना  है  इसलिए  इसको  राज

 पास  बकरे  करता  पढ़ेगा
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 oh  अदल  बिहारी  वाजपेयी  :  तो  राज
 पास  कैसे  होगा  ?  पास  तो  कल  ही  होगा  t

 सभापति  महोदय  :  कछ  दोपहर  में  हो  जाय
 या  शाम  तक  हो  जाय...  (व्यवधान)...

 थ्री  कृष्ण  चंद्र  पंत  :  भ्रमर  सदन  इस  बात
 को  मान  जाय  कि  कल  तीन  चार  बजे  तक

 इसको  पास  कर  देंगे  तभी  हम  कल  के  लिए

 छोड़  सकते  हैं

 it  अटल  विहारों  वाजपेयी  :  कल  पास

 हो  तकता  है  प्यार  पंत  जी  हमारे  कुछ  संशोधन
 मान  लें।  बहुत  जल्दी  हो  जायगा  |

 श्री  कृष्ण  चंद्र  पंत  :  अध्यक्ष  महोदय  मैं

 बाजपेयी  जी  का  बड़ा  आदर  करता  हूं।  जो  भी

 श्रमिकों  भावनायें  होंगी,  विचार  होंगे  अभी  नहीं
 कह  सकता  हूं  कि  क्या  मान  सकता  हूं  बया  नहीं
 मान  सकता  हूं।  लेकिन  अगर  करू  तक  यह  पास

 नहीं  होगा  तो  राज्य  सभा  में  दिक्कत  होगी।
 राज्य  सभा  कुछ  ही  रोज़  के  लिए  एक्सटेण्ड  हुई

 है,  आगे  एक्सटेंशन  होना  कठिन  होगा।  यहां
 से  पास  होने  के  बाद  48  घंटे  चाहिए,  जब  राज्य

 सभा  में  जाता  है  |  इसलिए  यदि  सोमवार  चला

 गया  तो  कठिनाई  सामने  आयगी  ।  इसलिए  मैंने

 सुभाव  रखा  है  कि  कल  हम  हर  हालत  में  इसको
 पास  होने  दें।  राज  फर्स्ट  रीडिंग  समाप्य
 करें।

 सभापति  महोदय  :
 सवाल  यह  है  कि

 कल

 तीन  बजे  तक  इसको  हमें  खत्म  करना  है।

 श्री  ज्योतिर्मय  बसु  :  कोशिश  की  जायगी  ।
 Otherwise  we  can  sit  on  Monday,

 aft  you  चंद्र पंत  :  अगर  ज्योति भय  ६1. ड
 जी  इसमें  राजी  नहीं  हैं,  तो  फिर  यहं  कठिनाई

 मैंने  सबके
 के

 सामने
 रसी  है

 t
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 SHRI  K.  SURYANARAYANA  (Elura)  :
 Let  us  complete  it  today.

 SHRI  DASARATHA  DEB  (Tripura
 Fast):  It  is  a  very  important  Bill.

 MR,  CHAIRMAN  °  I  understand  that
 it  is  important,  Therefore,  lam  trying  to
 adjust,  But  hon.  Members  also  must
 cooperate,

 थी  कठल  बिहारी  वाजपेयी  :  यह  विधेयक

 कल  समाप्त  हो  सकता  है-र  सरकारी

 कार्यवाही  के  पूर्व,  अगर  हम  यह  फैसला  कर  लें

 कि  कल  हम  भोजन  की  छुट्टी  नहीं  करेंगे  और

 उस  एक  घंटे  का  उपयोग  कर  सकते  हैं।

 श्री  ए.  पी.  शर्मा  (बक्सर):  यह  कैसे

 हो  सकता  है।  राज  किया  जा  सकता  है  ।

 श्री  अटल  विहारों  बाजपेयी  :  भाप  आज

 रात  बैठने  के  लिए  तैयार  हैं,  लेकिन  हमारे
 कार्यक्रम  पहने  से  निश्चित  है।  यह  सदन  रात
 में  नही  बैठ  सकता  है,  हमे  6  बजे  जाना  है।
 झगर  आप  सदस्यों  को  बोलने  का  मौका  मही

 देंगे  तो  द्य  विधेयक  के  पारित  होने  में

 कठिनाइयां  पैदा  होगी  ।  अगर  सदन  चाहे  तो

 करू  के  भोजन  के  समय  के  बारे  में  निर्णय  कर

 सकता  है  शौर,  उस  समय  का  उपयोग  कर  के

 इसको  पारित  कर  सकता  है  t

 सभापति  महोदय  :  लंच-प्रवर  खत्म  करने

 के  लिए  हंसें  स्टोर  साहब  से  कन्सर्ट  करना

 होगा  ।

 चो  जॉबुबंत  बोदे :  सभापति  जी,  एक
 दरख़्वास्त  है,  उस  कुर्सी  पर  बैठने  के  बाद  कम  से

 कम  बांट  कर  मत  बोलिये।

 सभापति  महोदय :  जाप  प्री  जरा  हल्का
 केम  कीजिये।

 Security  Bill

 थी  जॉवुवंत  घोटे  :  नगर  भाष  इसको

 समझ  लें  तो  फिर  कॉम्प्रोमाइज  हो  जायगा  |

 7  brs.

 श्री  रास  देव  सिह  :  सभापति  महोदय,  इस
 बिल  का  उद्देश्य  जैसा  कि  इस  बिल  के  लाते

 वाले--पंत  जो  ने  बताया  है,  ठीक  उस  के

 प्रतिकूल  इनका  उद्देश्य  है।  उनको  वह  तूफान
 नज़र  आ  रहा  है  जो  इस  देश  में  आने  वाला  है,
 आने  वाले  दो-तीन  महीनों  में  खड़ा  होने  जा  रहा

 है।  जिन  लोगों  ने  “जय  इन्दिरा”  बोला,  जिन
 लोगो  ने  गरीबी  और  बेकारी  हटाने  के  नाम  पर

 वोट  दिया,  जिम  लोगों  ने  परिवर्तन  लाने  की
 बात  की,  उन  लोगों  की  बालें  राज  खुल  गई  हैं
 और  राज  वह  समझ  गए  है  कि  इस  देश  के

 लोगों  को  भय कर  धोखा  दिया  ग्या  है।  जो

 स्कूटर वाले,  टैक्सीवाले,  खोले  वाले  दिल्ली  शहर
 में  “जय  इन्दिरा”  कहते  थे,  इस  बजट  के  बाद
 में  काले  चमड़े  का  बिल्ला  लगाये  शहर  मे  घूमने
 लगे  हैं।

 आज  वे  लोस  क्‍या  बोलते  हैं  उसको  सत्ता-

 रूप  दल  के  लोग  जमते है  झान  सत्तारूढ़  दल

 के  लोगो  को  उसके  सकेत  मिल  रहे  हैं  कौर

 उसी  के  कारण  यह  काला  बिल  इस  सदन  में
 पेश  किया  गया  है।  इस  बिल  के  पास  होने  के
 बाद  इसके  शिकार  कौन  लोग  होगे  ?  पहले  भी

 इस  तरह  का  कानून  इस  देश  में  था।  क्‍या  कभी

 इस  कानून  के  भन्तगंत  कोई  देशद्रोही,  कोई

 घूस  लेने  वालो,  कोई  कती  या  चोरी  करने
 वाला  या  कोई  पाकेटमार  गिरफ्तार  हुमा  ?  जी

 सहीं  इस  कानून  के  अन्तर्गत  राजनीतिक  भक्तों
 के  कार्यकर्ता  ही  गिरफ्तार  हुए  जोकि  जनता  को
 संगठित  करते  थे,  उनकी  न्यायोचित  सींगों  जौर

 अधिकारों  के  लिए  आवाज  उठाते  थे।  ऐसे  लोग

 ही  इस  बिल  के  शिकार  हुए  है।  सत्ता हद  दल

 के  लोग  आंकते  हैं  कि  सह  तलवार  देशद्रोहियों,
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 [श्री  राम  देव  सिंह]

 जोरों  और  बदमाशों  पर  नहीं  गिराई  जायेगी

 बल्कि  विरोधियों  के  गले  पर  ही  गिराई  जायेगी

 जोकि  जनता  को  संगठित  करके  सतारूढ़  दर  के

 मंत्रियों  और  प्रधान  मंत्री  के  यहां  लायेंगे  कौर

 उनसे  पूछेंगे  कि आपका  समाजवाद  कहां  है  और

 चुनाव  के  मौके  पर,  जो  भागने  परिवतेन  छाने

 की  बात  कही  थी,  वादा  किया  था  उसका  क्या

 हुमा  ।  वह  आने  वाला  दिन  इनको  नजर  भा

 रहा  है  कौर  उसी  से  बचने  के  छिए ये  हमारे

 संविधान  पर  एक  कलक  लगाने  के  लिए  बह

 बिल  हटाये  हैं।  इस  कानून  का  प्री  तरह  से

 दुरुपयोग  होगा  ।  इस  कानून  के  प्रन्तर्गत  किसको

 अधिकार  दिया  जा  रहा  है  ?  प्राधिकार  दिया

 जा  रहा  है  थाने  के  दारोगा  को  |  मजिस्ट्रेट  शौर

 कलक्टर  को  भ्रधिकार  दिए  जा  रहे  हैं।  उस

 एजेन्सी  को  अधिकार  दिए  जा  रहे  हैं  जिसके

 माध्यम  से  भरा  अपने  कार्यक्रम

 को  जला  नहीं  पा  रहे  है।  आपने

 जनता  से  कहा  था  कि  हम  देश  में  एम्प्लॉयमेंट

 ओरिएंटेड  स्कीमें  चलायेगा  लेकिन  सदन  के

 सदस्य  देहातों  में  जा  कर  देखें  कि  गांवों  के  बेकार

 लोंगों  को  काम  देने  के  लिए  क्या  कोई  भी  योजना

 शुरू  की  गई  है  ?  मैं  स्वयं  छपरा  जिले  के  ब्लाकों

 में  बहु  देखने  के  लिए  घूमा  हूं  कि  क्या  इस  तरह
 की  कोई  योजना  है  या  नही  लेकिन  वहां  पर  कुछ
 भी  नही  है  1  सिर्फ  ठगने  के  लिए  चुनाव  में  यह
 बातें  कही  गई  थीं।  आज़  भी  गरीबी  वहीं  पर  है
 भर  किसी  तरह  का  कोई  परिवर्तन  नहीं  हुआ

 है  1  इसके  प्रस्ताव  गरीबों  के  सिर  पर  टैक्सों  का
 जौर  बोझ  लाद  दिया  गया  है।  ब  बाप  एक
 और  तलवार  लेकर  अपने  भअ्रत्विकारियों  को
 दे  रहे  हैं  ताकि  जनता  अपनी  मागों  को  आपके
 सामने  प्रस्तुत  न  कर  सके,  जनता  संगठित  न  हो
 पके  और  आपके  पास  यह  सुनके  किए  बा

 TUNE  1%,  978  intenance  of  Imernal  —  264 wes
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 सके  कि  समाजवाद  कहाँ  है,  गरीबी  कहां  गई

 और  ब्रेकर  कहां  दूर  हुई?  जमता  आपके

 सामने  इन  सब  बातों  को  पूछने  के  लिए  न  शाये

 इसीलिए  आप  यह  तलबार  लेकर  उसकी  राह
 में  खड़े  वो  रहे  हैं।

 17.03  brs,

 LMR.  SPEAKER  in  the  Chair]

 में  कहना  चाहता  हूं  सत्तारूढ़  दल  के  लोगों

 से  इस  तरह  से  ऐसे  गलत  कानूनों  को  बनाकर

 काम  करने  से  विरोधी  दल  के  लोगों  को  रोकेंगे।
 कोई  भो  भादमी  देश  में  खून  खराबी  नहीं
 चाहता,  कौर  मै  मानता  हुं  कि  भारत  मे  रहने
 वाले  जो  लोग  हिस्सा,  तलवार  शरीर  पिस्तौल

 की  बात  करते  हैं  बह  देशद्रोही  हैं।  लेकिन  अगर

 यह  स्थिति  पैदा  हो  रही  है  कि  इसका  जिम्मेवार
 कौन  है  ?  सत्ताइस  दल  इस  स्थिति  को  पैदा

 करने  का  जिम्मेवार  है  क्‍यों  कि  22  साल  के

 शासन  में  इन्होंने  कोई  ऐसी  नीति  नहीं  भ्र पना यी

 जिससे  लोग  हिस्सा  से  नफरत  करें।  तलवार,
 बम  ओर  पिस्तौल  से  दूर  रहें।  आज  शासन
 की  गलत  नीतियों  के  कारण  मानव  मानव  ने

 बन  कर  दानव  बन  गया  है।  आज  देश  [न  रहा

 है,  गांव  बिखर  रहे  हैं,  बेकारी  और  गरीबी  बढ़

 रही  है।  कौन  इसका  जिम्मेदार  है?
 इसके  जिम्मेवार  वही  लोग  हैं  जो  22

 सार  से  देश  का  शासन  1...  हाथ  में  रखे

 हुए  है

 दुनिया  के  किसी  लोकतांत्रिक  देश  में  किसी
 भी  दल  को  इतना  अधिक  बहुमत  नहीं  मिलता

 है  जितना  कि  कांग्रेस  को  इस  चुनाव  में  मिला

 है।  लेकिन  क्या  आप  ने  कभी  सोचा  है  कि

 जनता  बाप  से  क्या  अपेक्षा  करती  है?  जनता

 यह  नहीं  चाहती  कि  कप  इस  शरह  से  किसी को
 ह: 1-5  कर  जेक  में  डाल  दें।  ऐसे  कर्जे  कॉलम  के
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 पक्ष  में  जनता  कभी  नहीं  थी  भौर  न  है।  आपने

 गरीबी  हटाने  ककी  बात  कही,  लेकिन  आप

 बताये  कि  वह  कौन  सी  योजना  है  जिससे  आप

 गरोबी  हटाने  जा  रहे  है।  क्‍या  यही  योजना  हैं

 कि  लोगों  को  जेल  में  भेज  दो  ।  ऐसे  ही  गरीबी

 दूर  करना  चाहते  हैं।  अपके  पास  कोई  योजना

 नहीं  है  ।  निकम्मे  और  नष्ट  प्रशासन  के  बल

 पर  आप  देश  को  चलाना  चाहते  हैं।  भ्रमणी  राह

 को  छोड़  कर  आप  काले  कानून  के  सहारे  शासन

 करना  चाहते  हैं।  जनता  इसको  कभी  बर्दाश्त

 नहीं  कर  सकती  दुनिया  का  इतिहास  इस

 बात  का  साक्षी  है  कि  निकम्मे  कौर  नष्ट

 प्रशासकों  ने  जब  भी  गलत  राह  भ्रातियां  की,

 काले  कानूनों  का  सहारा  लिया  उनका  पतन

 बहुत  जल्दी  हुमा  है,  जनता  ने  ऐसे  भ्रष्ट  शासन

 को  कभी  टिकने  नहीं  दिया।  वही  गलत  राह

 आपने  भी  पकड़  ली  है।  इसलिये  मैं  इस  कानून

 का  विराध  करती  हूं  t

 wer  में  एक  बात  और  कहना  चाहता  हूं  |

 जो  कुछ  बंगाल  में  हो  रहा  है  हम  सभी  उससे

 शरमिन्दा  हैं।  चाहे  जिसकी  भी  कार्यवाही  हो

 उसकी  भर्त्सना  होनी  ही  चाहिये।  इन  नर

 हत्यारों  का  दोष  एक  पार्टी  दूसरी  पार्टी  पर

 डाले  यह  भी  उचित  प्रतीत  नहीं  होता।  मै

 सत्तारूढ़  दल  से  पूछता  चाहता  हूं  कि  क्या  उसमे

 सी.  बी.  आई.  की  जांच  के  भागे  जा  कर  के

 कभी  यह  महसूस  किया  कि  दत्त  की  एक  कमेटी

 बंगाल  में  जा  कर  पता  लगाये  कि  कोन  दल  हैं

 जो  राजनीतिक  'कार्यकर्ता प्र ों  को  मारते  हैं  यह
 देवता  कहां  से  पैदा  हो  गया,  क्या  कभी  सत्तारूढ़

 दल  नें  इसको  सोचा  है  ?  नहीं,  कभी  नहीं

 स्रोत  ।  सोचते  तब  जब  प्रजातन्त्र  के लिए  इनके

 दिख  में  प्रम  होता  |  एक  दूसरे  की  शिकायत

 कर  के  हम  कसते  आस  को  बढ़ा  रहे  हैं।  जो  भी

 काला  कानून  बनता  है  बंगाल  का  हवाला  जरुर
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 दिया  जाता  है।  क्‍यों  नहीं  आप  उन  कारणों

 तक  पहुंचते  जिनकी  वजह  से  ऐसी  स्थिति  ह...

 नीति  है।  आप  उन  कारणों  को  दूर  कीजिये

 केवल  बिल  लाने  मात्र  से  इस  समस्या  का  समा-

 धान  नहीं  हो  जाता  हैं।  इसलिये  मैं  मंत्री  जी

 से  कहूंगा  कि  बहु  इस  ब्रिज  को  वापस  ले  लें,

 और  वापस  ले  कर  के  जो  सरकार  ने  समाजवाद

 और  गरीबी  हटाने  का  वायदा  किया  है  उसको

 पूरा  करे  ।  जब  गाँवों  में  समृद्धि  बढ़ ेगी  तो  झपने

 आप  देश  में  शान्ति  और  सुव्यवस्था  रहेगी  और

 ऐसे  कानून  की  आवश्यकता  ही  नहीं  रहेगी।

 क्या  सरकार  ऐसे  समाज  को  बनाने  के  लिए

 तेयार  है  ?  अगर  तैयार  है  तो  इस  कानून  की

 आवश्यकता  नहीं  है।  कौर  अगर  तैयार  नही  है  तो

 गरीबी  हटाने  का  तारा  जो  लगाया  जाता  है  वह

 बिल्कुल  थोथा  है  शरीर  एक  नहीं  दर्जनों  ऐसे

 कानून  बनाने  से  भो  कुछ  काम  नहीं  बनेगा  कौर

 अन्त  में  देश  की  गरीब  जनता  ऊब  कर  इस

 कानून  को  समाप्त  करके  दम  देगी  ।

 MR,  SPEAKER:  This  morning  the
 question  about  the  extension  of  time  was
 raied  and  |  told  you  that  the  Business
 Advisory  Committee  had  fixed  certain  time.
 Sonie  Mcmbers  put  forward  a  proposal  that
 the  time  should  be  extended  by  about  half
 an  hour  or  one  huur  but  actually  more  than
 two  hours  had  been  taken.  Almost  all  the
 speakers  from  the  opposition  benches  have

 exhausted  their  time  but  certiinparties  do  not
 utilise  their  time.  The  DMK  has  got  nine
 minutes  and  if  they  want  to  transfer  it  to
 other  Members  I  shall  00  so.  The  Members
 from  the  Congress  side  say  that  they  do  not
 want  to  participate  if  the  Bill  is  going  to  te
 passed  today,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 How  can  it  be  passed  today  ?

 MR.  SPEAKER  :  You  should  stand  by
 the  commitments  you  made.  The  time
 allotted  was  over  at  3  or  3.30  P.M.  and
 you  got  what  you  wanted.  You  can  have
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 one  hour  but  you  should  try  to  finish  it.
 We  may  have  to  sit  extra  time  because  you
 wanted  two  hours  extra  and  that  two  hours
 have  already  been  taken  now.  You  must
 stand  by  your  dccisions;  that  was  your  deci-
 gion,

 sit  अदल  बिहारी  वाजपेयी  :  लेकिन  हम

 ने  यह  तो  नहीं  कहा  था  कि  आप  सदस्यों  को

 मौका  न  दीजिये।  आप  चाहते  तो  दूसरों  को

 अधिक  बोलने  से  रोक  सकते  थे  ।

 अध्यक्ष  सम हो वय  :  आप  बैठ  जाइये।  सदस्यों

 को  मौका  देने  के  लिये  ही  तो  दो  घंटे  बढ़ाये

 गये  थे  ।  बिजनेस  ऐड बाइ जरी  कमेटी  है,  बाप

 ने  उस  के  फैसले  को  माना  था।  क्या  श्राप  उस

 पर  भी  स्टिक  नहीं  करेंगे  ।

 श्री  अटल  बिहारी  बाजपेयी  :  यह  फैसला

 कहां  हुआ  था  कि  6  बजे  के  बाद  बैठेंगे  ?  हम
 से  झपने  पब्लिक  एंगेजमेंट  तय  कर  लिये  हैं।

 अध्यक्ष  महोदय  :  पब्लिक  एंगेजमेंट  तय

 करते  वक्‍त  बाप  को  सोचना  चाहिये  था  कि

 आप  इस  बिल  को  डिस्कस  कर  रहे  हैं  और

 उस  के  बाद  उतर  को  रखना  चाहिये  था।  पब्लिक

 एन्गेजमेंट्स  हमारे  भी  हैं  सभी  के  हैं  1

 SHRI  INDRAJIT  GUPTA  :  In  any  case
 this  Bill  cannot  be  passed  today.  Clause
 by  clause  consideration  remains;  the  third
 reading  remains.

 MR.  SPEAKER:  The  total  time  fixed
 for  this  Bill  was  already  mentioned  and  the
 House  approved  of  it.  The  Bill  has  to  be
 passed  within  the  time.  So  we  must  pass
 this  Bill  today.

 SHRI  M.  KALYANASUNDARAM  (Tiru-
 chirappalli)  ;  Let  the  Minister  reply  today
 and  let  Mr.  Vajpayee  also  reply  today.  Let
 wi  take  up  the  clause  by  clause  considera-
 ‘tons  tomorrow  and  finish  it  by  a  30  क  M,
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 MR,  SPEAKER  :  The  decision  on  time
 limit  was  unanimously  adopted  by  the
 House,  Now  I  want  to  put  ik  to  the
 House,

 SHRI  M,  KALYANASUNDARAM:  Thie
 should  not  be  decided  by  vo‘e.  If  it  is  to
 be  decided  by  vote,  everything  will  haye  to
 be  decided  by  vote.

 AN  HON.  MEMBER:  We  have  to  go
 outside  tomorrow.  We  have  fixed  up  our
 programes.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 J  am  in  a  practical  difficulty.  I  did  not
 know  tha’  this  Bill  would  be  passed  today.
 I  have  already  fixed  a  public  engagement
 and  |  shall  have  to  be  there  by  630,  That
 is  why  |  suggested  that  we  can  take  up
 clause  by  clause  consideration  tomorrow.
 There  will  be  third  reading  and  some
 Members  would  like  to  speak.  We  will
 pass  the  Bill  before  the  non-official  business
 is  taken  up  tomorrow.  They  have  already
 suggested  it.

 SHRI  K,  C.  PANT:  Sir,  I  must  bring
 it  to  your  notice—and  I  owe  it  to  many  of
 our  party  members—that  just  as  Mr.
 Vajpayce  has  difficulties  this  evening,  many
 of  our  Mcmbers  have  planned  to  go  away  to
 their  respective  home-towns  this  evening  or
 tomorrow  morning.  So,  they  will  also  face
 this  difficulty  JI  am  sure  Mr.  Vajpayee  also
 appreciates  this.  (/nterruption)  This  is
 the  difficuily.  You  can  ask  the  Members
 also.  I  personally  am  prepared  to  accom-
 modate  the  point  of  view  of  the  Oppasition.
 But  this  is  the  real  difficulty,

 MR.  SPEAKER:  I  think  that  in  case
 there  are  certain  urgent  engagements,  what
 we  propose  to  do  is,  tomorrow—{  Inter-
 ruption)—of  course,  nothing  will  be  put
 without  your  approval.

 Several  Hon.  Members  rose-~

 MR,  SPEAKER:  Will  you  please  हां.
 down  ?  Let  me  speak.  Mr,  Vajpayee  has
 got  certain  engagements.  He  says  they  are
 public.  ido  not  doubt  it,  but  he  has  some
 engagements,  Of  course,  there  is  no  question
 of  having  any  other  private  or  domestic
 engagement  because  he  dops  not  have,  that
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 problem.  (Interruption)  We  do  believe
 that  that  engugement  ia  not  a  week-end
 engagement  but  a  public  sngagement.

 So,  what  we  propose  is,  let  this  continue,
 and  we  must  try  to  finish  it  during  the
 lunch-time  ;  say,  at  2.30,  it  must  be  passed  ;
 that  is  the  final  hour.  No  consideration,  no
 proposal—I  am  not  going  to  accept  any-
 thing.

 AN  HON.  MEMBER  :  3.30  (Jnterrup-
 tion)

 MR.  SPEAKER  :  That  is  the  maximum.
 And  even  that  proposal  is  with  the  consen-
 sus  of  the  House,  lt  is  not  my  own.  This

 is  just  a  suggestion,

 SHRI  K.  SURYANARAYANA  :  Sir,
 T  want  to  express  our  difficulty.  Many  of
 us  from  Andhra  Pradesh  have  programmed
 to  leave  tomorrow  morning  itself.  We  were
 waiting  for  the  elections  to  the  committees
 and  the  meetings  today,  thinking  that
 ultimately  the  House  will  complete  this  Bi!
 today,  We  are  prepared  to  sit  till  9  p.m.
 today  if  necessary.

 MR,  SPEAKER:  I  leave  it  to  you
 whether  you  agree  or  not,  If  you  do  not
 agree  we  will  proceed.  We  tried  to  do
 something  to  accommodate  the  Opposition.
 We  stand  committed  to  the  time-hmit,  It
 has  already  gone  beyond  two  hours  more.
 But  for  the  sake  of  accommodating  the
 Opposition,  |  think  you  may  accept  this
 proposal,

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFPAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI  OM
 MEHTA):  We  agree  to  this  with  the
 assurance  that  the  Bill  will  be  passed  before
 3  O'clock  tomotrow.

 MR.  SPEAKER:  There  will  be  no
 lunch-hour  tomotrow,  and  no  objections,
 This  is  8  gentleman’s  understanding.  I  hope
 you  will  got  put  the  Chair  to  any  more
 trouble  now.

 SHRI  N,  SREBKANTAN  NAIR

 (Qgiton)  ;  Six,  already  one  hon,  Member

 t  V
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 had  been  called.  He  stood  up,  and  when
 there  was  a  persistent  demand  in  the  House
 that  the  time  must  be  extended,  he  was  first
 asked  to  sit  down,  and  the  Member  who  was
 speaking  was  allowed  to  speak  for  some
 more  time.  The  bon.  Member  who  was
 called  and  who  stood  up  may  be  allowed
 to  speak  now.

 MR.  SPEAKER:  Within  the  limits  of
 time,  we  will  do  as  much  as  possible,

 SHRI  N.  SREEKANTAN  NAIR:  You
 called  upon  one  hon,  Member.  He  stood  up,
 and  he  was  asked  to  sit  down.

 MR.  SPEAKER  :
 Member  ?

 Who  was  the

 SHRI  N.  SREEKANTAN  NAIR:  Mr,
 Balkrishna  was  called  to  speak  ;  hs  stood  up
 and  he  was  asked  to  sit  down.

 MR.  SPEAKER  :
 krishnan.

 Yes,  Mr.  Sala-

 SHRI  K.  BALAKRISHNAN  (Ambala-
 puzha):  Mr.  Speake:  Sir,  |  am  happy  that
 at  long  last  I  also  got  an  opportunity  to
 speak.  I  rise  to  oppose  this  Maintenance  of
 Internal  Security  Bill.  It  is  not  that  I  find
 something  very  new  and  very  atrocious  in
 this  Bill.  It  was  there  practically  for  the
 past  20  years,  with  a  very  small  interval,
 I  have  myself  experienced  what  this  Bill  is
 like  because  I  had  to  go  under  the  burden
 of  this  Bill  more  than  once  to  jail.  I  had
 another  unique  privilege  of  my  own  father
 using  this  Act  against  me,  So,  this  is
 nothing  new  that  frightens  me.

 47.20  brs.

 (MR.  DEPUTY-SPEAKER  in  the  Chair]

 There  was  so  much  talk  about  curtail-
 ment  of  liberty  of  the  individual.  It  has
 always  happened  in  cycle,  some  people
 sitting  on  that  side  and  some  on
 this  side,  Those  who  are  sitting  there
 right  curtail  individual  liberties  and
 those  sitting  here  may  shout  against  iz,
 There  is  nothing  very  sanctimonious  about
 both  these  sides.  But  let  us  understand
 one  fundamental  thing,  There  ate  certain
 fundamental  things  about  human  righis
 involved,  I  heard  a9  hon.  Mernber  saying
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 about  what  is  happening  in  his  constituency
 with  a  border  line  of  350  K.M.,  There  this
 mew  Act  has  not  come  info  operation,  But
 even  before  that,  he  was  complaining  that
 corrupt  magistrates  and  corrupt  officers
 were  making  use  of  whatcver  power  ihey
 had  to  impose  on  people  they  do
 not  like  a  certain  unpatriotic  action  or
 espionage  and  threaten  them  with  incarcena-
 tion  if  they  did  not  get  what  they  actually
 wanted  to  get  from  them.  The  whole
 population  is  kept  in  a  state  of  crisis  with
 the  Damocles’  sword  hang  over  them.  If
 this  is  the  state  of  affairs  before  the  passage
 of  this  Bill,  what  will  happen  after  it  is
 passed  ?  It  is  no  joke.  It  is  a  matter
 affecting  the  life  of  the  people  in  the  border
 areas.

 Our  experience  is,  whenever  such  legisla-
 tion  is  passed,  it  goes  into  the  hands  of  un-
 scrupulous  people  and  the  life  of  the  pcople
 is  in  jeopardy,  What  is  the  procection
 against  that?  The  ministers  are  not  strong
 enovgh  to  punish  the  officers  who  misuse
 these  powers.  There  are  people  who  for
 the  petty  chance  of  becoming  a  minister
 for  a  day  or  two  will  jump  from  this  party
 to  that  paty.  If  they  get  a  bettcr  chance,
 they  will  jump  from  that  party  to  another
 party.  What  sort  of  respect  will  the  officers
 have  for  such  ministers?  There  is  a
 collection  of  them  who  can  be  put  ina
 yustum.  And,  they  are  legislating  this  !
 This  is  the  first  step  in  fascism.  With  these
 powers,  when  the  officers  go  amuck,  what  is
 going  to  be  the  state  of  afiirs  ia  That  is  a
 matter  which  we  have  to  consider  very
 seriously.  We  talk  of  border  arcas  and
 esptonage.  Well,  as  wo  hear  it  it  appears
 as  if  there  is  some  legislauon  somewhere  in
 the  world  where  esp:onage  is  legally  allowed.
 A  man  who  goes  in  for  espionage  knows  his
 job  Whatever  be  your  law,  whatever  be  your
 Preventive  Detention  Act,  or  the  Mainte-
 nance  of  Internal  Security  Act,  he  knows  how
 to  Wo  espionage,  he  knows  how  10  get
 going.  A  man  who  really  wants  to  get
 away  from  the  jaw  knows  how  to  do  it  in
 spite  of  all  your  laws,  So,  whes  you  pass
 this  Iaw  and  give  heavy  or  wide  powers  to
 the  officers,  it  falls  on  the  head  of  the  poor
 man  who  wants  0  lead  a  normal  life
 honestly  and  not  on  the  fellow  who  comes
 from  Banglatésh  for  doing  espionage  or  the
 pefeon  who  wants  to  topple  a  government  by
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 violeat  methods.  it  will  fail  on  the  head
 of  the  ordinary  poor  man  aad  |  am  aure
 this  government  will  not  be  capable  of
 preventing  it.  After  hearing  my  friends
 T  69  that  they  will  not  be  able  to  prevent
 it.  Therefore,  I  oppose  the  passage  of  this
 Bill  with  all  the  strength  I  can  muster,

 SHRL  SAMAR  GUHA  (Contai):  Sir,
 T  rise  to  oppose  this  black  Bill  because  it
 not  only  vitiales  the  spirit  of  our  democratic
 politics  but  it  seeks  do  tegenerate  India
 into  a  form  of  constitutional  autocracy,
 This  government  has  already  got  absolute
 power  and  it  is  trying  by  the  political
 alchemy  of  defection  to  topple  almost  all
 the  State  Ministries  and  to  extend  its
 tentacles  of  power  throughout  this  sub-
 continent  |  du  not  want  to  make  powerist
 government  into  a  super-powerist  govern-
 ment  by  giving  this  kind  of  extra  power  into
 the  hands  of  this  government.

 Sir,  two  excuses  have  been  forwarded  by
 the  Minister  ;  one  is  the  situation  developing
 in  the  border  of  eastern  India  and  the  other
 is  the  horsible  sttuation  in  which  we  are  for
 the  last  two  and  a  half  years  in  West
 Bengal.  Why  do  the  government  want  us
 of  the  opposition  to  support  all  the  measures
 they  have  taken  ?  Have  they  taken  all  the
 measures  which  they  could  have  taken  ?
 They  have  allowed  the  conversion  of  crisis
 in  Pakistan  into  our  national  disaster.  Do
 the  goveriment  expect  us  to  support  such  a
 Bill  whicli  ts  going  to  strengthen  the  hands
 of  the  government  only  to  create  more
 disaster  for  our  country  ?

 {  will  remind  you  that  at  the  time  of  the
 962  crisis,  when  there  was  seal  national
 emergency,  when  our  national  security  was
 in  danger,  and  again  in  1965  when  we  were
 in  confroniation  with  Pak  stan,  two  Bills
 were  98550  in  this  House.  It  did  not
 require  any  peisuasion  by  the  Minister,  it
 did  not  require  any  fiery  sp.ech  from  any
 of  the  members  of  the  House  because  the
 whole  Howse  was  charged  with  the  patrio  ic
 spirit  and  .he  emergency  laws  were  enacted
 within  a  few  minutes  or  perhaps  in  one  of
 two  hours,

 J  say  this,  Let  them  take  action  to
 defend  our  national  honour,  to  defpnd  our
 national  security,  This  House  is  committed
 and  pledged  to  Bangladesh  to  their
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 freedom,  to  support  them  by  all  means  in
 their  struggle  for  freedom.  If  they  take
 any  positive  action,  and  as  a  result  of  that
 if  any  emergency  situation  or  crisis
 develops  in  the  border  of  eastern  India,  then
 I  have  no  hesitation  that  not  even  a  few
 minutes  would  be  required  by  this  House
 fo  pass  any*  Bill  that  would  be  required  to
 maintain  internal  law  and  order  and  to  haul
 up  all  spies  and  stooges  and  to  all  espionege
 aciviities  in  the  border  areas,

 But  this  Government  is  just  creating  8
 bogey  of  crisis  m  the  border  areas  and  is
 asking  us  to  defend  their  inaction  and  failure
 to  discharge  the  national  duty  towards
 Bangla  Desh.

 About  West  Bengal  much  has  been  said.
 A  situation  has  developed  in  West  Bengal
 where  mutual  killings  are  going  on.  It  isa
 shame  to  all  of  us  that  we  witness  almost
 every  day  half  a  dozen  or  a  dozen  people
 temg  killed.  There  was  a  time  when  the
 poliics  of  violence  and  killing  was  the
 monopoly  of  one  or  two  political  parties,
 But  now  the  other  parties  have  ulso  taken
 the  lesson  out  of  this  politics  of  violence,
 The  result  is  that  there  is  not  killing  of  men
 of  one  parity  only  but  mutua!  killings,  not
 only  of  the  ordinary  cadres  and  rank  and
 file  but  even  of  eminent  leaders  like  Hemanta
 Bose,  are  also  being  enacted  in  West  Bengal.

 The  unsocial  elements,  the  known
 criminals,  have  taken  shelter  under  the
 umbrella  of  almost  all  political  parties  in
 West  Bengal,  bzcause  each  party  wants  to
 save  itself  from  the  attack  of  the  other
 parties.  Because  they  are  gentlemen,  they
 da  not  know  how  to  use  bombs  and  knives,
 Therefore,  all  the  parties  are  inviting  these
 unsocial  elements,  these  criminals,  as  good
 party  cadres.  Therefore,  the  mutual  killing
 is  going  on  in  West  Bangal.

 Already  there  is  one  law  in  the  hands  of
 the  Wast  Bengal  Government.  But  they
 want  10  be  fortified  by  another  law.  At
 least  3,000  people  have  been  killed  ia  the
 last  24  years  ;  at  least  thousands  of  bombs
 have  been  unearthed  ;  at  leas  a  few  hundred
 guns  have  been  stolon  or  seized  by  different
 people.  They  have  failed  even  in  clear  cases
 of  murder,  When  the  murderer  has  been
 gaught  red-handed,  nol  even  half”  a  dozen
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 cases  could  be  jastituted  in  West  Baugat  and
 not  even  half  a  dozen  murdeters  could  tw’
 punished.  There  are  many  legal  arms  in
 the  armoury  of  the  Government  but  they
 could  not  utilise  them.

 What  is  required  today  is  that  the  polige
 administration  has  to  be  overhauled
 thoroughly.  There  is  a  hopoless  faiiure,  I
 should  say,  of  both  the  Central  and  the
 State  intellegence,  They  cannot  bring  fore
 ward  even  a  single  witness  to  help  them  ig
 logal  measures  against  any  criminal.

 We  have  to  look  at  the  problem  of
 West  Bengal  from  a  different  standpaint
 now.  All  the  political  parties,  barring  one
 maybe,  do  not  see  reason.  Bither  they  will
 mutually  annihilate  themselves  and  continue
 killing  themselves  mutually  or  they  wifl  see
 reason,  sit  together,  have  raconciliatoty
 measures  and  devise  some  means  to  initiate
 public  opinion  and  popular  resistasoe
 against  this  kind  of  violence,  mutual  killing
 and  mutual  murder.  Thatis  the  only  way
 now;  otherwise,  this  mutual  killing,  annifi-
 lation  and  butchery  will  continue  in  West
 Bengal

 There  are  regular  lega]  measures.  You  have
 fortified  yourself  with  preventive  dstention,
 Several  thousands  have  been  arrested.  But
 could  you  stop  acts  of  violence?  Oniy
 as  a  result  of  the  Bangia  Desh  affair  what  ie
 happening  in  West  Bengal  today  is  suppres.
 sed.  But  if  you  go  through  the  papers,
 every  day  you  will  find  dozens  of  people  are
 being  killed.  Therefore,  l  should  say  thet
 this  Act  even  would  not  be  able  to  help  in
 the  situation  of  West  Bengal.  We  have  to
 take  different  measures  and  have  a  different
 outlook  and  a  different  approach  to  the
 whole  problem,

 I  agree  that  on  the  border  area  a  dange«
 rous  situation  has  developed,  is  developing
 and  will  develop  more  and  more.  But  we:
 are  nol  going  to  support  this  mean  niweconi.
 poopism  of  this  Government.  If  they
 realy  take  action,  positive  action,
 positive  steps,  it  will  not  take  eset

 a  few  minutes  to  pass  such  a  law  1... उ
 ensuring  our  national  security  and  ated.
 strengthening  the  09008  of  the  Goevensntent,
 to  take  action  ageinst  Pakistan  and  aisn
 saboceurs  and  to  help  the  freedom  stnaggie'
 of  Bangla  Desh,  restare  peace  and  ocedeq
 there,  80  that  these  refugees  can.  go  Sud,
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 THE  NINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K,  a  PANT)  :  Mr.  Deputy-Speaker,  Sir,  I
 have  listened  with  great  care  and  attention
 to  the  speeches  made  on  this  important
 issue.  Many  8000  speeches  have  been  made,
 if  {  may  say  so,  and  important  issues  have
 been  raised.  I  cannot  fora  moment  claim
 that  the  arguments  advanced  by  the  other
 side  should  all  be  brushed  aside  lightly.  I
 would  submit  that  in  arriving  at  a  final

 judgment  in  this  matter,  what  is  important
 is  not  to  dwell  on  one  aspect  or  the
 other  just  as  my  hon.  friend,  Shri  Samar
 Guha,  intended  to  do  just  now,  but  to  look
 at  the  total  picture  in  all  its  aspects,  and
 then  to  arrive  at  a  final  judgment.

 I  do  not  want  to  mention  any  particular
 specch  because  useful  contributions  were
 made  from  both  the  sides  of  the  House.
 Tam  grateful  to  those  who  have  supported
 the  measure  and  |  am  also  grateful  to
 these  who  have  brought  to  bear
 different  aspects  of  it.  4  have  listen  to  both
 sides  with  equal  attention.

 In  the  beginning,  I  have  referred  to
 various  aspects  and  I  do  not  want  to  repeat
 myself.  Today,  amongst  the  speeches
 made,  one  that  surprised  me  most  was  the
 speech  of  Shr:  Krishna  Menon.  He  thought
 that  this  was  the  beginning  of  fascist  rule
 and  he  thought  that  a  measure  like  this  has
 brought  down  the  reputation  of  the  country,
 Need  I  remind  the  House  that  Shri  Krishna
 Meoon  was  a  Minister  in  the  Government
 during  the  days  when  the  Preventive
 Detention  Act  was  on  the  statute  book  and
 it  was  extended  by  a  vote  of  Parliament
 when  he  was  in  the  Council  of  Ministers.
 have  heard  of  suspended  animation  of  a
 body.  But  here  it  is  a  cause  of  suspended
 animation  of  the  mind  and  judgment  which
 has  suddenly  spring  to  life,  and  now  he  has
 many  harsh  things  ta  say  about  us,  Ido
 not  want  to  say  anything  more,

 Many  apprehensions  which  were  ex-
 pressed  on  the  floor  of  the  House  can  be
 removed  and,  at  the  very  outset,  I  would
 like  to  refer  to  some  of  thse.  Dr.  Stn,
 and  Lam  sorry  he  is  not  here  now,  exp-
 ressed  his  disapproval  of  District  Magistrate
 ang  Additional  District  Magistrate  being  in
 powers  to  detain  persons  for  activities
 prrpidicial  to  the  interest  of  relations  of  thie
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 country  with  foreign  powers.  Sir,  I
 may  invite  his  attention  to  the  delegation
 contained  in  clause  3  ee  of  the  Bill  which
 says  clearly  that  powers  to  detain  a  person
 in  the  interests  of  relations  with  foreign
 powers  can  be  exercised  only  by  the  Central
 Government  or  the  State  Government,  No
 delegation  has  been  visualised.”  J]  would
 also  Jike  to  mention  that  resort  to  this  pro-
 vision  has  been  rare  and  that  it  should
 continue  to  be  so.  Asfar  as  my  recollec-
 tion  goes,  there  was  perhaps  only  one  case
 in  which  this  provision  was  used.

 As  there  is  a  provision  that  the  State
 Government  should  report  facts  to  the
 Central  Government  in  respect  of  orders
 made  and  approved  by  them,  we  would  also
 exercise  due  vigilance  that  this  provision  is
 not  misused.

 Then  there  was  a  reference  by  various
 friends  to  the  maintenance  of  civil  supplies
 and  services  essential  to  the  community  and
 asto  why  they  should  be  a  ground  for
 detention.

 It  is  known  that  in  the  past  many  State
 Governments  have  found  it  effective  to  take
 recouise  to  this  provision  to  curb  the  unde-
 sirable  activities  of  black-matketeers  and
 hoarders.  Even  the  Government  of  Kerala
 who,  as  I  mentioned  sesterday,  was  an
 exception  among  the  States  which  have
 asked  for  the  continuance  of  this  measure,
 did  ask  for  continuance  of  this  aspect  of  the
 measure  and  did  agree  (o  the  principle  of
 detention  in  so  far  as  it  is  used  for  this
 purpose.  Sir,  we  are  living  in  troubled
 times  and  one  cannot  rule  out  the  poss  ibi-
 lity  of  a  national  emergency  in  future  and
 if  one  visualises  events  taking  a  turn  for  the
 worst,  there  would  be  need  for  ensuring
 undisturbed  flow  of  civil  supplies  and
 services  and  ]  am  sure  if  that  happens,
 nobody  would  question  the  wisdom  of  the
 dictum  ‘To  be  fore-waroed  is  to  be  fore-
 armed’,

 Shri  Das  Mupsi  made  a  telliag  point
 when  he  urged  that  utmost  care  is  neces.
 sary  in  the  application  of  the  powers,
 This  is  a  point  which  has  naturally  exer.
 cised  the  mind  of  many  of  the  hon,
 Members  who  spoke.  Considering  the
 mature  of  the  law,  itis  hat  matural  that
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 concern  should  have  been  expressed  during
 the  debate  on  this  particular  aspect  as  to  the
 application  of  the  Act  and  stress  was  made
 on  this  aspect  particularly  by  my  hon.
 friend,  Shri  Maran,  who  spoke  from  the
 DMK,

 Sir,  for  the  information  of  the  hon.
 Members,  I  may  be  allowed  to  refer  to  the
 statistical  information  regarding  the  working
 of  the  earlior  P.D.  Act  which  has  been
 laid  on  the  Table  of  the  House.  It  refers
 to  the  period  upto  September  68.  Such
 information  for  the  period,  30th  September
 68  to  30th  September  69  is  also  available  in
 the  library  of  the  House.  If  one  goes
 through  this  statistical  abstract,  it  would  be
 clear  that  noone  has  been  detained  merely
 because  of  his  political  affilation.

 SHRI  JYOTIRMOY  BOSU:  It  is  an
 oxcuse,

 SHRI  K.C  PANT:  It  is  an  excuse  ?
 You  would  hke  some  one  to  be  used  so
 that  you  could  use  it  as  an  argument  here.
 Well,  nobody  has  been  detained  and  I  feel
 sorry  for  you.  Your  whole  argument  falls.

 SHRI  DASARATHA  DEB  :  Hundreds
 of  cases  are  theie.

 SHRI  K.  C,  Pant:  I  can  assure  Shri
 Maran  and  Shri  Shyamanandan  Mishra  who
 both  wanted  me  to  give  an  assurance  on
 this  point  that  this  will  continue  to  be  our
 approach  in  future  also.  Those  who  were
 detained  have  been  detained  by  the  State
 Government  for  reasons  of  violent,  criminal
 and  goonda  activities,

 SHRI  M.  SATYANARAYAN  RAO:
 That  is  wrong.  I  have  already  pointed  out
 so  many  things  regarding  our  Telengana
 agitation.  At  that  time  what  the  State
 Government  has  done,  I  have  pointed  out.
 You  gay,  ‘It  is  ander  the  rules’,

 SHRI  K.  0,  PANT  :  Again,  the  Central
 Government  has  detained  persons  primari-
 ly...

 ,  SHRE  M.  SATYANARAYAN  RAO:
 That  is  wrong.  Kindly  note  it  down,
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 SHRI  K.C.  PANT.  .........i0  the  in
 terests  of  the  defence  of  India  and  also

 a
 in  the  interests  of  the  security  of

 a.

 Another  interesting  fact  would  emerge
 if  one  cares  to  go  through  the  statistical
 abstract  during  the  period  from  fst  Octobér,
 968  to  30th  September,  1969,  Out  of  a
 total  number  of  3600  detenuus,  442  ate
 ordered  to  be  released  by  the  Advixaty
 Board.  And,  High  Courts  and  the  Supreiie
 Court  also  released  through  their  orders,  Hi
 and  153  perions,  respectively.

 Those  hon,  friends  who  have  complained
 saying  that  ether  the  High  Courts  or  the
 Supreme  Court  cannot  intervene  in  the
 matter  should  take  note  of  these  figures.

 Even  in  iespect  of  the  Prevent  of  Violent
 Activities  Act  in  West  Bengal,  I  may  uni.
 form  the  House  that  out  of  2,933  porsors
 detained,  the  State  Government  themselves
 did  not  approve  o!  l0)  cases  and  released
 the  detenues.  [hese  tacts  goto  underline
 the  existence  of  safeguards  in  the  legislation,

 Shri  Jyotirmoy  Bosu  referred  to  the
 three  employees  of  the  Cencer  Research
 Centre,  Chandronayore,  and  his  complaint
 was  that  they  had  been  detained  without
 justification,  As  far  as  I  remember  he
 approached  me  in  this  matter  also  at  that
 time.  What  he  forgot  to  mention,  or  did
 not  choose  to  mention,  was  that  the  deten-
 tion  orders  were  not  approved  by  the  State
 Government.  ‘Thus,  before  we  could  even
 ascertain  the  facts  of  the  case,  on  the  basis
 of  the  telegram  received  from  Shri  Jyotirmoy
 Bosu,  these  three  persons  weie  released
 within  the  prescribed  period,

 SHRI  JYOTIRMOY  BOSU  :  May  I  say
 something  on  this,  arising  out  of  this?  We
 had  gone  to  the  Chief  Minister  pointing  out,
 that  the  hospital  had  been  closed

 downs patients  are  shifted  and  if  you  do  कि
 release  them,  we  are  going  to  have  fit’
 scale  strike  ;  as  aresult,  the  other  Cancer
 hospital  and  research  centre  in  Calcutta  atsp
 will  go  on  sirike,  After  bot  of  pretsum tactics  only  it  could  be  done.  The  ,
 gave  it  in  writing  tnat  the  detention

 any

 ,

 absolutely  illegal  and  without  and  baéla
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 at,  ‘What  you  are  saying  now  is  not  correct.
 Kindly  do  not  mislead  the  House.

 SHRI  K.C.  PANT:  Ihave  not  fora
 moment  suggested  that  Shri  Jyotirmoy  Bosu
 ig  not  capable  of  using  pressure  tactics.  That
 is  not  my  suggestion  at  all.  I  only  said
 that  the  State  Government  had  not  approved
 of  this  detention  order.  They  were  released
 Within  the  prescribed  period.  After  all,
 this  is  all  they  could  go.  They  released
 these  people  within  the  prescribed  period.

 AN  HON.  MEMBER  :  But  the  man  is
 arrested  and  harassed.

 SHRI  K.C,  PANT:  That  is  a  safe-
 guard,  I  do  not  say  that  nobody  can  make
 @  mistake.  Shri  Jyotirmoy  Bosu  cannot
 leo  claim  that  he  can  never  make  a  mistake.
 It  ig  never  my  case  and  it  can  never  be
 one’s  case  that  there  can  be  no  mistake  by
 anybody.  Whenever  human  judgment  comes
 into  play,  mistakes  can  be  made.  The
 moment  the  mistake  was  pointed  out  the
 State  Government  itscif  took  corrective
 action.  And,  that  is  the  safeguard  that  is
 provided.  That  is  the  important  thing,
 There  are  safeguards  to  check  these  mistakes
 even  as  there  are  safeguards  to  check  abuse
 of  authority  under  the  substantive  laws  and
 there  too  mistakes  can  never  be  ruled  out.

 Now,  I  can  assure  Mr.  Maran  and  Mr.
 Mishra,  in  particular,  and  other  hon.
 Members  of  the  House  that  it  would  be  our
 earnest  endeavour  to  prevent  mistakes  so  far
 a6  it  lies  within  our  power,

 Byt,  the  question  that  really  needs  to  be
 answered  is,  as  to  which  poses  the  greatest
 danger  to  us—the  possibility  of  these

 68  being  made,  or,  the  non-availability
 of  tis  measure.  That  is  the  issue,

 Reference  were  made  to  the  inviolability
 ot  है:  l  Rights  and  the  Right  of
 Citizens to  go  to  Courts  for  iseue  of  the
 writ  of  babpss  corpus  unde?  Article  326,  otc.
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 The  House  is  aware  that  Art,  22  is  yery
 much  a  part  of  the  Chapter  ia  our  Consti-
 tution  on  Fundamental  Rights.  Shri  Frank
 Anthony  seemed  to  refer  to  this  with  some
 regret.  But  this  is  a  fact.  This  Biil  is
 strictly  in  accotdance  with  the  provisions  of
 Art.  22  of  the  Constitution.

 I  have  also  stated,  while  moving  the
 Bill,  that  similar  provisions  in  the  earlier
 laws  have  stood  the  test  of  judicial
 scrutiny,  But  if  anyone  has  any  doubt
 about  any  provision  of  the  present  Bill,
 nothing  in  this  Bill  would  prevent  him  from
 again  going  in  the  highest  court  for  a  writ
 of  habeas  corpus.  The  way  Shri  Krishna
 Menon  spoke,  it  seemed  as  though  this
 was  something  completely  new  on  the
 Statute-book,  as  though  for  the  first  time
 we  were  coming  before  this  House  with  such
 a  Bill,  Actually,  this  Bill  has  stood  the
 test  in  courts  of  law.  The  Bill  does  not
 take  away  the  right  of  the  High  Court  to
 issue  writs  of  habeas  corpus.  Article  226
 is  not  at  all  affccied.  But  it  is  an  entirely
 different  matter  whether  the  writ  will
 succeed,

 We  have  certainly  taken  all  care  to  see
 that  the  law  «ts  not  defective.  If  the
 requirements  of  Jaw  are  sirictly  ccmphed
 with,  no  court  would  ordinarily  issue  a  writ
 of  habeas  corpus,  but  the  right  of  the
 court  to  issue  kubeas  corpus  is  not  at  all
 taken  away.

 SHRI  JYOTIRMOY  BOSU:  Arising
 out  of  this,  may  I  seek  one  clarification  ?
 How  is  it  that  Shri  Badrudduja  was  not  even
 allowed  an  interview  with  bis  lawyer  ?

 hri  Shashank  Shekhar  Sanyal,  a  Member
 of  Parliament  and  an  advocate  went  to  the
 jail-gate,  but  he  was  refused  interview.  So,
 this  Government  is  capable  of  telling  us  one
 thing  here  and  doing  something  different
 outside.

 SHRI  R.  दि  BADE  (Khargone)  :
 not  a  repetition  of  the  old  law.

 it  is

 SHRI  JYOTIRMOY  BOSU:  We  have
 to  cover  the  interests  of  those  whom  we
 represent  here.  We  are  going  to  care  lees
 for  what  this  Government  thinks,  because
 we  kaow  the  bunch  of  burtaucrate  that  this
 Goverament  bas  behind  it......
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 SBRILK.C.  PANT:  Lhope,  Sir,  that
 you  can  contro!  him  better,  though  my
 support  is  always  there  for  you,

 MR,  DEPUTY-SPEAKER:  Order,
 order.  The  hon.  Member  has  had  his
 chance  olready.  Let  him  not  go  on  interrup-
 ting.

 SHRI  R.  V.  BADE:
 petition  of  the  old  law.

 it  is  not  a  re-

 SHRI  K.  0.  PANT  :
 a  sober  man  like  Shri
 infected......

 ]  find  that  even
 Bade  is  getting

 SHRI  R.  द  BADE:  lam  not  getting
 infected.  But  what  the  hon.  Minister  says  is
 wrong.  I  do  not  agree  with  him.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Not  infected,  but  affected.

 SHRI  K.C.  PANT:  All  right,  if  not
 infected,  he  is  getting  affected.

 SHRI  JYOTIRMOY  BOSU  :  The  hon.
 Minister  may  kindly  tell‘us  whether  a  man
 who  has  been  detained  is  not  going  to  be
 given  the  benefit  of  even  legal  consultation
 with  his  lawyer  ?

 SHRI  K.  ८.  PANT:  The  hon.  Member
 has  referred  to  Shri  Badrudduja.  I  shall
 not  shirk  the  issue,  but  |  shali  have  some-
 thing  to  say  on  that  also,  Shri  Jyotirmoy
 Basu  as  usual  insinuated  that  the  Central
 Goyernment  86  trying  to  implicate  his
 partymen  in  (he  deplorable  crimes  committed
 almost  daily  in  West  Bengal.  He  and  his
 party  either  conspire  against  Government
 and  peace-loving  political  rivals  or  imagine
 conspiracies  against  them.

 SHRI  JYOTIRMOY  BOSU  :
 believe  it  ?

 Who  will

 SHRI  छू,  rom  PANT  :  The  hon.  Member
 does  not  believe  himself.  The  imaginary
 conspiracies  are  always  against  their  political
 rivals  or  the  Central  Government......

 SHRI  JYOTIRMOY  BOSU  :  Who  will
 believe all  this?  Shri  K.  C,  Rant  is  a
 little  alder  than  that.
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 SHRI  हू,  0.  PANT:  I  am  giad  to
 hear  him  say  that  be  does  not  believe  in  it
 himself,

 Ordinarily,  |  would  not  have  wanted  to
 deal  with  such  wild  allegations,  but  I  want
 to  draw  the  attention  of  the  Howse  to
 another  aspect  of  the  matter.  The  House
 is  aware  that  he  and  his  partymen  do  sot
 hesitate  to  subvert  the  loyaliy  of  those  ९०
 whom  are  entrusted  official  secrets......

 BOSU:  We
 Let  him

 SHRI  JYOTIRMOY
 object  to  this.  Let  him  prove  it,
 substantiate  what  he  says......

 MR.  DEPUTY-SPEAKER:  Order,
 order.  When  the  hon.  Member  gives,  he
 should  be  prepared  to  take  also.

 SHRI  JYOTIRMOY  BOSU  :  If  he  can
 say  this  as  a  Government  spokesman  and  as
 a  Minister,  then  let  him  take  responsibility  of
 proving  it.  Let  him  not  say  this  otherwis¢,

 SHRI  K.  C.  PANT:  He  need  net
 worry  about  it.  I  am  speaking  with  a  full
 sense  of  responsibility,  Knowing  the  full
 implications,  they  instigate  some  government
 servants  under  their  influence  te  commit
 offences  under  the  Official  Secrets  Act.  The
 person  who  sells  the  secrets  as  well  as  the
 person  who  receives  the  secrets  are  equally
 guilty.  But  he  and  his  partymen  deliberately
 indulge  in  these  subversive  activities,  because
 they  know  that  they  can  get  the  fullest
 protection  of  our  laws  and  of  our  dem«crati¢
 traditions.  But  fam  sure  that  all  sections
 of  this  House  will  agree  with  me  that  there
 are  limits  to  the  tolerance  of  a  democratic
 society,  and  even  a  democratic  society  will
 not  allow  itself  (0  be  destroyed  by  abuse  of
 the  rights  and  liberties  which  it  confers  on
 its  individual  members,

 Reference  was  made  to  the  detention  of
 a  former  member  of  this  House  and  a
 former  Minister  of  the  UF  Government,
 Shri  Vajpayee  repeated  the  allegation  that  a
 Congress  Minister  was  involved  to  the
 shady  deals.  4  want  to  assure  this  House
 that  on  the  basis  ef  the  information  with  us,
 no  Congress  Minister  had  been  implicated
 in  the  documents  which  have  come  to  our
 possession,
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 SHRI  DINEN  BHATTACHARYYA  :
 He  must  make  this  clear;  has  he  got  any
 substantial  evidence  against  Shri  Badrudduja
 and  will  he  place  it  before  the  House  ?  Why
 is  he  afraid  of  doing  it  ?

 SHRI  A,  P.  SHARMA  :  This  is  a  fact.

 BHATTACHARYYA  : SHRI  DINEN
 This  is  not  a  fact.

 SHRI  SAMAR  MUKHERJEE  (Howrah):
 This  is  suppression  of  fact.

 SHRI  K  C  PANT:  I  was  merely
 saying  that  on  the  floor  of  this  House  an
 allegation  was  made  that  a  Congress
 Minister  or  ex-Congress  Minister  was
 involved  in  this,  4  must  put  the  record
 stright  ;  it  is  my  duty  to  do  so.  The
 information  with  me  is  that  no  Congress  or
 ex-Congress  Minister  has  been  implicated
 and  this  is  the  information  I  am  giving  to
 the  House.

 SHRI  JYOTIRMOY  BOSU:  We  know
 that  is  untrue.

 SHRI  DINEN  BHATTACHARYYA:
 Reyarding  Shri  Badrudduja,  he  must  say
 something,  What  evidence  has  he  got
 against  him?  Ishe  afraid  of  placing  it
 before  the  House  ?

 SHRI  हू,  ron  PANT:  I  do  not  want
 really  to  say  anything  about  those  who  have
 been  detained,  for  the  simple  reason  that  I
 do  not  want  to  go  into  the  merits  of  the
 allegations  aguinst  each  individual  because
 this  is  @  matter  which  will  go  before  the
 Advisory  Board  and  it  will  not  perhaps  be
 proper  for  me  to  anticipate  their  judgment.
 But  if  they  insist,  I  would  say  a  few  words
 about  the  general  issues  involved.  When  we
 receive  reliable  corrobotation  that  some
 jndividuals  have  been  in  the  pay  of  a
 foreign  power,  receiving  money  from
 Pakistan,  it  will  be  only  reasonable  to  con-
 clude  that  some  nefarious  activities  are
 intended,

 SHRI  DINEN  BHATTACHARYYA:
 Wha  are  they  7  Name  them.

 SHRI  K.  |"  PANT  ;  He  asked  for  it,
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 SHRI  DINEN  BHATTACHARYYA  :
 Nobody  will  support  a  traitor.  But  it  is
 also  true  that  particular  persons  have  been
 implicated  on  false  charges,  This  has  been
 done  to  Lock  up  political  opponents.

 SHRI  K.  com  PANT  ;  I  am  not  yielding.

 SHRI  DINEN  BHATTACHARYYA  :  If
 he  says  there  are  charges  against  him  and  if
 he  has  evidence,  let  him  place  it  before  the
 House,  so  that  everybody  will  know  it.

 SHRI  हू,  ८  PANT:  [It  is  precisely  to
 Prevent  the  establishment  of  further  contacts
 and  the  likely  commission  of  more  serious
 Offences  that  preventive  action  would  be
 justified.

 SHRI  JYOTIRMOY  8087  :  Old  man
 of  75  what  can  he  do  ?

 SHRI  K.C  PANT:  Hf  preventive  de-
 tention  is  not  the  right  step  in  cases  where
 there  is  the  strongest  suspicion  that  some
 individuals  have  been  in  the  pay  ofa
 foreign  power,  we  need  not  ot  all  have  such
 a  law  on  the  subject,

 SHRI  DINEN  BHATTACHARYYA  ;
 Suspicion  may  be  against  you.

 SHRI  JYOTIRMOY  BOSU  :  We  have  a
 strong  suspicion  that  you  are  working  for
 the  American  lobby.

 SHRI  K.  ए  PANT:  Now  that  this
 matter  has  been  placed  before  the  House,
 I  hope  at  least  now  they  will  feel  responsible
 and  not  say  anything  about  this,

 SHRI  JYOTIRMOY  BOSU:  Do  not
 talk  rubbish.  Shri  Badrudduja  was  arrested
 without  any  reason.........

 SHRI  K.  ron  PANT  :  We  will  not  allow
 him  to  speak  if  he  goes  on  like  this,

 SHRI  ्,  M.  STEPHENS:  If  one
 member  is  allowed  to  hold  the  entire  House
 to  ransont  like  this,  we  know  what  to  do,

 BHAI  NATHU  RAM  MIRDHA  :  If  he’

 interrupts
 in  this  poner,  we  will  sot  allow
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 him  to  speak  in  future,  After  all,  we  have
 also  got  a  right  in  thia  House,

 SHRI  DINEN  BHATTACHARYYA  :
 We  are  not  interrupting  that  way.  But  we
 must  have  every  right  to  get  a  proper  reply
 from  the  Minister.

 MR,  DEPUTY-SPEAKER  :  You  are
 not  advancing  your  cause  by  such  frequent
 interruptions,

 SHRI  JYOTIRMOY  BOSU  :  You  have
 a  brute  majority  and  you  know  you  can  get
 it  passed.

 SHRI  C.M.  STEPHEN  :  You  did  not
 give  that  majority  ;  it  is  the  people  who
 gave  it  to  us.

 48  hrs.

 SHRI  K.C.  PANT:  Let  it  again  go  on
 record  that  was  reluctant  to  give  this
 information,  but  they  forcedit  out  of  me.

 This  House  has  on  many  occasions
 discussed  the  matter  of  violence  and  law
 fessness  on  the  part  of  the  Naxalites  and
 other  anti-social  elements  operating  with
 them  in  different  parts  of  the  country.
 Facts  have  to  be  faced.  During  the  period
 between  April,  970  and  May,  197t  there
 have  been  nearly  4,500  such  incidents  of
 violence.  To  name  only  two  States,  in
 Bihar  there  have  been  over  250  such  inci-
 dents,  including  50  murders,  and  in  Punjab
 there  have  been  nearly  50  incidents  inclu-
 ding  28  murders,  And  I  may  mention  that
 neither  of  these  States  has  a  Preventive
 Detention  Act.  West  Bengal,  of  course,
 stands  quite  apart,  thanks  to  Shri  Jyotirmoy
 Bosu  and  his  friend,

 SHRI  JYOTIRMOY  BOSU  :  Thanks  to
 your  Central  Intelligence  money,  your  agents
 provocateurs.

 SHRI  ह क  C.  PANT:  Innocent  persons
 have  been  murdered  in  cold  blood,  in  pur-
 suance  of  what  Dr.  Ranen  Sen  euphemisti-

 cally  called  “ideological  aberrations.”  The
 instance  of  the  ton  ofa  police  officer  in

 Punjab  being  ragged  out  and  killed  in  the

 hostel  is  by  do  cyeans  8  solitary  one!  These
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 are  acts  perpetrated  by  groups  out  to
 destroy  all  that  is  dear  ina  parliamentary
 democracy,  groups  which  are  unabashedly
 under  the  ideological  tutelage  of  external
 sources,  The  House  is  also  aware  of  the
 continuous  attempts  on  the  part  of  some
 elements  to  foment  and  spread  trouble  ia
 our  sensitive  North-Eastern  regions,  whieh
 you  know  so  well.  Instances  have  also
 come  to  notice  of  efforts  to  snatch  arms  and
 ammunition,  obviously  for  furthering  con+
 demnable  objectives,  As  our  young  member
 from  Calcutta  mentioned,  there  are  even
 cases  of  persons  going  to  borders,  not  to
 boost  the  morale  of  the  freedom  fighters,
 not  to  protect  the  security  of  India,  but  to
 get  hold  of  arms  and  weapons  for  their
 own  criminal  ends.

 SHRI  ATAL  BIHARI  VAIJPAYEE  :
 They  can  be  prosecuted  under  the  ordinary
 law.

 SHRI  K.  C,  PANT  I  will  explain  that
 also,  That  also  you  will  understand  by  the
 time  I  end.

 Concern  has  also  been  expressed  in  this
 House  over  the  increasing  violence  and  law-
 lessness  in  the  Railways.  Ido  not  know
 whether  members  are  aware  of  the  serious
 situation  in  the  coal  belt  on  account  of  coal
 not  moving,  and  the  coal  {s  not  moving
 primanly  because  the  railways  are  not  able
 to  carry  itas  fast  as  itis  being  mined,
 This  situation  arose,  and  in  fact,  we  in  the
 Home  Ministry  came  into  the  picture
 because  the  Stcel  Ministry  approached  us
 and  said  that  we  should  sit  with  them  and
 the  Railway  Ministry  to  work  out  some
 kind  of  progiamme,  Overhead  wires  and
 traction  wires  are  being  stolen  &nd  spare
 parts  and  components  of  engines  have  been
 stolen  and  there  have  been  occasions  wheres
 these  railways  are  stopped  on  the  way  and
 looted.  Such  instances  have  also  come  to
 notice,  and  in  a  situation  in  which  large
 numbers  of  refugees  are  coming  in,  it  is,
 vital  that  the  railways  are  kept  moving,
 Keeping  all  this  in  view,  we'have  to  see
 that  our  railways  are  kept  moving.

 I  do  not  say,  and  I  cannot  ‘really  say,
 exactly  how  we  shal}  utilise  this  law  to  help
 in  this  particular  situation,  but  we  do  have
 something  in  miod,  which  I  aus  not  able  ६७
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 {Shri  K.  0,  Pant}  MR.  DEPUTY-SPEAKER  :  You  have

 place  before  the  House  at  this  stage,  which
 will  help  in  this  situation,  I  have  not
 mentioned  railways  at  random,  but  because
 there  is  a  nexus  which  I  do  not  want  to
 reveal  at  the  moment.

 Dr.  Ranen  Sen  and  Shri  Somnath
 Chatterjee  asked  why  the  situation  in  West
 Bengal  has  not  come  under  control  even
 after  the  Prevention  of  Violent  Activities
 Act  was  enected.  It  is  to  some  extent  a
 valid  question,

 One  arguement  would  be  that  if  the
 situation  is  bad  it  could  have  been  much
 wores.  Another,  even  truer  and  more
 serious  explanation,  is  that  all  ॥  Is
 hapenning  now  is  the  cumulative  effect  of
 wh  t  preceded  fer  two  years,  It  cannot  be
 denied  that  curve  of  Naxalite  violence
 rose  sharply  during  1970,  This  House  has
 had  ocasion  to  discuss  it  so  many  times  in
 the  course  of  970  ह  cannot  also  be  denied
 that  7970  happens  to  be  the  first  year  when
 the  Government  did  not  have  powers  of
 preventive  detention.

 All  the  same  I  agree  with  some  hon.
 friend  who  said  that  preventive  detention  is
 not  the  panacea  for  all  ills.  It  cannot  for
 instance  be  a  substitute  for  our  efforts
 at  the  socio  economic  front,  a  phrase  to
 which  Shri  Piloa  Mody  took  objection  nor
 again  can  lasting  peace  and  oider  be  ensured
 unvess  there  is  public  involvement  in  the
 denunciation  of  the  politics  of  violence
 which  ccntinues  to  mar  the  state  of
 West  Bengal.  The  murder  of  nine  young
 boys  in  Hooghly  mentioned  by  Dr.  Sen
 constitules  an  instannce  in  point.  Incident-
 ally  J  was  heartened  to  receive  a  homily
 from  Shri  Jyotirmoy  Bosy  that  the  Centra!
 Government  should  enforce  the  Explosive
 Law  more  effectively  in  Wes!  Bengal.  He
 is  perhaps  disappomted  at  the  reports  that
 iicit  arms  and  ammunition  were  recovered
 frosa  the  CPM  offices  during  March  and
 April.

 SHRI  DINEN  BHATTACHARYYA  :
 This  is  a  conaoted  sterry  and  I  jake  srriows
 objection  to  it,  Tnay  were  recovesed  from
 the  Avie.  of  the  congress  people.  J  ask
 the  Misster  ta  establish  one  single  case,

 denied  it  and  that  has  gone  om  retord  and
 that  shou'd  be  sufficient.

 SHRI  DINEN  BHATTACHARYYA:
 He  is  repeating  it,  He  should  be  ashamed
 of  saying  some  thing  which  is  pot  a  fact,

 SHRI  K.  C.  PANT:  I  do  repeat  it.
 ‘Tikteit  arms  and  ammunition  were  recovered
 from  the  CPM  offices  four  times  in  the
 month  of  March  and  April.

 SHRI  JYOTIRMOY  BOSU  :  They  were
 recovered  from  the  houses  of  Congressmen.
 You  are  supplying  them  explosives  and
 itlegal  arms  from  the  ordnance  factories.

 SHRIEK.  0.  PANT  :  Yes‘erday  he  was
 advising  me  very  coolly  to  be  very  attentive
 and  very  vigillent  about  ex;  Josives,  .  |
 thought  he  ments  well.

 SHRI  DINEN  BHATTACHARYYA  :
 If  anything  has  been  proved  against  anyone
 of  our  party  Jet  him  take  action  We  are
 not  afraid..  (be peeeeee  (Interruptions)

 SHRI  K.  C.  PANT  :  Shr:  Vajpayee,  in
 the  course  of  his  speech,  had  referred  to  a
 number  of  enactments  which,  accorcing to  him,  conferred  adequate  powers  to  dea!
 with  the  situation.  He  even  mentioned
 as  to  why  we  cannot  have  a  law  of  treason
 He  3s  mt  here  andl  dono  not  want  to
 develop  this  point.  But  actually  we  have
 refereved  to  the  Law  Commisvon  ths
 question  of  ४  comprehensive  law  of  treason
 and  espionage.  But  the  pertinent  point  is
 that  all  these  laws  could  be  adequate  when
 the  objective  is  to  prevent  an  untoward
 contingency.  As  {  said  in  my  earter  speech
 all  these  |  ws  would  only  enable  prosecu  ion
 of  persons  after  they  had  done  the  damage
 should  not  be  allowed  to  be  done,  That  is
 the  crux  of  the  matter,

 SHRI  PLLOO  MODY  ;  Why  do  not
 hang  him  tefore  he  commits  the  crime  ?

 SHRI  K.  C.  PANT:  I  shall  leave  that
 to  Shri  Jyotirmoy  Bosu.

 i  have  dealt  at  Jength  with  the  organised
 violenée  of  the  naxalites,  but  I  do  not  went
 to  minimise  the  risk  impdicia  in  the  activi-
 tics  of  some  individuals  and  groups  which  .
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 want  to  disrupt  our  secularism,  communal
 harmony  and  peaceful  relations  among  diffe-
 rent  religious  communities.  There  are
 elements  in  our  body  politic  that  would  seek
 inspiration  from  across  our  borders.  Pakis-
 tani  agent  provocateurs  are  only  too  keen
 to  disturb  communal  peace  because  nothing
 would  suit  Pakistani  interest  better  at  this
 juncture,  Incidentally,  I  must  express  my
 deep  sense  of  shock  and  sorrow  —now  that
 Dr.  Sen  is  back-——that  a  seasoned  Parliament-
 arian  like  Dr.  Sen  shoutd  have  accused  this
 country  and  Central  Government  for  all
 that  had  happened  across  our  borders  during
 the  last  few  weeks.  Sir,  [  was  wondering
 whether  he  took  into  account  the  fact  that
 statements  of  the  kind  which  he  made
 could  be  easily—(  Interruption).

 SHRI  JYOTIRMOY  BOSU  :  How  long
 will  he  take,  Sir  ?  Many  Members  have
 gone  away.

 MR.  DEPUTY-SPEAKER  :  And  many
 are  also  coming.

 SHRI  JYOTIRMOY  BOSU  :  Up  to
 what  time  will  this  go  on  ?

 MR,  DEPUTY-SPEAKER  :  I  think  he
 will  finish  very  soon.

 SHRI  JYOTIRMOY  BOSU:  We  can
 catry  on  tomorrow.  A  decision  was  taken  in
 the  House-—

 MR.  DEPUTY-SPEAKER  :  I  know.
 The  practice  is  that  when  we  ask  a  Member
 to  start  speaking,  he  continues:  and  I
 think  he  is  two-thirds  of  the  way,  Therefore,
 he  is  about  to  finish,

 3
 SHRI  K.C.  PANT:  |  was  mentioning that  Dr.  Sen  perhaps  did  not  -न-

 terruption)—Sir,  |  am  only  replying  when
 you  asked  me  to  reply,  Now  Dr,  Sen  said
 that  we  had  created  this  problem  and  we
 had  brought  them  here,  efc.,  etc,  This  is
 the  kind  of  thing  which  is  grist  to  the  mill
 of  Pakistani  propagenda.  lam  sure  he
 hover  means  it;  I  know  him  well  enough.
 Hut  I  wish  he  would  have  realieed  that  euch
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 a  thing  can  be  twisted.  Iam  fot  complain-
 ing,  but  Iam  merely  bringing  this  to  his
 notice,

 SHRI  M.  KALYANASUNDARAM :  He
 only  that  you  are  not  helping  the  people  to
 Stay  in  their  homeland.

 SHRI  K.C.  PANT:  You  kindly  read
 the  record,  It  can  be  misinter  preted  very
 easily,

 SHRI  M.  KALYANASUNDARAM  ;
 You  are  misinterpreting  it.

 SHRI  K,  ए,  PANT:  There  are  people
 in  this  country  who  today  in  this  difficult
 situation  can  act  as  agents  and  as  agents
 provocateur.  You  know  that.  (Jntere
 ruption)

 SHRI  DINEN  BHATTACHARYYA  :
 Close  the  foreign  embassy,

 SHRI  K.  C.  PANT  :  You  have.

 SHRI  DINEN  BHATTACHARYYA  :
 You  have.  You  are  in  the  Government.

 SHRI  K.  con  PANT  :  Government  have
 legitimate  links.  4  am  got  talking  about
 legitimate  links.

 SHRI  DINEN  BHATTACHARYYA  :
 Illegitimate  links,

 SHRI  हू,  C.  PANT:  We  do  have  insiances
 of  communal  disharmony  from  time  to  time.
 And  in  this,  innocent  people  suffer  and  anti-
 social  elements  have  a  field-day.  Therefore,
 we  have  to  consider  all  these  aspects  in

 their-
 totality.  We  have  to  consider  the  situation
 on  our  borders,  I  do  not  want  to  dilate  on
 that.  There  has  been  an  influx  of  55  lakh
 refugees.  The  fact  that  many  Pakistani
 agdnts  have  come  in  with  them—they

 st  have  come  in—~and  the  fact  that
 today  we  have  to  carry  out  a  massive  pro-
 gramme  of  registration  and  screening  of  alt
 these  people,  and  the  fact  that  the  situation
 has  not  yet  stabilised,  and  it  can  lead  on
 to  something  else—ail  these  are  facts  which
 Parliament  must  take  into  account  incoming
 to  a  decision  on  a  matter  Hke  this,
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 {Shri  K.  C.  Pant]

 44  this  context,  I  would  like  briefly  to
 mention  that  I  have  just  been  to  the  camps.
 There  are  people  who  are  deliberately  bring-
 ing  up  issues  like  Bengali  and  non-Bengali,

 li  and  Assami,  tribal  people  and
 Bengali  and  things  like  that;  a  deliberate
 attempt  to  sow  discord  among  the  refugees
 and  between  the  refugees  and  our  people.
 I  would  like  to  say  on  this  occasion  that  we
 do  not  discriminate  at  ali—whether  it  is
 Hindu  or  a  Muslim  or  a  Bengali  or  a  non-
 Bengali  among  the  refugees,  and  all
 our  people  on  the  borders.  I  have  been
 there  and  I  have  seen  them  ;  they  are  doing
 their  utmost  to  see  that  these  refugees  are
 well  cared  for,  and  any  attempt  of  this  kind
 to  édw  division  in  our  ranks  is  not  going
 to  pay.

 SHRI  BHOGENDRA  JHA  (Jainagar)  :
 Do  you  know  that  hundreds  of  the  refugees
 are  in  our  prisons  in  West  Bengal,  Assam
 and  Tripura  ?  Some  hundreds  of  people,
 whose  husbands  have  been  killed,  whose
 brothers  have  been  killed—only  infants  and
 ladies  are  in  our  prisons.  They  are  refugees
 from  Bangla  Desh.

 I  have  seen  many  of  them  and  I  can  tell
 you.  (interruption)

 {
 SHRI  K.  C,  PANT:  Well,  he  is  giving

 me  some  information.

 SHRI  BHOGENDRA  JHA  :  Let  him
 reply  to  it.

 MR.  DEPUTY-SPEAKER:  Order
 please,

 SHRI  K.C.  PANT:  My  hon.  friend
 Shri  Piloo  Mody—I  am  glad  he  is
 present  in  the  House,  Yesterday  {  thought
 he  said  that  he  was  going  away  today.  I
 am  very  glad  he  has  stayed  back,  For  his
 benefit  as  well  as  for  the  benefit  of  thase
 who  argued  that  everyone  be  brought
 before  the  court  for  trial,  I  will  read  what
 was  years  ago  said  in  this  House  ;

 “Now,  in  this  preventive  field
 where  we  he  haye  to  deal  with
 organisation  and  prepasation  for

 1  i
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 ctime,  we  cannot  have  the  same
 amount  or  the  same  sort  of  con-
 creteness  in  evidence  as  wo  can
 demand  when  a  prosecutor  alleges
 overt  acts  in  proving  an  attempt
 or  abetment  of  a  specific  crime.
 Those  who  are  not  lawyers  here
 have  to  take  it  from  me  that  this
 is  the  difficult,  We  are  dealing
 with  the  question  of  not  whether
 a  crime  has  been  committed,
 but  whether  there  is  a  seriou
 danger  or  not.  That  is  the  reason
 why  wherever  such  powers  are
 given  by  Parliaments  of  any
 country,  as  aré  asked  for  this  mea-
 sure,  it  is  not  made  the  subject-
 matter  of  legal  trial  but  something
 much  less.  The  entire  object  of
 the  proposed  measure  would  be
 nullified  if  it  could  be  exercised
 only  after  the  ordinary  forms  of
 legal  procedure  and  evidence  are
 gone  through.  There  is  something
 inherent  in  this  character  of  pre-
 ventive  procedure  which  rules
 out  the  method  that  we  are  fami-
 liar  with  in  dealing  with  actual
 charges  of  crime,  be  it  abetment  or
 attempt.”

 I  will  draw  Mr.  Krishna  Menon’s  atten-
 tion  to  this  :

 “This  is  often  overlooked  by  people
 who  are  so  habituated-—especially
 the  lawyers—to  general  principles
 of  jurisprudence  .that  they  skip
 over  the  obvious  fact  that  danger
 of  criminal  operations  cannot,  in
 the  nature  of  things,  be  proved  in
 the  same  manner  as  specific  acts  of
 abetment  or  attempt.”

 Mr.  Piloo  Mody  is  now  curious  to
 know  who  said  this,  It  was  Rujaji  who
 said  this  in  I95!.  Rajaji  did  not  plead  that
 the  Act  be  applied  only  in  a  specific  area,
 He,  I  am  glad  to  say,  saw  (he  danger  to  the

 rad
 a¢  a  whole  even  as  far  back  as

 T95I,

 SHRI  PILOO  MODY:  You  can  send

 pd  ed
 to  Rajaji,  i  want  to  reply  to  what

 *  OM,



 293  Res.  re.  Ordinance  and  TYAISTHA  27,  893  (SAKA)

 SHRI  K.C.  PANT:  Iam  giad  if  I
 had  broken  the  intellectual  nexus  between
 him  and  Rajaji.

 As  for  my  reply  to  him,  1  thought
 there  was  an_  air  of  utter  unreality  about
 the  speech  of  Mr.  Mody.  I  have  no  quarrel
 with  his  eiaphasis  on  jAabeas  corpus  nor  do
 l  quarrel]  with  his  thesis  that  the  concept  of
 habeas  corpus  was  an  important  concept
 in  the  development  of  democratic  societies.
 But  in  the  context  of  the  realities  of  the
 situation  in  India  today,  the  question  is
 not  whether  one  believes  in  liberal  values
 or  not  but  whether  one  can  protect  and
 preserve  them.  It  is  pointless,  to  talk  of
 personal  liberties  in  the  abstract.  As  3  said
 yesterday,  we  on  this  side  of  the  House  are
 wedded  to  individual  liberty.  We  hold
 dear  freedoms  enshrined  in  the  Constitution
 and  we  consider  it  our  bounden  duty
 to  see  that  the  pcople  of  this  country,  who
 have  given  us  this  massive  mandate,  to
 which  reference  was  made  by  many  hon,
 members  opposite,  continue  to  enjoy  this
 freedom.  But  we  cannot  do  this  until  we
 take  measure  of  the  forces  that  are  seeking
 to  undermine  these  freedoms,  that  are
 operating  within  the  framework  of  our
 system  but  secking  to  destroy  it.

 SHRI  PILOO  MODY:  After  being  armed
 with  these  powers,  will  he  bring  about  a
 great  liberal  society  in  india  ?

 SHRI  K.  C.  PANT  :  Unfortunately,
 it  has  fallen  to  my  lot  to  be  in  the  Home
 Ministry  during  a  period  whon  day  after  day,
 I  have  received  reports  about  acts  of  terr-
 orisation,  about  large-scale  depredations
 and  about  individual  killings.  Day  after
 day,  news  has  come  to  me  of  mass  violence,
 of  interparty  classes,  of  mass  indiscipline
 and  of  gheraos  and  the  systematic  snatching
 of  arms  for  the  purpose  of  organising  the
 disruption  of  normal,

 Even  while  we  are  concerning  ourselves,
 and  rightly  80,  with  the  question  of  easuring
 human  rights  and  freedoms  to  our  citizens,
 there  ate  elements  in  this  country  wha  do
 not  hesitate  to  proclaim  their  pride  in  the
 aumber  of  human  lives  liquidated  by  them,
 ‘persons  who  reject  the  path  of  demooracy

 ent  Teel  po  shame  in  owning  that  Mao’s
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 path  is  their  path  and  Mao  is  their  Chair-
 man,  We  have  seen  deliberate  atternpte  at
 destroying  our  educational  system,  at  the
 denigration  of  national  heroes  and  leaders,
 We  have  seen  poor  policemen  being  niur-
 dered  because  they  were  doing  their  dyty.
 We  have  witnessed  the  liquidation  of  politi.
 cal  rivals,  Men  of  the  stature  of  Shri
 Hemant  Kumar  Basu  have  been  killed  mer-
 cilessly  and  ia  cold-blood  for  no  other
 fault  than  that  they  refused  to  give  up  their
 principles.

 Some  friends  opposite  want  ma  to
 justify  the  need  for  preventive  action.

 SHRI  PILOO  MODY:  What  is  the
 connection  ?

 SHRI  K.  C.  PANT  :  I  shall  explain  the
 connection.  Let  my  hon.  friend,  Shri  piloo
 Mody  go  to  Calcutta  and  let  him  see  for
 himself  what  the  situation  there  is  like
 today.  Men  are  killed  in  the  streets  in  the
 day  time  in  front  of  many  witnesses,  but  to
 one  dares  to  come  forward  to  give  evidence

 (interruptions)  |  do  not  understand  why
 you  are  all  not  listening  to  me.

 SHRI  INDRAJIT  GUPTA  :  Preventive
 detention  had  been  there  in  Bengal  for  the
 Jast  one  and  a  half  years,

 SHRI  K.  C.  PANT;  I  have  explainad
 that  point  when  you  were  not  here.  I  am
 sorry  you  are  not  only  interrupting  but
 losing  your  temper  also.

 When  people  are  killed  in  the  streets  in
 the  day  time  in  front  of  witnesses  and  yet
 the  witnesses  dare  not  come  forward  to  give
 evidence,  how  is  one  to  conduct  succeasfyl
 prosecutions  of  these  murderers?  I  have
 great  respect  for  those  who  have  great  con-
 cern  for  habzas  corpus.  But  that  conceen
 must  be  balanced  against  the  reatities  of  the
 situation.

 SHRI  JYOTIRMOY  BOSU  :  Sir,  I  slap
 on  @  point  of  order.  It  jis  already  past  6
 O'Clock  and  stil  the  House  has  aot
 adjoarged,  I  want  a  rubing,,
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 MR,  DEPUTY-SPEAKER  :  [  would  ike
 to  draw  his  attention  to  the  rule  which

 ga¥6  that  the  Speaker  shall  determine  when
 ‘tie  sitting  of  the  House  shail  adjourn.  1
 @etermine  that  this  House  will  rise  today
 after  the  Minister  has  finished  his  speech.

 SHRI  JYOTIRMOY  BOSU  :  Sir,  may
 हु  point  out  that  before  you  occupied  the
 Chair,  if  only  you  take  the  trouble  of  going
 through  the  records,  Shri  K.  N.  Tiwary,  the
 then  Chairman,  had  ruled  that  the  House
 will  rise  at  6  O'Clock  and  will  not  sit  after
 6  O'Clock.

 MR.  DEPUTY-SPEAKER  :  The  person
 who  sits  in  the  Chair  takes  a  decision  after
 taking  into  account  the  circumstances  pre-
 vailing  in  the  House,  Now,  let  the  Minister
 eontinue  his  speech.

 SHRI  PILOO  MODY  ;  Sir,  all  I  want
 the  Minister  to  do  is  to  try  and  establish
 connection  between  the  picture  that  he
 describes  and  the  power  that  he  demands,
 because  I  cannot  see  how  by  arming  him-
 self  with  the  power  that  he  demands  that
 he  is  going  to  eradicate  the  picture  that  he
 has  described.

 SHRI  K.  C.  PANT:  That  is  exactly
 what  I  was  describing.  And  if  thero  is  less
 of  interruption  he  can  understand  it  better.
 If  my  hon.  friends  do  not  interrupt  me,  I
 will  finish  in  a  few  minutes,  |  do  not  want

 to  speak  more,  But  if  they  interrupt  me,
 will  have  to  take  a  little  more  time.

 The  base  of  our  democratic  system  are
 elections.  Is  the  House  unaware  of  the  pro-

 pensity  of  certain  parties  to  resort  more  and

 gnote  to  coetcion  and  intimidation  which
 frustrate  the  base  of  free  and  fair  elections  ?

 \Are  we  not  aware  that  Naxslites  and  extre-
 mists  did  everything  in  their  power  to  foil

 the  elections  in  West  Bengal,  and  it  was

 onty  after  the  detention  of  &  good  number
 of  migcreants,  extremists  and  anti-socials,
 and  the  eduction  of  armed  forces  for

 patrolling  disturbed  and  sensitive  areas  to

 aseist  the  civil  authorities  in  thé  majo-

 tegante  of  law  and  order  that  the  mid-term
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 elections  could  be  sucosssfutly  orgatrised  and
 conducted  ?  The  House  is  aware  of  :ail
 these  facts.  So,  when  we  talk  of  preserva-
 tion  of  democratic  values  or  the  threat  to
 these  ‘values,  let  us  not  forget  that  the
 threat  does  not  come  from  the  Bill  that  is
 before  the  House,  but  the  threat  is  already
 there  on  the  ground  and  only  through  this
 measure  can  the  government  hope  to  meet
 that  threat,

 SHRI  PILOO  MODY:  We  are  cons-
 tantly  described  conditions  in  Bengal  with  a
 few  references  to  Bihar  and  Punjab.  There
 is  a  whole  country  and  this  is  where  he  is
 demanding  these  powers.  I  said  in  my
 speech  and  I  have  tabled  an  amendment
 that  he  can  have  these  powers  if  he  proves
 to  us  that  ina  particular  area  there  is  a
 disturbance  where  he  can  use  these  powers
 with  some  success  ;  but  he  is  not  prepared
 for  that.  He  wants  these  powers  in  the
 most  peaceful  areas.  He  would  like  these
 powers  in  the  Himalayas.  Why  ?  What  is
 his  motive  ?

 SHRI  K.  con  PANT  :  My  motive  is  the
 same  as  Rijaji's  motive  in  I95t,

 SHRI  PILOO  MODY  :  What  has  it  to
 do  with  Rajaji?  You  think,  you  can  inti-
 midate  me  by  mentioning  Rajasi  ?  You  are
 mistaken.

 SHRI  K.C.  PANT:  If  he  is  prepared
 to  disown  his  leader,  this  is  his  business......
 CUnterruptian).

 I  do  not  wish  to  take  more  of  your
 time.  Before  I  conclude  !  wish  to  reassure
 that  the  powers  made  available  by  this  Bill
 would  be  used  with  care.  It  is  certainly
 not  our  policy  that  persons  who  ought  to  be

 prosecuted  for  substantive  offences  under  law
 should  be  facilely  detained.  There  comes
 a  time  in  the  life  of  a  nation  when  there  are
 no  easy  options,  It  would  be  grave  folly
 fo  deny  at  this  juncture  the  need  and  justi
 fication  for  preventive  action  in  the  interest
 of  the  country.  i  would  be  even  worse  to
 aildw  partisan  political  compulsions  ६...
 outwhigh  what  are  undeniably  the  jotqrests
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 of  the  nation  as  a  whole.  And,  worst  of  cool  and  reasoned  manner  and  give  their
 all  would  be  the  attempts  to  plead,  in  the  SUPPport  to  this  Bill.

 name  of  democracy,  the  cause  of  the  very
 forces  that  seek  to  destroy  democracy.  6.27  hrs.

 The  Lok  Sabha  then  adjourned  tiil
 Sir,  I  am  sure  the  Members  of  this  Eleven  of  the  Clock  on  Friday,

 august  House  would  weigh  this  matter  ina  June  I8,  1971{Jyaistha  28,  893  (Saka)


